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INTRODUCTION 

| the Chairperson of the Public Accounts Committee having been authorised by the 

Commuttee ॥1 this behalf present this Fifty Fourth Report on the Report of the Comptroller and 

Auditor General of India for the year ended 31st March 1998 (Civii and Revenue Receipts) 

2 The Report of the Comptroller and Auditor General of Indsa for the year ended 

31st March 1998 Cwvil was laid on the Table of the House on 15th November 1999 and 

Revenue Receipts on 5th February 1999 

3 The Commuttee during its tenure examined the Report of the Comptroller and 

Auditor General of India for the year ended 3151 March 1998 Civil and Revenue Receipts and 

also conducted the oral examination of the representatives of the concerned departments The 

Commuttee made on the spot study In order to make an assessment of the actual working of 

various projects units and schemes of Irngation Public Health Industries Agniculture and 

Social Welfare Departments 

4 The Committee considered and approved this Report at their sitings held on 

11th 18th and 27th February 2003 

5 A brief record of the proceedings of the meetings of the Committee has been 

kept पा the Haryana Vidhan Sabha Secretariat 

6 The Committee place on record their appreciation of the assistance rendered to 

them by the Accountant General (Audit) Haryana and his officers The Committee would like 

to express पहला thanks to the Financial Commissioner and Pnncipal Seccretary to Government 

Haryana Finance Department and other officers of Finance Department and the representatives 

of the various departments who appeared for oral evidence before them for the co operaton in 

gwing information to the Committee 

7 The Commuttee 15 also thankful to the Secretary Joint Secretary and officials of 

the Haryana Vidhan Sabha for the whole hearted co operation and assistance given by them 

to the Commuttee 

Chandigarh NAFE SINGH RATH!I 

The 27th February 2003 CHAIRPERSON
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REPORT 

GENERAL 

1 The present Commuttee consisting of nine Members including the Chairperson 

was norminated by the Hon ble Speaker in pursuance of motion moved and passed by the 

Haryana Vidhan Sabha in sts sitting held on 18th March 2002 to nominate the Memebers of 

the Committee on Public Accounts for the year 2002 2003 on 3rd April 2002 

2 The Committee held 87 meetings ॥ all at Chandigarh and other places upto 

27th February 2003
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ANIMAL HUSBANDRY DEPARTMENT 

[3] 3 1Working of Amimal Husbandry Department 

311 Introduction 

Tne Amimal Husbaidry Department aims at the geneuc mprovemsnt of milch animals 

prowisson of imoroved and ba'anced feed and foedder and to ensure prooer heaith cover forthe 

miich ard other amimals including noultry piggery sheep etc Dunng 1995 98 the depatmet 

was implementing 98 schemes out of which 12 were Centrally Sponsored and the rest were 

funded by the State Govermrmrent 

3120-gamusa*onSet.p 

Corrussiorer and Secretary to the Govemment of Harvana Animal Husbandry 

Department was responsible (वां Secretanat level) for ensunng the implementation of the 

policy dec sions plan programmes and other schemes of the Govemmen' by (९6 Amimal 

Husbandry Department Directorwas the Head of the Depasiment 85 well as Controliing Officer 

At District leve! there was one Deputy Director Animal Husbandry to supervise the 

implementation of vanous programmes schemes activities हा the field at sub division and 

village level Besides there was one State Cattle Breeding Project Hisar one Govermnment 

Live Stock Farm डक one Seed Farm Hisar one Veterirary Vaccme Insttute at Hisar 

313 Audit coverage 

Some aspects of the working of the department and the field formation including 

Directorate of Animal Husbandry forthe penod 1895-96 to 1997-98 were reviewed through test 

check of records in the Directorate of Amimal Husbandry and offices of 30 Drawing भाव Disbursing 

Officers (DDOs) including the records of 78 Hospitals 113 Civil Veteninary Dispensanes 30 

Stockman Centres 016 State Cattle Breeding Project one Seed Farm and one Government 

Live Stock Farm in 8* aistricts (out of 78 DDOs i 19 distncws of 1he Stawe) from October 1997 

to May 1998 Or the total 98 schemes 8 Siate schemes and 4 Centraily sponsored scnemes 
ara १85 checked Ahout 23 per cent दा the total exnenditure was covered under test-check 

The audit findings are discussed in the succeeding paragraphs 

3 1 7 Nopn-submission of detaned contingent bills 

Director drew Rs 6 58 crore on Abstract Contingent (AC) bills dunng 1995 98 but did 
not submit detailed contingent 0॥15 

Duactor had drasr Ps 6 58 ¢ ७४ or 145 Apstract Contingent (AC) bifls durning 1995 96 
to 1997-98 from Haryana Treasury Chandigarh as indicated below but Detailed Contingent 
(20) bilfs In gross violation of rules were not sumbmitted 10 Accountant General (A&E) as of 
August 1998 for adjustment of AC bills 

* Ambala, Fatechabad Hisar Jhajjar Karthal Panchkula Rohtak, and Yamunanagar



Year Amount drawn Purpose of drawal 
______—_J____L_Rt.pees गा fakh 

Purchase of 

1995 95 12127 Medicines 3104 

Equipment 5918 

Fodder/Feed 19 91 

wMisceilaneous 1114 

12127 

1996 97 418 43 Medicines 128 21 

Eaupoment 4223 

Fodde /Feed 185 

Miscellaneous 24614 

418 43 

1897 98 11829 Medicines 10924 

Miscellaneous 9 05 

Total 667 99 118 29 

Director falled to exercise any checks to ensure adjustment of advances as no register 
of advances was maintained by the department dunng 1995-86 to 1997-98 inordinate delay पा 
subission of detailed bills raises doubt about the genuineness of utilisation o1 Tunds The 
matter should be investegated by the Govemment to fix responsibility for this lapse 

The department जा theirwntten .eply explained the postion 85 under - 

1 Under Sr No 1 of the Rule 196 of PFR Volume-l Part | the Head of the 
Department 15 competent to sanction/drawal a sumn of Rs 30 000/- (each Drawing 
& Disbursing Officer) for Non recumng expenditure 

2 Under Sr No 125Anufe 196 of PFR Vol | Part-l the Head of Department 15 
competent (Full powers) to sanchen/drawal to the extent of budget available 
underine apove said rule Director Animal Huspanary Haryana has peen drawing 

funds from the contingent charge/abstract conungen. {AC) bils tor each orger 

which have aiready been shown/preduced to audit However these sanctions/ 
record will be shown at the time of next audit or as and when required 

पा this regard the statement showmng details of A C Bilis were not previously 
followed bv D C Bilis/fadjustment buls for the year 1995 96 10 1997-98 wdajor nead 
2402-Ammai Husbandry State Head 2245 amounting to Rs 6 58 crores except 19497/ 
-alongwith reason has already been sentto A G Haryana Chandigarn vide this office 

letter No 2109 dated 18-5-98 Now the procedure as suggested by A G (Audit) a 
register for adjustment of advance has been started from 1998-99 onwards The Detailed 

Contingent bills/adjustment bills for the whole amount of Rs 6 58 crores except 
Rs 19497/- have been submitted 

~ 

%
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Durning the course of oral examination, the Commitiee desired the details of 
yearnwise expenditure I~ ~egard to purchase of medicines equipment and fodder seed 
during 1995-96, 1996-97 and 1997-98 amounting to Rs 6 58 crore alongwith the items 
and name of the firms, but the deswred information has not been received till the 

drafting of the report 

The Comrmittee ecommeanrds that desied mformation be sent to the Committee 

wrthin two months positively 

[ 3110 Breeding Programme 

Stare Carue Breeding Project 

There was 8 shortfail in providing fodder and feed to the nera strength at State Cattle 
Breeding Project Hisar by 32 to 41 per cent and 29 to 64 per cent respecuvely dunng 1995 98 

Sine Cattle Breeding Proect Hisarwas seuupin 1974 छपी e main obyect of producing 

good aualty exotic bulls 10 meet their demands from within the State and aiso to supply bulls 
to other states in India for cross breeding of indigenous cows with exotic breeds During 

1935-96 .0 1997 98 Rs 7 12 crore wers spent on the project while income from 586 of bulls 
milk fodder etc ४४8५ Rs 0 55 crore 

) Inadequate feeding of herd 

The quantities of fodder and mineral concentrate ration (MCR) required and actually 
provided (0 the cattle under the Project dunng 1995 96 to 1997 98 was 8५ indicated below 

Year No of Fodder Feed mineral concentrate ration 

Cattle at (MCR) 
year end 

(a) (b} {c) (a) (0) (c) 
Requir Actually Short Requir Actually Short 
ement provided feeding ement provided feeding 

(In thousand quintais) (01 quintals) 

1995 96 607 115 73 42 3830 1 535 2295 

1995 87 624 122 72 50 ~135 1475 2860 

257 23 853 125 85 49 4 ndg5 2 AGR 1 1Ra 

Shortfall in fodder given to cows in milk dunng 1995 96 to 1997 98 ranged between 32 

and 41 per cent and i feed ranged between 29 and 64 per cent 

The Project Director stated (Septembar 1998) that the shortfall का supply of fodder and 
mineral concentrae rauon {0 पार herd was due to insufficient production of fodder 8: the 
Project "नए aomiued पाता 1येप्न uf upuimiuim iever of nutiion resu'ted था waakness detil v anid 
reduced weight at birth making them prone to various infections leading to therr increased 
death rates 

(i} Deep freezing of semen 

Two liquid nitrogen 085 (LN2 gas) plants installed in 1980 at the Project had the capacitv 
of providing 6 litres of liquid nitrogen gas per hour Both these plants remained out of order 
dunng 1995-98 and could not be repaired for want of spares The production of hquid nitrogen
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gas therefore was nil dunng 1995 96 and negligible thereafteri e 0 3 litre per hour dunng 

1996 97 and 0 7 hitre per hour dunng 1997-98 To meet the requirement of LN2 gas for deep 
freezing of collected semen the Project purchased 53 923 iitres of LN2 gas from the market at 
an expenditure of Rs 4 86 lakh (up to December 1997) 

(1) Nk production 

Dairy Section of the Project had 94 to 132 average number of cows ॥ा mutk dunng 

1994-95 to 1996-97 A scrutiny of annual progress reposts of the Project revealed that average 
011६ yield at the Project declined from 2 549 litres per cow per annum in 1994-95 1o 2 181 
leres it 1886 57 However i the year 1997-98 the mulk yeld increased to 2 883 195 por 
cow Decuine पा average milk yiela dunng 1994-97 was aunbutabie 35 per depanment mainiy 
to pro iding feed ard fodder concentrate rat'on to cows In lesser quantities than required as 
d scassed in subpara () abo ‘e 

The Project D rector stated (September 1998) that the perfermance of the Project had 
suffered mainty due to a'lotment of less budget and non replacement of worn out fanT machinery 
Tne Project Director iuntner stated that inere was no monnoring starf (excepi one Programme 

Assistant) posted at Project and hence the Project was not monitored 

Thus the failure to increase the number of claves bomn low level of artificial insermination 

failure to provide adequate fodder and feed 10 the cattle and the decline पा the yield of the cows 
indicated all round mismanagement and failure in monitoning of the programme The matter 
should require investigation and necessary follow up action to improve the situation 

The denartment ॥ (heir wnitten replv exolained the paositton 85 under — 

In reply to para 1 15 stated that pnmary objective of the project has been to 
sLpply the outstarding germplasm of exo* ¢ and cross bred cows rot only *athin the 

State but 1n other paris of the country 85 well and thus this being a developmental 
actvity the income over expenditure always 15 expected to be 1655 and 50 was the 
cause dunng the years underreport1 8 1995 96 and 1996 97 However keeping पा view 
the significance and s contrnibutiop m cattie development of the Stawe 15 concerned 1t 
has never been funded to the expectation/demand of the department Although we had 
been providing fairly good genetic matenal over the years certainly there seemed to 

have been loclang as far as providing better envircnment 15 concerned and that 100 
pnmarily has been because of avaitabiiny of insufficien: funds 

however reply to the para is peing furnisnea nereunder— 

()  The achivement exceeded the targets provided dunng these years Hence 
no comments 

() Undoubtedly there has been some downfall in average milk production 
DUL INE reason nas peen expilamnea 0४ e Review Pany fiselrin Para C thatinere were 
shortfall पा the fodder and feed given to the cows पा milk dunng the review nerod This 
snortrall intne avauantity ए green rodder and reed was aque 10 unavoiaaole reasons ॥ ६6 
shortage of tractors and other farnm implements as wel' 85 "ap'd increase भा the cost of 
concentrate feed that was to be supplied to the farm amimals 

The Committes recormmends that stningant measure be adopted to mpro ethe 

level of nutrition of the gatties and also (0 improve the breed of milch animals 50 as to 
increase the milk yield in the state 

[
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[5] 3111 Fodderand Feed Development Programme 

(@ Fodderand Seed Production 

At Seed Farm Hisar shortfall in fodder seed production ranged from 2510 31 per cent 

dunng 1995-98 

The department undertook 6 schemes under the Fodder and Feed Development 

Programme and incurred था expenditure of Rs 7 74 crore during 1995-96 to 1997-98 

To populanse green fodder amongst farmers and providing good quaiity fodder seed the 

department established a Seed Farm at Hisar with 8 total area ए 700 acres of which था area 

ए 636 acre was under cultivation The department did not fix production targets of green fodder 

dunng the above penod Targets and achivements of fodder seed production and actual production 

of green fodder of the farm were 85 under — 

Year F________________.__.odd
er Seed Fodder 

(a) (b) {c) 
Targets Achievements Percentage of shortfall 

—___—_—______J___;
___#——__In 

quintals 

1995 96 2500 1887 25 7 611 

986 97 2 500 1925 23 8682 

1997 98 2500 1729 31 5 284 

पल 500 58 टाल 7 500 5641 21 
5“_—_—___—.—__—

—____———__77 

Shortfali towards achievement of fodder seed production ranged between 25 and 31 per 

cent dunng 1995 98 The reasons for shortfall were attnbuted by the Supenntendent Seed 

Farm Hisarto non availability of proper farm machinery fund constraints and unfavouable 

weather conditions Reply was neither specific nor supported by any documentary evidence 

and hence not rehable 

(b) Lessharvesting of sown area 

Dunng 1995 86 1996-97 and 1997 98 Government Live Stock Farm Hisar (Sectors | & 

॥) State Cattle Breeding Project Hisar and Seed Farm Hisar sown 5 337 5 808 1 963 5 

acre and 4 427 5 acre area under vanous crops against which 3 791 acre 1 545 5 acre and 

3 223 5 acre area respectively was harvested Thus 1 546 5 acre 418 acre and 1 204 acre 

area was less harvested dunng 1995 96 1996 97 and 1997 98 respectively 

Reasons for less harvesting of cropped area were neither asked for by the Dwector nor 

mtimated by the concerned Farms/Projects to the Director Animal Husbandry Department 

Though the annual progress reports were submitted to the Director dunng 1995 96 to 1997 98 

he failed to enguire and examine the reasons for low harvesting 

Taking an average peracre yield of 60 quintals for green fodder (obtained at Seed Farm 

Hisar) production of 1 90,lakh quintals of green fodder was expected from the unharvested 

area during1995-96 to 1997 98 Based on the average market rate of Rs 40 per quintal the 

1055 worked out to approximaely Rs 76 lakh The Project Director State Cattle Breeding 

Project Hisar the Supenntendent Seed Farm Hisar and the Supenntendents Government
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Live Stock Farm Hisar attnbuted (September 1998) short harvesting to only vague and general 
reasons like damage/destruction by heavy rains drought hail storms etc 

The reply was not tenable as it did not clanfy the specific reasons of low harvesting of 

1 546 5 acre 418 acre and 1 204 acre area dunng 1995-96 1996 97 आए 1997-98 respectively 
Since there was nothing on record to show that loss of crops due to natural factors were 
surveyed or estimated possibility of unauthonsed harvesting and its exclusion from accounts 
cannot be ruled out The huge loss of the Project was not investigated and responsibility fixed 

Government needs to do the same 

(c) Dechnein crop yreld 

Per acre ४1610 of vanous crops at Govemment Live-Stock Farmn {(GLF) State Cattle 
Breeding Project (SCBP) Hisar and Seed Farm Hisar was less than the production norms 
fixed by Chaudhary Charan Singh Haryana Agncultural University (CCSHAU) Hisar for the 

State 

Against the expected total production of 34 63 lakh quintals of fodder (33 85 akh quintals) 
and fodder seed (0 78 lakh quintals) 85 per CCSHAU production norms dunng 1995 98 acutal 
production was 10 39 lakh guintals (fodder 10 24 [akh quintals and fodder seed 0 15 lakh 
quinta!s) 30 per cent Loss due 10 short yield of fodder 23 61 lakh quintals and fodder seed 
0 63 lakh quintais was Rs 15 88 crore 

The Supenntendent GLF Hisar Seed Farm Hisar and the Project Director SCBP 
Hisar attnbuted (September 1998) the decline ॥ crop yield 0 non supply of fertilizers and 

pesticides according to norms and absence 0 proper farm machinery The reply indicated that 
the Director did not take timely action 10 investigate the reasons and to arrest the decline No 

responsibility was fixed for the huge 055 due to low produciton 

The department in their wntten reply explained the position 85 under — 

(@ AsfarasreplytoPara 3 1 1115 concerned this again broadly comes under the 
provision of necessary overall environments to the livestock for which necessary/adequate 
input 15 essential and as far as the shortfalls in the seed produciton 15 concerned this 
was again due to 1655 availabihty of input tike fertihizers machinery man power other 
than natural calamties including severe floods of 1995-96 which had badly affected the 
project under report as well As shown in reply to para 12(b) and 12(c) beiow there had 
been heavy rains धो 1995 96 due to which large area sown for producing fodder seeds 
could not be harvested as either it got destroyed even before germination or due to 
water logging Due to repeated rains there were excessive vegetative growth thereby 
reducing the crop जाप 

3111 (b&c)Asfaras replytopara3 1 11 (b & c)1s concemed the necessary records 
as asked for have already been submitted to your office in the month of September 
1898 Inthus particular observation 1t seems that this has pnmanly been because of the 
cntena taken in the report for fodder preduction 15 different that what 15 that actually in 
practice | € the production of Rabi and Khanf in 8 particular given year 15 taken as the 
total crop production of that particular year in that cut एव financial date we noramally 
calculate For convenience the reports are again enclosed and 15 vehemently made 
clearthat wherever there has been any decline पा the production that has been pnmarliy



been again due to financial constraints and as far as the record to total year sown 

harvested etc 1s made thereis no discrepancy whatsoever 

(b)) Asindicated above that the decline whatever observed has pnmarnly been because 

of poor funding pattern and straightway companng the production of Chaudhry Charan 

Singh Haryana Agncultural University Hisar vis a vis State Cattle Breeding Project 

Hisar 15 like comparing apples and oranges Since not only the objectives of the two 

institutions differ but certainly funding pattern 85 well 

After hearing the departmental representatives the Committee 15 not satisfied 

with the reply of the department The Committee observed that a suitable system 

should be evolved to improve the fodder and seed production and to increase the 

yield 

The Committee also desired to know as to whether there be any 1055 worked 

out after taking Rabi बाएं Khanf Crops together as total production duning the year 

1995-98 The said report be sent to the Committee within a period of two months 

[6] 31 12 Poulfry Development Programme 

(@  Supply of chicks/broilers to poultry breeders 

At State Hatchery Rohtak not a single chick was hatched during 1995 98 though 
Rs 38 lakh were spent on staff salanes etc dunng this penod 

Under the Poultry Development Programme there were 3 schemes against which 

Rs 1 96 crore were spent dunng 1995 96 to 1997 98 The department was maintaining one 

Poultry Farm था Ambala and 3 State Hatchenes at Bniwam Hisar and Rohtak with the object 
of producing improved female chicks/broilers for supplying the same to the poultry breeders on 
subsidised rates The targets and achievements of these Farm/Hatcheries in terms of supply 

of chicks/broilers were as under — 

Sr Name of Umt "1995-96 1996-97 ____.. ___199738 
No Poultry Farm/ Target Achie Target Achie Target Achie 
_Hatcheey ~~  ~~ vement = = 2 vement = vement vement vement 

___________________(_5____1_______Fures in_fakh 

1 Ambala 080 078 040 026 0 40 041 

2 Bhiwani 020 026 040 024 020 023 

3 Hisar 020 018 040 020 020 018 

4 Rohtak 020 nit 020 nil 020 nit 

A scrutiny of records of State Hatchery थी Rohtak revealed that the Hatching Plant 
compnsed 2 incubators of the capacity of 27 000 eggs each and 2 Hatchers with the capacity 
of hatching 9000 eggs each Though Rs 38 lakh were spent on pay and allowances etc of 

the staff for running the unit dunng 1995-96 to 1987 98 not even a single chick was produced 

The Assistant Director Hatchery Rohtak replied (November 1998) that due to insuffictency of 

budgetory provision the birds kept at the hatchery were not sufficient to run the hatchery in an 

econemical way dunng this penod -



(b) Marketing of eggs 

During 1995 98 at egg maketing unit Ambala there was no egg collection whereas at 

Kamnal the shortfall in egg collection was 33 to 63 per cent At egg marketing Rohtak egg 

collection was only 8 per cent of the target 

To help poultry breeders n the sale of their product of eggs and culled birds the 

department set up five egg marketing units at Ambala Gurgaon Kamal Rohtak and 

Yamunanagar Physical targets and achivements towards collecting/marketing of eggs by 

these units during 1995 9610 1997 98 were 85 under 

Name of . 199588 __ 188697 199798 ____. 

District Target Achieve Target Achieve Target Achieve 

ment ment ment 

______.___—_S_____;_____Number in lakh 

Ambala 050 nl 050 nit 050 nil 

Gurgaon 700 670 700 7 30 7 00 7 65 

Karnal 700 792 7 00 469 50 183 

Yamunanagar 700 18 24 7 00 2728 1000 2251 

Rohtak 100 015 020 025 500 nil 

Total 22 50 3301 2170 39 52 27 50 3199 

There was no collection of eggs at Ambala unit dunng 1995-98 whereas at Karnal unit 

the shortfall was 33 per cent during 1995 98 whereas at Karmal unit the shortfali wa 33 per 

cent dunng 1996 97 and 63 per cent during 1997-98 

The concemed Project Officer Ambala and Kamal attnbuted the fatlure i collection of 

eggs to non repair and non availability of vehicles 

At Rohtak unit against the target of collecting 6 20 lakh eggs only 6 per cent of the 

target was achieved while Rs 14 83 lakh were spent dunng 1995 98 on staff salanes POL 

contingencies etc The Marketing Officer Rohtak atinbuted this slow progress during 

1995 86 10 floods and absence of pouliry marketing activities during 1997 98 due 10 non 

supply of vehicles by the Director Animal Husbandry Department 

The above position indicated that Project was mismanaged and the staff was not utihsed 

for alleged want of vehicles Director failed to take action 10 ensure necessary improvement पा 

egg collection 

The department in their written reply explained the position as under — 

Para 3 1 12 Poultry development programme 

Atthe outset the observation made by the audrt are correct to certain extent and 

the Department 15 fully aware of the situation in this context we have already taken 8 

conscious decision wherein the present set up of vanous hatchenes inthe State are to 

be changed and the deciston of the Department aiready stands submitted 10 the Govt 

for final consideration 1t 1s further made clear that henceforth once the decision 15 

received from the Govt these hatchenes would be serving more of a techno regulatory 

role than running as per their objectives in the past 

Targets and achievements of Poultry Hatchery Ambala shown भा the table do not 

appear realistic 85 dunng 1995 96 the targets were 0 80 lacs and achievement was
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0 78 lacs Similarly dunng 1997-98 the achievement was 0 41 lacs आप not 0 06 lacs 

against the target of 0 40 1805 - 

The achievement in Bhiwan and Hisar have been good except in 1996-97 because 

the present stock for getting eggs for hatching has 10 06 reared था the preivous year 

which could not be done due to rains in 1995-96 

Regarding Rohtak 1t 1s obvious that the floods of 1985 caused havoc आएं the 

present stock as well as the sheds got completely damaged and it coutd not be revived 

in the coming couple of years However the work has been started but still shortage of 

budget for all the Pouitry Hatchery 1s forming obstacie due to speedy nse in the cost of 

feed and thereby overall nse पा the reanng cost 

So far as marketing of eggs 1s concerned this is to be done by Distnict Poultry 

Co operative Societies The Department has been rendenng help to these societies in 

the past two years Now the societies are doing it at theirown Only थे Rohtak Egg & 

Poultry/Marketing Officer 15 looking after this job but for the reasons already explained 

there have been shortfalls - 

After heanng the departmental representatives the Committee 15 not satisfied 

with the performance of some of the hatchenes The Committee observed that this all 

happened due to laxity of staff and mismanagement The Committee therefore, desired 

that the matter be investigated and action be initiated against the official/officers 

posted at these hatchenes and particularly at State hatchery Rohtak where not a 

single chick was hatched dunng 1995-98 against the targets of 60,000 chicks and a 

sum of Rs 38 lakh were spent on staff salanes and allowances The report in this 
regard be sent to the committee within a peniod of three months 

[7] 3 114 Implementation of Centrally sponsored schemes 

Machmery आएं equipment worth Rs 2 02 crore purchased undertwo Centrally sponsored 

schemes were lying 1016 during 1995 98 

Government of India (GO | ) released Rs 5 41 crore for the implementation of three 
Centrally spensored schemes up to 1997 9810 the Ammal Husbandry Department Details of 
actual expenditure on these 15 given below — 

Sr Name of Scheme Central Central Total Expenditure Un spent 

No assistance assistance incurred balance 

received received during 

upto 3151 during 1993-94 10 
March 1985 "8995-96 10 1997-98 

1997-98 

- ..., Rupeesmcrore) 

1 National Bull 186 173 359 356 003 
Produchion Pragramme 

2  Extension of Frozen 127 024 131 167 (-) 006 
Semen Technology नहा ने 

3a Establisment of Demonstration — 021 021 018 .. 003 

Centres वां Pundri 

b Holding of Block level shows ना 010 010 005 0 05 

Total 313 228 541 538 0 06 
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Following points were noticed 

)] National Bull Production Programme 

National Bull Production Programme a 100 per cent Centrally sponsored scheme for 
development of ndigenous cattle was launched पा the State in 1993-94 The Programme was 
to be implemented by State Cattle Breeding Farms and Gaushalas 

Govemment of India released Rs 3 59 crore dunng 1993-94 10 1997-98 under the 
programme 

(c Director drew Rs 110 crore from Chandigarh treasury पा March 1997 for 
disbursement as grant in aid to 22 registered Gaushalas in the State for the implementation of 
National Bull Preduction programme The amount was not promptly disbursed and deposited 
nApni 1997 in the Personal Ledger Account (PLA) of the Chief Supenntendent Government 
Live Stock Farm Hisar Ulhmately Rs 91 lakh were disbursed during November 1997 and 
September 1998 and balance of Rs 19 lakh was lying unutilised Due to delay in release of 
grants to Gaushalas the progeny testing on herds पा selected breed of cows like Sahiwal 
Hanana etc kept at Gaushalas was also delayed 

(d A Liguid Nitrogen Plant purchased (November 1995) for Rs 44 77 lakh under 
the scheme National Bull Production Programme  was lying 1916 due to inadequate power 
supply Departmennt failed to release funds for lying underground feeder cable to the Board As 
aresult the Plant installed (November 1995) at the State Cattle Breeding Farm Hisar was 
non funchonal and the requirement of liquid nitrogen gas worth Rs 4 85 lakh was met from 
1895 96 to January 1998 from other sources 

(n) Establishment of National Demonstration Centres and organisation of 
training for staff and famers 

Underthis scheme Government of India (5010 released (March 1996) Rs 21 10 lakh to 
the State Government for organising training programmes for field staff and farmers in piggery 
and poultry activities Though department spent Rs 18 39 lakh during 1996 98 no training was 
imparted as of May 1998 Deputy Director (AH) intimated (March 1998) that since construction 
work of extension centre was not started no person could be trained 

(m) Extension of frozen semen technology scheme 

A mention of about the delay in starting thus scheme had been made प्रा the Report of the 
Comptroller and Auditor General of Indra for the year ended 31st March 1996 (Civil) Paragraph 
34 Acheckof records of the scheme revealed that the status of the Project remained as it 
was Underthis scheme Central assistance of Rs 1 27 crore was released (January 1994) by 
GOl to the State Government for setting up of frozen semen bull station at Fatehpur Pundn 
(Kaithal) The department spentRs 1 32 crore (March 1997) on machinery and equipment but 
the construction of buli station had not been started (May 1998) due to a land dispute 

The department in their wntten reply explained the position as under — 

In reply to para 14 of the audt observations 1t 15 stated that the छिपा schemes 
menticned therein were afl 100% Centrally Sponsored schemes and are of paramount 
significance to the Depatment Aithought majonty of funds provided underthe programmes 
have already been utilized Some amount s still lying था the form of RTRs and PLAs
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pnmarily due to some unavoidable reasons like that (i) an amount of Rs 0 29 crores s 

lying at the Directorate पा the form of RTR because of non supply of some of the items 

for which orders were placed in ime (i) regarding the amount of Rs 0 24 crores in the 

shape of PLA 115 stated that part of it has already been released and part ए it is being 

released since it was kept for a noble cause to encourage vanous Goshalas to undertake 

ECO friendly programme t e mstallation of 50081 Gas Piants which was 85 per the 

excisusive directions of the Hon'ble Chief Minister Haryana and () as far as the 

amount meant for PW Department to the tune of Rs 3 5 crores 1s concerned it has 

pnmarly been because certain techno administrative reasons Now not only the site 

has been finalised but its structural designs have been approved and work is going to 

start in due course of time (0 Under this Programme farmes and the staff invioved in 

vanous livestock and developmental programmes were to be trained for the infrastructure 
in terms of building vehicle and other equipment etc was to be procured As far as 
training पा sheep and pigs are concerned this has already been undertaken However 

training in dairy and poultry could not be started because of infrastrucure (Building) 
could not be constructed due to certam and dispute pending पा the court This being a 
matter which 15 beyond the scope of the Department Now it has been decided 10 

tentatively shift this programme te some other suitable place 50 that the other 
infrastructure including vehicle and machinery could have been properly utilized पा the 
current financial year onwards 

0 (8) As indicated पा the draft report of audit this point has already been inciuded in 
the CAGs report for the year ending 31st March 1996 पा para 3 4 Reply to this para 

has already been given 

Allthough the Department has taken all necessary steps in this direction by 
depositing an amount to the tune of Rs 7 3 lacs to the Haryana State Electncity Board 

पा May 1992’ however there has been था undue defay on the part of the Haryana State 
Electricity Board inspite of taking up the matter at the personal level The efforts are 

being made 10 get the issue settled and Haryana State Electneity Board has asked for 
more money for which revised estimate has been asked for from Haryana State Electncity 

Board 

Durning the course fo oral exammation of the departmental representatives घाट 

Committee desired to have some information in regard to purchase of tractors details 
of expenditure of 18 39 lakh incurred on the Establishment of Notional Demonstration 
Centers and Organization of Training for staff and farmers and also detailed reply पा 
regard to extension of frozen semen technology but the desired information 15 awaited 

छा the drafting of report 

The Committee, therefore, recommends that desired information be supphed 
within one month, thereafter the Committee would like to visit/inpect the cattle breeding 
farm at Hisar पा near future 

[8] 3 1 17 Opening of veterinary dispensanes without requesite staff 

200 new vetennary dispensanes opened in 1980 91 without sanction of any post of 

VLDAs to run these dispensaries 

Agarnst 8 proposal for opening of 200 new veternnary dispensanes on the assurance 
that the work in these dispensanes would be managed by deploying staff from nearby institutions
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out of the existing strength Govemment accorded (March 1991) sanction for opening of 200 
dispinsaries with only 35 posts each of sweeper आएं water carner and with 8 prevision of 
medicines worth Rs 14 lakh only In Apnil 1994 the department asked the Government to 
sanction 200 posts each of VLDAs water carners and sweeper-cum chowkidars as running of 
of dispensaries was not possible without staff 

The department also stated (February 1997) that the staff diverted to these dispensanes 
did not take interest to run them properly as their salanes were drawn from places otherthan 
the places of their actual posting Working of dispensanes from where VLDAs were diverted 
also got affected Sanction for required staff had not been accorded by the Government 85 yet 
{May 1998) 

The department in their wntten reply explained the position as under — 

Owing to the aver pressing publicdemand and in the [arger interest of the livestock 
पा Haryana 200 new Vetennary Dispensaries were got sanctioned dunng the year 
1991-92 Talang 0 constderation the extra burden on State exchequer the Department 
agreed to make only temporary arangement of staff for these dispensanes by deployment 
from neighbouning institutions  This was only a stop-gap arrangement to be made for 
the remaiming few months of that financial year The Depariment has been made its 
strenous efforts since than to get necessary staff sanctioned for these dispensanes the 
last correspondence with the Govt having been made vide Memo No 4099-73 dated 
11-6-99 in this regard 

In Hisar district along 26 Civil Vety Dispensanes were opened out of 200 
dispensanes sanctioned by the Govt पा March 1991 without staff which were to be 
manneged by deploying staff from nearby institutions out of the existing strength inspite 
of all the financtal constraints coupled with insufficient funding of the Department 11 
Vetennary and Livestock Development Assistants are drawing their salary from other 
districts पा larger public interest However efforts are being made to get the posts for 
these 200 dispensaries sanctioned with a result of which this type of arrangement will 
gooff 

After hearing the departmental representatives the Committee desired that 
latest position of the staff in the newly opened 200 vetennary dispensaries be supplied 
to the Committee 

9] 3 1 18 Outstanding inspection reports/paragraphs 
(®  Auditobservations ए financial iregulanties and defects noticed in the intial accounts 
and records noticed during local audit and not settied on the spot were communicated 10 the 
concemed Heads of Offices and next higher authontes through inspection reporis (IRs) A 
review of the pending IRs relating to Amimal Husbandry Department revealed that action towards 
clearance/settlement of 200 paragraphs contained ॥ 64 mspection reports (55060 up to 
December 1997) was pending 85 detailed below — 

Year of Inspection Number of 

(a) (9) 
R Paragraphs 

1995 96 25 70 
1986 97 30 96 
1987 98 (issued up to December 1997) 9 34 
Total 54 200 
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Of these 64 IRs even the first replies were not received in autdit (as of June 19386) to 43 
IRs contasning 134 paragraphs from 24 0005 The delay in rephies ranged for more thantwo 
year in 16 cases one १0 two years in 17 cases and six months 10 one year ॥ 10 cases 
Director failed 10 ensure that the DDOs furnish rephies timely to the Audit observations 

Important wregulanties highlighted प्रा these [Rs fall under the following categones 

Sr No Nature of wreguiainties Number of Paragraphs 

1 Iregular purchase of stores 16 

2 Excessroverpayments Sy 

3 Non-disposal of unserviceabla/surplus store articles 4 

4 Amount held under objection for want of actual payees 24 
receipis 

5 rreqularities in acourting of stores 3 

6 Loss/deralcahons/mis-appropriatior sitheft of stores 22 

7 Irregular/excass and wasteful expenditure towards 42 
wages/salaries/TA आएं leave travelling concessions छाए 

8 Amount recoverable 9 

Non-receipt of utiisation certificates 

10 Mescellaneous irregulanties 35 

Tofal 200 

The departmert in therr wnden reply explained tne posrion 85 under — 

Although every effort has been made to settle vanous outstanding paras reported 

ift e varius audit observations पा Jie past and many of them aiready 001 5760 and 

reply to most of the outstanding paras reported in the audit under report have already 
been submitted and fresh instructions to all the Drawing & Disbursing Officers vide 
letter No 22710-80 dated 7 10 1998 have already been issued m this direction 50 that 
consolidated reply again may be submitted in a committee recently consituted by the 

Chief Secretary Haryana vide his letter No 22/1/97 7 B&C dated 18 8 1998 ॥ 15 
worthwhile to mentioned hare that since 12 DG himiself1s पी convenor of this commided 
most of the paras are hikely 10 08 setued प्रा aue course 0: ume 

The Comm Hga दि दा" थे +he depart—e~fa' “coessi2* «०3 recomimerads 
that outstanding paras/inspection feports be settled with the A G. {Audit), Haryana 
and reprot be sent to the Committee within three months 

[10] 3 1 19 Monitonng and evaiuation 

In the meeting of the Denuty Directors held "० Senternber 1996 under the chairmansh p 
of the Commissioner and Secretarv 0 the Government of Haryana Anmimal Hyghandn 

Department every oificer at distnct level was asked to inspeci vetennary insutudons unaer 
their charge आएं submit a detailed evaluation report of the activities undertaken by them every 
month Scrutiny revealed that none orthe orficers rrom tne distnets submitted such reportsto 
the Directorate dunng 1996 9710 1997 98 Thus the Commissioner and Secretary failed to 
ensure that the necessary reports on inspections are obtained In view of the gross 
mismanagement and fawure detected duning audit such action was urgently called for 85 the 

farlure of the Secretary contributed to the nusmanagement of the department
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3 1 20 Conclusion 

The Review highlights the deficient programmime management and inadequate monitenng 

of the vanous schemes including the Centrally Sponsored Schemes by the Govemment 

Budgetary estimates were deficient and expendituie control systems were ineffective The 

Director did not submut detailed biils for Rs & 58 crore for purchase of medicines equipment 
fodder/feeds and this needed investigation Production of green fodder was short achievedto 
the extent of 25 to 31 per cent Short yield of fodder and fodder seed ता the Government Live 

Stock farm and seed fanms caused huge 1055 of Rs 16 crore in 3 years The Artificial Insemination 

Prog-armTa was m smaragad ard esse™ a' equ pmemt e'c  oC "० proy ded adequate’y 0 

vetennary instnutions/ dispensanes There was no produuuon of chicks/broilers पा the stawe 
hacchery and marketing/collechion of eggs was neghgible Female calves were grossty underfed 
Machinery and equipment purchased for two Centrally Sponrsored programmes were lying 
1016 Two hundred vetennary dispensanes did not have requisite staff and were non functional 

Secretary to tre Goverrmen rallea to ascertan the actua' cora*ion of g ve ennary inshtutions 
from the deparrmental officers and inthate corrective actions 

These points wsere referred to the Government :n August 1998 their reply had not been 
received (November 1998) 

The department पा theirwntten reply explained the position as under - 

Para No 31 19 Monitoning and evaluation 

Supernsion and mo o g of ail the sc-emes aeing run by Jhe Departmentis a 
regularfeature ह15 one of the majorduty of the Departmental officers from the Directroate 

as wall as from the 610 to monitor the work of the related schemes and supervise पा 
persen the progress whenever they tourthe Vetennary Institutions (copy of inspection 
report date 4-1-1995 enclosed for reference/ Annexure A) Regular monthly mestings are 
held at sub-divisions and distinct levels on fixed dates/ days every month These meetings 
are afiended py all Vetennary Surgeons or 1ne respeclive area progress ot inaiviaual 

institution 15 reviewed and shortfan poied out difficuties if any are also discussed 
and steps taken to remove them In 1993 the entire State had beer divided wito 4 
regions each contaming 4 o 5 disbicts Eash छापा was allotted to one Joint Di-ector 
who was to attend District Level meeting in all the distncts under tus control to review 

e progress ana to rernove we difficulues on the spot Then tne Joint Directors were to 

submit a short note to the Animal Husbandry Minister They were also intended to visit 

at least 24 Institutions 1n a year पा person आएं to submit their reports The process 
continue for long till some semor officers retired and these posts could not be filled up 
Pagular meet ngs of all the Depury Directors ard Head< of the Offices of other schemes 
ke 3 Poyline Sheap P gaery Epidamiplogret Denuty 0 ractgr { P ndarpect ) Ch ef 
Supenntenden: Govemnment Livestock Farm riisar Project Director State Cattle 
Breeding Project Institute director Haryana Vety Vaccine instituie Deputy Director 
Wool Grading are held atleast once in eviery three manths These meeting are charred 
by the Director Animal Husbandry himseif and occasicnally by Financial commissioner 
& Prncipal Secy te Govt Haryana An'mal Husbandry Department 8 a fes occasions 

by Worthy Minister Ammal Husbandry haryana himself as well The concemed officers
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have to submit detailed reports and explain the reasons for the shorifalls Afterhrough 

mopitorng s'mct fo''e  up act on 15 *aker and the progress repo-ted to cpancial 

Commussioner & Prnincipat Secy to Govi Haryana Animal Husbandry Depaiment / 

Animal Husbandry Minister 

After heanng the deparfmental representatives, the Comipitiee reconmends 

that effective steps be taken to ensure active and resunt oriented monriorng ard 

e.a'uation syste™ The Com+ ttee be aponsed of the steps taken in this mogurd
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HOME DEPARTMENT 

{1132 Manpower Management 

3 2 1 Introduction 

For mamtaming law and orderin a geographical area of 44 212 square Kilo metre (sq km ) 
and a population of 164 641akh (1991 census) i Haryana there were 175 pouce stations छाप 
287 police posts established in the State as of 31 March 1998 The department s sanctioned 
strength inciuding operational staft 132 342) was 3a 739 agamst which 32 399 (93 26 per cent) 
were था nesition as or 31 March 1998 Tne Armea Police in the State had 8 strength of 5 133 
constiuting 20 2« per cent of the total operational police personnel (30 302) 

Mo ratio between civil police and armed pelice and staff officer ratio had bean prescnbed 
by the depastment The strength of police personnel per 100 sq km and 85 perthousand of 
population worked outto 68 54 and 1 84 respectively (31 March 1998) 
3 2 2 Orgamsational sex up 

Financial Commussioner and Secretary Home 1s the head of Admmistrative Department 
Director General of Police (DGP ) Haryana was the overall incharge of Police Department 
with one Director Generat (DG) Armed Police and Training 2 Additittonal Directors General 
(ADG) 4 Inspectors General (5) 13 Deputy Inspectors Generai (DiG) (including 4 DIG Ranges) 
and 43 Supenntendents of Police (SP)/ Additional Superintendents of Police, incharge of 19 
distnicts of the State For admimistration of taw and order the State 1s divided पाए 4 ranges 
each headed by a Deputy Inspector Genera] 

323 Audrcovewage 

Human resources management of the Police Department was reviewed through test 
check of records 0 15 ~ arawing and disbursing orficers (DDOs) covening the penod 1995 96 
to 1997-98 dunng Apnl 1998 10 July 1998 Important points noticed dunng test check are 
discussed in the succeeding paragraphs 

327 Nox-revis.or of norms for creat.on of posis and depioyment of manpower 

In five districts for every 40310 663 inhabitants there was one police officral whereas पा 
otherthree distncts one police official was deployed against 834 to 1210 inhabitarks In 1997 
crimes mcreased by 83 per cent as compared to 1985 

() As per Punyab Pe' ce Pules 1924 (sdopiad for Haryana डक e norrs for g 
strength of police stations in ruraf area were based on incidence of cnme A normal police 
station with average of seventy five cases a year the minimum staff required was one 
sub inspecor 006 assistant sub inspector (ASI) one heaa constable (cierk) and 12 root 
constables In urban areas in towns having population of over 30 000 total strength of police 
watch and vard staff shou'd not ordinanly exceed one constable for every 450 mhabuants 
Supervision over the watch ana ward was to be provided at the rate ए | Head Constable to 

DDOs (1) DGP Office (2) CID (3) Telecommunication (4) Police Training College (5) State Cnme Record 
Bureau (6) Forensic Science Laboratory (7) SP Hisar (6) SP Kamal (9) SP Sirsa (10) SP Gurgaon 
(11) SP Rohtek (12) SP Ambala (13) SP Commardo Newa! (Kama*) (14) Cormandart —t* Battalion 
Madhuban (15) SP Railways Ambala
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every 10 constables | Assistant Sub-Inspectorto every 5 Head Constables and | Sub Inspector 

10 every 100 Constables 

Details of all the 18 districts of the State in respect of deployment of staff and average 

cnme reporied was as under 

Sr Distnect No of operational Populat on per Annual Average 
No staff* as on 31st police official average Crimes cases 

March 1998 (Census 1991) cnmes cases per police 
under SPs only dunng official 

1995 97 

1 Ambala 1448 551 3916 270 

2 Bhiwant 1125 1013 4063 361 

3 Fandabad 1 881 785 9 256 492 

4 Fatehabad 775 807 4 409 569 

5 Curgzon 1219 940 5772 473 

6 Hisar 1633 746 7 324 448 

7 Jhayar 672 1053 2511 374 

8 Jind 1022 942 4642 454 

9 Kasthal 984 834 3595 365 

10 Karnal 1242 713 4168 335 

11 ¥uruhshetra 1103 582 4232 384 

12 Mohindergarh 771 884 2385 309 

13 Panchkula 792 403 1968 248 

14 Panipat 953 875 3315 348 

15 Rewan 515 1 210 2615 508 

16 Rohtak 927 1188 4 368 471 

17 Sirsa 1369 660 5010 366 

18 Sonipat 1138 663 3 398 298 

19 Yamunanagar 1001 821 35617 351 

Operational staff includes SPs DSPs Inspecto s SIs 6508 Head Constables and Corstables 

A review of District wise details of population number of operational staff and cnme 
cases reported dunng the period 1995-97 revealed that the number of cnmes n the State 
increased from 54 673 पा 199510 1 01 496 पा 19971 e anincrease of 86 percent The cnme 
naidence m Kaithal Kurukshetra Panipat Rewan and Sirsa distncts in the year 1997 registered 

a steep nse between 112 and 191 per cent as compared to the year 1995 

In Kaithal Rewan and Panipat distncts though the cnme rate increased by 191 116 
and 112 per cent in 1997 85 compared to the position in 1995 there was one police official for 
834 1210 and 875 persons respectively ४116 in aistncts of Ambala Kuruksnetra Panchkula 
Sirsa ang Sonipat, there was one oolice official for 403 to 663 personnel Thus deployment of 
police personnel had little relation with cnme 

Ir Fandabad and Rewan distncts one police official {operational staff) handled 4 92 आए 
5 08 cnme cases on था average dunng 1995 97 whereas पा the distncts of Ambala and 
Panchkula one police official handled 2 70 and 2 48 cnme cases on an average Thus there 
was a wide vanation amongst the distncts in number of cime cases handled bv operational 

staff
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Constdering the wide vaniations in the deployment of police ma~power with regard to 

cnme rate asdrscussed above there was aneed fo review पा8 noms 1or aeployment/supervision 

of police force as PPRs were made as far back as 1934 

m) {a) Deployment of siaii पा variation of the sanc*cread st-ength 

in 13 distr.ct control ~coms and 28 worxshops under the junsdiction of 

Telecommunication wing staff ranging from 1to66and 110 3 respectively were deployed in 

excass of sanctioned strength and पा 11 control rooms/repeater stauons and 4 workshops 

staff ranging from 1 to 55 and 1 to 80 respectively was deployed in short of sanctioned strength 

The reasons of vanauos sere nct on e record 

(b) Excess posting of DSPs 
न. 25 Y 

Simnary ॥1 0४ ४ Staie Cnime Reccid Bureau (SCRE) Madh जय" aga nst one sanchoned 

post ot DSP 3 DSP s were posted 85 on 31 March 1998 Reasons for excess deployment 

were not on record 

The department था their written reply explained the position 85 under 

The creation of posts in vanous cadres 15 made under the following recruitment 

policy — 

The establishmen: or 8 Distnct 15 Txea on a careful calculation of the actual 

numper of men required for fixed duties which includes co~tonment and city police 

rural जाए stations and the rsubordinates posts Headquarters estabiishment Guards 

Escorts and office ard Court duntes plus the percentage approved by Govt asareserve 

to porvide for casua' ies and tra ning I the vanous ranks Forthe investigation asthe 

watcn and ward staff no general 50808 1as been laid down The strength of rural Police 

Station 15 based on the Incidence of cnmes A Minimum norm of the staff has been fixed 

ane Sl one AS! praHead Constable ard toelve (12} Constables and पा police station 

whare cnme Is very light a numnber of constables could be reduced 10 ten पा estimating 

the beat staff after close study of local conditions the numbey o7 day and rugnrt pears 

and petrols require for each town 15 fixed on a map plot out to cover a considerable 

area On the basis of rotation of duties fixed between dav and night duties duties 

lasting through out he 24 hours and intermittent duties supervision 0५61 the watch and 

wards staff 15 prov ded at the ra‘e of 1 Head Constablesto every 10 Constables 1 ASI 

to every 5 Head Constables and 1 Sl to every 100 Constables No ratio between police 

and population 15 prescrnbed exceptihat in the case of iwowns with 8 populauon of over 

30000 the total strength o1 police shoula not exceed 1| Constabie to every 450 inhabrtants 

The strength of rural police stations 15 based on the incidence of cnmes and a normal 

police station 15 held to be on registenng an average of 75 cases In 8 year The minimum 

staff s required for such police station 1 St 13 and 1 Head Constables 12 Constables 

This standard calculation vouid be vamed for agequate reasons 11 special cases 

पा Headquarter establisnment 1t included ali enroiled police personnael of the 

nes establishment Instructors Oraerlies etc Guards are calculated 2. the actual 

strengdh required ८0 form each guard 4 Corstab'es being aliotied to each Semry १051 

and 8 2nd Head Constables 15 provided for each guard which fumished more than 2 

Sentries The escorts strength 15 calculated on the basis of average demands In the 

dist 1ct for treasury and prisoner escorts In addition the estabhishment 15 provided on 

the 0855 of the average daily number for the escort of under tnal prisoners to and from
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the courts and for guarding for such pnsioners in court where such escorts are required 

Tne reserves in the vanous ranxs are fixed o provide for casuanties and training 

@ 10% of the sanctioned number of Inspector 15% पा the rank of SI 14% पा the rank of 

Aead Constables and 18 5% in the rank of Constab'es 

However the norms for deployment/supervision of Police Force are being reviwed 

and appropriate ammendments in PPR will be suggested shortly 

In rep'y 10 this paia *is submit*ec that Govt had sanctionsd 12 district comtrol 

rooms with staff From 1989 to 1987 no staff was sanctroned for 7 control rooms set uo 

In aistict Kawhal Yamuna Nagar Rewan Pantpat Panchkula Fawehabad and Jhajar 

On the creation of new police posts Police Stations Nakas Bamers in afi these 

districts 1t was essential to provide wireless commurucauon system वा newly crealed 

poiice stauons police posts ~akas bammers etc for the maintenance of lIa- r and order 

duties Since the required manpowerfor operation and mamntenance of wireless equipment 

पा (hese seven newly created district was not sanctioned district control rooms Due‘'o 

this adjustment the shortage of manpower at the places from where the staff was with 

drawn 15 being experienced Thus there was no financial burden on Gowt exchequre 

due to this adjustment of the manpower As soon 85 the sanction of staff 1s received for 

unsanctioned stauons the shortage of manpower at the sanctioned stations wi'l be 

make good As regards the deployment of iechnical manpower 1:15 submitted that the 

maxinum techmcal staff 15 sanctioned for the state headquater workshop for which the 

staff was not sanctioned by the State 30५ The Govt nas sustained "0 financial loss 

due to this shifting As soon as the techmcal manpower for unsanctioned workshop 15 

sanctioned by the State Govt the techrical manpowerwill 06 adjusted accordingly to 

the sanctioned strength 

The post of DSP/Computer and DSP/Research were intiallv sanctioned for CID 

Haryana On the creation of SCRB these posts were transferred from CiD to SCRB 

wef 14 87 assuch there 1s no excess aeployment 0 DSPs against the sanctioned 

strength 

Dur -3 the cou-se of oral examination, the Conrm ttee considered the vide 

vanat.ons व the deplovrert of police manpower धरा regard 10 crime rate The 

Committee, thererore, recommenas पाया norms for deployment/supervision of police 

force may be reviewed and approp-iate amendmerts be made m the Pu~jah Police 

Rules accordingly The action taken था this regard be intimated to the Committee 

[12] 3 2 10 Recoverable outstanding amounts aganst addrional police supphed 

Rs 1 75 crore were outstanding for recovery as on 31 March 1998 against three 

organisations/parties on accour of addiuonal ponce supplied 0५ SP Ambaia duning 1288 98 

As per Pouce Rules the SP of concerned district was to raise bills against the parties 

and corporate bodies supplied wini additional police month by mon*h पा advance 

Bilis in advance were not raised by SP Ambala Arrears of Rs 40 57 lakh on account of 

additional police supplied by SP Ambala duning 00008 1988 to March 1994 were pointed out 

vide paragraph 3 9 of the Report of the Corrptroller and Aud *0 General of India (Civil) forthe
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year ended 31 March 1994 which increased to Rs 1 75 crore upto March 1998 85 shown 

below 

Sr  Name of party to Period पा which Amount Letter No wide 

No  whom addttional supphed outstanding which bill 

_L__L_____————E-——-—L——————————
hce supphed (Rupees 11 lakh raised 

1 10C Ambala 31 October 1988 to 13330 20631 dated 

30 June 1997 581697 

2 Punjab Kesan 1 March 1594 to 2933 23437 dated 

Ampala Cartt 31 March 1988 76 1897 

3 BBMB Dhulkot 1 Aprnii1943 to 1267 12476 dated 

31 March 1997 26 1997 

Total 170 3९ 

No reasons for not raising the bills in advance were intimated by the department 

The depariment in their wntten reply explamned the position as under — 

In this connechin it 15 submitted that the matter with regard to recover the 

outstanding amount from{ O C authonties B B M B Dhulkot and Punjab Kesn is already 

i progress Efforts are being made .0 get the arrears cleared from the concemed 

parties The cost statement 1) of 10 C Petrol Depo. Ambala Cantt for the pencd 

from 31-10 88 .0 5 2-96 arcunting to Rs 70 06 863/- has been sent 10 the Senior 

Terminal Manager Ambala Gantt by 5? Ambala "गए miemo No 20006 dated 

15 7 98 Simiarly the cost statement of BBMB Dhulkot in the revised pay scale from 

11 9610 31 3-98 has also been submitted to the BBMB Dhulkot As regard the payment 

of outstandsing amount aganst Punjab Kesn the matter has already been taken upwitn 

the concemed authonty and efforts are being made to recover the out standing amount 

However the Parties to whom additional ponce 15 suppued are ewctant to make the 

paymen: ता advance as such bill on actual 00515 raised bv SP/Ambala lateron 

During the course of oral examnation the Committee observed that shil a 

huge amount 1510 be recovered from the organizations/parties on account of additional 

police force supphed to them The Committee therefore, recommenas tnat efrores 0९ 

made to recover the arrears within a stipulated nenod from e concerned parties 

under intimation to the Commuttee 

[131 '3 2 18 Forensic Science Laboratory 

The Forensic Science Laboratory (FSL) Madhuban was established 11 1973 Against 

sanchoned posts of scientists and other technical staff numbenng 125 (1985 96) 162 

(1996 97) and 165 (1997 98) प्रा vanous divisions /secuons™ acwal stait in position was 79 

.1995-96) 95 (1996 97) and 101 (1997-98) respectively 

As per report for the month of March 1998 7 231 cases were pending for analysts था 

FSL ofwhich 2 971 cases (41 per cert) were more than one vear oid Age-wise details of the 

cases pending for more than one year and number of cases for wruch challans were pending 

पा the varnious courts due (0 non submission of analysis reports by FSL had not been compiled 

by Director FSL 

Balistics Biology Serology Physics Chemistry बाएं documents dwision 

- Foatpnints Narcatics Drugs Psychmtnic subs‘ance and Photo section
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In a case filed in Punjab and Haryana High Court bv an accused पा 1991 the court 

observea (December 1995) tnat many of the accused were langwshing In Jails for wan of 

putting up the challans in ime However 32 posts of scientists and other supporting technical 

stafi sanctioned (Maich 1896) by Govemment under the decision of the High Coutwere yetto 

be filled up (June 1998) Director FSL deposed (December 1995) that there was acute shortage 

ए staff and he had submitted proposal fo- sanction of more staff in 1 991 

It was noticed in 8001 that agamnst the average receipt of 668 cases every year 101 

analysis duning the period 1885 to 1897 the average disposal per year was 4 971 (88 per 

cent) 

Director FSL stated (June 1998) that the evidence matenal become unsuitable for 

genet ctest ng fthe cage exh bisuere evamned affer 8 long penod This reply suggested 

that s*eps are needed 101 enhancirg tre erficienc, norms or the FSL for a speeaier testing of 

samples and 10 fili the existing vacancies 

The department in their waitten reply explained the position as under 

The process of filling up the vacanciesm F S L Haryana Madhuban isn progress 

both at office level as well as through HPSC Moreover the disposal of less number of 

cases 85 against number or recetpt depends on the nuirber of staff posted Unless 

required staff 15 posted it 15 not possible to dispose off more cases and reduce pendency 

it may be menuoned here tha number of cases disposed off s much higher as compared 

to ihe norms fixed by B PR & D New Deini Further compilation and submission of 

analysis reports 1s meant for agencies/units andnotfor न 5 1. 

Dunng me Course o1 oral examination the Commitiee observed that the number 

of cases for analysis पा Forensic Science Laboratorv are more than one vear old due 

नठ पाठ ohal gamg छठ moT nuT WP MRS 2T 0uS TourtE गा Tra gepartmental 

representauves informeua the Commitiee that tivere 15 an acute shoriage of staff पा the 

FSL The Committee therefore recommends that the process of filing up the vacancies 

I ©SL, Maryana, Madhuban be completed ttina stipulated penod so that testing of 

sawnles be speed uo
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FINANCE DEPARTMENT 

(Development and Panchaya) 

{14] 3 4 Non-subnussion of utiisation certificates of discretionary grants 

For discretionary grants of Rs 94 70 lakh released to 726 institutiens in two districts 
ubhsation certificates were not furnished 

Financial Rules provide that certificate of proper utihsation of grant should pe fumishea 
to Accountant General within 18 months of the closure of financial year by the departmental 
officer arter obtaming the same fiom e granee institutions to whom grants weare released by 
छा Before furnishing it the departmental officer should satisfy himself about proper utilisation 
of grants Further the sanciioning authonty should घ5 far as possible insist दा" obaining an 
audited statement of the account of tne body or institution concemed to ensure that proper 
accounts of all moneys spent by grantee institutions are being properly maintained and kept 
forthe purpose of audit The ceiling limit of discretionary grants was Rs 15 lakh Rs 7 50 lakh 
and Rs 6 lakh for Chief Minister Mimisters and others respectively dunng the years 1996 97 
and 1997 98 

Test check of records of Deputv Commussioners (005) Fanidabad and Rewar revealed 
{March 1998) that Rs 99 07 lakh of discretionary grants were disbursed by Deputy 
Commussioners between Apni 1991 and March 1996 to 792 beneficianes on behalf of Members 
or Legisiauve Assembly and Staie Ministers छिपा ए this utilisation certificates (UCs) for 
Rs 94 70 lakn disbursed to 726 grantee insututions (Fandabad Rs 46 38 lakh 248 mshitutions 
and Rewan Rs48 32iakh 478 institutions) had not been received 85 of Aprii 1998 Delayin 
submission of UCs ranged between 7 and 55 months Further no poriton of grant | any which 
was not uttimately required for expenditure upon that object was surrendered to the Govemment 
In the absence of UCs utilisation of grants for the intended purposes by the above grantee 
insttutions could not be venfied 

Deputy Commussroners stated (April 1998) that reminders were being 1ssued 10 the 
grantees for subrussior of UCs The rephies indicate that grant sanctioring authonty did not 
censider I necessary to ensure that the funds released Jere utiised for the purpose for which 
these were released v *hin the prescnbed time frame 

The matter was referred to the Government in May 1998 their reply had not been 
recesved (Novernber 1998) 

The department in पिला written reply expiamned the position as under — 

This department had been wnting to both the Deputy Commussicners 10 send the 
utihzation certificates since 1998 

Now the Deputy Commussiuner Rewan has sen he J Cs of discretionary grants 
of Rs 47 43 400/- to *ms department This department has sent the same 10 A G 
Haryana vide this department letters dated 23 3 2000 4-4-2000 19 4 2000 and 11 5 2000 
rorurther necessarv acuon Now U Csof Rs 88 600;- has been gotfrom D C Rewan 
at personal level and the same has been sentto A G. Haryana Thus there 1510 pending 
UC fromD C Rewan
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Similary this department has got U Cs of discretionary grants of 

Rs 18 42 000/- from Fanaabad distnct and tne same has been sent to the Accouman: 

General Haryana Chandigarh vide this department letters dated 7 4 2000 and 12 5 2000 

All efforts are being made to obtain the remaining U Cs of Rs 27 96 000/- from the 

Fandabad distnct This department deputed an employee 10 getihe remaining UCs of 

discretionarv grants of Fandabad a.stnct at personal ievel bur they ha ve assured that 

they would send the same very shortly Assoon as remaining U Cs are recelved from 

DC Fandabad ihe same will 96 sent to Accountant General Haryana for further 

necessary action 

After perusing the reply of the department the Committee recommends that 

1atest posr*ion था regard to submission of whlization certtficate be intimated to the 

Committee Witk N दा" ee Monws 
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MEDICAL AND HEALTH DEPARTMENT 

[15) 3 5 Wanonal घाव Eradication Programme™* 

3 5 1 nitroduction 

Nationa' Malana Eraaicauon Programme (NMEP) was था ongoing p ogramme ४ 85 
modified 1n 1977 and the Modified Plan of Operation (MPO) was infroducea in the State for 
effechve control of matana and prevention of aeaths caused by malana The Scheme was 
extended to urban areas in 1977 

3 52 Objectives 

The Programme broadly envisaged 

Active ana Passive surveiliance to collect blood smears of fever patrerts on 8 large 
scale and test incidence of malaria 

Giving presumplive treatment पा anticipation of detection of malarta Treatment of malana 

positive cases 

Contact and mass survey in affected areas 

Spraving with insecticides ihe DDT BHC and Malathion dunng wransmission psnod in 

rural areas where Annual Parasite incidence (हि) was 2 and ahove per 1000 populat on 

Urban malana control througn anu-iarva operations by spraying Baytex Temephos 
ML O Fanthum throughout the year and 

Conducung entomological surveys and vector susceptiblity test to determine the tspe 
of insecticide 10 06 used 

3 5 3 Organisationa seiup 

Commussioner and Secretary to the Government or Haryana Heaith Department (at 
secretanat Ievel) was responsible for the overall monitoring and evaluation of the Programme 
Director General of Heaith Services (व departmental level) was पा overall charge of the 
pregramme Director of Health Services (Ma'ar a)» sas to monttor the spray operations through 

the Distnict Malana Officers (DMOs) He was assisted by 3 Deputv Directors (wvialara 
Entomology छाप Enidemiclogy) at Headquarters 2 Zonal Malana Officers (ZMOs) 

354 Audit coverage 

Records relating to the implementation of NMEP forthe penod 1992 9310 1997 98 were 
1651 checked inthe offices of Secretary Health Department Director General of Health Services 
Director of Health Services (Malana) Zonal Malana Officers at Ambala शाप Hisar 6* of the 17 
DMOs 30 of 65 CHCs and 190 or 399 PHCs curnng Gctober 1997 to March 1898 Results of 
the test check are discussed पा the succeeding paragraphs 

3 8 5 rmghughits 

* Incidence of malaria steeply ircreased dur ng 1993 fo 1996 as the pnvate 
medtcal practitioners did not report malarna cases 10 the departmental 

authorities, cases on incidence of malana were under reported 

{Paragraph 35 8 (1)) 

Distict Malana Officers Ambala Bhwani Gurgaon Hisar Karnal and Rohtak 
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Annual Parasite Incidence (API) पा the State was between 0 9 and 6 6 during 
1992 to 1997 though it was to be brought down to 0 5 by 2000 A.D Achieving this 
target looked a remote possibihity 

(Paragraphs358(in) & 35 18) 

Susceptibility test of vector was not conducted by the Zonal Malana Officers of 
the State since 1992 

{Paragraph 35 9) 

44 to 94 per cent of the targeted population of the State in the high nsk areas 
where Annual Parasite Incidence {API) was 2 बाप above remained uncovered 

by spray operations 

{Paragraph 3 5 10) 

पा fiye distncts 9 23 lakh population remained uncovered from fortnightly 
surveillance by multipurpose health workers for one to six years Wall stencilling 
to monitor regular surveilllance was not done during the period covered by 

review 

{Paragraph 3 5 13(a)) 

1 19 lakh population was not covered by collection of blood smears to detect 
cases of malana dunng 1992 to 1995 

(Paragraph 3 5 13(b)) 

In two districts results of examination of 1 10 [akh blood smears were delayed 
from 810 30 days durning 1992 to 1997 

(Paragraph 3 5 13 (c)) 

In six test-checked districts radical treatment to malana posttive cases was 
delayed 

(Paragraph 3 § 14(a)) 

There was reported excessive use of anti malana drugs werth Rs 28 45 lakh 

durning 1995 to 1987 No justification of such excessive use of drugs was fumished 
to audit Medicines valued Rs 7 29 lakh was unnecessarly purchased 

P 
e 

- {Paragraph 3 5 14(b)and (c)) 

Insecticides worth Rs 48 48 lakh were un-necessanly purchased 1n excess of 
requirement A quantity of 87 828 MT of Malattuon valuing Rs 34 25 lakh had 
remained unaccounted for by पाए District Malaria Officer, Karnal 

(Paragraph 3 5 12(b)and 3 5 17) 

Spray operations entomological survey and prompt treatment of malaria 

positive cases were not effectively monitored by the Director 

(Paragraph 3 5 19)
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356 Funding pattern 

NMEP was financed on 50 50 fund sharing 98515 between Government of India (501) 
and the State Government Central assisiance covered expenditure on material and equipment 
insecticides drugs procured Indigenously microscopes Larvaicides etc 

357 Financial outlay and expenditure 

The details of funds contributed by the Central and State Governments and the actual 
expenditure during 1992-93 to 1997 98 were as under 

Plan - 

Year Budget Budget Funds Central Actual Excass (+)/ 
Provision grant contnbuted assis expendt Saving () 

by State — tance ture v B 
Government 

_____——_____________L___(Rupees In crore 

1992 93 542 4 51 222 179 401 {)050 

1993 94 763 502 219 226 4 45 () 057 

1994 95 463 423 150 278 428 (+) 005 

1995 96 421" 411 155 224 379 ( ) 032 

1996 97 411 425 239 239 ()186 
1997 98 627 640 297 448 7 45 (+) 105 

Total 3227 28 52 12 82 1355 26 37 {)215 

Following points emerged 

(0 Overall saving ए Rs 2 15 crore duning 1992 9310 1997-98 was due 10 nen adjustment of 
Central Assistance received in kind from GOI singe 1992- 93 No steps were taken by the 
department for adjustment of Central assistance पा the year था which matenal was received 

(m)  Noutihsation certificates for Central assistance of Rs 99 78 lakh recetved पा cash during 
1992 93 and 1993 94 were sent to GOt 

(m) Aganst the sanction of Rs 11 38 crore towards value of supply of material like 
insecticides larvacides and antt malaria drugs during 1992 to 1997 value of the matenal 
received was Rs 12 37 crore The drdference of Rs 0 99 crore needs to be reconciled by the 
State Government or Government of india 

358 Planning and execution 

) Incidence of malaria 

The disease of malaria and incidence thereof including Plasmodium Falciparum {PF) 
cases increased during 1993 to 1996 as tabulated below 

(1) The value of 2 lakh tablets of Pyremythamine supplied to Haryana State in 1997 98 was not communicated 
by Government of India 

{n} No sanction of Govemment of India was shown to audit in respect of matenal (Insecticides medicines 
etc ) valuing Rs 0 29 crora received in 1995 96 आएं Rs 1 63 crore ॥ 1996 97 by Heaith (Malana) 
Department and 85 such this amount had not been included पा the above table
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Year Number 01 PF Increase (+)/Decrease() Percentage of increase/ 

Malaria cases cases over previous year decrease 

Malana PF cases Malana PF cases 

cases cases 

1992 16662 ,,;1238 ; — atl — — 

1993 22082 -, 985, s (+)5 370 {)253 (+)32 ()20 

1994 29810 R 3709 ? (+)7 778 (+)2724 (+)35 (+)277 

1995 59621 ~ , 11,215 v (र)29 811 (+)7 506 (+)100 (+)202 

1996 128 232 27 869 (+)68 611 {+)16 654 (+)115 (+)148 

1897 69710 2218 ()58 522 ()25 651 ()46 ()92 

Above data was based on the results of surveillance conducted in PHCs/CHCs/Hospitals 

and Malaria clinics run by the department Though pnvate medical practitioners were also 

required to refer malana cases noticed by them to the nearest PHC/CHC/ Dispensary/Hospal 

etc no case was reported by any pnivate medical practitioner in any of the 6 districts test- 

checked Thus there was 8 possibility of number of positive malaria cases remaining पा 

reported Director of Health Services (Malana) attnbuted (December 1997) increase i incidence 

of malana dunng 1994 and 1995 to heavy rains and floods and to release of flood water by 

Rajasthan in Mewat area of Gurgaon Distnct in 1996 but furnished no reason ॥ respect of 

increase In malara cases (32 per cent) in 1993 

(n) Increase in Annual Parasite Incidence 

Incidence of annual parasite increased from 0 91n 1982 to § 6 per thousand papulation 

duning 1996 

Index of annual parasite incidence (API) was used for determining the areato be brought 

under spray operation Under the programme GOl targetedto bnng down APl 10 0 5 case per 

1000 population by 2000 AD The details of AP per 1000 population in Haryana dunng 1992 to 

1997 were 85 under -~ 

Year Population Target for reduction of Positive Malana API1 

API cases 

___L__L_____—_—___(_)—_—_ln lakh In lakh 

1992 ~ 17906 Not fixed 017 09 

1993 180 39 Not fixed 022 12 

1994 18420 Not fixed 030 16 

1995 18862 Not fixed 060 32 

1996 न 719313 Not छिप - 128 66 

1897 196 49 Not fixed 070 35 

API| in the State was on the increase continuously from 1993 onwards except in the 

year 1997 Director of Health Services (Malana) stated (May 1998) that they would brnng down 

APl{0 0 5 by 2000 AD by adopting measures like early case detection and prompt treatment 

residuaj insecticidal spray In rural areas and anti larval operations in urban areas and information 

education communication activities 
! के
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(m) Deaths due to malana 

As perdepartmental (80005 one death due to malana occurred dunng 1992 पा Bhiwam 
District and 26 deaths in 1996 पा 3 districts (Ambala 2 Fandabad 4 and Gurgaon 20) 

Besides 229 deaths occurred due 10 mosquito borne diseases [ike Dengue fever and 
Japanese Encephalisitis ( JE) between the years 1992 and 1996 in 14 distnicts 

Director of Health Services (Malana) stated (December 1997) that JE disease was 
found where nce cultivation was done and was now under control 

3 59 Non-conducting of susceptibility test 

Entomological surveys for susceptibility test of vector was not conducted by ZMOs 

since 1992 

The programme provided for entomological surveys पा regard to susceptibility test of 
vector by the two Zonal Malana Officers quartesly by visiting each district once in 3 months to 

test the effectiveness of insecticide ॥ order 10 decide the nght type of insecticide It was 

noticed पा audit that 00 such test was conducted by either of the two Zonal Malana Officers 
since 1992 Director of Health Services (Malana) stated (Apnl 1998) that susceptibility test 
was carried out by a team from Headquarters (Directorate of Heaith Services) Venfication of 
reply revealed that such a test of only one insecticide 1 e Malathion 25% (of the two insecticides 
in use by the department) was conducted once पा 1994 पा) 3 districts Failure to conduct 
susceptibility tests by Zonal Malana Officers at prescnbed intervals defeated the possibility of 
selecting right type of insecticide in each district 

3 5 10 Shortfall पा spray operations 

44 to 94 per cent of area where APl was 2 and above per 1000 population dunng 
1992 97 remamed unsprayed 
»~ 

Spray operations were required to be regular and continuous where the Annual Parasite 

Incidence (API) was 2 and above per 1000 population Programme ineffectiveness in this 

regard was revealed by the fact that 44 to 94 per cent of such population was not covered by 
spray operations during 1992 to 1997 as tabulated below 

Year Target Achievement Shortfall Percentage of shortfall 
__—____(_E_____L___—_——Poulatlon in takh 

1992 6150 13 49 48 01 78 

1993 56 65 333 53 32 94 
1994 44 86 16 68 28 18 63 

1995 19 25 6 95 1230 64 

1996 2905 7 85 2120 73 

1997 94 75 53 37 41 38 44 

Director of Health Services (Malana) stated (March 1998) that availability of nsecticdes 
was short and there was paucity of funds The reply of Directer of Heaith Services (Malaria) 
was not tenable as the department had unutiised funds which were surrendered था the end of 
the year as indicated below
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Fmancial Funds surrendered 
___—_#__—_____(_—__L_.

__Rupees m lakh 

1992 93 141 47 

1993 94 31835 

1994-95 3493 

1995 96 
41 94 

1986 97 17229 

An Expert Committee of Govemment of India decided (1995) that cattle sheds should 

not be sprayed with insecticides ॥ was however 01060 that 1 15 lakh cattle sheds were 

sprayed with Malathion 25 % and 3 16 lakh with BHC 50% 11 1996 and 6 72 lakh cattle sheds 

with Malathion 25 % and 1 87 lakh with BHC 50 % पा 1997 at a cost of Rs 1 42 crore n 9 

distncts which could have been used for spray in human dwellings 

3 5 11 Irregulanties पा spray operation 

(a) Irregular spray of area 

in 4 districts regular spray instead of Focal Spray was done था 17 seclions invoiving 

excess consumption of insecticides valuing Rs 9 52 lakh 

Director Health Senvices (Majana) prepared the spray strategy प्रा the month of February 

each year for regular spray of different sections in the State Scrutiny of the spray completion 

repoits in the Directorate for the years 1993 10 1996 revealed that four districts (Bhiwani 

Gurgaon Hisar and जाए) carried out regular spray mstead of focal spray पा 17 sections in 

contravention of approved strategy This resulted पा unnecessary excess coverage of population 

of 1 50 lakh involving excess consumption of BHC 50% and Malattwon 25% valuing Rs 9 52 

lakh Director of Health Services {Malana) stated (March 1998) that some times seciions 

already not covered under regular spray were later on inciuded under regular spray on account 

of sudden high incidence of Malana or availabiiity of insecticides However no orders in support 

thereof were shown to audit 

(b) Use of substandard insecticide 

Sample of insecticide 10 be used was to be got first tested from Government Analyst 

During June 1996 4856 5 kgs of substandard Malathwon 25% supplied by Haryana State 

Cooperative Supply and Marketing Federation Limited Chandigarh was sprayed during 1996 

However msecticides which was lying unutiised was later on replaced and no payment was 

made for consumed insecticides by the depariment 

{c) Irregular Focal Spray 

50 houses around a detecled malarna case were 1o be given insecticide focal spray 

duning the transmission penod (16 May to 30 September every year) and a record thereof was 

10 06 kept ॥ 8 Register MF 7 

A scrutiny of MF- 7 Register of 8 distncts (30 CHCs) test checked revealed that details 

of focal spray carned out was not recorded in any of the 30 CHCs Reasons fornon compietion 

of MF 7 Register were atinbuted by DMO Gurgaon to heavy 080 of work Replies from 

remaining five DMOs! were awaited (May 1998) The reply of DMO Gurgaon was not tenable 

as without recerded detalls it ४४85 not possible 10 monitor the spray operations 

1 Ambala Bhiwani Hisar Kamal and Rohtak
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(d) Ineffective mopping up operations 

Houses left unsprayed by regular spray teams for one or the other reason were required 
to be covered immediately in the evening by spray squads However 165 check of spray 
reports received in the Directorate forthe penod 1992 to 1997 revealed that 12 to 45 per cent 
of resident:al dwellings in all the districts were not sprayed fully On being pointed out In 81100 
Director of Health Services (Malana) admitted the fact but stated {March 1998) that people did 
not cooperate and were not interested पा spray of their houses as the insecticidal spray की. 
marks on the walls and furniture 

3512 Incorrect and inadequate use of insecticides 

(@}  According to spray strategy issued in 1995 by the Directorate three rounds of 
spray in respect of 3 sections of the Gurgaon District were to be camed out with BHC 50% and 
24 sections with Malathion 25% whereas 12 sections पा 2nd round and 20 sections in 3rd 
round were sprayed with BHC 50% Similarly against 24 sections with Malathion 25% 15 
sections in 2nd round and no section in 3rd round were covered Inadequate spray of effective 
insecticides 1 e Malathion 25% defeated the purpose of spray 

(b)  Non accounting of insecticide stock 

87 828 MT of Malathion worth Rs 34 251akh was not accounted for 

As per details collected from the office of Director Health Services (Malaria) Haryana 
92 828 MT? of Malathion 25% supplied by GOl and purchased by the State Government was 
1ssued to the office of DMO Kamal dunng 1993 to 1996 Scrutiny of the stock register maintained 
by DMO Kamal revealed that only 5 MT of the matenal had been accounted for leaving 87 828 
MT of Malathion valuing Rs 34 25 lakh (at Rs 39 000 per mt) unaccounted for Director of 
Health Services (Malana) stated (January 1998) that the store keeper did not hand over the 
charge and was under suspension since 1997 Amount of actual loss on venfication was not 
intrmated by the department (August 1998) 

3513 Survelllance आएं detection of malana cases 

(a) Surveillance 

9 23 lakh population of 5 distncts remaimed uncovered by fortrughtly surveillance for 1 to 
6 years 

Every Pnmary Health Centre (PHC) was divided mto various sections and each such sechion assigned to a Multi Purpose Health Worker (MPHW) who was responsible for conducting proper fortnightly surveiilance Atest check of the records of five distncis revealed 
that 9 23 lakh population remained uncovered from fortnightly surveillance for one to six years 
85 per details given below -- 

District___ One year __Two years  Three years Fourvesrs— Sovme————o—— 
One year Two years Three years Four 

__—___“___—____h____—_years SIx years Total 
Ambala 75 314 — 29 047 ना — 1 04 361 Bhiwani 1 84 500 49 000 27 800 — - 261 400 Hisar 90 735 61 462 46187 00 जा - 198 384 
Karnal 170114 35215 5448 — — 210777 
Rohtak 84 970 29676 14 941 8 232 10647 1 48 466 
Total 605630 176353 123523 ६7: कद 7 कया m— 

175353 123523 8232 10 647 823 
3____*________‘_&_88 

2 GOl 28 MT (1994-95) State Government 54 828 MT {1993 94) and 10MT (1995 96)
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On this being pointed out the DMO concemned stated that this was due to shortage of 

MPHW 

Wall stenciling designed 10 monitor regular survelllance was not done despite 

mstructions from GOl Therefore the data on surveiliance provided by MPHW was not venfiable 

by the depariment 

(b)  Shortfall in collection of blood smears 

Ten per cent of the population every year was required to be screened in the ratio of 

60 40 by active (through surveillance staff) and passive method (by medical mstitution) of 

detection respectively As per distnct-wise details recerved from the Directorate office the 

department achieved 10 per cent target of the State 85 8 whole in each year dunng 1992 to 

1997 But there was shortfall of 1 19 lakh population in the following four distncts durng 

199210 1995 - 

Reporting District Target 10% Coverage Shortfall - 

Year  Poputaton = Population 

___—______________(_Lp_____)_______oulatlon m lakh 

1992 Gurgaon 127 103 024 

Hisar 21 185 026 

1993 Gurgaon 127 098 029 vE 
Hisar 21 204 007 

1994 Gurgaon 130 121 009 

Rewari 070 0 61 0 a9 

1995 Fandabad 179 173 0086 

Rewar} 070 0 61 0 09 

(c) Delay in examination ए 9000 smears 

Time lag permissible between collection of blood smears and 5 examination was one 

10 seven days Test-check of records i the offices of DMOs Gurgaon and Hisar revealed that 

results of 1 10 lakh blood smears (4 8 per cent of the total 22 63 lakh blood smears collected) 

were delayed by 8 days to one month during 1992 to 1997 DMO Hisar stated (March 1998) 

that the delay was due to shortage of staff 

3514 Radical tfreatment and drugs 

(a) Shortfall and delays 1n admimistenng radical treatment 

Radical treatment (RT) was required 10 06 given to all cases found malana positive 

within 7 days from the date of detection A scrutiny of records of six distncts revealed that out 

of 2 14 lakh cases of malana radical treatment in 0 41 lakh cases (19 16per cent) was given 

after the prescnbed penod of seven days out of which 7 919 cases (3 7 per cent) were treated 

after 30 days 85 shown below
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_—*—m—'—'& 
District Year No of __—_g_“hlumber of cases given RT No of Percent No positive within 7 Between 16 to after cases age of 

cases days 8and 15 30 30 RT not delayed \‘LL__“_“VS days days given RT 
1 Ambala 1992 to 6101 5314 414 194 179 — 12 80 1997 

2 Bhiwant 1892 to 40 628 29926 6237 2719 1746 — 26 34 
1897 

3 Gurgaon 1992 to 43 586 34623 4604 1 464 2 868 27 2056 1897 

4  Hisar 1982 to 30 806 27 052 2715 303 736 — 1218 1997 

§ Karnal 1992 to 38 624 35765 2172 253 434 — 740 
1997 

6  Rohtak 1992 to 54523 40 423 8 435 3709 1956 2586 1997 

___Tofal 77428 173103 AT Be TS5 ——5————— 
14268 173 103 24 677 B 642 7919 

_,_______—‘—_-—__—__—27 

Delay in giving radical treatment was atinbuted (March 1998) by Director of Health 
Services (Malana) (0 the patients being infant and pregnant ladies Correctness of departmental 
reply could not be venfied in audit 85 no separate record of infants and pregnant ladies was 
maintamed शा 27 cases radical treatment was not given by DMO Gurgaon due to incorrect 
addresses gtven by the patients 

(b) Irreguiar purchases 

Foilowing medicines were procured by ZMO Ambala and 1ssued (June 1997) to DMO 
Gurgaon without any requisition 

“—E“—*—\‘_Sr 
No Particulars of No of tablets Date of expiry Value 

medicines NMS in_lakh 
1 Pyrathnin 39 960 August 1998 102 
2 Albanda Zole 260 000 August 1998 516 
3 Hemlawvit capsules 1 95 000 Apnl 1998 111 

Toftal “""—-_——____H_fi_—T 28 

Medicines valued at Rs 7 29 lakh were purchased without requirement 

These medicines were not required to be used for the treatment of malana cases 
These were 1ssued to three CHC s*in June 1997 and December 1997 but no report regarding 
their consumption was called for by DMO Gurgaon 

(c) Excessive use of Anti-malana Drugs 

Chloroquine tabiets worth Rs 28 45 lakh were used in excess during 1995 97 
A test-check of the details submitted by the Directorate Office for six years1 e 1992 to 

1897 पा respect of blood smear collections malana positive cases and consumption पा Drug 
Distnibution Centres revealed that Chloroquine tablets worth Rs 28 45 
I____*___\_____*__akh werye reportedly 

Ferozepur Zirka Nuh and Punhana 
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consumed in excess dunng 198510 1637 Director of mealih Services (Malana) stated (January 

1998) that consumption of Chloreguine was increased dunng the years 1998 and 1997 1n view 

of the fact that 36 Comrmunity Health Centres were declared high nsk areas dunng transmisston 

period Reasons for exXcess consumption of tablets in year 1995 and detati of cases in high 

1Sk areas jusufying excess consumpticn of a~h malana drugs was awarted (August 1998) 

2 §41% Urpan Mialana Scrname 

In Haryana Urban Malana Scheme was introduced थी 1977-78 in 5 tc /s and 

subsequently in 12 more towns (51 1978-79 3 r 1970 80 21 1980-81and 2in 1989-90) 

Rs 1 32 crore had been spent on the scheme duning the years 1992 9310 1997-98 

Fonowing ponns emeiged as वे result of test-crecy 

{i) nadeguate ant-taa’ oparafone 

Total area of mosquito/larva breeding sources थी 6 districts increased from 28 17 lakh 

hinear metres 1n 1992 to 27 95 lakh linear metres 1n 1997 No target for filling up the pns or 

minimizing the breeding sources was fixed by ine Direciorate office 

(1) Staffing pattern- Anti-larval operations 

Anti-larva staff was reauired to be posted for each sector with one supervisor Field 

Worker आएं three field workers Similarly one inspector and one insect collecter for each ward 

was required to be posted A scruttny of records mamntamed for the towns of six districts 

revealed tha aganst the .equirement of 91 sectors based on populationt omy 58 sectors were 

covered 

1516 Inadequate number of drug distnbution depots 

Shorifall in setting up of drug distnbuticn centres in remote areas ranged from 910 29 

per cent during 1992-97 

Anti-malarta drugs were to be made available in remote and in-accessibie areas through 

drug distnbution centres (DDC)/rever ireaument depois (FTD) h was nouced that no FTB 

existed पा the State and DDCs fell short of 1argets fxed as ~d cated 26107 

Year Populauo~ प smiber of DDCs Shortage 
P_—._____—_———__

fl—————————ercent
age 

{in विद 
of shortage 

_’___—j________J
_L_E___——————,_—

—'a) 
Reguired b) In operation 

1992 va7 27 1 727 10977 3730 25 

1993 14409 14 409 10 807 3502 24 

" 1004 147 09 14709 10 520 4189 28 

1995 149 86 14 988 10 688 4298 29 

1986 15576 15576 11763 3813 24 

1997 14753 14788 13988 % . ———— 
14753 14753 13388 1365 9 

3 5 17 Purchase of Cyfiuthrin in excess of requirement 

Excess purchase was made of 2 mt of cyfluthnn worth Rs 48 48 lakh 

Director Supplhies and Disposals Haryana placea orders ror the purchase or 5wT of 

Cyftuthnn at Rs 24 24 lakh per MT with a firm in March 1998 on the basis of indent received
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from the office of the Director Health Services (Malana) As per spray strategy prepared by Health Department in Apri 1998 vorthe year 1998 in respect or Gurgaon Distnct only 3 MT of Cyfluthnn were required for sprayn Ferozepur Jhirka Block of the distnct Purchase of 2 MT of Cyfluthnin in excess of actual requirement for Ferozepur Jhirka Block resuited 1n avoidable expenditure of Rs 48 48 lakh 

3518 WMonnonng and evaiuation 

Reports on momwnly epidemniological siiuavon surveibance शि000 smears malana cases dearhs due to maana ew wereeanied 0 छह subrmitted bv DMOs to ZMOs and D rectorate office A'though DMOs submitted monthly report regutarly to ZMOs no suggestions for planning of spray schedule change of insecticide conducting of regular spray instead of focal spray on the 08515 of entomological survey were 1ssued by ZMOs to DMQs 

The vanous shoricomings and deficiencies detectad dunng गाता mmdicated that the Coverage of spray operation conducting tests and ensunng prompt treatment of malana posmve cases was nut effeciively moniored by the Director which led (0 50861 increase ॥ा malana incidence 

3 51% Conclusion 

While incidence of reported Malana cases had gone up significantly surveillance preventive measures treatment rere all tardy and mnadequate भार () inadeguate coverage of population (ir) Inadequate examination of blood smears (in) delay n providing treatment (W) nsuficrent spraying operation (v) use of subsrandard insecucides and (vi} lack of effective monitoring of the programme  While the Director Health Services attnbuted shortfall in spray operations to paucity of funds everv year large funds were surrendered Consequently 229 deaths occurred due 10 mosquno porne aiseases durmg 19892 to 1996 in 14 aisincts Annuai parasite incidence (malana cases per one thousand population}) in the State was 0 9 पा 1992 when the programme was started and increasedto 3 5 n 1997 as against the target of 0 5 by 2000 AD fixed by the Government of India Possibility of achieving the target was remote 
The matter was referred fo the Government पा June 1998 their reply had not been received (November 1998) 

The deoartment n theirwrtien reply explained the position 85 under — 
(1 (15 true that there was an oveali saving of Rs 2 15 crore duning 1992-93 to 1997-98 But this was not due to non adjustment of central assistance The 50% central ass'stance 15 azcounted for on the actual expenditure of audited figures 

(e 13 18crore agamnt Rs 26 37 crore) The Central share was received to the tune of 13 55 crore which was in excess of their 50% share as such there 15 no need to take up this matter with Govt of India 

(i) # was not required to fumish the utiisation certificate to Govt of India regarding any type of central assistance 

(i) The supply of matenal 1s made by Govt of inida as per calender yeari e January to December but the cost of vouchers are 1ssued 85 per finacial years basis As 
such there was hkely adisference of Rs 0 99 crore and this matter need not be taken up with Govt of India for reconcilition



(1) Incidence of Malana 

The incidence of malana from 1992 to 1999 (up to Nov ) 15 given in the table beiow 

Year No of total Pf cases Inc /dec /previous year _%age of Inc /dec _ 

malaria cases Total Pt Total PS 

1992 16662 1238 17349 + 96 510 +72 

1993 22032 985 + 5370 253 +322 204 

1994 29810 3709 + 7778 + 2724 +353 + 2765 

1995 59621 11215 + 29811 + 7506 + 1000 + 2024 

1996 1 28 232 27869 + 68611 + 16654 + 1151 + 1488 

1997 69710 2218 58522 25651 456 920 

1998 12115 305 57595 1913 826 86 2 

1999 2563 180 9552 125 78 4 330 

(up to 
Nov) o~ 

It will be seen from the above table that since 1997 there has been significaut 

deciine in the incidence of over all malana cases as well as that of PF cases During the 

year 1899 only 2563 cases have been reported and the annual parasi.e incigence hes 

come down to 0 12 cases per thousand population This incidence 15 aimost equivaleret 

to that of the iIncidence reported 35 years ago in the year 1967 

luis true that the Private practitioners are not reporting number ¢f malana case s 

detected by them but this was irue nght rom the inception of this scheme from 

1952 53 The department has well established network of active and passive surveillance 

thiough outthe Stawe and the majonty of the cases are screensd under this survelllanc® 

The reason for high incidence of malana dunng 1293 was also heavy monsoons 

During that year a number of viliages in the State were flooded 

(n) Increase in Annual Parasite Incidence 

The annual parasite incidence (AP1) reported from 1992 to 1999 (up to Nov)is 

awven in the table below - 

Vea pot 

1992 093 

1993 1 21 

1994 162 

1995 216 

996 563 

1987 354 

1988 060 

—__-_____(__l
____________—

,__— 
1999 (up to Nov 012 

It will be seen that dunng the yar 1999 AP1 has come down to just 0 12 cases per 

thousand population which s for below the target of 0 50 fixed by Govt of india for kne 

year 2000 AD This could be achieved 85 a result of measures such as early cz#e 

detection & prompt treatment residual insecticidal spray anti larval operations and 

1६८ etc
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(u) Deaths due to Malana 

No death due to malana has taken place during 1997 till date In the year 1996 
there was a massive outbreak of malana in Mewat region due to release of floodwater 
by the adjacem Rajasthan Siate n e low ying region of Gurgaon & Fanaaoaa distncts 
This vaterwas released at a frme when malaria transmissieny as हवा full s ing The 
000 water i undatea 1ow wing areas of Mewar reglon and createg extra orainary 
mosquitogenic conditions The studies further revealed that the nutrtional status of the 
Mewat popultior was very low as Ir mary cases the hemog'obin was around 2 to 4 
grams The malara outbreak further resulted in deterioration of Hemogiobin status 
which might be the cause of death 1n some cases dunng that vear 

359 

It 1s ture that the susceptibility status of the vector 1510 be ascertained by Zonal 
Entomological component It may be stated that the DDT insecticide was sprayed 
under this programme at the time of 1ts inception during 1952 53 As a resuit of 
susceptibility tests carmed out by Entomological Teams it was observed durning 1971 
that the vector anopheles culicifacies had developed resistance towards DDT 
Consequently use of DDT was discontinued पा all those areas from where the resistance 
was detected and bv the vear 1984 DDT spray was altogether stopped पा the State 

In DDT resistant areas an altenative insecticide BHC was introduced 1n the year 
1973 the suscepub ity stuates further revea ea that ता some areas resistance 10 BHC 
had also developed and as result of which Malathion was introduced पा the year 1981 
Now Govt of India has altogether stopped use of BHC from the year 1997 and BHC 1s 
also not being used n the State 

The suscepupilny studies carned out In some areas revealed that tne Malathion 
15 stll effective and that 15 why it 1s still being used Dunng 1996 the latest goups of 
insecticides Synthetic Pyrethroid has 8150 been introduced पा some parts ए Mewat 
region Synthetic Pyrethroid are very costly as compared to that of malathica and as 
per the policy of Govt of India Malathion 1510 be continued smaying il the tnple 
resistance 15 recorded It 1s evident rrem the susceplibiiiy iests ana also dechning 
trend in the malana incidence that wherever Malathion msecticide has been sprayed 
the tncidence of malana has shown considerable dechne 

3510 

॥ s*rue that duning 1997 98 the quantity of insecticide required as perthe polcy 
0f Gov* ot India was not made avarlable bu. the gquantity which was made availabe 
was Judiciously used it 15 alse true that the spray 15 not the only way to control 
malaiia Besides spray use of anti maiana drugs 15 also an effecuve mothod to control 
malana Gaovt of India is now advocating selective use of insecticides it will be seen 
from the epidemiological data given earlier that the State could शाप down the incidence 
of malania to a very low level through measures such 85 early case detection & prompt 
treatment besides spray 

As per the policy of Govt of India cattle sheds are 101 (00 be sprayed because it 
is apprehended that If these cattle sheds are sprayed then the vectors resting there 

kY



37 

may 96 dnfted to the human dweliings Butit has been seenthat in Haryana there are 

many cattle sneds wnich are पा very close proximity to the human dweliings ramer 

these are the mixed dwelling where the human and cattle live in close association In 

such cases these structures are sprayed and there is nothing wrong शा it other wise 

the vectors living In cattle sheds will be able to transmit the disease 

The aetais of funds provided by tne Govt as per table given below 

( Rs भा Ciore} 

Buaget Buager Buaget AcCTUai 

demanced provistan granted expenditure 

1992 93 1200 S 42 451 401 

1993 94 800 763 502 4 45 

1994-95 1178 463 423 428 

1995 96 1200 4 21 411 379 

1996 97 11 48 411 425 239 

1997 98 3134 629 6 40 7 45 

Total 86 60 3227 28 52 26 37 
Saving {-) 2 16 crore 

From the above table it 15 evident that budget provision of Rs 32 27 crore has 

been aproved against the required budget of Rs 86 60 crore Moreoverthe budget grant 

was further given less1 e Rs 28 52 crore The 50% states budget was left orly for the 

payment of staff and fncght charges ewc dunng the year 1993-94 10 1697 68 Hencehe 

overail saving comes of Rs 2 15 crore which was mainly due to less emptoyment of 

staff etc and पाएं due to surrender of budget 

3511 

(a) frregular Spray of Area 

The spray strategy is made in the begining of the year based on the epidemiologicat 

da*a of the previous ४०85 but attimes the पाए denc eof malaria showss s.dder increase 

in some sections which have not been included in the spray starategy The District 

Malana Officers पा such cases are permted (0 include these areas as well ip the soray 

strategy as our ulnmate goal 1s to check the spread of malana in the State The ex post 

facto saction in such cases is given «0 घा& concerned Distnct Malana Officers 

{b) Use of substandard insecticides 

it 15 true that only insecticide which has been declared pass by the test house 

1510 be used But Distnict Malana Officer Kamai used 4 856 MT Malathion during 1986 

prior 0 the receipt of lab results Howevel no payment was made to the fum for uus 

msecticiae Tne geparimental aCU0N Nas 0688 INUaey Tne INquIry nas been compietea 

and the case 15 under action 

) Irregular focal spray 

Each & every entry of the focal spray 15 made in MF BA register whereas n 

MF 7 register entry of only 0000 shdes collected ana positive cases are made Tne 

entries of focal spray can be venfied from MF 6A registers available with the District 

Malana Officers
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{(d) Ineffective mopning up onerations 

There are standing nstructions to the spray supervisors that during the hour of the dav's work mopping up 15 to be done and these nstructionrs are stnp comphed with But in some cases it 15 seen that some houses are found locked inspite prior inhmaton to the peop'e erg ~ome rooms a e nat gct sprayed by the pub! ¢ bscause the NSECULICes sprayed stain el nouses ana rurmisnings Tneretore the spray coverage never cent percent But all out etiors are mage by e aepanment 10 achieve maximum coverage 

3512 

fa)  Dunng 1995 the spray strategy was prepared keeping in view the 60 dem ologica' data for last 3 years In BHC areas the number of sections were icreased during 2nd ana 3rd round of spray 85 the incidance of malana had गीए 88580 wiere as in valaduon areas many secuons could not be covered under regular spray as the required quantity of insecticides was not a arab'e However ths available quantity of Insecticide was Judiciously used and sections recording high incidence of malana  ere gi enponty 
(b)  The Storekeeper of the office of District Malana officer Karnal was absconding for quite some time and had not handed over the charge of the store The stock of 92 826 MT Malathion as mentioned पा the audit parais correct and actually supplied to District Malana Officer but later on the storkeeper was placed under suspnsion and has now died 

3513 

(a} Su-vellance 

The entire population of the State 15 subjected to regular rortightly surveillance 
The MPHW (Male) have been given 5 to 8 thousand population which 15 covered by tham once every fortmight No peluation बा ine Stats 1s 'eft Lnprotected In areas where the posts of MPHW are vacant the 9000 shides of the fever cases are prepared under the passive surveitlance In Govi wmeoical Insttutions Besiges this the chiorougume 
teble's are also made avaiabls 10 the fever cases *hrough Drug Disvribuwon Centres established with village Panchayats 
(&)  Short fall in collection of bicod smears - 

The 9000 slides collection n an area 15 directly proportimate to the fever rate of thatarea As per the instructions of Govt of India the 2 erage blood sl de collecton rate 
should ए9 10% and we State has aways achieved this target The ABER during 1992 to 1699 (up to Nov Vis given in 718 taple belcw - 

m 

1“-——_-“_—“%_—__———__"“—992 1148 
1993 11 16 
1994 1195 
1995 1276 
1996 16 67 
1997 1320 
1998 114 
1999 (up 10 Nov) 

_.______—_*______—__100 
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(¢) Dalay पा examination of blood slidas 

Ideally the time iag betwesn the blood siide collection and examination should 
be 7 days but 8 imes the number of 91000 shdes exceed the daly exariniation 
capnalictv of the LT's Therefore the time lag between collection and examination exceeds 
7 days Howver efferts are made 10 clear these shdes at the ealiest by deploying 
addittonal trained staff 

3514 

(a) Short fall & delays था admimstering radical treatment 

Itis true that radical treatment should ideally be given within 7 days from the date 
of exammnation In most of the cases radical treatment 18 given within time but in some 
cases 3 g pregnancy miant cases temporay absence छाए the radical treatment 15 
delayea due 10 reasons bayond conrol 

{b) irregular purchases 

During 1996 there was a massive outbreak of matara in Mewat region and it was 
observed that people n these areas were mai nutrition Malana coupled with mal nutrition 
led to many other associated problems and therefore it was desired that these medicines 
were required fo, this popualation These medicines छा8 therefore purchased i the 
interest of the health of the people of Mewat region 

(6) Ercesszive use of Ant: Malara Drugs - 

Anh malana drugs have not been used in excess As per the guidelines of Malana 
Acton Plan 1985 n the high-risk area instead of 4 tables of chloroquine 10 tablets are 
to be given 85 presumptive treatment at tne ume of preparation of 0000 shdes the 
department identified 36 CHCs as high-nisk areas and in these areas this regime was 
followed The consumption of the छा malanal 15 exactly as per the norm no extra 
medicine has been used 

3515 

)] 'radaquate छाप larval cperaticns - 

Itis true :hat the area of towns under UMS have increased many folds since the 
inception of this scheme Proposal has been sent to the Govt for increasing the दा! 
larval staif propouonately On receipt of Govt sancnon tne डा wiil be increased As 
regaras fuang target for finng up of pr s 00 target can possible be xea however e 
Biologist I/C of UMS carry out this work पा co-operation with locat bodies 

(n) Staffing pattern Anti larval operations 

Reply given पा para (1) above 

3516 

One of the adjectives of modified plan of NMEP launched during 1977 was to 
reduce the morbidity due to malaria These centres have been established in the villagtes
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with the panchayats In the absence of MPHVV's the fever cases can get chlorouguine 
tablets from these centres which make their penpheral blood free from malanal varasite 

and the partients gets cimcal relief The chloroquine tablets are provided free of cost by 
the department There are around of 13080 such centres in the State and Distnict Malana 

Officers have been authorized 10 open new DDc s wherever required 

Asregards FTD s 1t s submited that 9011 active & passive sun हा] 21106 in the 
State 15 well established and there 1s no need to open any FTD s पा the State 

15617 

Cyfluthnne was introduced by Govt ए India in CHC Ferozepur Jhirka of Mewat 
regon of Gurgaon during 1996 97 Since then this insecticide 15 being used पा this 

area During 1898 the state procured this insecticide forthe CHC Inmially it was proposed 
to procure 2 T of Cyhiuthnhg which has 2 year sheif life but later on 5 MT was 
niccured hecause it was cunsidered that this spray would have 10 ne camed out dunng 
1999 aswell Now all the msecticide procured has been used in the 1999 Spray operations 
with in sheif Iife and there 15 no balance left with the depratment 

3518 

Moniiinng and evaluation of malana 1s being done at regular intervals at all levels 
It 1s mcorrect to say that the incidence of malana has increased on account of non 
monitoring and evaluation it 1s worth mentioning that duning the 1851 3 years there has 
been significan. dechine पा the incidence of maiaria in «he State 

3519 

As stated above there has been significant decline in the incidence of malana 

The State has already achteved the target set by Govt of India for the year 2000 AD 

After going through the wnitten reply submitted by the department and exanining 
the departmental representatives, the Committee 15 of the view that the National 

Malana Eradication Pregram e did not y:eld desred resuits due to lack of seousness 
at दाह level of department and ineffective monitoring The aepartment faned to utilize 
the Central assistance prooerlv as a result of which there was increase in the incidence 

of malara dunng 1993-96 The shortfall in collection of blood smears, delay पा the 
examination of blood smears, delay पा providing radical treatment and unjustified 
excessive use of malana drugs were also roticed The misutiizatio of fu~ds n the 
pJ-ctase of redicines and insecticides was also observed by ihie Commutiee 

The Commyttee therefore recommends that the Nat gnat Malar g Erad cat on 

Frogiamme be reviewed by वे hign level Committee consistiing of Financial 
Commussioner and Principal Secretary Health, the Director General, Health Senices 
ana the Director Maiaria माप preventive measures be taken to mmimize the nsk of 
malaria in the state पा future The steos taken in this regard 99 intimated to the 
Committee
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[16] 36 Purchase of defective hydraulic chairs with dental urits 

Failure 10 take tmely action agamst 8 firm for defective supply of hydraulic chairs 

resulted in 1055 of Rs 11 38 lakh 

Project Director World Bank Project (PDWBP) Health Department Haryana Panchkula 

placed (March 1994) a supply order with an Ahmedabad based firm for the purchase of 20 

hvdraulic chairs with dental units valuing Rs 22 76 lakh for 18 health centres and one MLA 

dispensary* The firm depostted (February 1994) earnest money of Rs 51 000 and offered 

guarantee for the penod of one year from the date of instaliation agaimst any manufactunng 

defects Two dental surgeons inspected the 18 hydraulic chairs in August 1994 1n the supplier 5 

premises and they did not point out any defects in these chairs duning inspection of the chairs 

Eighteen hydraulic chairs attached with dental units were installed by the firm at 17 health 

centres and in one MLA dispensary between August and September 1994 The other two 

hydraulic chairs attached with dental unit were installed at Panchkula in June 1994 Project 

Director released 80 per cent payment of Rs 18 21 lakh ॥ October 1994 and the balance 

payment of Rs 2 86 lakh in March 1995 after deducting Rs 1 68 lakh on account of ate supply 

as penalty/iquidation charges 

Test check of records of PDWBP and पड field units between February and June 1997 

reveaied that out of 20 dental hydraulic chairs 10 charrs (costing Rs 11 38 lakh) were found to 

have manufactunng defects such as leakage of था pressure non working of ultrasonic scalers 

air compressors 80075 micro motar etc These defects were pointed out within warranty 

penod to the firm by some of the institutions but these defects were not attended to and the 

defective chairs were not replaced by the firm up to March 1998 

Project Director stated (March 1998) that the firn had been requested between February 

1995 and January 1997 to repair the defective units otherwise action for forfeiting earnest 

money and blacklisting the firm would be taken The reply of the Project Director was not 

tenable 85 timely action had not been taken against the firm as netther the defective equipment 

were repawed nor were replaced by them within the warranty penod The department should 

not have released the balance payment of Rs 2 86 lakh to the supplier tilithe defective accessones 

had been replaced by the firn No responsibility was fixed by the department for the release of 

balance payment of Rs 2 86 lakh to the firm when it had been established that the equipment 

supplied were defective and not working satisfactorily 

Thus due to failure of the surgeons to detect the defects dunng the inspection and of the 

department to take the timely action against the firm for supply of defective equipment the 

Government suffered 81055 of Rs 11 38 lakh Besides the purpose of providing these hydraulic 

chairs to 10 health centres was also not served 

The matter was referred 10 the Govemnment In May 1998 their reply had not been 

received (November 1998) 

The department ॥1 their written reply explained the position 85 under — 

On the demand of Director General Health Services Haryana tenders for the 

puchase of Hydraulic Chairs with attached dental units were invited through Director 

Public Relations Haryana The specifications for these Hydraulic Chairs were prepared 

by the committee headed by Dr (Mrs ) Manju Dutta Director Health Services (Dental)
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The tender were scrutiised by Technical Committee headed by Dr (Mrs ) Manyu Dutta 

Director Health Services (dental) The committee after seeing the demonstration of 
Hydraulic Chairs with aftached dental units submitted their recommendations which 

were placed before the puchase committee headed by Chief Secretary to Government 

Haryhana for consideration and deciston After the approval from puchase sommittee 
supply orders for the supply of 20 Hydraulic Chairs with attached dental units were 

placed with M/s Suz Dent (india) Pnvate Limited Ahmedabad vide this office letter No 
4/39 WBP(2) 94/1582 dt 28 3 94 Sanction for the puchase of above mentioned 

equipment was accorded by the Government vide memo No 49/9/94 6 HB |l dated 

27 6 94 In these supply orders supply period of 8 weeks was menttoned and 80% 

payment on satisfactory instalation and 20% payment after 15 days of the satisfactory 

working of the equipment was mentioned The equipment in question was inspected by 

Dr Subash Sharma Dental Surgeon Commumty Health Centre Mulanna and Dr VK 

Sharma Senior Dental Surgeon General Hospital Kamal and Inspection of two Hydraulic 

Chairswith attached dental units were conducted by जि Subash Shamrma Dental Surgeon 
Community Health Centre Mulanna and Dr VK Sharma Senior Dental Surgeon 
General Hospital Kamal and Inspection of two Hydraulic Chairs with attached dental 
units were conducted by Dr (Mrs ) Manju Dutta Director Health Services (Dental) All 
1tems were found 85 per specifications by the inspection teams Afterthe actual receipt 

of the equipment duly inspected and installation 80% payment was released 10 the 

firn as per condiuon mentioned in the supply orders The firm requested 10 this office to 

release balance 20% payment as per condition of supply orders As the firm had supplied 

the units late therefore actual date of supply and working reports of allthe units were 

asked by this office from field office before releasing the final payment On receipt ofthe 

working reports it was found that some of the units were not working properly Therefore 

the firm was requested 10 repair the units in question vide this office letter No given 
below ' 

1 439 WBP (2) 95/1129 dated 31195 CHC Ladwa (Kurukshetra) 
Ferozpur Zhirkha (Gurgaon) 

2 439 WBP (2) 951228 dated 9295 PHC Nilokhen {Karnal) 
-~ MLGH Yamunanagar 

3 4/39 WBP (2) 95/1765 dated 6395 CHC Kalayat (Katthal ) 

4  4/39 WBP (2) 95/2310 dated 27 395 CHC Indn (Karnal) General Hospital 
Jind CHC Ganaur (Sonipat) 

5 4/39 WBP (2) 95/2845 dated 31195 repair of eight units 

§ 4/39 WBP (2) 95/3213 dated 16595 MLGH Yamuna Nagar 

7 439 WBP (2) 95/4465 dated 217 95 Gurgaon MLA Dispensary 
Chandigarh Ganaur MLGH 
Yamuna Nagar 

8 4139 WBP (2) 95/4647 dated 2895 Government Dispensary 
Sector 8 Panchkula 

S 4/39-WBP (2) 95/5808 dated 910 95 do 

10 4/39-WBP (2) 95/6762 dated 29 11 95 for repair of defective machines for AMC 

11 439 WBP (2) 895/5918 dated 13 1099 Gurgaon Yamunanagar Ferozpur Zhirka 

12 4/39 WBP (2) 95/8228 dated 20 12 95 Tohana (Hissar) 

13 4/39-WBP (2) 95/8275 dated 27 12 95 Gurgaon Firozpur Zhirka
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14 4/39 WBP (2) 95/492 dated 19 1 96 12 units 

15 4/39 WBP (2) 95/737 dated 6 236 General Hospital Tohana (Hissar) 

16 4/39 WBP (2) 95/2944 dated 6 6 96 General Hosptal Gurgaon CHC Ferozpur 

Zhirka 

17 4/39-WBP (2) 95/4042 dated 24 6 96 General Hospital Gurgaon CHC Ferozpur 

Zhirka 

18 4/39 WBP (2) 96/3870 datea 317 95 General Hospital CHC Ferozpur Zhirka 

19 4/39 WBP (2) 96/252 dated 14197 13 Units 

20 4/39 WBP (2) 97/1018 dated 19 297 General Hospial Jind 

21 4/39 WBP (2) 97/2600 dated 29 4 97 13 Untts 

22 4/39 WBP (2) 97/6536 dated 20 10 97 6 units 

| addition 10 above concerned firm was also requested by the field nstitutions 

and Director (dental) to make Hydroulic Chairs with attached dental units functional at 

therr level but inspite of repeated requests the firm has not repaned the all defective 

units The firmwas again given notice to repair the defective units vide this office regrstered 

letter No 4/39 WBP (0 953844 dt 14 7 99 letter No 4/39-WBP (i) 95/3099dt 13 8 99 

and No 4/39 WBP (I1)-99/5522 dated 8 10 99 to repair the defective units failing which 

State Government will be requested 10 black list the firm apart from taking legal action 
against the firm for supply of sub standard equipment In response to these registered 

notice the firm has agreed to repair the defective units failling which State Government 

will be requested to black list the firm apart from taking legal action against the firm for 

supply of sub standard equipment [n response to these registered notice the firm has 

agreed to repair the defective Hydraulic Chairs with attached dental umts The firm has 
also repaired the following Hydroulic Chairs with attached dental units free of cost 

Sr No Name of Institutions Date of Repair 

1 Nilokhen (Karnal) dated 26 7 99 

2 Laharu {Bhiwan) dated 297 99 

3 Bhwant Khera dated 297 99 

4 CH Palwal (Fandabad) dated 287 99 

5 CH Balabhgarh (Faridabad) dated 28 7 98 

& CH Fergpur Zhirka (Gurgaon) dated 303 99 

7 CH Fandabad dated 28 499 

8 CHC Mullana (Amabala) dated 30 7 89 

g CH Gurgaon dated 19 7 99 

The remaining defective units are being repaired by the firm free of cost The firm 

15 nsisting for the upkeep of these units as the warrantee period of one year has 

already been lapsed but department 15 insisting the firm that ali the units should 06 

made functional first then the action for AMC will be taken पा view of position explianed 

above ॥ 15 clear that depatment has taken timely action with in warrantee period to get 
the defective Hydroulc Chair attached with dental units functional by the firm 

The department has released the balance 20% payment io the firm 85 perterms 

of the supply orders after imposing a panality of Rs 1 69 022 25 paise/ the firm due to 

late supply However a sum of Rs 51 000/ EMD ofthe firm has been withheld for want 
of reparr of defective units The Govemement had also decided to charge sheet the then 

Project Director (IPP V1) who had released the balance payment of Rs 2 86 256 30
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paisa to the supppler before repair/replacement of defective accessories The 

Govememnt has also chargesheeted the following doctors who had inspected the 

Hydraulic Chair with attached Dental units and failed to detect the defects dunng the 

inspection 

1 Dr (Mrs)Manju Dutta Director Health Services (Dental) 

2 Dr Subash Sharma Dental Suraeon 

3. Dr VK Sharma Senior Dental Surgeon 

It will not 08 out of place to mention here that the balance 20% payment was 

released on the recommendation of the Additional Director Sh J P Yadav who has 

since been retired from service He had recommended that according to the supply 

orders 20% amount was to 08 paid after the 15 days satisfactory working of the units 

\Whereas now about a one year period has passed and warrantee for the units was also 

of one year and firm 15 corresponding for release of payment To avaid any legal difficulty 

and dispute it will be better that the payment may be released to the firm to the tune of 

Rs 2 86 256 30 parsa after deducting a sum of Rs 1 69 022 25 paisa on account of 

penalty due to late supply The firm has been asked to make the defective units functional 

Their machine is repairing the units and some of the units have already been repaisd 

The proposal may please be approved शाप sanction to release a sum of 2 86 256 30 

paisa be accorded The sanction of the Govt forthis payment has already 9681 taken 

This proposal was approved and sanctioned by the then Project Director 

In view of the position explamed above the department has taken timely action 

and written to the firm repeatedly within warrantee penod to repairthe defective units 

The firm 15 repairng the units free of cost and some of the units have already been 

repated The EMD ए the firm has notbeen released 50 faron which the Govt 15 earning 

interest The EMD of the firm will be released only when all the units will 08 made 

functional by the firm Asum of Rs 1 69 022 95 paisa has already been deducted as 

penalty from the bilis of the firm for late supply of Hydroulic Chairs with attached dental 

units Therefore Government had not suffered any 1055 for the purchase of Hydroulic 

Chairs with attached dental units in question Therefore (15 requested that the para 

may kindly be dropped 

After hearing the departmental representatives the Committee observed that 

department failed to notice the manufacturing defects in time and also failed to take 

timely action against the firm within the warranty period for the repair/replacement 

of the Chairs Moreover the balance payment of 20% was also released before getting 

the Chairs repawred This shows the laxity and lapse on the part of department for 

which the Govt , suffered a considerable loss Lack lustre attitude of the department 

15 also evident from the fact that the information assured to be sent dunng the course 

of oral examination 15 still awaited till the drafting of Report by the Committee 

Therefore, the Committee 15 constrained to recommend that matter be enquired 

afresh and responsibihity be fixed and dtsciplinary action be taken against the erring 

offictals The Commuittee would also hke to be informed about the action taken within 

the period of three months 
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REVENUE DEPARTMENT 

[17] 3 7 Inadmissible payment of cash compensafion to manufactunng units/industry owners 

] Rupees 8 70 lakh were disbursed 85 compensatton to 51 manufactuning units/ industry 

owners In violation of Government nstructions 

To meet the 1055 of goods destroyed or damaged as a 1657 of heavy floods in the State 

during August September 1995 State Government issued instructions (November 1995) to 
pay cash compensation to traders as per norms below 

Khoka/Rehr1 owner Rs 5 000 each 

Small shops with shutters Rs 10 000 each 

Shops with complete pJcca sructure Rs 20 000 each 

Test-check of records of Deputy Gommissioner (DC) Rohtak revealed (August October 

1998) that in violation of the above instructions Rs 8 70 lakh were disbursed by one Excise 
and Taxation Officer (Rs 1 30 lakh) and 4 Assistant Excise and Taxation Officers (Rs 7 40 

lakh) as cash compensation 10 51 manufacturing units/industry owners between November 
1995 and March 1996 

The matter was brough 10 the notice of the Government by audit in May 1997 Financial 
Commuissioner and Secretary Revenue Department stated (December 1997) that the units 
registered as small scale industnes with the Distnict industries Centre were not entitied to 

compensation and payment of Rs 5 80 lakh to these 22 units was Inadmissible and ordered 

for recovery etther from these units or from the concerned officers 1t was further decided to 
regularise the payment of Rs 2 80 lakh made to remaining 19 units which were not registered 
with the Industnes Departmrent Sanction to regularise the trregular payment of compensation 

[0 19 घाधाइ पाए not peen Tuirsneu anu aciion o effect 1ecovery nouinu naed w auunt gs of 

July 1998 

The department in पाला written reply explained the position as under 

As per audn an amount of Rs 8 70 lacs was pata as compensation to 51 
manufacturing units/Industry owners by the Depuy Commissioner Rohax था violation 

of Government instructions The matter was considered by the Government and 1t was 
reft tnat our of 51 पाए 32 units who have been registered 85 Small Scale Industries 
should refund the amount of compensation amounting to Rs 5 80 lacs Accordingly the 

Deputy Commissioner Rohtak was directed to recover the amount of compensation 

from these 32 units or the officers/officials concerned who distnbuted the compensation 
contrary to the Government instruction Regarding the payment of compensation 10 

remaining 19 units amount to Rs 2 90 lacs which were not registered 85 Small Scale 

Industries it was decided to regularse the payment of compensation made 10 them 
and the Accountant General Haryana was also informed accordingly vide letiers No 6389 

| हार 2 97/19354 dated 3 12 97 and No ER 2 97/699 dated 12 1 1998 

Now only an amount of Rs 5 80 lacs 1510 be recovered from 32 units for which 
the Deputy Commussioner Rohtak has directed the Deputy Excise & Taxation 

Commussioner Rohtak te recover this amount from these units immediately
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After having the department representatives orally examined the Committee is 

of considered view that the compeinsation amount worth lakhs of rupees was disbursed 
to manufacturing unstsfindustry owners contrary to the Government instructions The 

Committee also observed that an amourt of Rs 5 80 lakb 's still outstanding which 15 
required to be recovered from the units to whom the comoensation was paid wrongly 

it vsas also intimated by the department that compensatiop paid to the 19 unsts has 
Leeireguiansed by “Fe Government 

The Commuttee, therefore, recommends that action be imtiated against the 
emring officials who have made payment Contrary to the Government instrucuons ana 
the outstanding amount 0४ "ecovered at the eariiest Tne Committee would hie दि be 

appnsed of the action taken within three month 

[18] 3 8 Ficttious Payment of gratuitous rehef 

Subsidy of Rs 39 34 lakh was paid without fonowing due procedure to 1 859 beneficianes 

According to instructions of the State Government (September 1995) Rs 5 000 orthe 
actual cost of damage/repar whiche sgrwas less was admissible as subsid 7 for rena rof ube 

wells damaged पा the floods during 1995 96 The payment of subsidy was to be made to the 

beneficianes after survey and assessment of the damage by team consisting of 2 or 3 Officers 

and damage to tube weli was to be certified by an officer of Agnculture department Besides 
such payment was 10 be made by a responsible officer in the presence of at least two 
representatives of the people members of gram panchaya. or panchayat samities m villages 

and municipal commissioners In cities/ towns 

Test chech of records relating to fload relief of Distnct Revenue Officers Kaithal and 

Hisar conducted between July and Septemper 1996 revealea ine 1oilowing lapses 

(0] Rs 38 34 [akh were disbursed between November 1995 and February 1996 for 
flood reliefto 1 634 beneficiaries of 16 villages of Kaithal district Out of this Rs 35 88 [akh* 

were disbursed to 1 505 beneficranes of 11 villages by the Kanungo and Patwan after preparing 

the survey report by themselves पा violation of Governmentinstructions The डॉ of beneficianes 
50 1Zen ied by them छाए 2ot indicate the *yoe and extent 0* dar-agetothe uhewells Further 

the disbursement of relief of Rs 22 31 lakh to 1 023 beneficianes was not made पा e presence 

of representatives of the people 85 per requirement The damage to tube wells was also not 
cerufied by an officer orthe Agnculture Cepartment before disbu-sement of relief in an, case 

Hence the payments appeared to be fictitious 

() InFhsardistrict the admissible it of Rs 5 000 was not ohserved by the Additional 
Deputy Commissioner in case of 25 beneficiaries and tne relie, of Ps | {akh was disp. 5860 in 

exCcess 

The matter was referred 10 the Government in Apnl 1998 their reply had not been 

received ( November 1998) 

Kanunge Rs 2440 fakh 1 046 beneficianes of 9 villages and Patwan Rs 11 48 आएं; 459 beneficianes of 
2 villages
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The department पा therr written reply explained the position as under 

0] The Deputy Commussioner kaitnal nas informea that keening in view the 
senouspess of 1995 floods 1t was necessary to distnbute the compensation of 
damaged tubewells to the affected farmers iImmediatelv Accordinglv survev of 
camagea wbe vells was got done through the conzerned Block Deveropmer: & 
Panchayat Officer and Revenue Staff which was certified by the Flood Relief 
Officer himself The compensation of damaged tube wells was paid to the eligible 
persons on the basis of damage by the Flood Relief Officer himself in the presence 
of Sarparches/Panches/Nambardars a~d o*ber resporsible persors and "0 
rregularty vas commmMed inthe matter 

पी] As per information received from the 00 Hisar an amount of Rs 3 800/- has 
beer recovered trem 2 bener cianes ana erforts are neing made to recover the 
halance arount from rest of the beneficianes 

After oral examination of the departmental representatives the Committee 15 
not satisfied with the evplanation of the department The Committee abserved that 
the subsidy amount was paia to the beneficianes wnrnout ronowing aue proceaure 
Tne Commimee also observea चाथा e admissinie प्रादधा of Rs 5600/- was not observed 
by the ADC in 25 cases and recovery has been effected only पा two cases i Hisar 
Distt ana amount छाप था excess 15 shil ousarding 

The information asked for by the Committee during the course of oral 
examination १5 sty awarted @1l t-e drafimg of Report 

“he Corritee, *herefore, desired at required nformagior pe furmished o 
the Coimmitiee v #hin a penod of “wo montns and promnt ac*ion e taken to “ecove- 
the balance amiount 

[19] 3 9 Drawal of funds without requirement 

Drawal of Rs 29 lakh without immediate requirement led to interest loss of Rs 4 75 
lakh 

Financial Commissioner and Secre*ary to the Govemmen* of Haryana Re.en.e 
Department allotted (February 1996) Rs 3 64 crore ta 62 municioalities and a Munictpal 
corporation in 17 districts* of the State for repair of roads and open drains which were damaged 
by 10005 during 1995 Whie releasing the funds the Government direcred thar amount 
immeasately required for पी6 purpose showd only be diawn from the treasure Deputy 
Co™T ssioner (DC) Sanuabad was alocated Ps -0 53 'avh 11 the direcuor “at aftel 
drawal of funds from the treasury the amount should be placed at the disposal of Addrtional 
Depuw Com—ussione (ADC) Furthe: ADC was required to release the funds thiouch Excutive 
Officer of Municpal Committee (MC) concemed to the municoalities after the work was executed 

Test check of records of the offices of DC and ADC Fandabad revealed (January 1 997) 
tnat Rs 40 50 सदी! were drawn पा February 1996 by DC and was placed at the disposal of 
ADC Fandabaa wno nwr diswrouted S 21 50 arn® (जा ए Ps +0 50 'a~h) amo g 4 MCs 
and one Munic:pal Corpora* o~ n March 1926 even bafo e the workswere execdsted Though 
all MCs submitted the utihsation certificates of funds placed at their disposal Municipal 
Corporation Fandabad to whom Rs 10 lakh were allotted neither utihsed the funds nor refunded
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the same to ADC as of Mav 1998 The balance amount of Rs 19 lakh (out of Rs 40 50 lakh) 
also meant for the Municipal Corporation was lying पा a saving bank accoun of ADC as of May 

1998 

In response 10 audit observations for not refunding of Rs 29 lakh to Govemment accounts 

the ADC s ated (September 1998) that he had released Rs 15 37 lkah out of Rs 19 lakh to 

Municipal corporation Faridabad (MCF) on 1 September 1998 against 16 road works for which 
payments (Rs 25 37 lakh) were released byCommissioner MCF between January 1997 and 
August 1997 the balance amount of Rs 3 63 lakh was stilt lying (September 1998) with ADC 

The action of ADC to release the amounts without venfying wherherthese roads were actually 

damaged by floods dunng 1985 was not justified Commuissioner MCF mmtimated (September 
1998) that these roads were demaged due to rains and there were no floods ता Faridabac 

Thus releasing of Rs 25 37 lakh in March 1996 (Ps 10 lakh) and Sepitember 1998 (Rs 
15 37 lakh) was in violation of Haryan Government instructions 1ssued पा Febyuary 1996 
Besides 1t slao resulted in a loss of Rs 4 75 lakh on account of interest (calculated at 
borrowing rate) dunng Apnl 1996 August 1998 

The matter was referred to the Govenrment in June 1998 their reply had not been 

recerved (November 1998) 

4 Ambala Rs 26 25 lakh Bhmwani Rs 43 75 lakh Fandabad Rs 40 50 lakh Gurgacn Rs 19 lakh 
Hisar Rs 43 751akh Jind Rs 24 lakh Kaithal Rs 1925lkah Kamal Rs 4 50 lakh Kurukshetra Rs 11 50 
lakh Mohindergarh Rs S ahh Panchkula Rs 575 lakh Paminpat Rs 12751avh Rewan Rs 21 lakh 
Rohtak Rs 34 75 1801 Sirsa Rs 13 lakh Sonipat Rs 21 75 lakh and Yamunanagar Rs 17 50 lakh 

5 Fardabad Rs 10 lakh Hassanpur Rs 1 kkh Hathin Rs 3 lakh Hodel Rs 4 lakh and Palwal Rs 3 50 

lakh 

The department 1 their written reply explained the position as under 

The Additional Deputy Commissioner Fandabad has replied that an amount of 

Rs 40 50 lacs was received from Drrector Local Bedies Haryana Chandigarh for repair 
of roads and open drains damaged dunng fleod m 1995 for distnict Fandabad An amount 

of Rs 36 86 lacs was released for the same as per details given below 

_________—___________4______.___—& No Allocation Cheque No — Released 

1 MC Fbd 29 00 lac 004816 dt 6/3/36 10 00 lacs 
004919 पा 1/9,98 15 36 lacs 

2 M C Palwal 350 lac 004915 dt 21/306 3 50 lacs 

3 M C Hoael 400 ke 004916 dt 21/3/96 400 lacs 

4 M C Hathun 300 lec 004917 dt 21/3/36 3 Q0 lacs 

5 M C Hassaspur 100 180 004918 dt 21/3/96 100 lacs 

Total 40 50 lac 26 86 lacs 

Municipal Committee Palwal Municipal Committee Hodal Municipal Committee 

Hathin and Municipal Commuittee Hassanpur have submitted the U C for the amount 

whichwas released to them Municipal Corporation Fandabad had submitted the projects 
of roads damaged In various area of Corporation dunng the rainy season ॥ 1995 o the
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extent of Rs 28 91 lacs and demanded the special grant equal to this amount vide hts 
Memo No MCF/SE 98/80 dawed 20-2 96 The above projects were examined m his 
office and were approved vide T/o letter No 1628 dated 1-3 96 and accordingly 8 lump 

suim grant to the extent of Rs 10 Q0 lacs vere released vide T/o letter Mo 1634 dated 9- 

3 96 ADC Fandabad has further stated that M C नि Fandabad vide his letter No MCFF/ 
SE/97/7T3dated 6 2 1999 intimatedto his 0 “cethat  ork or the aamaged roads co..ia 

not be started at that time due to election पा the State and demanded the funds to the 
extent of Rs 18 91 lacs against the compieled worss He again approached this 01106 
wvide nis le'ter No MCF/FC/95/2a6 dawed 20-3-1998 that the Ccrporauon has completed 
the above sanchoned work to the tune of Rs 2536551/- and the said amount I1s required 
10 make the payment of the contractor The matter was also referred to the Deputy 
Commssgore Fardabadfc ss. ngorders foreelease of Rs 15 36 551/ and after talang 

the app oval this amount as releaseg 10 »»FC Fandabad on 1-9 1998 The amoun 
was not refunded earlierto FC R Haryana Chandigarh due to non recespt of UC from 
MCF Fandabad upto 20 8 1998 and this amount remained with the DUDA s saving 
Account No 7305 

The Addritional Deputy Commussioner Fandabad allocated था amount of Rs 29 00 
lacs to Municipal Corparation Fandabad but actually released an amount of Rs 25 36 551 

forw lnch Utihzation Cenificate has been recenved from Municipal Corporation Fanidabad 
The Deputy Commissioner Fandabad/ Additional Deputy Commissioner Fandabad has 
been reauested to refund the balance amount or Ps 3 63 449 zlongv ith the interest 
amount to Calamiy Relief Fund immediately 

In view of the position explained by the Additional Deputy Commussioner 
Fandabad Public Accounts Committee i1s requested 10 drop this para 

लीड" सदा ng ¢the departmeonial g yrggentat agthg Comm डिक g of cong daeq 
view thai the amount of Rs 25 37 lakh was reieased for the maintenance of roads 
which were not damaged due to floods पा Fandabad in violation of Government 

irstruchons The informration asked for by the Comirittee in this regard 15 still avsa ted 

The Committee, tnererore, recommends that matter 0९ got inqusrea mrto xeeping 
पा view the instructions and repoii be submiited for information of the Commitiee 

within a pertod of one month
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TECHNICAL EDUCATION DEPARTMENT 

[20] 3 10 Qutstanding nspection reports 

Audit observat ons on finacila irregulant es and defects in the पा आधा accounts and 

records noticed dunng local audit ard not settled on the spot are communicated 10 the 
conce:ned Heads of Offices and admimstrative authon*es th ough inspection reports 50 that 
appropnate achion can be taken 10 rechify the defects and omissions More important imegulanties 
are also reported to the Heads of Departments and the Government Half yearly reports of 
audtt observations outstanding for more than six months are also sent to the Government 

Areview of the inspection reports relating to Technical Education Department (headed 

by Direcior Technicat Education) revealed that action was pending {Apnl 1998) in respect of 
296 paragraphs contained पा 79 inspechon reports 15506 up 10 December 1997 as detailed 

below 

Year Number of inspection Number of 
reports paragraphs 

Upio 1990 91 10 19 

1981 62 8 14 

1982 93 5 12 

19683 94 9 18 

1994 85 11 38 

1995 96 19 88 

1996 97 17 107 

Total 75 236 

Of these 79 inspection reports 1ssued upto Decemper 1997 the first repnes of 35 
inspection reporis containing 187 paragraphs were received late between 6 and 36 months 
from the following offices 

$r Name of the Total number Total Replies of inspection reports 
No Office of offices/ number of _ weceivedlateby = @00 

mspection paragraphs 6 months 1 year to 2 years to 
eports to 1 year 2 years 3 years 

1 2 3 4 5 & T 

1 Principal Government 4 15 3 1 

Po'ytechnic for Boys 
Swsa 

2 Prncipal  Vishav 2 7 1 1 
Karma Government 
Institute of Engireering 
and Technology Hisar ~ 

3 Prinoipal Government 4 18 3 1 
Polytechnic Nitoshert 

4 Prnincipal Government 2 14 1 1 
Po ytechnic for 
Women Ambaia 

5 Principal Government 2 20 1 1 
Insttute of Engineenng 
and Technology Hisar
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1 2 4 5 6 7 

6  Principal Goverrmert 3 10 3 

Polytechnic for Boys 
Ambala 

7  Director Technical 4 23 4 

Education Haryana 
Chandigarh 

8 Principal Government 3 9 3 

Polytechnic for 
Women Sirsa 

9  Pnncipal Government 4 19 2 2 

Poly‘echnic Uttawar 

10 Prncipal Government 2 13 1 1 

Polyrechmic  Jhayar 

vt Principal Govesnme-t 3 27 2 1 

Polytechnic Sonipat 

12 Pnncipal Governemnt 1 5 1 

Polytechnic Adampur 

13 Pnncipal BKN 1 7 1 

Polytechnic  Namaul 

Total 35 187 26 —ar % #7226 & 3 

These repl es were required to be submitted within six weeks from the date of 1ssue In 

26 caes dely 1 receipt of first replies was between six months and one year पा 6 cases 

batv enn one year ard two vears and in 3 cases more than two vear 

Important irregularities of nine inspection reoerts relating to e,ght departments were as 

under 

St Name of the No of Para Nature of wregulanties Amount 

No Office inspection No (Rupees 

Reports in lakh) 

1 2 3 4 5 6 

1 Principal Government 1 1 ldle Machinery 054 

Dgipogchng 0 Boys 2 Evrese avhanditure nver 044 

Sirsa hudget provision 

2 Principal Vishav 1 1 Iregular purchase of fumniture 128 

Karma Governmem 2 Iregular purchse of 122 

Insttute of Engineenng machinery 

and Technooge Hisar 

3  Pnncipal Government 1 1 Purchase of defective machinery 159 

Po yechric Ni'okhern 2 Wrong boolang of expenditure 151 

4 Principal Government 1 1 Irregular purchase of elecunc 238 

Polytechnic for equipment 

Women Ambala 2 Non functiennal of machinery 194 

5 Principal Gove nment 1 1 Irregular advance payments 150 

Institute of Engneenng 2 Suaspected embezzlement 106 

and Technology Hisar 
3 Iregular Purchase of office 388 

eguipment
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1 2 3 4 5 8 

6  Principal Go errment 2 1 Excess eapenditure on 347 
Polytechnic Uttawar procurement of machine 

2 Blockade of Government money 3057 

3 ldle Machinery 238 

4 Irregular purchase of fibrary Books 090 

5 Non functional of machinery 548 
7  Prncipal Government 1 1 (a) Misutilisation of conveyance 132 

Polytecnnic  Jhajar allowance 

1(b) Irregular expenditure due to 402 
excess over budget provision 

c; ~egu'a 5 ea pg e~ g 3 
8 Principal Government 1 1 Excess expenditure on tratnees 11 91 

Poiytechnic Sompat 

2 Non utdisa: on of giant 500 
3 Reparr of vechile 024 

“-—*———————-J;-———__q Imegular purchase of stationery 028 

Forthe prompt settlement of outstanding objections/ paragraphs an Audit Committee 
was formed by the department " September 1991 but the Audit Committee meetings could 
not be heid because the departiment aid not submit the annotaed reples of ouwstanding 
paragraphs n respect ए therr field offices 

The matter was refeired to the Govemment in June 1998 therr reply had notbeen recen ed 
(November 1998) 

The department in their wnitten reply explained the posttion as under 

In the CAG report torine year ended March 1998 agamsi ParaNo 3 10 it has 
been po ~ted c.tthat action sas pand ngin respect of 296 paragraphs contained n 79 
inspection reports 1ssuea upto Dec 1987 ॥ has atso been menuonea in the Para that 
for the prompt settlement of outstanding objection/paragraphs the Committee was 
rormed put ine meeung of the 5810 Commitiee coula not ए8 held because the Department 
did पाए: submit the annotated replies of outstanding paras m respec. of पीछा field offices 

Inthisregard it is submitted that the meeting of Departmental Review Committee 
was held four imes duning the penod of one year and dunng that meetings 468 5 paras 
as per detail given below were settled 

S पा DaeotRems ग्रेटर s —— 
nNo Da*e of Re 18 v Ao of para seleg 

1 67 199 181 

2 4/5 499 218 

3 15716 11 99 51 

4 25/26 11 99 185 

Total 468 6 
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Out of the 296 number paras 85 detailed in the CAG report against ParaNo 3 10 

upto 1996-97 214 number or paras have been setued dunng the last reviews 

From the above position 15 clear that the Department 15 very particular for (16 

early settlement of audit paras and tne progress auring the last one vear 15 guite 

sausfactory and ॥ 15 hoped that पा the next meeting *uch 15 to be fxed short'v after 

getting the reples or the outstanding paras from the fieid orfices the posmon will be 

more satisfac.ory 

Herce था view of the position explained above it 1s reqaested that the para may 

Kindly be dropped 

After going *hre.gh the /tter rep'y of the department, the Commrttee 

reco nm ends “से the remamng ;aras be seitied by “c:2mg the mee" ngs पी 

Deparimental Review Commutiee at the earliest The Commiiiee be apprsed एव the 

latest position within three months
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PUBLIC HEALTH DEPARTMENT 

[2114 1 Jrban Wafer Supply and Sewerage Schemes 

41 1 introduction 

Safe dninking wacer and hvgienic santtation facilties वाह basic essential amenities required 
by the society for heaithy iving To provide safe drinking water to a population of 32 23 fakh पा 
80" towns and to facilitate proper disposal of sullage etc ॥ा 44 towns (population 27 61 lakh) 
of the State 512 water supply schemes and 219 sewerage schemes were taken up during 
November 1966 (inception of Haryana State) and 10 the end of 1997 98 and 352 and 137 
schemes respectively were completed Norms for water supplv in terms of litre per capila per 
day (Ipcd) were fixed (November 1 966)as 115 to 180 Ipcd according to the population of the 
town 

As projected पा the VIl Five Year Plan of the State Government the service level n 
terms ए Ipcd for water supply पा these towns was to be raised to 80 per cent ए the norms by 
the end of VIIl FYP पा 1996 97 Sewerage faciliies भा terms of area coverage were targeted to 
be raised to 50 per cent in 40 1owns and 7 new towns were 1o be covered dunng VIILFYP The 
schemes/ prorects were prepared bs the Municipal Committees of the concemed towns uoto 
March 1993 and by Public Works Department (PVWD) (Public Health Branch) thereafter The 
schemes were executed by the PWD Public Health Branch after their approval by the State 
Sanitary Board 

4 1 2 Organisauonal set up 

Financral Commissioner and Secretary 10 Government Haryana PWD Public Health 
Department was administratrve head at Government level and was responstble for implementation 
of policy decisions programmes and schemes etc The Engineer in Chief Public Works 
Department (PWD) Public Health 

Branch Chandigarh was in over all charge of the scheme who was assisted by 10 
Superintending Engineers and 39 Executive Engineers in the field for execution of works 

413 Audit coverage 

Mention of certain aspects of Urban Water Supply and Sewerage Schemes was made 
in the Reports of the Comptroller and Auditor General of India for the year 1985 86 (Paragraph 
4 14) and for the year ended 31 March 1991 (Paragraph 4 9) 

Records relating ८0 water supplv and sewerage schemes for the period from 1992-83 to 
1997 98 were test checked in the offices ए the State Sanrtary Board Engineer-m Chief Public 
Health Branch (PWD) आएं 12'(31 per cent) of the 39 Public Health divisions from December 
1997 10 Apnl 1998 Of the 484 works executed during 1992 9310 1997 98 182 works (38 per 
cent) were checked पा audit Auatt findings were suplemented by matenal available 11 the 
Inspection reports of Public Heaith Branch (PWD) Important audit nndings are discussed पा 
the succeeding paragraphs 
" Excludes Fandabad as water supply ana sewerage faciilies (o this town 1s inder the conior o Farvens supply ana sewerage facilittes to this town 15 under (e contror छा Faryana 

Jrban Deve'opment. Authorny (HUDA) 

1 Public Health (PH) Disions (Dns) 1 and | Bhiwant Planning and investigation PH Dn Charkihi Dadn PH Dn 
Fatehabad PH Dn Jind PH छा Katthat PH Dn  Narwana PH Dn Narnaul PH D4 Panchkua PH Dn Rewar; 
PHDns | and il Sirsa 
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4 1 4 Highhghts 

Heavy rush of expendi*.re m last quarter each year dunng 1992-98 was noted 
था 12 divisions ranging between 34 and 74 per cent ard in the month of March 

from 20 to 56 per cent of the total expenditure 

(Paragraph 4 1 7 (is)) 

During 1992 98, agairist the budget provision of Rs 13 91 crore for main‘enance 

works, Rs 51 99 crore were spent Excess was spent by diverting funds from 
capital/loan head of accounts without approval of the State Legislature 

(Paragraph 4 1 7 {ux)) 

Outstanding of Rs 49 61 crore ('ncluswe of interest of Rs 36 03 crore} loans 
agvanced by the State Government to the Municipalities for execuuon of vanous 
schemes had not been repaid by them at the end ot march 1998 

(Paragraph 4 1 8) 
Al 

Municipalittes did not contnibute their share of 5 per cent towards exnendsture 

on vibai water Suwf 'y and sewerage scnemnes Rs 8 86 crome  eve recowaman'e 
on this account trom the Municipalities 

{Paragraph 41 9) 

The State Sanmitary Board did not specify the time frame for compietion of 

schemes Of the 512 water supply schemes and 219 se\ erage schemes taken 
up since November 1966 to March 1998, 160 and 82 schemes respectively were 
incomplete 

(Paragraph 4 1 10) 

140 works involving expenditure of Rs 38 25 crore were executed dunng 

1992-98 (up to March 1998) for which technical sanction to cost estimates were 

nox obtained 

{Paragraph 4 1 11) 

Out of 80 10 5 where urban water sunply schemes were in operation 1n only 
9 towns the targeted service level (पा terms of litre per capita per day {ipcd)) 

was achieved by March 1998 The achievement rarged between 40 and 80 
per cent था 62 towns and 1t was below 40 per cent in remaining 9 towns 

{Paragraph 4 1 12(1)) 

Water suppty scherme 10 Kanina town was construciec <aning 1995 98 atacost 
of Rs 97 08 fakh but पार scheme was not commssroned hecause of non 
availlabiity of adequate water from water source 

(Paragraph 4 1 1 200 

in12 divisions Rs 4 40 crore were outstanding on account of water charges and 

पी 8 of the 12 divisions test checked, Ps 0 43 crore were oLtstand'ng on account 

of sewerage charges for recovery pertaming to the period 1992-98 

{Paragraph 4 1 13 (c))
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Due to non-acausition of land by Public Health Division, Jind for sewerage/ 
sullage disposal under sewerage scheme भा Patiala chowk area of Jund Tov पा, 
sullage was being thrown in an open area 

(Paragraph 4 1 14 (1)) 

Pubiic Health Division, Jind executed the scheme providing sewerage treatment 
Pla= मा ¢ बाप ov i (exciLd ~3 Patiala chos i area) .nder *shict the sulage 
was proposed “o be cisposed of In Forest Departnent s land v ithout *he rpror 
pemission Subsequently, when the Division apphiea for the permisston, te 
Forest Department did not agree The sullage was being disposed of in an 
onen area 

(Paragraph 4 1 14(n)) 

Release of sullage water of master sewerage scheme for Sirsa town into Ghaggar 
niver polluted the nver water and 8150 that of Southern Ghaggar Canal, a source 
of dnnking water for nearby villages This resulted in an epidemic पा parts of 
Sirsa Distnict during 1595-98 

(Paragraph 4 1 वा) 

415 Planning 

The Public Works Department Public Health Branch undertook 207 water supply 
schemes» पाप the objectve to 'mprove the water supply service level from the existing 65 per 
C& (0 80 हा Cer णि a poputauon of 32 251k h पा 30 Ewiis पा uicar व: 685 dunngthe VI F e 
Year Plan (FYP) pertod (1992 97) Out of 207 water supply schemes 95 were completed and 
the water supply service level sas raised to 68 per cent Thus durirg VIl FYP penod the 
increase m the wa.er supply service level was only 3 per cent 

Further toimp-ove the hygienic sanitation facilities 72 sewerage schemes were taken 
up 0 44 towns (including 4 new towns to 06 covered dunng VIl FYP penod) to increase the 
service level wowards providing sewe: age facihues upto 50 per cent पा terms of area cave age 
dunng VIII FYP (1992-97) Out of 72 sewerage schemes 32 were completed and service le sel पा terms of area coverage was raised to 45 per cent in 40 towns (works पा 4 towns were still in 
progress) 

41 6 Funding pattern 

Of the total expenditure on Water Supply ard Sewerage schemes 5 per cent was 
required ८0 be borne by the concemed municipaliues and balance 95 per cent was to be met 
out or loans and grams (Loans 60 per cent and Grant 40 per cent) recerved from the Siate 
Govemment Grants and loans are sanctioned by State Govermnment in favour of the concerned 
municipalittes The municipatties drew the amounts and credited it to the Public Works depostt 
account In favour of concerned PH divisions who executed the schemes
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4 1 7 Financial outlay and expenditure 

0] During 1992-23 to 1997 98 the budget proviston was Rs 54 43 crore for water 
supply schemes छाप expenditure was Rs 63 20 crore whereas under sewerage schemes 
budget provision was Rs 20 00 crore and expenditure was Rs 19 33 crore 85 discussed below 

Year Budget Provision Actual 

Loans Grants Total expenditure 

- {PupeesmcrOrey 

A Urban Water Supply Schemes 

1992 93 435 iaz 577 585 

1993 94 473 330 803 620 

1894-95 426 3 47 773 9 98 

1995 96 550 4 20 970 15 66 

1996 97 380 7 40 19 20 10 56 

1997 98 170 1030 1200 1195 

Total 24 34 3049 54 43 63 20 

B Sewerage Schemes 

1992 93 185 065 250 102 

1993 94 140 150 290 219 

1994-95 221 129 350 360 

1995 96 230 150 3 80 365 

1996 97 150 160 310 535 

1997 98 150 270 420 352 

Total 1078 8 24 20 00 1933 

Grand Total 36 10 3933 74 43 82 53 

(हा) Rush of expenditure during last quarter of the year 

Dunng 1992 98 under Water Supply and Sewerage worl's expenditure incumred dunng 

last quartars of the respective years ranged be*ween 34 and 74 per cent and पा the पाणाएं of 

March from 20 and 56 per cent of the total expenditure 

in 12 divisions the expendrture on urban water supply works incurred dunng the (ast 

quarter of the years 1992-83 to 1997 98 ranged hetween 34 and 72 per cert and प्रा the manth 

cf March betvieen 20 "0 55 per cent of the taal eapenditure The eapenditure on uvrban 

sewerage woiks incurred during last quarter ranged between 42 and 74 per cent and पा the 

month ए March between 21 and 41 per cent during the same penod as indicated below 

Year Total Expend: u~e du g Pe-cen age of 

expenditure expenditure during 
last quarter March last quarter March 

- fRupeesmlaky OO0 

A. Urban Water Supply 

1992 93 87 61 40 37 2874 46 33 

1993 94 101 66 3484 1998 34 20 

1994 95 13127 94 64 7389 72 56
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Year Total Expenditure duning Percentage of 

expenditure expenditure during 

last quarter March last quarter March 

____——__%—(Rupees in lakh 

1995 96 248 66 107 03 5380 43 22 

1996 97 403 47 228 64 167 14 57 41 

1997 98 182 47 6279 39 31 34 22 

B Sewerage Schemes 

1892 93 2903 19 25 1201 66 41 

1983 94 29 35 1260 737 43 25 

1994 95 49 59 36 50 2022 74 41 

1995 96 57 39 2403 11 98 42 21 

1996 97 96 78 58 47 3519 60 36 

1997 98 33554 150 09 78 85 45 23 

Executive Engineers of the concemed divisions attributed (December 1997 March 1998) 
rush of expenditure at the fag end of the yearto release of funds by the Government during last 
quarter/month of March 

(1) Expenditure on maintenance पा] excess of budget provision/ LOC 

Agamnst budget provision of Rs 19 91 crore for maintenance works during 1992 98 

Rs 51 98 crore were spent which was excess by 161 per cent 

During 1992-9310 1997 98 against the budget provision of Rs 19 91 crore formamntenance 

of water supply and sewerage schemes expenditure of Rs 51 99 crore was incurred as indicated 

below 

Year Budget LOC released Expenditure Excess with 

incurred reference to LOC 

{Rupees था crore) 

1992 83 278 278 331 0 53 

1993 94 338 225 8 40 615 

1994 95 350 117 908 791 

1995 96 375 162 977 8 15 

1996 97 300 090 9 69 879 

1997 98 350 085 1174 1089 

Total 19 91 8 57 51 99 42 42 

@ It was noticed during audtt that expenditure figures were not kept separately for 

maintenance of urban water supply schemes and sewerage schemes 

(®  Against the LOC of Rs 9 57 crore released by the Government expenditure of 
Rs 51 99 crore was incurred involving excess by Rs 42 42 crore 

{¢) Agamst the Budget Provision of Rs 19 91 crore the actual expenditure was 
Rs 51 99 crore excess by 161 per cent
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On bemng pointed out in audit the department replied (August 1998) that the expenditure 
was met by diverting the funds from capital works under major head 4215 and from the 

provision for loans having remamed unallocated undrawn The department further stated that 
the diversion was tevitable as the required funds were not provided under matntenance head 
of account and supply of dninking water being essential service could not be stopped for want 
of funds 

Diversion of funds from Capital head/Loan head of accounts to revenue heads (for 
matntenance works) without approval of State Legislature was iregular Similar irregulanty 
pointed out under paragraph 4 9 of Report of the Comptroller and Auditor General of India 

(Cvily Government of Haryana for the year ended 31 March 1991 was discussed by the PAC 
dunng March 1996 The Commuittee recommended that in future non plan expenditure should 

be fully provided to the department at the time of preparnng the budget of the department आएं 

diversion of funds made 50 far may also be regulansed from the competent authonty However 

the imegulanty was repeated 

41 8 Outstanding loans 

Recoverable loan from the Municipal Councils/Committees accumulated 10 & 49 61 

crore at the end of 1997 98 

Loans sanctioned to the Municipal Councils/fCommittees was to bear interest at 12 per 
cent per annum and was to be charged on the total balance amount of interest payable 
alongwith the instaiment of prncipal due It was noticed that recoveries were not made regularly 

and Rs 49 61 crore (inclusive of interest of Rs 36 03 crore) accumuiated as outstanding at the 
end ofthe 1997 98 

Outstanding recovenes against loans were also pointed out vide paragraphs 4 14 and 

4 9 of the Report of the Comptroller and Audrtor General of india (छान) Government of Haryana 
forthe years 1985 86 and 1990 91 which were discussed by the Public Accounts Committee 
(PAC)durning 1991 and 1996 respectively The P AC recommended for changing the funding 
pattern by exempting the municipalities from paying any contnbution as Govemment action of 

sanctioning grants/loans to the municipaiittes without measunng their financial capacity 10 

bearthe burden of even 5 per cent contribution was a futtle exercise Funding pattern however 

was not changed by the Government (October 1998) 

4 19 Non contribution of share by municipalities 

The municipalities had not paid Rs 6 73 crore towards पाला share of contribution against 

expenditure on water supply and sewerage schemes incurred dunng 1992 98 

Municipalities were required (0 bear 5 per cent of the total expenditure incurred on water 

supply and sewerage schemes from their own sources During the period 1892 98 an 
expendture ए Rs 82 53 crore was incurred on execution of Urban \Water Supply and Sewerage 

schemes and Rs 51 99 crare were spent on maintenance of these schemes An amount of Rs 

8 73 crore on account of 5 per cent contribution as share of M Cs was not paid by respective 

MCs due to their poor financial positton An amount of Rs 3 13 crore recoverabie on this 
accountwas pointed aut in paragraph 4 9 of the Report of Comptrofler and Auditor General of 

India forthe year 1990 91 दाना Government of Haryana which was discussed by PAC durnng 
March 1996 The PAC recommended for changing funding pattern by exempting the
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municipalities from paying ainy contribution as Government action of sanctioning grants/loans 

to municipalities without measuring their financial capacity to bear the burden of even 5 per 

cent contribution was a futile exercise Action on these recommendations was yet to be taken 

(August 1998) 

Programme mmblementation 

4 1 10 Pnysecal targets and achievemenis 

In the absence of anv tima frame for completion of water suoply and sewerage schemes 

160 water supply and 82 sewerage schemes were incomplete as of Masch 1998 

For ensurng safe supply of drinking water and for providing sewerage facifities the 

State Government constituted (January 1967) a State Santtary Board compnsing 18 members 

with है. पड Public ealth as 5 President Tte Board s func' ors are consultative erecdlive 

and du echive wnich included giving opinion on matters relating 10 water supply and sewerage 

schemes referred by the State Govemment according administrative approval 1o individual 

water supply and sewerage schemes भा the areas and directing generalftechnical sanstary 

policy of the State These schemes were executed as deposit works on behalf of municipalities 

by vanous Public Health divisions The Board was also responsible for seeing that the funds 

were spent properly 

Number of Water Supply बाएं Sewarage schemes taken up and those remaining 

incomplete (March 1998) were as under 

Particulars Water Supply Sewerage 
___—_______(___)__—_____In number 

Schemes taken up to 31 March 1892 276 130 

Schemes taken up during '४॥ Five Year Plan (1992 97) 207 72 

Schemes taken up dunng 1997 98 29 17 

Total Schemes 512 219 

Schemes ncomplete as of 31 March 1998 160 82 

The State Sanitary Board did not specify any time frame for the compistion of schemes 

while according admimistiative approval It was noticed in audit that 001 o1 73 1 schemes taken 
up since the incention of the State in November 1966 to March 1998 (water supply 512 and 

sewerage 219) 489 (water supply 352 and sewerage 137) were completed पा 3to 25 years 
after बाला commencement/ administrative approval The remaining 242 schemes (water supply 
160 and sewerage 82) ¢+ ere still incomp'ete (March 1998) as indicated below 

v aer Supply schemes Sewerage schiemes 

More than 10 years old 9 nil 

More than 5 but less than 10 years ola 29 27 

More than 3 but less tnan 5 years old 35 12 

Less than 3 years old 87 43 

Total 160 82 

The reasons for delay in completion of schemes 85 analysed पा audit were 

- absence of any time धरा for completton of each scheme in the administrative approvals 
or Project Documents
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- detailed estimates not firmed up while the schemes remained पा execution for years 

and 

- non payment of 5 per cent contribution by municipalities towards cost of construction 

Reasons for 9 specific water supply schemes having remained incomplete forover 10 

years were examined In audit and t ४४85 noticed that 

- two water supply schemes one each for Ellnabad town (sanctioned पा August 1983) 

and Thanesar Town (sanctioned पा March 1982) were incomplete as the water distribution 

system had been parhally laid due to non identification of source for dninking water Rs 

83 21 lakh were spent on these schemes as of March 1998 

- For one water supply scheme (which was tube-well based) at Cheeka main structures 

like storage tanks etc were constructed at a cost of Rs 29 60 lakh but additional tube 

wells envisaged under the scheme had not been dnlled as of March1998 

Remarning 6 schemes were incomplete for want of funds 85 Rs 302 34 crore were 

sanctioned upto March 1998 against thewr estimated cost of Rs 733 66 crore 

4111 Works executed without the technical sanction/preparation of cost estimate 

Technical sanctions to detailed cost estimates for 140 works involving expendrture of 

Rs 38 25 crore In 12 distnicts were not obtained 

The department undertook execution of 140 works in 12 divisions test checked involving 

expenditure of Rs 38 25 crore during the penod 1992 98 after therr administrative approval 

from the State Sanitary Board However technical sanctions to the detailed cost estimates for 

these works were not obtained from the Engineer in Chief/ Supenntending Engineer 

4 1 12 Urban Water Supply Schemes 

Against the target of raising service level to 80 per cent for water supply In terms of per 

capita per day duning V1il five yearplan service level could be raised to only 68 percent In9 

towns service level remained below 40 per cent 

Upto tne end of the year 1997 98 512 water supply schemes were taken up of which 

160 schemes were incomplete as on March 1998 Of the 160 incomplete schemes 9 were 

more than 10 years old and 29 were more than 5 years old 

In 202 major towns having popufation of more than 50 000 each 3water supply schemes 

were completed duning 1992 93 to 1997 98 and 20 schemes were still incomplete (March 

1998) Following wregulanties were noticed 

] Level of water supply facilities 

The Vil Five Year Plan ( 1992 97) ongmnally envisaged that the service level for water 

supply interms of little per capita per day (Iped) was to be raised to 80 per cent by the end of 

the plan period in 1996 97 Against this achievement was 68 per cent dunng the year 

1997 98 the service level was targeted to be raised by 2 percent During 1997 98 of the 80 

towns actual service level achieved was 80 percent and above पा $*towns 4010 80 percentm 

62 towns and below 40 per cent in remaining 9* towns 

2  Ambala City Ambata Sadar Bahdurgarh. Buwam Gurgnon Hanst Hisar Jagadhan Jnd hathal kamal Namwl 

Panmpal Palwal Rohtak Rewtirt Somipit Sirsa Thanesar गए Yamuninagar 

1 Population 1n Bawal 009 Iakh Hathin 009 lakh Indri 0 11 lakh Kalayawt 013 lnkh Ladwa 020 Iakh 

Nilokher 0 14 lakh Ratn 017 lakh Saffidon 0 20 lakh and Tarort 015 lakh 

4 Population पा A.<andh 0 17 lakh Barwala 025 lakh Cheeha 021 lakh Haily Mandi 0 13 lakh Kharkhoda 

013 lakh N-paud 0 12 Iakh Patwdr 0 11 lakh Rama 0 21 lakh and Siwamt 0 11 lakh 
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() Excess payment to व contractor 

Public Health Division Narwana awarded (November 1995) the work of ® Construction of Storage and Sedimentation Tank for water supply scheme for Narwana Town at a cost of Rs 50 lakh to a contractor The work was started in December 1995 The contractor was paid Rs 51 81/ lakh upto 5th runing account bill paid in September 1996 |t was noticed that Rs 4 01 lakh were paid excess to the contractor as detalled below 

(@  Payment at higher rates for excavation works 1n foundations/trenches of underground structures resulted ॥ excess payment of Rs 2 33 lakh 
(b)  As per agreement the contractor was required to return 400 cum brick bats received after dismantling the old strugtures The contractor did not return the matenial and the cost of brick bats was recovered at Rs 40 per cum instead of at the rate of Rs 194 per cum provided in the estimate This resulted m less recovery Rs 0 62lakh 
(c) Theitem ofwork Jungle clearance was executed by the contractor at the existing water works site for constructing one Storage and Sedimentation (S&S) water tank n place of the existing two S&S tanks The contractor was paid Rs 0 39 lakh on this account without approval from the competent authority 

(d)  There was no provision for executing work in mud concrete with brick blast and mud plaster in the estimate आएं DNIT The contractor executed these items of works as side slops of water tanks were damaged by rains But the contractor was paid Rs 0 67 lakh on this account without approval of the competent authority 

On being pointed out {May 1997) the Executive Engineer replied (August 1998) that the recovery would be made from the final bill Audit scrutiny however revealed that no action was taken by the department to finaiise the bill of the contractor even after lapse of two years since last running payment (September 1996) 

(v) Excess payment due to adoption of incorrect rates 

{8) Public Health Division Narnaul got executed the work Providing Supplementary Water Supply scheme n Mohindergarh town dunng 1994 97 The rate adopted was as per the zonal premium(ZP) on the का) of “double layer brick inng which was 1 00 per cent on the basic rate specified ॥1 Chapter Il of HSR However on 7 September 1993 this item of work was Introduced पा HSR under Chapter 19 and ZP at the rate 090 per cent was payabie on this item This resulted in excess payment ए Rs 1 15 lakh on account of higher rates of premium 
(b)  Due to incorrect application of premium rates 1 e at 100 per cent instead of 90 per cent above basic rates spectfied in HSR Public Health Division Rewari made an excess paymentof Rs 0 92 lakh against the work double layer bngk ining under the scheme Providing Water Supply Scheme for Rewar town executed during 1994 96 

Executive Engineer Public Health Division Rewari stated (February 1998) that this itemn was provided 85 approved item plus ceiling premium above 100 per cent by taking the premium provided for item under Chapter 11 of the HSR applicable for brick works The reply was not tenable as this item was payable under Chapter 19 (item No 19 29 of HSR)
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4113 Water/Sewerage tarnff 

X X X 

{b) Non reahsation of budgeted revenue 

Shortfall पा realisation of budgeted recepts during 1993 98 ranged between 25 and75 

per cent for water charges and between 93 and 97 per cent for sewerage charges 

Upto 31 March 1993 water and sewerage charges were collected by municipalittes and 

by Public Health divisions thereafter Extent of shortfall in realisation of water and sewerage 

charges with reference 10 budget estimates ranged between 25 and 75 per cent (for water 

supply) and 93 and 97 per cent (for sewerage) for the period 1993 97 and 1994 98 respechively 

as indicated betow 

Year Recelpts on account Receipt on account 

of Water Charges of Sewerage Charges 

{a) (0) Shortfall Percentage (a) (b) Shartfall Percentage 

budget actual shortfall budget actual of shortfall 

estimates estimates 

—______l______________L
__(Rupees In crore {Rupees In crore 

199394 500 127 373 75 nil 004 nil ntl 

1994-95 574 175 399 59 4 00 011 389 97 

1995 96 600 308 292 49 500 015 485 a7 

1996 97 635 475 160 25 6 50 028 6 22 96 

1997 98 664 7 86 7 60 0 46 6 54 93 

Reasons for shortfall were not intimated (August 1998) by the department 

A scrutiny of records relating to preparation of these estimates revealed that neither the 

number of water/sewerage connections provided पा] the concerned towns northe water/sewerage 

rates were taken into consideration Therefore the eshmates were much higherthan realisation 

However the town-wise targets छाए achievements were noton record with the department 

{c) Outstanding water and sewerage charges 

Water/sewerage connections were given by Public Health (PH) divisions Bills for water/ 

sewerage were raised regularly by the concemed PH divisions The bills collection centres at 

division and sub-division level made collection of water and sewerage charges 

The department failed to recover the long outstanding dues aganst water and sewerage 

charges In 12 divisions test checked Rs 4 40 crore forthe period 1992-98 were outstanding 

against water charges and 1 8 of the 12 divisions test checked Rs 0 43 crore for the period 

1992-98 were outstanding for recovery on account of sewerage charges The divisions attnbuted 

(December 1997 March 1998) the arrears to non-availability of consumers at their houses 

original consumers having expired ॥ some cases etc The reply indicated lack of efforts on 

the part of concerned divisions towards effecting the recoveries 

Environmental aspects 

4 1 14 Sewerage schemes 

Service level for sewerage पा 40 towns was raised to 45 per cent In terms of area 

coverage during 1992 97 against the targeted service level of 50 per cent 

During VIl Five Year Plan (1992-97) service level for sewerage 1n 40 towns with a 

population of 26 90 lakh (Urban area) was targeted to be raised to 50 per cent in terms of area
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coverage Besides sewerage facilities were 10 be provided पा 7 new towns Against this 
actual coverage/service level achieved was 45 per cent Of the 7 new towns to be covered 
works were 1n progress पा 4 towns and पा the remaining 3 towns works had not been taken up 
(March 1998) due to financial constraints i 

In 10° major towns having population of more than 50 000 each 4 sewerage schemes of 
Hisar Rohtak and Sirsa towns were completed during 1992 9310 1997-98 and 12 schemes 
were still Incomplete (March 1998) 

Following points emerged dunng the review of audit of sewerage schemes 

{1 Non-acquisition of land resulted in improper sullage disposal 

The State Sanitary Board accorded (Apnil 1992) administrative approval 10 the work 
providing sewerage facility पा Patiala chowk area of Jind town for Rs 32 51 lakh (revised In 
June 1993 to Rs 65 53 lakh) The scheme provided for acquisitron of land required for the 
disposal of sullage water outside the town area through a 6 500 feet suliage camer and 
construction of disposal works on Jind Narwana road Public Health Division Jind incurred 
expendtture of Rs 41 66 lakh up to March 1998 The department iniated no action for acquinng 
the land for disposal of sullage water Sullage water was being disposed of पा the open along 
the Jind Narwana road Thus non acquisition of land not only resulted पा improper disposal of 
sullage water but also caused environmental pollution in the area inhabited by large numbe, of 
population 

X X X 

(00  Improper sullage disposal resulted 1n epidemic 

For providing sewerage facility to Sirsa Town the State Sanitary Board approved (October 
1979) a master sewerage scheme for Rs 64 23 lakh The work was taken up by Public Heslth 
Division | Sirsa without obtaining technical sanction from the competent authorty Rs 95 84 
lakh were spent up to March 1998 The scheme provided for utihisation of sullage water for 
broadimgation The excess sullage water during the harvesting/rainy season (there being no 
demand for irmgation) was proposed to be pumped out पा River Ghaggar 18 lakh gallons of 
sewerage effluent were being released daily into river Ghaggar Release of sullage water into 
Ghaggar niver palluted the water of the nver and 850 that of Southem Ghaggar Canal (SGC) 
during 1995 98 which onginated from niver Ghaggar at Ottu weir and was source of water 
supply to the nearby villages and Ellenabad town 

Executive Engineer Ghaggar Water Services Division Sirsa pointed out (Apnl 1995 to 
the Executive Engineer Public Health Division | Sirsa the tncreasing pollution level of the 
water of Ghaggar and SGC which was the source of water supply for drinking purposes No 
effective steps were taken till the epidemic spread पा some villages and Ellenabad town of 
Sirsa district ॥ 1895 98 In May 1997 a meeting of senior functionares (Engineer पा Chiefs 
Superintending Engineers Executive Engineers) of Imgation and Public Health Branches of 
PWD was convened by the Commissioner and Secretary Irngation Haryana to discuss the 
pollution level of water in Ghaggar river Atthe meeting the Engineer पा Chief Public Health 
Branch Haryana assured that no additional pollution load would be contributed 10 Ghaggar 

i 

S Ambala Bhiwani Hisar Jind Karnal Narnaul Panipat Rohtak Sirsa and Sonipat
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niver Accordingly the Public Health Branch decided (June 1997) to take short term measures 

by streamlining the flow of the surplus sullage water of Sirsa town through the borrow pits top 

the pumping station near Ghaggar river to act 85 a storage for sullage water and providing 

reasanable detention time which could lead to partial treatment of the waste water Therefore 
the Supenntending Engineer PWD Public Heaith Circle World Bank Project Hisar submitted 
(June 1997) proposal showing short term/long term measures at an estimated cost of 
Rs 54 50 lakh and Rs 150 56 respectively for approval Final outcome was awaited (Apnl 

1998) 

Improper sullage disposal in the nver which polluted the water of SGC resulted 1n 

spread of epidemic (Jaundtce) in parts of Sirsa distnct dunng 1995 98 

4115 Otherpoints of interest 

X X X 

(n)  Non-accounting of material in stock registers 

In Public Health Division Namaul one Sub Divisional Engineer (Sub Division 1} Namaul 

made payments of Rs 6 64 lakh during November 1996 and March 1997 to the suppliers 

(based at Delhi Hisar and Narnual) agatnst purchase of matenal like water proof plastic (WPP) 

cable steel लाई umbrellas etc Purchases were made without obtaining the sanction of 

the competent authonty and without getting the biils pre audited from the divisional office The 

matenal stated to have been purchased was neither accounted for in the stock accounts 

(goods received sheet bin cards matenal at site account register etc ) norits consumption 

shown against any work In the absence of accountal of matenal the possibility of fictitious 

payments to the suppliers could not be ruled out 

4116 Monitonng 

The Monitoring and Investigation cell was functioming at the Headquarters office of the 

Engineer in Chief Public Health Branch Chandigarh to montlor the progress of implementation 

of the projects/schemes and collection of nformation in regard to financial/physical progress 
for reporting to EIC and other concemned authorities However the quarterly progress reports 

(physical and financial) recerved by the cell from the field offices were not scrutinized properly 
पा as much as no follow up action was taken on the deficient progress reports which indicated 

only financial progress but not the physical progress of works/schemes 

4117 Evaluation 

No evaluation was conducted to ascertain the impact of Water Supply Schemes and 

Sewerage Schemes in the identtfied towns 

4118 Conclusion 

As the progress of implementation of the schemes was not monitored by the State 
Sanitary Board one third of the 512 water supply schemes and 219 sewerage schemes taken 

up since November 1966 were incomplete 38 water supply schemes were lying incomplete 

since 5 to 10 years Targeted service level for water supply in 71 of the 80 towns was not 
achieved In 8 large number of works huge expenditure was incurred though cost estimates
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were not technically sanctioned Budget for maintenance expenditure was overshot py 160 per centwhile capital works suffered As land was not acquired sullage/sewerage was disposed in open land 1 Jind town 

The matter was referred to the Government in June 1898 their reply had nat been recerved (August 1998) 

The department पा their wntten reply explained the position as under — 

415 

Inthe approved outlay of 8th five year Plan 1992-97 1t was envisaged to पर prove the service level in the Towns from 5010 65% instead of 65% to 80% The figures of 65% to 80% was proposed in the draft 8th five year plan 1892 97 The actual achievement was 68% which 15 higher than the proposed service level QOut of 207 water supply schemes 148 have already been completed upto 31 3 2002 and work on balance schemes 15 11 progress 

Similarly out of 72 sewerage schemes taken up in 44 towns 37 schemes have been completed and work on remaining schemes is in progress 

The percentage area covered in 27 towns 15 from 50% 10 75% and in othertowns 
from 20% to 50% 

In view of position explained above the Para may be dropped 

416 

The financial position of Municipal Commuttees 15 weak 5% contnbution Is not being paid प्रा cash However land for construction of Water works/Disposal works पा most of the cases 15 provided free of cost by the Municipal Commuttees The cost of land in Urban areas 15 always more than 5% cost of scheme Thus 5% share to be borme by the concemed M unicipal Committees is adjusted पा shape of land For example land for W/S schemes Narwana Kaithal Bahadurgarh has been given free of cost by respective Municipal Committees 

In view of position explained above Para may be dropped 

417 (1) 

Expendrtture on providing water supply schemes 15 slightly more on account of reason that drinking water supply facilities are to be extended to the Public to obtain larger social benefits Excess expenditure had to be incurred dunng floods of year 1995 96 to restore water supply schemes Thus this varition should be ignored 
As regards to sewerage system the vanation in expenditure in respect to budget Is only 3 3% which 15 a minor varnation 

In view of position explained above Para may be dropped 

417 () 

The expenditure on various works 15 regulated through LOC system 1 e the funds are released by the Finance Deptt through LOC The Finance Deptt normally releases more funds (LOC) dunng the last quarter of the year orin month of March which 15 the
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main reason for rush of expenditure at the fag end of the year | e duning last quarter/ 
month of March In fact pending llabilities | 6 works executed in the earlier months of 

the year are cleared by making payments of pending bill on the receipt एव fund in the 

last months of the financial years which also reflects in the rush of expenditure in the 
last quarter/month 

417 (m) 

Prior to 1997 98 the Budget provision available for the repair and Mtc of the 
water supply schemes and sewerage system i urban areas was nadequate as detared 

in the table given belew Because of the gap between budget provison and the actual 
expenditure the depariment was forced to divert the plan funds to meet with the bare 

minimum requirement for operation and maintenance works being essential services 

Sr Name of year Urban_Scheme 
No Budget Expenditure 
-, Provision  (Rsmlacs) 2000000000000 

1 1993 94 350 890 

2 1994 95 350 908 

3 199596 225 976 

4 1996 97 300 969 

5 199798 350 1174 

8 1998 99 1245 925 

7 1999 2000 1370 975 

8 2000 2001 1150 1150 

From 1998 99 onwards the budget provision for Mtc of urban water supply 

schemes/sewerage system enhanced substantially to meet with the urgent requirements 

of the operation and maintenance cost 

With the present level of allocation (which 15 further off-set by the less flow of 
LOC on account of tight financial position of the State ) the Department 15 able (0 
maintain the Urban Water Supply & Sewerage Schemes to the barest mimimum possible 

extent 

The diversion of funds has since been stopped from the year 1998 99 from Capital 

works 

Instructions have been issued to the Divisional Officers to maintain separate 

figures of expenditure for Urban Water Supply Schemes and sewerage schemes 

418 

Due to weak and lean financial resoures of the Municipal Committees they are 

neither able to pay back the loan nor interest that 15 why in view of this situation 1 e 

no recovery Is forthcoming the loan component which used to be about 50% to 60% of 

grant has now been gradually reduced 10 about 20% to 30% of the grant पा the year 

2000 2007 The Government is seized of the matter for recovery of loan from Municipal 

Committees
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419 ८ 
As already explained against Para No 4 16 the reasoures of Municipal 

Commuttees are 50 limited that they are not even able to maintain themseives The 
share of 5% by the Municipal Committees not contnibuted पा cash However 5% share 
to be borne by the concerned Municipal Committee 15 adjusted in shape of land which 
prowd’ed free of cost 

In view of position explained above the Para may be dropped 

4110 

Out of 160 incomplete scheme 85 on 31 3 1988 101 schemes have bezn 
completed and work on remaining schemes is ॥1 progress 

Out of 82 incomptete sewerage schemeas 47 schemes have been completed and 
work on remaining schemes 15 in progress 

The reasons for delay in completion of schemes was mainly due to limited 
allocation of funds under state plan 

In view of position explained above the Para may be dropped 

None of the incomplete schemes 10 years old 

However out of 160 incomplete water supply schemes only 59 schemes are 3 to 
5 years old and out of 82 incomplete sewerage schemes 35 schemes are 310 5 years 
old 

The watér supply schemes of Ellanabad Town & Thanesar Town has since been 
completed with the total expenditure of Rs 111 44 {acs upto March 2000 

Inview of above Para may 06 dropped 

All the additional tubewells have been installed 85 per position of the estimata 

In view of above Para may be dropped 

After administrative approval of the estimate technical scheme of each estimate 
15 approved by the competent authonty before taking the workin hand Further instructions 
have been 1ssued to alt the Supenntending Engineers/Executive Engineers to get the 
estimates sanctioned technically 

In view of position explained above the Para may be dropped 

4112 (1) 

In the Draft 8th Five Year Plan 1992 97 it was envisaged that service level of 
water supply will be increased from 45% on average to 80% But in approved outlay 1t 
was proposed 0 improve the service level in towns from 50% 10 65% Against this the 
achievement 15 68% Out of 160 schemes which were incomplete 85 on March 1998 
101 schemes have been completed The work on remaining 59 W/S schemes 15 in 
progress None ofthe scheme is 10 year old whereas only 15 schemes are more than 
5 years old
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In 20 major towns the water supply schemes एव Ambala City Hisar jagadhri 

Jind Karnal Narmaul Panipat Rewan Thanesar Sirsa and YamunaNagar have since 
been completed Thework namely Rohtak Palwal Sonepat Guigaon Hansi Karthal 

Bhiwam Bahadurgarh and Ambala are in orogress and hkely to be completed soon 

'na ow~s whearethe sgnnce levelwas legs than 40 | PCD the prese- statusis 

as under - 

1 Assndh TOLPCD 

2 Barwala GBLPCD 

3 Cheeka 90LPCD 

4 rlailv Mandi S0LPCD 

5 Kharkhoda 35LPCD 

6 Narwana 100LPCD 

7 Pataudi 70LPCD 

8 Rana 80LPCD 

9 Siwani 110LPCD 

The water supply scheme Kharkhoda & Hali Mandi are in progress 

In view of above para may be dropped 

() [Itisinbmatedthatasum of Rs 4 84 425 28 have been recovered from the pending 
dues of the contractor as per following details - 

() Recovery of Excavation work 233454 68 

(1) Recovery of 400 Cur- b ck Bats 61600 00 

(n) Recovery of Jungle clearance 38793 00 

(iv) Recovery of Mud Plester 30950 30 

(v) Recovery of side slopes 36202 93 

(vi) Recovery of interest 83424 37 

484425 28 

The Net amount stili due to 96 paid to the contractor & lying in Misc deposites 
15९५ 2 01 985 00 

)  This Para stands seuled ana dropped by Accountant General (Audi) Haryana 

vide his letter No WAD 1/Const /99-2000/34 dated 3 4 2000 

(0 Non-realisation of Budgeted Revenue 

Wawer Chages Sewerage Chaiges 

Year Budget Actual Budget Actual 
estimate Recpt estimate Recpt 

(Rupess था Crores) 

1998 99 11 24 11 47 9 00 118 

1899 2000 1274 1016 800 226 

2000 01 1400 1029 200 120 
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The perusal of above chart indicates that from 1898 99 onwards the recovery of 
water charges has includes considerably 

However efforts are being made for recovery of outstanding arrears on account of 
water suonly & sewerage charges 

{(c)  TheExecut ve Ergineers have been directed vias this office Memo No 894-360 
PH/AC (1) dated 25 5 2000 to recover the outstanding dues on account of water charges/ 
Sewerage charges 

4114 

T e wgrd . arpuiding sewerage facii 185 1 thetow=s s acemoa aYivelv lov an 
agenda as compared to drinking water fac lities The Budget provssion for sewerage 
schemes s too limited to provide appreciable improvement 

Insoite of imited resources 52 Towns have Sewerage System In 27 Towns 
percentage area covered with sewer 15 50 to 75% & in 25 Towns percentage area 15 
between 2010 50% 

4114(1) 

The sewage water 15 not disposed off in cper area alorg Jind Nanvara Road 
now The pump house has been shifted about 1 5 kms away from the inhabited area by 
taying sewer Fiom this pont it 15 further pumped outthrough a 6 dia nising main of 900 
mt छिपी into a open effluent channel from where this vater s beirg used by the 
farmers for irngation purpose 

In view of position explained above the Para may be dropped 

(m}  Itis submitted that no sullage water 15 discharged into the Ghaggar nver It 15 
being disvosed off in a sullage came, from where 115 used by the farmers for rgation 
purpose Howeverto check the overflow of this untreated sullage water into Ghaggar 
nverdunng rainy season an estmate for Rs 49 24 crores for construct.or of sewerage 
Treatment Plant and acquisition ए 107 60 acres land has been prepared under Ghaggar 
Action Plan The project has been submitted to Government ए india Tor approval 

In view of positron explained above the para may be dropped 
4115(n) 

Three No officers/off cals are nvolved पा this case - 

1 5 KK Singla SDE 

2 Sh BP YadavJE 

3 Sh KP SharmaJE 

The charge sheet has been served to all the above named officer/offictals 

The Inquiry 5 under process 

4116 

The quarterly physical and financial reports received from the field are scrutinized 
properly and the reprots are submitted to the Govt of India and State Planning Department
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The quarnterly report inciudes both physical and nnancial progress Whenever 
any definclency/shortfall 15 observed necessary corrective measures are taken and 
sutable instructions are issued to the field officers to take appropnate remedial measures 

4117 

FI0USE L0 NUUSE Surveys suvenidinge is veiny vonducted petudicany w find एफा 
insaniiary connections leakage था pipe line and accordingly remeaiai measures are 
being taken 

Duning 2001 2002 the 5466 insantary connection were detected which have 
etther been rectified/or have been disconnected 

4118 

As explained in the outgoing paragraohs the water supplv schemes and sewerage 
schemes could not be completed due to insufficient funds The Department 15 making 
every efforts to improve the deficiency pointed out in the paragraphs 

41 

After hearing the departmental representatives and going through the wnitten 
reply the Comnmuttee 1s not satisfied with implementation of the Urban Water Supply 
and Scwearage Scnemes The Commiitee observed that a number of water/sewerage 
scheme are pending simce a long and पा some cases there 15 a delay of 5 to 10 years 
I* salso ohsened that the schemes are not camied ou* as per budget provisions and 
था certain cases without obtaiming technical sanction The Committee also noticed 
the non realization of contnbution and loan amount from the mumcipahities The 
department attnbuted i1t to the weak financial position of the municipalities The matter 
of excess paymeit to a contractor and missing of stock register 15 taken senously by 
the Committee The Committee felts that imnroper disnosal of sewerage/sullage water 
15 a danger for the environment 

पं] The Commintiee thererore recommends as unaer - 

(1) Exped:* ous steps 265 tate~ *2 complete the pe~ding water/sewerage 

schemes with emphasis on the water supply schemes 

(1)  Pubhc realth Schemes be executed as pet budget provisions and 
furd be ut'lized throughout the year to avord rush of work during 
a5t quarte- छा *he yea- 

(1}  Proper procedure and prompt action be tahen पा the execution of 
schemes 

(४) The matter regarding realization of arrears o1 contnbution and loan 

amount from the Municipalities be taken up with the Govt forearly 
settlement 

(v} Arrears of water/sewerage charges be recoverad from consumers 

expeditiously 

(i) The matter of excess payment १0 व contractor and loss of stock
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register be investigated, responsibiity be fixed and action be taken 
against the concerned officer/officials for the lapses 

The Committee be appnised of the action taken within three months 

(i) Non-accounting of matenal in stock registers 

The Commiee opserved that 1 «5 a clear case of fraud Placing of Rs 6 519८5 
घी vitsc Pw Aavances 15 no solunon The Commntee tnerefore recommends that 
action against the officer/officials responsible for the lapse may be completed within 
a penod of three months and report be sent to the Committee for its information
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PWD (Buildings and Roads ) 

[22] 4 2 Avoidable payment of interest 

Penal interest of Rs 17 83 lakh had to be paid since instalments for cost of land and 

ground rent were not paid on due dates 

Land measuring 68 686 square yards was allotted by Chandigarh Administration to 

Haryana Government in August 1991 at a cost (premium) of Rs 1 15 crore on 99 years lease 

hold basts for construction of residential accommaodation for its employees at Chandigarh As 

per terms and conditions of the allotment letter 25 per cent of the cost (premium Ywasto 06 

paid at the time of allotment and the balance 75 per cent was to be paid either in lump sum 

within 30 days of the date of tssue of the alletment letter or in 3 annual equated instaiments of 

Rs 34 76 lakh each including interest at the rate of 10 per cent per annum commencing from 

the year 1992 Apart from the cost of land ground rent for first 33 years at the rate of Rs 2 88 

lakh per annum was 8150 payable with effect from September 1992 In case of non payment of 

equated instaiments and ground rent on due dates interest at the rate of 15 per cent (revised 

to 24 per cent from July 1993) was chargeabile for the delayed penod 

Test check of records of Chandigarh Provincial Division Panchkula revealed (July 

1997) that the payments of thira irstaliment for cost (premium) of land आएं ground rent amounting 

40 Rs 40 52 takh due for payment in September 1994 and September 1985 respectively were 

not made to the Chandigarh Administration by due date The funds allotted by tre Engrneer in- 

Chief (£1C) through Letter of Credtt (LOC) in October 1994 for payment due in September 1994 

were utilised by the division on some other works The payments towards-the third instaiment 

of cost of land and ground rent due for payment by September 1994 and 1995 were made पा 

September October 1996 with penal interest of Rs 17 83 lakh calculated atthe rate of 24 per 

cent The payment of penal interest could have been avoided had the department made the 

payments on due dates 

Executive Engineer stated (December 1997) that the payments were delayed as no 

LOC was provided despite persistent requests and that there was 10 1055 as the amount 

remained with the Government which saved the interest of ke amount dunng the penod The 

reply was not tenable as LOC for Rs 46 lakh received for the purpose था October 1994 was 

utiised for purposes other than for which it was provided Further the penal interest paid was 

in addition to the 10 per cent normal rate of interest and was much above the borrowing rates 

(between 12 5 and 14 per cent) of Haryana Government during 1994 9510 1996 97 

The matter was referred 10 the Govemment in Apnl 1898 their reply had not been 

received (November 1998) 

The department in therrwntten reply explained the position 85 under — 

The contention of the Audit 15 correct आएं cannot be denied/ ignored पा respect of 

land measuring 68 686 squares yards was allotted to the Haryana Government by the 

Chandigarh Adnmunistration on usual terms & condition aid down प्रा the para for providing 

residential accommodation for its employees at Chandigarh/Panchkula 

As observation made In the para that third instalment of cost of land & ground 

rent due for payment was delyaed In this respect 115 submutied that total LOC amounting 

toRs 62 00 |acs was issued bv the EIC vide endorsement No 10191-92 dated 6/10/94
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in favour of Executive Engineer Provi Divn Naraingarh 85 the account of Pancnkula 
Dwn was attached by the Hon ble Court orders Out of 62 1805 Rs 46 00 lacs were 
earmarked for land payment The validity of this LOC was upto 31-10 94 The LOC 
amounting to Rs 46 00 1805 was received in 10 94 but no demand from Chandigarh 
Administration (U T ) was receved and 85 such the LOG received was utilised for making 
payment of other works था Panchkula Division The demand for outstanding dues upto 
30-6 96 amounting to Rs 58 35 501/- was made by the Chandigarh Administration 
Chandigarh vide letter No 17503 dated 24-6-96 which was receved from Commissioner 
& Secy to Govt of Haryana PWD B&R during 9 96 Accardingly payment was made to 
Chandigarh Administration amounting toRs 37 64 318/ & Rs 20 71 183/ dunng 9 96 
& 10 96 respectively 

Any how the payment of the interest was made to the Chandigarh Administration 
by the Gowvt thus there 15 no scope of any bad intention in making payment of interest 
Since the fundsremained with the Govt exchequar for the period of delay in payment 
resuitantly State Govt has savedfearned the interest of hive amocunt for tha* pericd 
Otherwise interest was to be made on borrowings It can 08 clearly ascertained that 
there 15 no financial implication nvolved n this case 

The concemed officer at thattime were Sh M C Sethi EE and Sh AK Chaudhary 
SDE who have been retired/resigned and as such no responsibiity can be fixed 

In view of the above positicn PAC 15 requested to get the para settled 

After going through the written reply and hearing the deparimental represantatives the Committee observed that due to non-deposit of the third instaliment in time the depariment had to pay Rs 17 83 lacs extra as penal interest This fact was also admitted by the departmental represantatives during the course of oral 
examination 

The Commuttee therefors, recommends that the matter he investigated and action be taken against the erring officers/officials The actron taken in this regard be intimated to the Committee within period of three months 

[23] 4 5 Outstanding audit observations 

Financial iregutanties and defects noticed पा the प्र) accounts and transactions during local audit and audit of vouchers are communicated to the concerned heads of offices and next higher authonties for rectification of defects and ommissions Serious iregulanties are also reported to the head of the department and the Govemment Half yearly report of outstanding audit observations is also sent to the Government Finance Department issued (January 1 992) instructions for prompt settlement of audit objections by the Administrative Departments The audit observations detected in local and central audit and outstanding as on 30 June 1998 were as detailed below — 

(@) Locai Audit 

As of June 1998 888 paragraphs contained in 344 inspection reports of 59 divisions pertaining to 1979-80 to 1997 98 (issued up to December 1997) remamed outstanding Cut of these 37 inspection reports containing 40 paragraphs had not been settled for more than 10 years 85 detaled below 

[
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_____g_____________&__L______LM_L____Parlod during which issued Number of Inspection reports  Number of parapgraphs 

1979-80 10 1987 88 37 40 

1988-89 15 16 

1989-90 19 28 

4990 91 18 29 

1991 92 23 40 

1992 93 31 51 

1993 94 35 69 

1994 95 40 88 

1995-96 48 135 

1996-97 48 171 

1997 98 {upto December 1997) 30 219 

Total 344 888 

Even initial replies were not received in respect of 35 of these inspection reports containing 

275 paragraphs issued between January 1997 and December 1997 The pending mspection 

reports commented on following rregularities 

Sr Nature of {rregulanty Numbar of Armount invioved 

N___________E_______(_L___)__o aragraphs Rupess in crore 

1 Loss due to theft, misappropnation and 31 069 

embezzlement 

2 Recoverable amounts from contractors/ 143 9 80 

agenc.es on account of excass payments 
excess issue of matenal cost of work 
done at their risk and cost and non 
recovery of income tax and sales tax 

3 Recoverabie amounts from Govemment 30 0 36 

officials on account of shertages/excess 

payments 

4 Non-observance of rules relating to the 35 010 

custody आएं handling of cash maintenrance 
of cash book reconciiation of withdrawal 
from treasunes and rregular uthsaton of 
departmental receipts and non cbservation of 

codal provisions 

5 Extra and avoidable expendliure excess expenditure 328 48 98 

Incurred on deposit works non relmbursement 0 
funds wregular unauthonsed nfructuous and 

unfruitful expenditure 

6 Inudicious/firregular purchases 13 047 

7 Undue financial ald to contractors 5 028 

8 Execution of sub-standard works 43 266 

9 Blocking of funds 25 240 

10 Non-accountal/short reciept of matenal 20 127 

1 Non-closing of manufacturing accounts 5 078
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—-—“__“—_-——%Sr 
Nature of irregularity Number of Amount invicved No Mflagmphs {Rupees In crore 

12 Unsanctioned estmates and loss of 164 59 83 measurement books/muster rolis 
13 Excess consumption of matenal 15 067 
14 lrregular allotment of work 5 113 
15 Fictiious adjustment of stock 26 231 
T—‘_—_—___——'—____‘-otal 
*._*________—_*_*‘__888 13171 

In respect of conveyance advance (Rs 15 19 lakh) from 

Analysis of pending inspection renoris and paragraphs revealed that 30 paragraphs were outstanding involving recoverable amounts of Rs 35 73 lakh on account of shortage of material (Rs 15 25 lakh) excess payments (Rs 4 
unathonsed occupation of Government quarters (Rs 0 

32 lakh) recovery of rent on account of 
97 lakh) आएं non fumishr-g of documents 
7 115 officers/officials as detalled below 

s—h_*‘_*‘_—__fir 
Offlcers/ Number of Amount recoverable Period from which No Offl&clah 

officers! officials Rupees in lakh cutstandin 
1 Executive 4 320 Between March 1992 and Engineers 

July 1994 
2 Sub Divisional 7 8 09 Between May 1980 and Engineers 

July 994 
3 Junlor 36 14 82 Between August 1972 Engineers 

and December 1995 
4 Drivers 3 071 Between November 1985 

and January 1995 
5 Others 85 891 Between November 1973 

and Qctober 1996 

T__-___-*_“_—__*——_‘_oml 
115 3573 

O___“——_—_-___———_———ut 
of Rs 15 25180 on account of shortage of material Rs 7 91 lakh were keptinthe “M sceansous Publc Worls Advarces against the conce ned off cers/oficials psndirg adiustment/ recovery In two cases action was taken by 1ssuing chargesheets and filing civil suit प्रा the court but no final action in respect of the remaining items had been taken for 

recovery or adjustment 

Further analysis of the pending nspection reports and paragraphs revealed that whiie 104 cases pertatning to the period 1979 8010 1997-98 were pending (June 1998) witn courts and arbitrators the remaining 784 paragraphs were lying with the Head of Department/Circle offices (73 paragraphs ) and with the Dwisional offices {711 paragraphs) Thus the Government and the department faled to attach due priorty to the audit observations for 8 long perod 
In 5 divistons (8 paragraphs) expenditure of Rs 1 70 crore incurred on deposit works In excess of deposits received from the client departments was yet to be recovered as of June 1998 

(b)  Audit of vouchers 
Audit observations made during audit of vouchers in respect of 3 divisions of Bulldings and Roads branch involving Rs 10 lakh pertaining to March 1996 and August 1996 were 

__SN_‘outstandm 
as of June 1998 

Others includes nead Cierk Clerks Sub Divisional Clerks Assit Draftsmen Senior Accounts Clerks Road Irspec o8 and Puoiis 
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Instructions 1ssued by the Finance Department to expedite the settlement of audit 

objections were not adhered to by the Administrative Department (Engineer ॥ Chief B&R 

Branch Haryana) resulting in large number of inspection reports and paragraphs remaining 

outstanding 

0] Engineer n Chief B&R branch Haryana (EIC) was required to maintain a register 

containing all outstanding objections and the details of action taken thereon the reference 

made (0 the subordinate offices replies received from them etc No such register was 

maintamed bythe EIC 

()  Finance Departmentissued {September 1985 and January 1 992) instructions for 

constitution of Departmental Audit Committees and holding therr meetings once in three months 

for review and settlement of old audit objectios/ paragraphs Though the Commussioner and 

Secretary to Government PW (B&R) Haryana was requested demi officially in July 1995 

January 1997 and October 1997 no meeting was held after April 1994 

(॥) It was also decided by the Finance Department that the departments should 

submut regular progress report to the Finance Department on quarterly basis but no such 

quarterly nrogress reports had been sent after September 1997 

The matter was referred to the Government पा May 1998 ther reply had not been 

received (November 1998) 

The department पा their written reply explained the position 25 under — 

Initiat rephes of all the Inspection Reports have been sentto the A G Haryana by 

the quarter concerned Out of 888 paras contained पा 344 Inspection Reports 678 

paras of 261 Inspection Reports were got settled by making strenous efforts Aspecial 

Committee was constituted ॥ the month 2/2001 As a result of this exercise Special 

Committee of A G Haryana office was sent to different circles The special Committee 

covered Ambala Kamal Rohtak and Hisar circle and lot of paras were got settled For 

settlement of rest of paras directions have been issued on 6 2 2002 to all the circles to 

pay special attention to get these paras settled so that its number may be reduced to 

minimum Praposal for holding next meeting with the special Team of A G Haryana 15 

with A G Haryana as per this office memo No 970/AC dated 26 4 2002 

In addihon to this a standing Commuittee has been constituted vide this office 

memo No 371 390/AC dated 23 2 98 to review the latest position of audit paras from 

time to time 

0] A register of outstanding audit paras 15 being mamtained भा H Q since 

April 2000 

(1)  Adepartmental Audit Committee to be headed by Nodali Officer to discuss the 

progress of outstanding audit paras is functioning and the last meeting of the Committee 

has held on 11-4 2002 under the charrmanship ए C E (8) being Nodel Officer 

(m) Quarterly Progress Report 15 being sent to FD Haryana regularly since 

March 2001 

After heanng the departmental represantatives the Committee observed that 

some of the audit observations are pending since long and recommends that the 

pending paras be settied within three months 

~
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IRRIGATION DEPARTMENT 

[24] 4 8 Failure of the Spnikier Irngation Scheme and wastage of Government funds 

Sprinkler Imgation Scheme executed during 1987 90 at a cost of Rs 3 42 crare was 
abandoned as the scheme was implemented without finding out the response of the farmers 
for their maintenace 

A scheme for installation of 100 Sprinkler Sets under the World Bank Aided lmgation 
Project was prepared for Bhiwan district by the Project Division No || Ambala and approved 
{July 1986) by the Financial Commussioner and Secretary to the Government of Haryana 
Imgation and Power Department at an estimated cost of Rs 5 23 crore for imgating 4100 
hectare area of land Rupees 3 45 crore were spent on the scheme upto March 1992 on the 
cost of equipment erection of independent electric feeder Iine and construction of pump cum 
attendantrooms etc for 79 sets installed between 1987 and 1990 for irrigating 3239 hectare 
(proportionately ) area of land 

The project provided for formation of Sprinkler Imgation Associations (SlAs) to enhance 
co ordination and co operation among farmers 85 per requirements of World Bank 
Government therefore decided पा March 1992 to transfer the running and maintenance of 
uninstalied 21 sprinkler sets to the farmers by entering into agreements with them The existing 
79 sprinkler sets being maintained by the department were also 10 09 covered under this 
decision To implement the decision the farmers were to form SIAs and get them registered 
with the Registrar Co operative Socities The maintenance cost of the sets 50 transferred for 
first two years from the date of installation was to be borne by the Government 

Test-check (September 1997) of records of Executive Engineer (EE) Lift Water Services 
(Mechanical ) Division Bhiwani and subsequent enquiry (July 1998 ) revealed that only 6 SiAs 
could be formed by the farmers and 6 sprinkler sets (costing Rs 26 24 lakh approximately ) 
out of 79 sets were transferred to them (July 1992) Department continued running and 
maintenance of 73 sprinkler sets during 1992 93 to 1996 97 and Rs 41 lakh were spent on 
them Since the farmers were unwilling to form SlAs despite persuasion the electric connections 
to the sprinkler sets were disconnected (Apnl 1997) and matenal taken into store The rem aining 
21 sprinkler sets valuing Rs 23 00 lakh were not also installed and remained unused 

Thus the scheme falled 85 ॥ was ॥ planned and feastbilty of running the scheme 
through SlAs was not considered before implementation Ultimately the scheme had to be 
adandoned and Rs 3 42 crore spent on the scheme were wasted 

The matter was referred to the Government in June 1997 their reply had not been 
received (November 1998) 

The department पा their written reply explained the position as under — 

Ascheme for installation of 100 sprnnkler sets under the World Bank Aided Project 
for Bhiwani Distt was approved by the Govt of Haryana at an estimated cost of 
Rs 523 26 iakh during the year 1985 86 for Imigating sand dune areas which was not 
possible 10 be irmgated through gravity flow Out of 100 No sprinkler sets 79 sets were 
installed during 1987 90 and an expenditure of Rs 440 86 lakhs incurred These sprinkler 
sets remained पा operation upto the year 1996 97 and were quite fruitful The use of 
sprinkler sets in the undulated area of Bhiwan Distt have benefited the farmers to 8
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great extent and have improved their livelihood as on an average 5783 acres irrigation 
was achieved each year through sprinkler sets on all these | schemes 

In the year 1992 Haryana Govt 15560 instructions vide No 1/4/91-W dated 
17 3 92 that running and maintenance of 21 No sprinkler sets be transferred to the 
farmers by entering into agreement The Govt agreed to maintain pumps and motors 
alongwith accesseries for a initial period of two years from the date of installation 
Efforts were made by the department to form sprinkler irngation associations for 21 
sprinkler sets not installed by that time However inspite of all out efforts only 6 SIAs 
were formed by the farmers and sprinkler sets transferred to them 79 sets already 

purchased were also covered under the scheme However since only 6 SIAs were 
formed by the farmers only 6 sprinkler sets were utilised After disconnechon of 79 
sprinkler sets efforts were made to transfer the matenial to other Govt Deptt /Agencies 
Sofar no department has come out for transfer/utilisation of these sprinklers sets except 
matenal amounting 10 Rs 3 44 340 has been transfer to Public Health Department/ 
other Divisionof | 8 50 action for sanction under 3 No 27 of rule 19 14-60 PFR Vol 
1 condemnation and disposal was submitted and 15 under process side by side Efforts 
are being made to transfer sprinkler set alongwith sprare parts to other Department It 
15 also stated that in case the matenial ए sprinkler sets whose book value 15 Rs 133 57 
lacs 1s disposed off it 1s likely to fetch more than the book value and hence there 15 no 
financial implhcation 

Thus i view the scheme was not ॥ planned and there 1s 10 financial implication 

During the Course of oral examination the Committee observed that the 

aforesaid scheme failed as it was 1ll planned and feastbility of running the scheme 
through Sprinkler Irrigation Assoclations (SIAs) was not considered before its 
implementation and ultimately the scheme had to be abandoned and Rs 3 42 crores 
spent on the scheme were wasted 

During the course of oral examination, Committeee was informad that 2 proposal 
ts under consideration with the Government (0 handover these sprinkier sets to the 
Haryana Agriculture University, Hisar The Committee, therefore, recommends that 

these sets may be immediately handded over to the Haryana Agriculture University, 
Hisar 50 that, these sets may 09 used for providing better wrigation facilities in the 
newly set up RD S farm at Hisar The action taken भा the matter be intimated to the 
Committee 

[25] 4 10 Unfruiful expenditure on silt clearance 

Unsystematic execution of silt clearance in the Western Jamuna Canal between two 

control points resulted पा unfruitful expenditure of Rs 76 59 lakh 

Specification 6 1 of Punjab PW D Specification as applicable 10 Haryana State infer 
aha states that ¢learance of sht which may be deposited पा] the channel or drain shall 06 taken 
up पा a systematic way such clearances being carried out in iong lengths Work of sht 
clearances between two control points of a channel shall be completed during one closure to 
avoud resilting 

Continued deposit of sand पा Western Jamuna Canal (WJC) main branch reduced the 
designed section resulting in reducton of capacity of the canal For maintaining minimum
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pond levelof 7 6 an estimate for Siitclearance of WJC mainbranch RD 1 26 430to 1 52 715 
between two control points (Picholia and Munak head regulators) was prepared in haste without 
ascertaining the work involved The estimate was sanctioned (February 1995) within 8 peried 
of 7 days by the Chief Engineer (CE) 1B for Rs 64 78 lakh and was revised to Rs 1 46 crore पा 
November 1995 due to higher tendered rates The work was allotted (November 1 995] by the 
Executive Engineer (EE} Construction Division 17 Karnal to a contractor for completion m 
four months The contractor started (December 1995) the work in reaches from RD 1 44 000 
10152 715 

For assessing the actual work involved cross sections were observed (December 
1995) while work by the contractor was in progress It was found that useable sand was 
available between RD 1 26 430 and RD 1 44 000 which If auctioned could earn revenue in 
addttion to the clearance of the channel The work was therefore suspended and after 
correspondence with the contractor his contract was terminated (March 1 996) The contractor 
In the meanwhile had cleared 2 35 667 cum of siit from RD 1 44 000 to 1 52 715 (down stream) 
and finally paid (June 1996) Rs 76 59 lakh 

Test check of records of Construction Division No 17 Karnal revealed (August 1997) 
that desiiting which as per specification 6 1 of PWD specifications was required to be done 
between two control points in one clourse to avoid resilting was not done Thus the portion 
between two control points from which silt had been cleared would getresilted 

Commencement of the work without actual assessment availability of useable sand 
and preparation of estimate in haste resulted पा suspension of work midway and rendernng 
expenditure ए Rs 76 59 lakh 85 unfruitful 

Executive Engineer पा reply (October 1997) stated that 85 per working schedule or 
contractor work in lower reaches upto RD 1 44 000 was taken up in the first phase and work 
In upper reaches upto RD 1 26 430 was to be taken up in the second phase The reply was not 
tenable as the availability of useable sand was not ascertained while preparing the estimates 
and also execution of work was not carried out 85 per PWD specification which lays down that 
silt clearances shall be completed during one closure to avoid re-silting 

The matter was referred to the Government ॥ June 1998 their reply had not been 
received {November 1998) 

The department in their wntten reply explained the position 85 under — 

The work on silt clearance of WJC Main Branch from RD 1 26 43010 1 52 715 
was taken in hand after sanction of estimate of Rs 64 78 lacs by the competent authortty 
and 850 getting concurrence from Water Service Unit Karnal The revised estimate for 
Rs 145 51 lacs was also got sanctioned from competent authority on tender rate The 
work was executed through contractor under agreement 1t 15 correct that 85 per PWD 
specification 6 1 clearance of silt is 10 be taken up systematically and firther 10 96 
completed i one closure to avoid re silting In this connection 115 explained that it was 
not possible 10 take up the entire work in whole reachs e 1 26 43010 1 52 715m one 
closure because WJC was to be run continously to feed Delhi for dnnking water without 
any interruption 50 it was necessary to take up the work in two segment 85 Delhi 15 
being fed from escape channel at RD 1 43 825 L/S as such the work was taken up पा 
two Zones The work was taken up in reach RD 1 43 900 to 1 52 715 first being tail
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portion t e between two control point as the desiliting of the channel 15 done either 
between two control poinis or tail to head and was completed 85 per PWD specification 
at the cost of Rs 76 59 lacs Further the execution of the work in second zone 
RD 1 43 70010 1 26 430 was started when the W.JC was running with mmimum discharge 
for feeding 068 Hence the estimate were prepared by keeping two points into 
consideration and not in haste No recovery is to be made from contractor and he was 
only paid for the actual work of site 

During survey it was found that unsaleable sand was available in this zone The 
water services unit has never auctioned the sand पा such i question though the sand 
use 10 be auctioned by water services unit However the auction of sand ॥1 reach 
1 25 000 to 1 54 000 WJC main Branch was done by Minning Officer Panipat The 
Minning Officer Panipat 085 intimated that this deptt 15 auctioning WJC Man Branch 
as 8 whole inone 1 e all the four following reaches of WJC are auctioned as one unit 

1 Indrto Ramba RD 010 40 500 

2 Ramba to Uchana RD 40 500 to 59 500 

3 Uchanato Karnal RD 59 500 to 75 000 

4 Picholia Head regulator to Munak RD 1 25 000 to 15 45 000 

From 16 2 97 10 31 3 99 the contract of WJC Main Branch was granted to 
M/s Haryana Sand Company @ Rs 16 00 lacs per annum and total revenue earned 
during the period 15 Rs 34 00 017/ After that the contract of WJC was granted to M/S 
Sagwan & Co for the perisd 16 7 99 (0 31 3 2001 @ Rs 34 25 000/- per annum and 
upto 30 4 2007 the revenue earned from this contractis Rs 17 12 502/ Itis added that 
the Minning Deptt has not auctioned the sand पा this particular reach separately but 
auctioned sand from WJC Main RD 0 to 1 54 000 as 8 whole which also included this 
Branch 

पा view of above it 15 submitted that the work was done पा systematic manner in 

two zones 85 per position prevailing वां site The estimate were also properly sanctioned 
and nothing was done in haste The sand was auctioned and revnue eamed by auctioning 

the four reaches by the Mmning Officer Panipat As such there 15110 unfruitful expendrure 
Hence the para may be dropped 

After going through the additional reply given by the department the Committee 
desired that final action taken in the matter in the hght of the daciston given by the 

arbitrator be intimated 10 the Committee 

[26] 6 6 Command Area Development Programme 

6 6 1 Introduction 

The Command Area Development Programme (CADP} was launched पा 1974-75 पा 

Haryana as a Centrally Sponsored Scheme on matching basis The main objective of CADP 

was to bridge the gap between the Irngation potential created and that utdised and also tr 

increase agnicultural productivity/production ॥ selected imgated commands on sustainable 

basis As on 31 March 1992 the following seven irrigation projects selected and approved by 

the Governmen. ए India (001) were under implementation in the State
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ह) Gurgaon Canal Command in Gurgaon and Faridabad districis 
(n) JurLift Irmgation (JUI} Command in Bhiwani District 

(m) RewariLift Imgation (RLI) Command in Rohtak and Bhuwani districts 
(v) Jawahar Lal Nehru (JLN) Lift Irngation Command in Rohtak Bhiwaniand 

Mohindergarh districts 

(v} Dulhera Distributary in Rohtak 

(w) HansiArean Hisar and 

(शा) Bond Distnbutary in Bhiwani 

During VIl Five Year Plan period 1992 97 following three additional command areas/ 
schemes were sanctioned 

() AgraCanal Command (renamed as Gurgaon Agra Canai in July 1996) falling n 
Haryana in Faridabad Distnict from March 1993 

(n) Western Jamuna Canal (WJC) Command from May 1993 and 

(m) Additional area of WJC Command Phase Il from October 1996 
The Programme broadly envisaged on farm development selection and introdustion of 

suitable cropping pattern development or ground water to supplement surface irrgation 
development and maintenance of the main and intermediate drainage system and 
ntodermisation maintenance and effective operation of the rngation system up to the outlet of 
one cusec capacity 

662 Organisational set up 

Secretary to the Government of Harvana Imgation Department was administrative head 
and ncharge of CADP at Secretarat (Government) level CADP was mplemented by Command 
Area Develooment Authority (CADA) Haryana set up nAugust 1974 The Administrator CADA 
was in overall charge of the programme with Headquarters at Panchkula At district levet (in8 
districts) the programme was implemented through Command Area Development Agencies 
registered under Societies Act 1960 There were eight Command Area Development Agencies 
with Addittonal Deputy Commissioners (ADCs) 85 Chief Project Officers (CPOs) to assist 
CADA पा implementing the activities of the programmes 

6 6 3 Aud:t coverage 

Areview on the Command Area Development Programme was included m paragraph 
3 3 of the Report of the Comptroller and Auditor General of India (Civil-Government of Haiyana 
for the year ended 31 March 1991 In ther 42nd Report (March 1996) Public Accounts 
Committee (P AC) while reviewing the position regarding imgation potenbal created and utilised 
had recommendead (March 1996) that the department should stop wasteful axpenditure on the 
construction of water courses in those areas where there was no feasibility of adequate water 
and the activity of land ievelling and shaping be disbanded as the farmers took less interest n 
it 

This review aimed at updating and evaluation of its activities for the period 1981-92 to 
1997 98 Records pertaining १0 the implementation of the programme were test-checked पा
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the office of the Administrator CADA Panchkuia 6 of the 13 divisions of CADAand 4 of the 8 

Command Area Development Agencies at district level during October 1997 to April 1998 
Important points noticed during test check of records are discussed पा the succeeding 
paragraphs 

687 Creation and utilisation of Irrigation potential 

Agamst imgation potential of 329 71 thousand hectares created up to 1996-97 in 
Command areas potential up to 187 74 thousand hectares (57 per cent) was utilised n 
1996-97 

Command Area Development Authority was created 10 improve water utilisation in major and 
medium imgation projects The position of imgation utiised vis a-vis the potential created 

(cumuiative figures) was 85 under 

Sr Name of command/ Potontial created Potential utilised Percentage 
No Project upto 1996-97 during 1996 97 of utllisation 

- nthousand hectares) 00 

GurgaonCanal 81 00 2218 27 

2  JuLftimgation Command 1870 15 48 83 

3. Jawahar Lal Nehru 4998 15 56 31 
Lift Imgation Canal Command 

4 Rewan Lift Imgatton Command 14 95 302 20 

5  Bond Distnbutary था Bhiwani 453 233 51 

6  Dulhera Distnbutary पा Rohtak 2722 10 62 39 

7 Hansi Area | Hisar 753 7 €5 102 

8  Westemn Jamuna Canal Command 8180 7116 87 

9  Agra Canal Command था 44 00 3974 90 
Fandabad district 

Total 329 71 187 74 57 

Year wise postlion in regard to irngation potential utilised vis a vis created under the 

programme during 1991-92 to 1996 97 was 85 indicated in Appendx-XXil Information in regard 
to the creation of imgathion potential and its utihsation during 1997-98 had not been furnished 
(November 1998) 

Reasons for short utilisation of irigation potential पा Gurgaon Canal Command JLN 
Canal Command and Rewan Liit Irnigation Command are 85 discussed below 

Gurgaon Canal had water discharge capacity of 2 200 cusecs agamnst which availability 
of water ranged between 250 and 350 cusecs dunng 1992-98 Water on the घी charnels could 
not be lifted 85 per norms due to power shortage Damaged water courses not repaired imiting 
the length of WCs for the purpose of water flow 

JLN Canal had 2 designed capacity of 927 25 cusecs water discharge against which 
water availability ranged between 3 and 268 cusecs during 1992 98 Shortage of power for 
operation of pump stations change of cropping pattern by the farmers non maintenance/ 
repair of damaged WCs led 10 short utiisation of irmigation potential created in the command 
area



84 

In Rewar Lift Imgation Command area low utilisation was attnbutable mainly to less 
availabilty of water change n cropping pattern in the command area by farmers and shortage of power for pump houses installed for Ifting water Following further points emerged as a result of test-check of records of the dvisions 

() For JLN Canal Command CADA reported to 50 that imgation potential of 49 98 thousand hectares (ha) was created whereas JLN Command divistons intmated that imgation potential of 68 65 thousand ha had been created up to 1996 97 For Gurgaon Canal Command CADA reported that 81 thousand ha imgation potential was created up 10 1996 97 whereas Gurgaon Canal Command Lining Division Fandabad intimated that irmgation potential of 61 52 thousand ha was created These discrepancies remained to be reconciled by CADA 
(1) InJLN Command Lining Division CADA Namaul Irmgation potential for 18 100 ha area was created upto 1990-91 of which potential up to 1 610 ha only (9 per cent) was utilsed upto March 1991 due mannly 80 less availability of water shortage of power etc Dunng 1991-92 to 1996-97 CADA invested Rs 21 75 crore on creation of additional irmgation potential or50 550 ha Of the total rrigation potential of 68 650 ha created upto 1996 97 potential upto 6471 ha (9 per cent) only could be utilised The low utilisation was due to short avallability of 

water change in cropping pattern and lack of power Thus the expenditure of Rs 21 75 crore without ensuring its feasibility in terms of water suppiy was not justified 

Sumilarly पा Gurgaon Canal Command Linng Division CADA Fandabad irmgation potential up to 1991-92 was 52 052 ha of which 24 900 ha (48 per cent) was utiised Despite low utiisation of this potential CADA created additional potential of 9 475 ha during 1993 97 atacost of Rs 8 53 crore without solving the problem of water scarcity Of the total imgation potential of 61 527 ha uptc 1996 97 only 22 180 ha (36 per cent) could be utilisted Reasons for shortfall stated by the Executive Engineer Gurgaon Agra Canal Lining Division was less availability of water Reply of JLN Canal Lining Division Narnaul was awaited (November 1998)
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APPENDI -3 

(Refer paragraph 6 6 7 page 183) 

Details or imgauon potenuai created and utilised upto 1996 97 

Sr  Nameof 199192 199293 1993-94 1994 95 1995-96 1996-97 Percentage 
No command/ (In thousand nectares) or utilisation 

Project न ना R AU U B AU B AR I हा dunng 
1696 87 
to potental 

created 
___________—___—_______L___uto'IQQB-Q? 

1 GugoonCana' 8100 2490 8100 2342 3100 2261 8 20 2226 8100 2067 8100 2216 या 

2. I 1870 1022 1870 774 1870 1238 1870 1548 1870 1548 1870 1548 83 

3 JN 4998 2265 4993 1403 4993 1544 4998 1125 4998 1125 4998 1556 3 

4 RL B25 516 8.25 420 B2 424 825 494 825 494 1495 302 .1} 

5 Bond 368 282 368 277 368 261 368 233 368 233 453 233 51 

Drstnbutary 

6 Duhera 1687 1568 1687 1403 1687 1460 1687 1199 1687 1199 27.22 1062 39 

0 stnbtarv 

7 HansiArea 753 1238 753 1258 753 1252 753 1257 753 1257 753 765 102 

8 WJIC ~ - - ~ 475 308 1433 369 1433 1369 8180 7116 8 

9 AgraCanal - - 4395 3216 4508 3530 4508 3790 4400 3974 4400 3974 €0 

Ta al 1860 6§ 8 20071110 2.88,12377 245 421,241 2.434 13268 3207 1.7 T4 57 

PC  Potential created 

PUL  Polenlias utibsed 

The depariment in their written reply stated as under — 

The utilzation of gauon potental depends upon varous factor wnich are beyond 

the control of CADA viz 

(8) Quanwm of warer available n the parent channels and running channels whicn 

are under the control of rngation department and not upon the expendrture or physical 

infrastructure created alone 

() Change of cropping pattem from low water requirement crop to high water 

requirementcrop 

(¢) Shortage of e'ectricity and erratic po Jer cuts also adve-sely affect running of 

waier especially in she lift areas 1 e JLN Command and Rewan Lift imgation schemes 

Moreover the mam work under CAD activity 15 construction of field channels by 

linmg where only the water which 15 being waste on the account of seepage losses ॥1 

katcha watercourses 15 saved and utilised additionally and thus the potential created
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does not depend upon the extent of Physical lining canied out by CADA The aopearant 

advantages of creating physical infrastructure 1 e lining of water courses are as unaer — 

1 Seepage losses are reduced by about 20% 

2 Uniform well defined strong and durable section is formed 

3 Flatter slopes are permissible in hning which raises the bed and consequently bring 

more area under command 

Bharai and Jharai time 1s reduced More equitabie distribution can be ensured 

Water logging 15 reduced 

Less maintenance 1s needed 

~N
 

D 
O
 

4
 

Rural employment 15 generated 

As such the test check of the record as pointed out by the audit does not have 

relevency with regard to potential created and utthised With regard to watercourses 

80 under LN Command e actual avanabibty of water 15 limited «© 8000 15% of dhe 

projected allocat.on due to statement over the share of water rom SYL 

During the course of oral examination, tne Commiitee obsaerved that पाए 

Command Area Development Authority was created to improve water utilizauon पा 
medwm and major rngation projects and the Committee did not agree with tha 
Department that atilization of i-rigationa’ potential are 06४00 the control of CADA 
The Committee, therefore desired that a list of water courses constructed/hined 
alongwith the details of water courses ॥ा which water 15 flowing at present in the 
State of Haryana, may be supplied to the Committee for its information Accordingty, 
the Deptt supplied a hist or water courses constructedfiined by CADA in the State after 
1996 and after going through the said list, the Committee found that the information 15 
incompiete The Department vide its letter aated 25 2 2003 intimated that the 61 number 
of ४ ater courseswere lined पा JLN Canal after 1956 Therefore the position of supphias 

in these water courses will be sent by the Irngation Department The Commutiee 
therefore, desired that the required information be sent to the Commuttee within a 

penod of inree months for 15 information 
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INDUSTRIAL TRAINING AND VOGCATIOiwAL EDUCATION DEPARTMENT 

127] 5 1 Siores and Stock 

Record relating 10 procurement 15506 and utihisation of stores were test checked for 
the year 1993 94 to 1997 98 पा Directorate and 50 institutes (22 115 and 28 ४215) of 184 
Insututes (76115 and 108 VEILs) पा the State aunng Decemper 1997 to May 1998 Important 
points noticed duning audit are discussed in the succeeaing paragraphs 

(¢) Purchases 

()  Pu. chasesof mach ngn and 89 pment n excess of prescrbed "07705 
* * * * * गले गज जि * * L g 

(0)] Machinery and equipment such as Transmission units Photocopiers Baja) 
Kawasaki Motorcycles Tractor Trollies Tractors Power Hacksaw Machmnes etc not provided 

in the syllabus of the concemned frades were purchased for Rs 81 12 lakh for 61 institutes (26 

15 and 35 VEIs) during 1980 98 by the Director 

On being peinted out ॥ Audit (May 1998) the Director replied (October 1998) that 

purchase of new transmission units and Motor Cycles was made for imparting traiming to 

trainees The reply ofthe Director was not ienable as there was a provision in the syllabus for 

purchase of one old and usea tractor ana one Motor Cycle engine forthese rraaes which were 

already availbale and in working order with the instiiutes Reply in respect of remainig items of 

machinery आएं equipment was not furnished by the department 

Thus the purchase of abave mentioned machinerv and equipement was unjustified 

(wv) Purchase of defective machinery 

Defechive machmery werth Rs 19 78 lakh purchased during February 1990 to February 

1988 was nerther got rectified nor replaced 

It was noticed In 9* Institutes that machinery valuing Rs 19 78 lakh purchased during 

February 1990 10 February 1998 was found derective 0४ the concerned institutes on thewr 

receipt though the machinery was Inspected by vanous inspeching officers थीं suppliers pranmises 

However paymenis of 98 per cent against cost of machinery as provided in the supply orders 

were made 10 the suppliers on receipt of delivery Director admitted (October 1996) that 

machinery could not be put to use due to minor defects 

Neither the suppliers rectified the defects nor any action was initiated against the 

inspecting officers by the departmen. (Novernber 1998) 

(e) Surplus machinery due to closure of trades 

Surplus M&E woith Rs 14 58 lach on accoun: of closure ए wrade in 14 insututes dunng 

1993 to 1998 could not be transferred/disposed of 

[Tis Gurgaon Hisar Kathal Narwana Palwal and | T| Woman wing Swsa VEIls Kassan Rohtak and 

Sirsa
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Trades like Creche Opthalmic Techmeiar Lakoratory Techrigiar Sciertifc 'nstruments, 
Hosiery and Receptionist haa been closed bv the department Machinery and Equipment 
worth Rs 14 58 {akh meant for tnese trades were rendered surplus due to closure of trades 
dunng 1993 9410 1997 98 py 14 Insuiutes Depanment had not 1aken आए action to dispose 
oftransfer these surpius machinery and equipement as of May, 1998 

19 Unserviceable machinery and equipement 

In 19 institutes (15 ITls and 4 VEIs) machinery and equipment valuing Rs 30 11 lakh 
were rerdered un serviceable between 1887 to 1997 No actior :0 make them sen «ceable or 
getthem declared condemned by the Condemnation Boara was taken by the department 

The Department in पीछा written reply expiained the position as under 

Cn) 

॥ 15 further Intimated that transmission 1.५ '5 apart oftracto  hich 15 essertia! 
forimparting training to the trainess As far as the purchase of motor cycle s concerned 
motor cycle/scooter petrol engine have been provided in the syllabus By purchasing 
motor cycles पा place of engines driving practice 15 also given to the students which 15 

* the part oftrairing prov ded inthe syl'ab.s of thistrade Asfar as ourchase of photoconiers 
15 concerned 1tisintimawed that phiowcopiers purchased for VEIs are as per syllacus 
of Ofmce Secretaryship Enghish and Hindi (Commercial trade ) 

ForiTls itis purchased under the Vocational training project assisted by World 
Bank forthe Draftsman Civil and Mechanical and this purchase was made as perProject 
no 128 sent 9४ Govt of India (DSE&T)to tus Deparment 

Inthe view of abov e reply ¥ ndly drop this para 

(»  Concemed Principals have been directed to get these machines reparred and 
use these machines ror traiming purpose and n 1s 8150 arected 10 15506 these machines 
to the concemned instructors which 15 tying idle in the store Principals have intimated 
that they have taken action accordingly and these machines are being used in training 
8o ,ou are requested to drop this para 

e 

Regarding surplus machinery it 1s inumaied hat mos. of e machinery has 
been uthsed in oder uades where necessary Eiforis are being made ८0 start such 
vacations in other institutions 50 that the surplus machinery can be utiised properly 50 
you are requested to kindly drop this para 

f 

Regarding unserviceaole machinery बाएं equipment 8 commitiee has been 
constiuted ror e disposal or unserviceanle machinery ana equipment Out of 19 
instiyuies 10 institutes 1 e Narwala Fanaapao Sirsa Jhagar Gurgaon Amabala City 
Ambala Cantt Mahendergarh Kamal Rohtak have diposed off the unserviceable items 
and regarding other institutes condemnation of tems is under process Keeping in view 
para may please be dropped
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2%ar haar~g the departme~ta’ representatives and 0० »g thro.gh the 

addional information supplied by the department the Committee recommends 

as under 

()] The posituion of Stock ana Store pe upaared ana therearter the Commitee 
wiil vis ¢ the irsm uttors ir गोरा “uture 

(n) The Committee feels that most of the ‘ems were purcrase du- ng the 
year 1994-95 and were put to use in the year 1999-2000 and 2000 2002 respectively 
The Comm ttee, therefore, appiehenswe that whethe~ these machines are 

working ॥1 a perfectly order or not The Committee, therefore, observed that 
the depar*nent shotid inspect all these mach res ard sent a status repoert in 

raspect of tness racmneas 

{m) The Information regarding disposing off the surplus/ unservceable 
machinery be sent to the Commitiee
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Agricalture Department 

(Haryana State Agricultural Marketing Board) 

[28] 6 2 Wasted expenditure on defective road works 

Improper survey and detective execution ए road works caused 8 1055 of Rs 26 90 lakh 
to HSAMB 

Thework Special repairs/improvements of Kamal Kasthal road from Mall road near PWD 

Rest House to Railway over bridge via Sessions Marg Rar' say road and Hanst Chowk including 
construction of storm water drains on two sides of this road पा Karnal city was admunistratively 
approved (January 1994) by the Chief Adminiswrator Haryana State ~gncuitural v arketing 
Board (HSAMB) for Rs 52 96 'akh No provisions for dismantling the existing road remova of 
earth mixed with soil stone which became slushy due to standing water and excavated earth 
from he drains were made पा the estimates The work was spilt into three sub-warks viz 

Water Bound Meccadum (BM) Laying of BM Mix seal and premix carpet and Construction 
of drains 

The detalled estimates of these sub-v orks were technically sanctioned by the Chief 

Engineer (CE) HSAMB पा May 1994 and June 1995 for Rs 11 lakh Rs 13 60 19101 and Rs 
28 03 lakh respectively These sub woiks were allotied to three agencies between Februany 
and Septmber 1994 and completed bety een December 1994 and May 1995 at a cost of Rs 
10 85 lakh Rs 13 55lakh and Rs 28 18 lakh respectively 

Supenntenaing Engineer (SE) HSAMB Karnal inspected the work in March 1995 and 
found that some portions of the road were damaged and had become slushy under the weanng 

course of road SE ordered ror the repair of the road The repair work was taken up था March 
1996 and completed पा Apnl 1996 after spending Rs 2 50 lakh 

Since there was no improvement in the condition of road it was decided (Mav 1996) by 
the State Government to reconst uct the same from Public Works Department as 8 deposit 
work of HSAMB An estimate for Rs 41 86 lakh to set पापा" the damaged road was prepared by 
the Excutive Engineer /EE) Provinc al Division No 1 Kamal in May 1996 on behalf of HSAMB 
and sentto Engmneer पा Chier PwD B&R for approval As per :he report of (his estimate the 

main reason for failuie of the road was that while raisirg and reconstructing the road in 1994 
HSAMB had not dismantled the old existing road and side drain was contructed ail alon the 

road Because of this the sub grade water did not drain off properly and the road structure 
crumbled due to traffic load HSAMB had deposited Rs 39 44 lakh (January 1997 Rs 25 lakh 
ana Maich 1997 Ps 14 44 larh) with EE Provincial Dinis on No 1 Kamal against which 
Rs 23 16 lakh had been spent as of February 1998 

Thus due to improper survey of the actual condition of the road and defective estimates 
and executon of a technically unsound work HSAMB had suffered a 1055 of Rs 26 80 lakh 

(road works Rs 24 40 lakh repairworks Rs 2 50 lakh) 

The matterwas referred to the Govenmeni in May 1998 theirreply had not been recerved 
(November 1998)
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The department पा their wrriten repl, expiained the position as under 

As regards non provision for dismantling the existing road removal of earth mixed 

with soil stone etc as reported by PWD B&R 1n the report of estimate for Rs 41 86 

lacs it 1s submitted that imtiaily the work was o be executed by नि? (B&R) Provincial 

Division No 1 Kamal and accoraingly the estimate was preparea by that Division The 

report of the estimate was given as under 

Due to plying of heavy traffic and constant use by the local traffic the 

existing crust Pas peen badly damaged and there are few signs of road crust and 

also the local water of drain 15 standing on the road and as such dismantiing of 

exsting road has not been taken Later the work was transferred to HSAM 

Board and same provision was 1ollowed by Boarc ana 1o neea 10 aiIsmanung o1 

existing road was found necessary 

The shortcoming pointed 00 by the 5 E during his inspection in March 

1995 was got set nght from the onginal contractor before finalisation of the work 

It 1s relevant and significant to point out that dunng the meeting helldon2 9 83 

between B&R Public Health and Drainage Department it was confirmed by Public 

Health Deptt that drnking vater pipe ine and sewerage line had been shifted पा 

the Kutcha portion abutting the metalled road and thus the road is not likely to be 

damaged by the water supply and sewarage iines This posthion 15 also confirmed 

fromine D O (reference ९० 16700 9 8 93) from DC Kamal to Commissioner 

& Secretary PWD Deptt 

However in Sept 1995 PWD (PH) Depd without cooraination with PWD 

(B&R) and HSAM Board dug out 16 feet deep sewer line in the central width of 

thg cad 0ए ore 5 de from Hans chowic 0 ROB As aresult of s digging Jhole 

of the trafic from Karnal to Kauhal Hissar Susa Jind Bhiwani etc was diverted 

to 8 single road There was seepage of monsoon rain water through the 16 feet 

deep trench and seepage of water through the one of the sewerage was also 

noticed In the tre~ch Thus seepage of water through the trenches and heavy 

traffic due to diversion ए traffic to one side of the racd caused havoc and विधा of 

road This s mne real root cause for the damage to (he road strucwre Because of 

extens ve damage the road was reconstructed by PWD (B&R) as 8 deposit 

work of HSAM Board 

However as perordersof Govt Haryana State Vigilance Bureau conducted 

(vide inquiry no 10 of 1996) investigation of the work and observed number of 

irregularnities and malpractice in carrying out/execution of the aforesaid work and 

recommended to inhate discip'inary action against eming off cers/officials of the 

board besides charge sheeting concerned SE of HSAMB under rule 7 of HCS 

(Punishment and Appear) Rules 1987 Pursuantto Government decision which 

was confirmed and communicated by the Govt vide no 3095 dated 1021998 

the competent authonty (Disciphnary Action Committee) has decided (23 4 2001) 

to charge sheet concerned SE for major penalty 

Further action in the matter s under process
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During the course of orai exaiminaticn, “he Ccnritee vas » o 1ec “hat 
the matter regarding aefective execution of road wo:h was investigated by the 
Haryana State Vigilance Bureau and concerned $ E who was held responsible 
forthe loss was chargesheeted Tre depa-tmental representatives also explained 
that the concerned 5 E was not actually responsipie/gunty ror the 1055 But the 
Committee did not agree with the explanation of department and recommends 
that a fresh departmental erguiry he conducted पा the matter and guiltv 06 
pJan'shed and renort be sent to the Commutte for its information 

2]
 

23
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[29] 6 4 Unfruitful expenditure due to non acquisition of land and execution of work without 
transrer orland 

Allotment of work without acquisition of land rendered Rs 5 99 lakh on road unfruitful 

since it was not put to public use 

(A) Thework Construction of ink roaat om village SeriatoBen inalengd of 3 825 
km was administrativelv approved (August 1989) by the Chief Administrator Haryana State 

Agricultural Marketing Board (HSAMB) for Rs 13 24 lakh ncluding Rs 2 64 {akh for acquisition 
of additional land {area 5 28 acre) required for the road The work was alfotted 10 a conwractor 

in November 1989 without acquining the land 

The contractor executed the work पा tne ‘engh ए 2 56 km for Ps 5 99 lakh upto March 

1993 The remaining poruon of road had not been constructed 85 the departmen. could 101 

arrange the land Executive Engineer HSAMB Rohtak (EE) took up the case of acquisition of 

land with the Senior Town Planner HSAMB Panchkula in January 1995 after a lapse of more 
than 5 years after allotment of work to the contractor The matter for acquinng of land was 
however still under process with the competent authonty as stated (July 1998) by EE 

Chief Engineer HSAMB stated (March 1998) that the kachicha portion of the road was 
bemng used by «he farmers The reolv was not tenable as EE had stated (February 1993) fhat 
no consolidated path was available on either side of the unmetalled road at two ends 

Thus due to non acquis uon of land छाए to the allotment orwork Rs 5 99 lakh spent 
on the construction of two disjointed portions of the road became unfruitful as the same could 
not be put to public use 

The matter १४85 referred to the Government पा May 1998 their reply had not been 
received (November 1998) 

Due to allotment or work without acquisition of land expenditure of Rs 5 28 

lakh १ '25 rerdered unfruitful 

(B) The work Development of Fodder Market at Tohana consisting of sub-works 
Supply of earth for filling and construction of road and parking common platform public torlet 

cooler room central verge and bounaary wall was adminmstrauvely approved by the Chief 

Administrator Haryana State Agnicultural Marketing Board (HSAMB) Panchkula in February 
1984 forRs 20 15 lakh The Municipal Committee (MC) Tohana had offered the land free of 

cosuinjune 1993 The availabifity of land आएं its proper transfer in favour of Market Commrttee 
Tohana was not ascertained before the work was aflotted by the Executive Engineer HSAMB 

Tohana 0 8 contractor in February 1995 After carrying out the sub work supply of earth for 
filling in Fodder Market forRs 5 03 lakh the work was stopped by the contractor as the land 

was 10, wransferred to the Market Committee by MC and also some portion of it had been 
encroached upon by reugious societies and Block Development and Panchayat Departmen. 

The work was finahisea in wmiarch 1997 without executing any odier nem of waik 

Thus dueto the allotment of work without transfer of land पा favour or Markei Committee 

Tohana Rs 5 28 lakh (earthwork Rs 5 03 lakh and contingent expenditure Rs 0 25 lakh) 

were render unfruitful 

The matterwas rerermed to the Govenment in May 1998 their reply had not been received 

(November 1998)
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The department ॥ their written reply explained the position 25 under 

64 (A) 

Though the road could not 96 constructed in the lengtn o1 220 towards Sena side 

and length of 660 (out of total length of 3 83 kms) towards Beri side but the entire length 

of road 15 being utiized by farmers and villagers of both the villages आएं others for 

carrying their food graimn to the nearest Grain and Veg Market Such facilties viere not 
available prniorto construction ofthis road The total length of the roads s 3 83 km and 

it can not be assessed that wasteful expenditure has been incurred on the ground that 
small pieces of land remained unmetalled Since the payment has been made agasnst 

the work done bv the contractor and the total raod (including Kutcha Path) 15 being 
utiised the expenanure Incurrea oney जाए cannot be wrmed as wasiefu expenditue 

6 4 (B) 

in fact the piece of land पा question belonged to Municipal Committee Tohana 
and A/A was obtained from Board authonties in view of mutual agreement/understanding 
between the Municipal Committee and the Market Committee Tohana 85 expressed पा 
their resolution No 22 dt 18 12 92 and No 3 dated 2 6 93 and accordingly the work 
was allotted to the contractual agency vide the Excutive Engineer HSAM Board 

Fatehabad memo No 2647 dt 23 5 95 The agency started the work and when the 

earth filling was almost camplete tre local Ramlila Committee the Ravidass Mandir 
Trust and the B D P O Tohana made encroachment over the piece of land The structure 

could not be developed as the aforesaid encroachment was not got removed by the 

Municipal Committee Tohana and pending clearance of s te by Mumcipal Comnuttee 
the final payment was made to the contractual agency for the work actually excuted at 
site However the compatent authrontv has ordered (580 2000) investigation of facts 

and ॥ any officer/official being found responstble for loss to the board action will be 
taken 85 per rules 1n force Further the matter 15 also being investigated by Haryana 
State \Vigilance Bureau vide enquiry no 5/2001/Pkl Haryana and finding thereof are 

awarted 

\A) After hearing the departmental represeriatives, the Commitiee 

recommends that immediate steps be taken by the Board to construct the remaining 

portion of the road and report be sent to the Committee 

(B) The departmental representatives intimated the Committee that the matier 

has been handed over to the Haryana State Vigilance Bureau for mmvestigation The 

Committee, therefore, recommends that the further action be taken as per report of 

पार Vigilance Bureau under intimation to the Committee



)
 

95 

{ Commercial Activities ) 

[30] 7 1 General 

The Chapter dealswith the audit of departmentally managed Govemement commercial 
and quasl commercial undertakings There were & departmentally managed Government 

commercial and quasi commercial undenakings ॥' tne State 85 on 31 March 1998 The extent 

of arrears In the submussion of proforma accounts by these undertakings was as under 

Sr No Name of Undertaking Extent of arrsars 

1 Transport Department (Haryana Roadways) 1996 97 and 1997 98 

2 Pnnting and Stationery Department 1995 86 to 1997 98 
{Nationalised Text Books Scheme) 

3 Animal Husbandry Department 1986 97 and 1997 98 
( Haryana Vetennary Vaccine Institute) 

4 Food and Supplies Department 1997 98 
(Grain Supply Scheme) 

5 Agrculture Department 1980 81 to 1997 98 

{ Purchase and distnbution of pesticides ) 

6 Agriculture Department 1985 86 to 1997 98 

(5४४४५ Depot Schere) 

In June 1896 the Agriculture Department intimated that purchase and distnbution of 

pesticide scheme and Seeds Depot scheme were dropped after 1985 86 and 1983 84 
respechvely The schemies are being operated now as informed (June 1998) by the Governemet 

The susnmansed financial results of these undertakings on the basis of latest accounts 

as of July 1998 were as under 

Sr Nar-e of Undertaking Penod of Turnover Profit (+)/Loss () 

No accounts up to 
which finalised 

(Rs In Lakh}) 

1 Agriculture Department 1979 80 103 27 (+)5 65 

{Purchase and 
distnbution of pesticides) 

2 Agriculture Department 1984 85 3151 +on 
{Seeds Depot Scheme) 

3 Transport Department 1895 96 26993 42 ()198521 
(Haryana Roadways) 

4 Printing and Stationery 1994 95 682 84 ()44 91 

Department (Natlona'ised 
Text Books Scheme) 

S Animal Husbandry 1995 86 1104 () 129 

Department (Haryana 
Veterinary Vaccine 
Institute) 

& Food and Supplies 1996 97 25337 27 (+) 2659 44 
Department (Grain 

____ Suppy Scheme 0000000000000 
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The matter was referred (0 the Gavemment in August 1598 their reply had not been 

received (November 1998) 

The department n their wniten reply explained the position as under 

Purchase and Distrnibation of Pesticraes 

As Haryana State came into existence on 1 11 1966 the audited fingures were not 

available The profonma for preparation or accounts has also 10. been prescribed पा the past 
sears The decision on these wwo points was taken late 1 e in 1979 vwhen proforma accounts 

of more than 12 years were already due By that tume the record scattered at varnous units had 
become old and non avatlable This rendered difficult leading to misclassification and effors in 
bocks “eepng S "८8 than the profprma acraounts from 1966 67 to 1981 82 had got been 
audded by the Accountant General Haryana Proforma Accounts for the vear 1982 83185 

been completed and sent to Accountant General Haryana for audit Steps have been initiated 
to prepare proforma account for the year 1983 84 

However the work Is old and time consuming even then all possible and strenous 
efforts are being made for making proforma account upto date From 1986 87 onwards no 

major purchase has been effected undertrus scneme by the Department and now (ie purchases 
are made through instituttonal agencies 

Seed Deport Scheme 

Proforma accounts forhe period from 1966 6710 1984 have already been got audited 
from Accountant General Haryana 

Proforma account for the year 1985 86 has also been submitted to Accountant General 

Haryana vide thus office letfer No 818/Seed Depot daled 24 4 2001 for audit 50 थि 55 pending 
proforma account from 1986 87 and onwards are concerned information 15 betng coilec.ea 
from ine field officer This work 15 time consuming however best efforts घाट being made 10 
finalise the remainig accounts and got it audited trom Accountant General Haryana 

After hearing the departmental representatves, the Committee recommends 

that the matter regarding Proforma Accounts be setiled at the earliest in haison with 

the A G {Audit) Haryana and the Commiitee be informed accerdingly 
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[31] 6 5 Nugatory expenditure due to payment of idle wages ' 

Non adherence 10 the provisions of the Industnal Disputes Act 1947 resulted in payment 

of idle wages of Rs 6 82 lakh 

(A) Section 25 F of the Industrial Disputes Act 1947 (Act) nter alla lays down that 8 
workman who has been in continuous service for one year can be retrenched after giving one 

month s notice iIn writing indicating reasons for retrenchement or in lieu thereof payment of 
one month swages The workman at the time of retrenchement shall be paid compensation 
which shall be equivalent of 15 days average pay for each compieted year of continous service 
or any part thereof in excess of six months Besides Section 25 B of the Act ibid provides that 
8 workman shall be deemed 10 be in countinous service for one year | the workman has 
actually worked for not less than 240 days during a penod of 12 calendar months 

Dunng audit of records of Maharshi Dayanand University Rohtak it was noticed (January 

10० May 1997) पा audit that 13 daily wage workers were engaged on muster rolls between 
February 1988 and June 1991 agamnst vanous works and their services were terminated between 
September 1990 and June 1992 without assigning any reasans even when they had warked 
more than 240 days in 12 calendar months 

Against these termination orders the daily wage workers filed cases before the Industnal 
Tnbunal cum Labour Court (TLC) Rohtak between March 1991 and June 1893 11.0 announced 
the award between June 1995 and January 1996 in favour of the workers on the ground that 
their services were not terminated 1n accordance with Section 25 F of the Act The court 
ordered the management to reinduct the workers in service with continurty of service alongwith 
full back wages Accordingly Rs 6 82 lakh were paid to the workers during August September 

1996 

Thus failure of department to adhere 10 the relevant provistons of Industrial Disputes 
Act 1947 before terminating the services of dailly wage workers resulted in an avoidable payment 
of idle wages of Rs 6 82 lakh 

The University stated (December 1997) that था enguiry had been 1nitiated (July 1997) 

and responsibility would be fixed on recetpt of inquiry report Findings of the inquiry report were 

awaited (July 1998) 

The matter was referred to the Government in March 1998 their reply had not been 

received (November 1998) 

MDU suffered a loss of Rs 4 34 lakh in the case of lecturer who was paid salary on court 
orders without assigning him any work 

(B) On a request (July 1991) of Maharshi Dayanand Umiversity (MiIDU) Rohtak the State 
Govemment had placed (September 1991) the services of a fecturer in Fine Arts of a Govemment 

College of Education at the disposal of MDU on deputation basis for one year On the 
recommendation of MDU the penod of deputation was extended by one more year (upto 10 

September 1993 

The lecturer requested (November 1992) MDU for his absorption in the University services 

which was agreed to (December 1992) by the Executive Council of the University (ECU) subject
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to approval by the State Government The case of absorption was sent to the Government for 
sanction in January 1993 but the same was not approved (March 1993) 85 there was 3 ban on 
recrutment inthe University Laterwhen the Govemment allowed (January 1994) absorption of 
the lecturer in MDU after voluntary retirement from the date of absorption the University 
changed 15 decision and ordered (March 1994) the reversion of the lecturer 10 his parent 
department The University also requested (Apnl 1994) the State Government to 15516 postng 
orders of the lecturer to some other place or collecge Government did not 1ssue such orders 

The lecturer filed (March 1994) a case in the Punjab and Haryana High Court against 
MDU During admission of the case in Apnl 1994 MDU argued through University counsel 
befor the Court that the University did not want the services of the petitioner and was willing to 
pay salary without assigning any work for the time being On the basis of this statement the 
Court gave an open order (April 1994) to MDU to pay salary including other allowances to the 
petitioner regularly alsong with other members of teaching staff The petition was pendingin 
the Court as of May 1998 Meanwhile MDU stated (February 1998) that the leacturer was 
taken back on work in MDU from 23 December 1997 

The unjustified stand taken by the University during hearing resulted in payment of 
salary of Rs 4 34 lakh for the penod Apnl 1994 to 22 December 1997 10 the lecturer without 
assigning any work 

The matter was referred to the Govenment पा March 1998 their reply had not been 
received (November 1998) 

6 5 (8) 

Sh RM 8 Malik leacture Fine Arts was sent on deputation 10 MDU Rohtak in the 
year 1991 and 15 still on deputation The MDU Rohtak refused to absorb him and relieved him 
of his 00165 in the year 1994 Though Sh R M S Malik continues to be | Govt serwvice in the 
absence of absorption by the University but he 15 very much on deputation with MDU Rohtak 
from 10 9 91 Onwards 

The perusal of University Resolution No 66 dated 28 12 92 vis-a vis resolution 52 dated 
17 3 94 clearly establishes the whimsical attitude of the University 

Had University not resolved 10 absord Sh Malik in the University service in the year 
1982 this problem would not have cropped up It 1s quite un understandable that when Sh 
Malik could be absorbed in University service in the year 1992 under Universries rules whythe 
same could not be done in 1994 

It 1s wrong on the part of the University to state that Sh Malik reported to his parent 
deptt because Sh Mailk challenged University orders dated 17 3 94 पा the Hon'ble Pumab & 
Haryana High Court on 20 3 94 by way of filing CWP No 3602 of 1994 and obtained the stay 
orderon 5 4 94 Since the Hon ble High Court granted stay againstthe implementation of the 
order dated 17 3 94 on 5 4 94 the request of the registrar MDU Rohtak dated 8 4 94 could 
not be accorded to because this would have tantamount to contempt of Court 

As is evident from the reply of the University that Sh R M S Malik 1s being paid salary 

43
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since 1994 without assigning any work on the 08515 of statement given by 1ts Counsel The 
Court took the cognigence of this statement and on 15 4 94 directed the Unversity to regularly 
pay the salary along witn allowances to the lecturer 

In view of the stay granted by the Hon ble High Court Sh Malik could not be post/ 
transferred therefore it was not appropnate on the part of the University to expect that 
Sh Malik could be given posting in one of the 50४ Colleges by July 1994 

in these circumstances since the lect was paid without work 1t has resulted into this 

audit para So far 85 the writ filed by the lect 15 concerned ॥ 15 still admitted ॥ the court Itis 
imperative 10 mention here that MDU Rohtak 15 fully responsible for this 1055 to the ex 
chequer 

3 

The departement intheirwntten reply explained the position as under 

6 5 (8) As was brought 10 the notice of the Govt earlier 8 departmental inquiry 

into the mater of 11 daily wages was orderd and the Inquiry Officer has aiready submitted 
his report in this regard Based on the findings of the Inquiry Report the University 

administration has 1ssued show cause notices to twelve officials land officers who have 
been held responsibie for pecumary loss amounting to Rs 548 22/ resulting from 

vanous awards announced by the Labour Court on accoidnt of non adherence to provisions 
of Industnial Disputes Act while dispensing with the services of 11 workmen at different 

times Replies to the show cause notices are being recetved from all the respondents 

The process of fixing responsibility on the defaulting officers/officials and effecting 
recovenes from them 15 being pursued and it 15 expected that the amount of 
Rs 5 48 222/- will be made good in the near future The details of individuails and the 
amount of be recovered from each are given below 

SrNe Name of Designation S/Shri Amount to be recovered (Rs) 

1 Late HC Gupta Executive Engr 124388 60 

2 MS Tyagi ExSDE 167452 51 

3 Niranjan Kumar Jr Engmeer 80080 40 

4 Kehar Singh EXSDE 26654 28 

5 Satish Vis 50६ 5647 73 

6 Baljpt Singh Jr Engineer 18281 69 

7 Mahesh Kumar Executive Engineer 68002 78 

8 J D Mittal Executive Engineer 736314 

9 RamRikh SDE 32784 71 

10 Late RS Malhotra ExSDE 4545 06 

1 KK Bansal SDE 5647 73 

12 MR Balan SDE 736314 

Total Rs §48222 77 
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Besides the 800४७ 11 daily wages twoc more persons namely Sh Jat Singh Beldar 
and Sh Ram Kumar Mason Grade |l on daily wage basis have also been taken back in the 
University service as per orders of the Court and they have been paid an amount of 
Rs 55901/ and Rs 78345/ respectively (total Rs 134246/ ) 85 back wages Thus total 
amount paid to all the 13 daily wagers comes outto Rs 6 82 468 50 (Rs 5 48222 50+Rs 
1 34 246) 

This matter 15 also being looked into 

(a) After heanng the departmental representatives the Committee 15 not satisfied 
with the reply of the department The Committee observed that non-adherence of the 
provision of the Industnal Disputes Act, 1947 resulted पा payment of idle wages of 
6 82 lacs to the workers The Committee, therefore, recommends that the matter be 
investigated and action be taken against the delinquent officers/officials held 
responsible for pecuniary 1055 and the recovery be effected expeditiously The action 
taken be intimated to the Commuttee 

(b} The Commuttee futher observed that due to unjustified stand taken by the 
University during the hearing of case resulted in payment of slalary of Rs 4 34 lacs to 
the lecture without assigning any work The Committee recommends that action be 
taken against the officers/officials responsible for the 1055 and the Committee be 
apprised of the action taken within a period of theree months
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Town and Country Planning Department 

(Haryana Urban Developement Authority) 

[32] 6 9 Land Acquisition transfer of land and ufility thereof 

6 9 1 Introduction 

In Haryana land for the purpose of developing residential sectors/colonies industirai 
estates and for commercial activities In urban areas is acquired by Haryana Urban Developmnet 

Authonty (HUDA)' set up inthe year 1977 for planned development ए urban areas through 
four Land Acquisition Collectors (LACs) located at Fandabad Hisar Gurgaon and Panchkula 
which function under the Department of Urban Estates Haryana 

6 9 2 Organisational set up 

The Department of Urban Estates Haryana acquires land for HUDA through LACs 
located at Gurgaon Fandabad Hisar and Panchkula For Public Works Department Land 
Acquisition Officers at Amabla Biwani Gurgaon बाप Hisar acqutre land for Buildings and 
Roads Branch whereas Land Acquisition Officers at Ambala and Narnaul acquire land for 
Irngation Branch 

L * * * L »* 

6 9 6 Interst payments 

Due to delayed payment of compensation refernng landowner s applications to the 

courts handing over possession of plots to allottees etc HUDA and PWD had to pay interest 
of Rs 13 crore 

Foracquinng land for public pumposes का award of compensation 1s made by the Collector 
under Section 11 of the Land Acquisiton Act 1894 (Amended in 1984) If the compensatian 15 

enhanced by the Court interest at prescribed rates is payable under Section 28 of the Act 

A scrutiny of records ॥ the offices of HUDA and PWD in the districts/divisions test 

checked revealed that Rs 13 crore were paid towards interest due to delay in the payment of 
compensation to the landowners incorrect appiication of interest rates delay पा refermng 

landowners applications to the courts delay पा handing over passession of plots to allottees 

61८ as discussed below 

6] Avoidable payment of interest due to delay ता releasing payment 

According to the provisions of Land Acquisition Act 1894 LAC was to pay interest on 

the enhanced compensation awarded by courts at the rate of 9 percent for the first year and 15 

per cent per annum for the subsequent years from the date on which the Collector took 
possession of the land to the date of payment in the court 

Test-check of records of LACs for HUDA and Builldings and Roads and Irngation Branches 

of PWD revealed that in 356 cases (HUDA 125 and PWD 231) pertaining to the years 

1981-821 to 1995 96 the courts enhanced the compensation awarded by LACs but the 

payment of enhanced compensation to the landowners was delayed between 4 land 54 months 

The delay resulted in avoidable payment of Rs 1 63 crore (HUDA Rs 1 50 crore and PWD 

Rs 0 13 crore) or account of interest on delayed payments
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Scrutiny of reasons for delay in 15 cases of PWD (B&R) Division | Gurgaon showed 
that the court awarded the enhanced compensation on 25 March 1991 and the division sent 

these cases to LAO Gurgaon in May 1993 for assessing the payable amount LAQ intimated 

the payable amount (in form B) to the division in February 1994 The division couid bot make 
the payment to the landowners for wand ए 1.00 पर the year 1993 94 and sent the cases back 

(August 1995) to LAO Gurgaon forupdating the mterst and the payable amount LAQO revisedthe 
payabie amount and returned the cases in August 1985 to the division which made payment 
to the landowners in March 1896 The delay entailed avoidable payment of interest of Rs 2 57 
fakh in these cases 

in8 cases LAC Gurgaon sent demand in September 1995 to HUDA but the payments 
were delayed by 10 to 12 months (1 case पा June 1996 and 8 cases ॥ October 1996) The 
landowners submitted claims for payment of interest for the peniod between the date of raising 
demand by LAC Gurgaon and the date of actual payment by HUDA This would entail avaocidable 

extra fiability of Rs 41 41 lakh 

HUDA replied (June 1998) that delay in payment of compensation/enhanced 
compensation accurred as legal and financial formalities were to be met before making payments 
and also the cases were received late from LAOs due to shortage of staff 

(1) Un-authonsed payment of interest on statutory benefits 

The amount of compensation forthe land forwhich an award 1s made under Section 11 
of the Land Acquisition Act 1894 (85 amended पा 1984) 15 determined on the basis of the 
marked value of the land 1n the manner provided in Section 23 (1) of the Act In addition 
following statutory benefits in respect of each award announced by Land Acquisition Collectors 
are also awarded under Section 23 (1) (A) and 23 (2) of the Act by the courts 

{@ Anamount calculated at the rate of 12 per cent per annum on the market value 

of land from the date of publication of notification under Section 4 10 the date of taking 
possession or the date of award whichever 15 earlier 

(o) Anamount calculted at the rate of 30 per cent on the market value of land 85 

charges for compulsory acquisition 

The Supreme Court ruled that interest payable on the enhanced compensation under 

Section 28 of the Land Acguisition Act was not payable ont he statutory benefits under 

Section 23 (1 A) and 23 (2) फाए [twas however noticed पा audit that HUDA and PWD (B&R) 
had paid interest of Rs 12 08 lakh (HUDA Rs 5 54 lakh and P W D Rs 6 54 lakh) in 155 cases 

(HUDA 1 PWD 154) even after the Supreme Court decision in 1995 

0 Payment of interst due 10 delay in sending landowner s objections to the courts 

Under Section 18 of the Land Acquisttion Act 1894 any person interested who did not 
accept the award may by wriiten application to the Collector require that the matter regarding 

his objection 10 the measurement of the land the amount of the compensation the persons 10 
whom ॥ 15 payabie or the apportionment of the compensation among the persons interested 

be referred by LAC to the court HUDA had issued instructions in April 1990 that reference 10 
Distnct Courts should be made by LACs within 3 months of the date of receipt of such references 
from the interested persons to avoid un necessary burden of interest
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Test check of records of LAcs at Fandabad Gurgaon t+isar and Panchkuta (who acquired 

land for HUDA) revealed that in 149 cases (Panchkula 58 Gurgaon 48 Fandabad 34 

Hisar 9) during 1993 94 to 1997 98 the apphcations of landowners (interested persons) were 

frowarded to the courts after 8 delay of 3 to 44 months (after excluding prescnbed pernod of 3 

months) by the concerned LACs The landowners had accepted the awards under protest 

Delay in sending applications to the courts resulted n avoidable payment of interest of 

Rs 7 crore * (Panchkula Rs0 17 crore Gurgaon RS 5 52 crore Fandabad Rs1 18 crore 

and Hisar Rs 0 13 crore) which could have been avoided had the applications been refered 

10 the courts within the prescribed time limit of 3 months 

Further 1 941 applications (Panchkula 704 Gurgaon 284 and Fandabad 953) received 

from landowners under Section 18 were lying pending In the concerned LAC s Offices for 8 

period ranging from 1106 year 85 indicated below 

Applications pending Year since when pending 

{ In number) 

360 1992 

389 1993 

171 1994 

744 1995 

138 1996 

139 1997 

1___________-————-—————-————
——————“'941 

Reasons for delay in sending these applications to the courts were not intimated 

{August 1998) 

Due to delay in sending these applications for enhancement 10 the courts HUDA would 

have to bear extra hability पा the shape of interest payments for the period of delay in cses 

where court decided पा favour of landowners 

The department in theirwntten reply explained the positing as order 

() tn this connection it 15 submitted that when a 0856 15 decided by Distt Court 

or High Court the opition of the District Attorney Advocate General and Legal 

Remembrancer and Secretary to Govt Haryana 15 necessary for further action 1 e 

whether the case is fit for filing appeal or not or for marking payment whichtakes2 or 

3 months minimum time 1 the case 1s not found fit or filing of appeat as per opinion of 

the above authonties the amount 15 calculated by the patwares and after checking by 

Kanugo Tehsildar and Section officer the demand 15 sent to the HUDA for releasing the 

amount On receipt of amount from HUDA the same 1s deposiied Due to shortage of 

staff| e patwanes Kanungosand heavy 1080 of work and 1n some cases opinion of the 

Advocate General and Legal Remebrancer and Secretary to Govt Haryana receive late 

and due to these un avoidable reasons delay occurs 1n these cases 

1993 94 3 cases (Rs 0 005 crore) 1994 85 6 cases (Rs 0 030 crore) 1985 96 7 cases 

(Rs 0050 crore) 1986 97 75 cases (Rs 0 940 crore) and 1997 98 58 cases (Rs 5980 crore)
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50 for as in 9 cases of Gurgaon 15 concerned व 15 submitted that U/s 18 of the L A Act these cases were decided by the Distt Judge on 29 04 1995 The optrion of Legal Remebrancer received प्रा LAO Gurgacn on 31 07 1995 LAO GurgacnfiledR FA against the orders of the Distt court The claim of enhanced compensation were sent toHQ HUDAon19 10 1895 Beforethe Hingh Court decided stay application Hon ble Supreme Courtdecided the cases f Sh P Yadrao Pathade through L R s\//s State of Maharashtranjan 1996 that nointerests payable on salatium and additional principal amount HUDA asked LAO Gurgaon to send the demand in the hight of Supreme Court Judgement The revised demand was sent to HUDA (HQ) on 09 08 96 by deducting the amount of nterest on solatium and addrtional principat amount and saved 
Rs230 04 717/ 

Inthe meantime Hon ble High court decided C M No 2556 Cl of 1995 पा RFA No 1921/95 titled State of Haryana V/s Shiv Charan on 23 07 1996 with the following 
order 

() HUDA would deposit 100% of the amount with the trial Court within 8 perioc 
of 3 months 

(i) The land owners shall 08 at hberthy to withdraw the amount subject to their 
furnishing adequate secunty for the amount 

(n)In case the appeal filed by the state are succeeding without even the land 
owners shall return the amount alongwith interest @15%PA 

() That in case HUDA fails to deposit the amount हा that case the land owners 
shall be entitied to withdraw money 1n execution without furmishing secunty 

The amount was depostied as per direction of the Hon ble High Court within 3 months from the date of the orders passed by the High Court 
The decretal amount was deposited on 29 8 96 and 12 09 96 within 3 months of the orders passed by the High Court The land owners had to fumish adequate securty 

to release thetr amount 

() Payment of interest due to delay in sending landowner's objection 10 the 
courts 

Under Section 18 of the Land Acquisition Act 1894 any person intersted who 
did not accept the award may by written application to the Collector require that the matter regarding his objection to the measurement of the land the amount of the 
compensation the persons to whom it 15 payable or the apportionment of the 
compensation among the persons interested be referred by LAC to the court HUDA 
had issued instructions in April 1990 that reference to District Courts should be made 
by LACs within 3 months of the date of recetpt of such references from the interested 
persons to avoid un necessary burdern of interest 

Test check of records of LAC s at Fandabad Gurgaon Hisar and Panchkula (who acquired land for HUDA) revealed that in 149 cases (Panchkula 58 Gurgaon 
48 Faridabad 34 Hisar 9) during 1993 9410 1997 98 the application of landowners (interested persons) were frowarded to the courts after 8 delay of 3 to 44 months (after 
excluding prescribed penod of 3 months ) by the concerned LACs The landowers had 
accepted the awards under protest Delay in sending applications to the courts resylted 
पी avoidable payment of interest of Rs 7 crore (Panchkula Rs 0 17 crore Gurgaon
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Rs 5 52 crore Fandabad Rs 1 18 crore andHisar Rs 0 13 crore) which could have 

been avoided had the applications been referred to the courts within the prescnbed time 

Iimit of 3 months 

Further 1 941 applications ( Panchrula 704 Gurgaon 284 and Fandabad 

953) 1eceived from lando ~ers under Section 18 wvere lying pending in the 1993 94 3 

cases (Rs 0 005 crore) 1994 95 6 cases (Rs 0030 crore ) 1995 98 7 cases 

( Rs 0050 crore ) 1996 97 75 cases (Rs 0 940 crore ) and 1997 88 58 cases 

( Rs 5 980 crore ) concerned LAC s offices for a penod ranging from 1 to 6 years as 

indicatea below 

Application pending Year since when pending 

(» number) 

360 1992 

389 1993 

1714 1994 

744 1985 

138 1996 

139 1997 

1941 

Reasons for delay in sending tnese applications to the courts were nouintimated 

(August 1998) 

Due to dely in sending these applications for enhancement to the courts HUDA 

would have 10 bear extra hability in the shape of interest payments for the penod of 

delay in cases where court decided पा favour or landowners 

In trus regara i is statea tnat inttially land acquisition work was limued to a few 

Urban Estates of Haryana out this land acquisition work has now extended to 19 districts 

of State In addition 10 this court 08585 in respect of land acquisition have increased 

manifold and such cases are also being attended by the same revenue staff1 e Patwaries 

and Kanungos in the Hon ble High Court and Supreme Court However with the extension 

of acquisition work staff strength has not been increased The said strength was 

sancuoned पा) tne year 1971-72 which 1s insufficient Due to the above reasons delay 

some time occurs Now all the old pending reference u/s 18 have been sent to the 

Courts It 1s 8150 pertinent to mention here that the amount of interest which 15 being 

paid to the Distt Courts 1s recovered bv HUDA from the allottees/plot holders from 

time totime  Hence there 1510 1055 of interest to the Gowvt ॥ 15 also Pointed out that 

the delay after tonvarding or the case to the Distt Courts and upto the decision of the 

Court does not pertain fo LAO offices 

After hearing the depatmental representatives, the Co™m ttee 

recommmends that action be taken पा the matter as एटा decision of the Sunreme 

Court under intimation (0 the Committee However, effective steps be taken to 

minimize the procedurali delay i deciding पाए case of compensation, statutory 

benefits and sending the landowner's objections to the Courts to avoid payment 

of interest 1n delayed payments
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{3316 9 10 (1) Non aliotment and non handing over ofland 

5 165 20 acres of lana acquired by HuUDA for residential industna; commercial purposes 
were still not aeveioped (July 1998) Ofthis 514 16 acres were acquired पा 1991 92 

Of the *otal land of 30 921 acres acquired पा the State *by FUDA dunng 1977 1988 
5 165 20 acres of land 10 be developea for residential industirl and commercial purposes 
was stili (July 1998) lying wiin HUDA पा tne 1ollowing districis 

District Land area ( In acres) 

Fandabad 304291 

Panchkula 70400 

Karnal 400 

Kurukshetra 548 83 

Amrbala 275 81 

Pampa 420 03 

Hisar 688 12 

Sirsa 114 50 

- Total 2 1v6 20 

Ofthe 5 165 20 acres of lana 1 010 64 80765 of land could not be *rarsferred/nanded 
overto the allottees or the prospective allottees as the layout p'ans had not been approved by 
rnwDA and 264 94 acres were under orders of stay fiom the courts Reasons fo: not transfe rng/ 
handing over or non allotment of the remaining 3 888 62 acres of land to पा8 concemed allottees/ 
beneficianes (for whom the land was acquired) were not inbmated by HUDA (August 1998) 

Out of the land mentioned above 514 16 acres ए land was acquired in Fandabad as for 

back as 1981 92 for which compensation of Rs 22 06 crore was paid Despite lapse of more 
than six years the land had not been handed over for the purpose it was acquired due to 

non finahsation of lav ou. plans 

The department in theirwntten reply exp'amed the position 85 under 

In this connection the estate wise position of land transfered/handed overto the aliottes 
15 85 under 

Panchkula 

As per.ecords available in Urban Es*ate Panchvuia approx land 91 57 acres of 
tand 1s under stay oraer 

Ambala 

In reply to this para ॥ 15 submitted that 276 81 acres land was proposed 10 0९ 
acquired tor Sector 10 and 11 Ambala Cantt for which nobification under section 4 was 
1ssued Ouror the land only 150 acres land has been acquired for HUDA and balance 
land has been either released to Govt or notification has been cancelled by Hon ble 
Punjab & Haryana High Court for which no compensation was 9810 00 of the 150
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acres of land acquired by HUDA 60 acres land has been sold to Haryana State Agncutture 

& markeung Board Panchkuia and amount of Rs 177 14 lacs has been received rrom 

them Balance land about 90 acres will be utilised 85 early 85 posibile 

Karnal 

In this connection 1t 15 inimated that this land 15 low lying acreas and ail the 

sewerage waste water and rain water from adjoining colonies are dispossed off into 

this low lying area The matter has already been taken up with Public Health Department 

Municipal Committee and Distt Administration for the improvment of this area 

Panipat 

Out of the 420 03 acres land was acqutred dunng 1991 82 for the deveiopment of 

sector6 7 and 8 Panipat I* 1s submrted that 197 03 acres land was acquired for Sector 

6 which have been sold in the year 1994 Remaining land measunng 225 acies was 

acquired for development of Sector 7 and 8 panipat Out of this iand 90 acres land 15 

under stay orders The balance land could not 06 utilised because inttially the land was 

acquired for industiral purposes and due to poor demand for Industnal plots it was 

proposed to develope for residential purpose but the same 00८ a 109 09 finaused dug (0 

vanous reasons Now it has been decided to float the area for industnal purposes 

Kurukshetra 

Out of the total land under audit objection the land of sector 4 residential 

Kurukshewra have been allotted in the month of Feb 2001 and lard forSector 8 residenual 

Kurukshetra has also been ailotied on 10 05 2001 50 for 85 the land ॥ Sector 2 

Commercial 1s concemed all forma't es have been comp'eted and these will be auctioned 

very shortly 

Hisar 

In this connection it 1s submitted that the postition of land acquired 15 85 under 

Sector Land acq urred 

gand 11 304 28 1995 

4 शाएं 4 227 44 1995 

Fatehabad 156 40 1996 

688 <2 

Except land of Sector 1 and 4 Hisar all above acquired land have been utilised 

Tne case of floation of Sector 1 and 4 15 under process the same will be f'oated very 

500N 

Afrer bearing the departmental reoresentatives the Committee recommends that court 

cases ke pu-sued sigorously for finalzation at the earhest 50 that land could be 

transferred/handed over to the allottees/ beneficiaries
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[34] 6 9 11 Non utiisaton of land 

(1) Non removal of encroacnment 

It was noticed पा audit that there were encroachments on 161 17 acres of land of HUDA 

n Gurgaon Hisar and Panchkula districts for a penod ranging from 4 to 30 years Due 10 

encroachment the land had not been developed/ allotiea 

No action was taken for the removal of encroachments पा Gurgaon distnict \Whereas in 

Panchkula out or 8 cases of encroachments 6 cases were under stay by the courts and पा 

remaining 2 cases no action was on record fn case of Hisar district 8150 no action was on 

record 

The matter was referred to Goverpnemnt (July 1998) their reply had bot been received 
(Novedmber 1998 

The department n their wniten reply explained the position 85 under 

i n this connection estate wise position of encroachment and encroachment 

removed In 85 under 

1) Panchkula 

In Urban Estate Panchkula there 15 encroachment on 202 57 acres ए HUDA 
land including encroachment 85 pointed out ॥ the above para Encroachment on 
88 50 acres has been छुण removed during 1998 9910 2000-2001 and 91 57 acres 
tand falls under stay orders Efforts 26 being made to get the encroachment 
removed fror the rest of the area1 e 22 43 acres 

(n) Gurgaon 

The detailed portion of encroachments in respect of Urban Estate Gurgaon 15 
enciosed Annexure B 

Hissar 

The position of area under encroachment and encroachment removed 15 as 

under 

Sr Name of Removed area in 

No MT 
Kanal Marla Sqd Since Preseri Pos~ion 

which 

(1) MT Narwana 3 10 613 1990 91  Out of the total area under encroachment 
on 003 acre removed on 30 06 2001 and 

in one case encroachment could not be 
removed due to court case In 8 Cases 

notice under section 18 1ssued 

(2) MT Sirsa 229546 66 25 30 Encroachment removed on 120 sqs yds 
years and for balance area 10108 have been 

i1ssued to vacate the encroachment 

(3) MT Kalawal 26720 1015 Notice to vacate the encroachment have 
years been issued but encroachment could nat 

be removed due to court case 

(4) MT Dabwal 221 34 Encroachment made at the tme to 

(5) 

years colonization Deptt and action 15 being 

taken to removed the encroachment 

M T Ellenabad 4031 10 12 Encroachment removed 
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After hearning the depariment representatives and also going through the details 
supplied by the department the Committee recommeds that progress reprot था regard 
to removal of encroachments be sent to the Committee vathin ने penod of three months
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[35] 6 10 Loss due to non recovery of rebate 

HBH availed of rebate without fulfiling conditions due 10 failure of HUDA 0 issue 
corngendum to allotment letter 

According to decision (March 1990) Haryana Urban Developement Authonty (HUDA) 
allotted (June 1991) 9 5 acre land पा Sector 14 Panchkula to Housing Board Haryana (HBH) 
for construction of mulli storeyed houses for the employees of Boards/Corporations of Haryana 
State Rebate of Rs 86 75 lakh (20 percent on the cost of land Rs 4 34 crore) was given to 
HBH at the time of allotment with the condition that the bullding work was to be completed 
within 3 years failing which concession amount with defaulted rate 18 rate percent of interest 
would be charged The condition of rebate was later on changed (August 1996) by the Chief 

Administrator (CA) HUDA 85 the rebate of 20 per cent and 10 per cent to 06 given only if 
allottee constructs the site within 3 years and 4 years respectively and asked Estate Office 
(EO) AUDA tossue comigendum to onginal allotment letter of June 1991 No corngendum to 
the aliotment letter giving effect to the revised condition of rebate was 1ssued by EO HUDA 
Panchkuta Physical possession of land was given in February 1992 After making full payment 
of lard cost/enhanced land compensation the Chief Engineer (CE) HBH Requested (September 
1996) to EQ HUDA for 1ssue of no due certificate and titie documents 

Test check of the records of EO HUDA Panchkula revealed {(July 1997) that nerther no 
due certificate and title documents of requisite land were 1ssued to HBH nor any action to 
recover the amount of rebate of Rs 86 75 lakh from HBH was ntiated when the penod of 4 
years had already elapsed and HBH could पाएं complete the construction 

At the instance of Audit EC HUDA lodged (February 1998) 8 claim of Rs 2 84 crore 
(partof Rs 3 12 crore)* (Rebate Rs0 87 crore and interst Rs1 77 crore ) with the CA HEH 
on the basis of oniginal condition of the allotment letter The matter was referred to HBH by 
Audit पा May 1998 regarding the claim of Rs 2 64 crore raised by HUDA HBH stated (May 
1998) that it was decided पा the meeting of Standing Co ordination committee held पा July 
1994 that 20 per cent rebate In the land cost was granted to the Board at the initial stage and 

as such the question of releasing of any amount on account of rebate including penality did not 
anse The version of CA HBH was not correct since as per decision taken ॥ the meeting of 

July 1994 HBH was 10 seek clanficationin regard to rebate from HUDA Clanfication was 
sought for between August 1994 आएं June 1996) by HBH which was not conveyed by EQ 

HUDA even on direction (August 1996) from CA HUDA 

Thus due to fadure to 15506 the revised condstions of rebate and clanfying the position to 
HBH recovery of Rs 2 64 crore worked out by HUDA as of February 1998 could not be 
effected 

The matter was referred 10 the Government in June 1998 their reply had not been 

received (Novemebr1998) 

The department in thewr written reply explained ithe position 85 under 

Includes Rs 45 lakh as interest on delayed payments of instalments made by HBH and Rs 3 lakh of 
enhanced compensation with interst
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In these connection it s submitted that HUDA allotted 9 5 acres iand पा sector 
14 Panchkula in June 1991 to the Housing Board Haryana for construction of multi 
storeyed houses @ 45 66 |acs per acres A rebate of 20% पा the cost was given worth 
Rs 86 75 lacs to the Housing Board Haryana at the time of allotment with 8 condition 
No 25 that the rebate of 20% 1s subject to complete the building within 3 years failing 
which the concession with defaulted rate @ 18% of interest shall be recovered Though 
the Chief Administrator HUDA vide letter No 22196 dated 8 8 96 issued direction that 
cost of plot inthe nstant case 15 chargeable at the Group Housing rate and the rabate 
of 20% and 10% 15 to be given only If allottee constructs building within 3 years or 4 
yearsrespechvely Accordingly 8 comgendum to the allotment letter was desired to be 
1ssued In this connection it 15 submitted that the rebate of 20% was subject to 
completion of building within three years as made clear in condition No 25 of the 
allotment letter 1ssued to Housing Board vide memo No 5577 dated 13 06 91 Hence 
comgendum was not 1ssued 

The Housing Board Haryana requested HUDA to issue no dues certificate entitie 
document n September 1996 In this regard it 15 stated that as per HUDA policy no 
dues Icertificate cannot be 1ssued till the payment of over due amounts Many letter 
were Issued to 06005 the payment due amounts Housing Beard faited to deposit the 
amount However efforts are being made to recover the amount from Housing Board 
Haryana 

After having the departmental representatives orally examined, the Commutie noted 
with concern that the department failed to lodge the claim even after the lapse of 
three years The claim of Rs 2 64 crore was lodged in February, 1998 at the instance of 
audit party The Committee therefore, recommends that the matter be settled by 
holding व meeting at the Commissioners level of both the department at the earhiest 
and intrmation be sent to the Committee for its information
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Printing and Stationery Deparment 

[36] 7 2 Piferage of Paper 

Excess drawal of paper and non retumn of un consumed paper by Pnnting Branch resulted n 

pilferage of paper valuing Rs 48 72 lakh 

The Manager Government Text Book Press (Press) of Printing and Stationery Depaitment 
at panchkula cames out the pnnting johs of the Govemment departments On receipt of printing 
Job order the Section Holder ( computing branch) of the Press after making assessment of 
paper required issues form C to Section Holder ( pnnting branch) for drawal of the required 
quantity of paper from the store The Managerwas to reconcile every month the paperissued 
and utilised on every job completed dunng the month 

Testcheck of records of Press revealed (between June 1994 and January 1998) thatin 
17 job orders received between January 1983 and October 1986 the computing branch assessed 
the requirement of paper as 7 28 lakh kg cream wove paper and 76 ream 242 sheets of cover 

paper including prescribed percentage of wastage Against this the printing branch drew 
10 03lakh kg creamwove paper and 82 ream of cover paper 000 2 75180 kg (10 03 lakh 
kg 7 28lakh kg) excess paper drawn only 11 536 kg in the form of thabawas retumed to 
the store in May 1995 All the 17 jobs were completed between July 1983 and August 1897 Of 

these two Jobs (Job Nos 3285 and 3286) for which paper was i1ssued in August 1993 the 
printing work could not be executed पा Press due to rush of work and these jobs were got 
completed from pnvate firms by issue (June 1994) of fresh paper from the store 2 63 {akh kg 
cream wove paper and 5 ream 258 sheets of cover paper valuing Rs 48 72 1akh drawn थी 

excess of requirement was not returned to the store as of Apnl 1998 The excess drawal of 
paper by the printing branch was facilitated by excess asessment of requirement for issue of 
paper against the actual requirement and the persistent non reconcikiation of quantities 1ssued 
and utihsed 

On this being pointed out in June 1994 May and June 1995 the Controller Prnting 
and Stationery Haryana Chandigarh stated ( September 1998) that the matter in regard to 

non-refurn of excess paper to store was under scrutiny 

As these jobs were excuted long back the chances of return of paper to store were 
very bleak Thus due to non reconcihation of paper issued and utilised on completed jobs 

every month by the Manager papers valuing Rs 48 72 lakh were pilfered 

The matter was refferred to the Government in June 1998 their reply had not been 

received (November 1998) 

The department intheir watten reply explanined the position as under 

This para pertains to the paper drawn in excess of the requirement agamst jobs 

undestaken पा Panchkula Press Audit had checked 17 jobs which have been pnnted 
between january 1983 to October 1996 Against the 17 jobs paper drawn In excess पा 
respect of job No 2157 DHS No 2519 TB and No 2876 TB has been retumed to the 
Stores Thus 240 451 Ton out of 266 629 Ton Paper shown excess remained under 
objection It 15 pertinent to mention that reel paper which was used 10 be drawn for jobs 

पा Panchkula Press also included specified amount of wastage The paper of torn out
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reels used 10 06 cut ॥? standand sizes for further use contaned huge wastage Uptothe 
year 1994 95 the aforesaid process continued resulting excess drawal of paper on 
these jobs All these jobs have already been campleted & metenal suplied (0 the concrned 
quarters The dificulty expenenced पा connection with cutting of Ree! thabas into the 
proper sizes was discussed by the deptt The then Commuissioner & Secretary 10 
Govt Haryana Pnnting & Stationery Deptt (Smt Deepa Jain Singh 1AS) herself 
inspected Panchkula Press and assessed the factual position A departmental 
comimnittee was constituted compnsing the following officers 

1 Sh B K Saini Manager Panchkula Press 

2 Sh I S Chahal Assitt controller Karnal Press 

3 Sh $ L Pun Assisstant Controller (Cell) Panchkula 

4 Sh N K Gupta supdt Typewnter Branch 

The Committee got cut the reel thaba पा दिशा presence and found that 32% 
average salvage worked out if the paper 15 cut in standard sizes for printing purpose 

The committee further worked out the salvage of 207 3 MT @ 32% in regatrd to the jobs 
undertaken by Panchkula press from 1974 to 1994 keeping in view the paper retumed 
to the Store Therefore the benefit of 207 3 MT becomes due to be given to the pnnting 

section besides the benefit of having more than 60 GSM gramage of paperaccepted 
by the deptt should also to be given Forinstance paper of 62 GSM contaiming weight 
of 16 231 KG per ream instead of 60 GSM having weight of 15 708 KG per ream 
Trerefore the difference nweightis 0 523 Kg perreamextra As perreport of Stationery 
Branch the benefit of 73 079 Ton paper पा respect of difference पा gramage should be 
given to Pranting Section In this way total benefit of 280 Ton (207+73) paper due to 

difference in gramage should 0९ given to Panchkula Press 

50 Noirregularty has been committed in view of above explanation The Govt 

has been requested 10 allow the above benefit to the Press in view of position stated 
above It 1stherefore requested that the paramay kindly be dropped 

After hearing the departmental reprasentatives the Commitiee disired that the 
para may be kept pending till the decision of the Court and the depariment should be 
moie vigilant 50 that no such mrregulanty 1s repeated था future Thereafter, the 

department informed that this cnminal case has been disposed off by the Court of 
Additional Sessions Judge (i) Panchkula wherein the Court has discharged था the 

accused without prejudice to the lawful rnights of the police to investigate afresh with 
all serousness subject matter of the compiaint The Committee, therefore desired 1० 
know whether the fresh investigation has been done पा the matter by the Haryana 
Vigilance Bureau If 50, पार report of the enquiry be sent to पार Committee within the 

stipulated period
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TRANSPORT DEFPARTMENT 
(HARYANA ROADWAYS) 

[37] 7 3 Accidents in Haryana Roadways 

731 Introduction 

Haryana Roadways a commercially run undertaking of the Transport Departrrent has the objectives of providing efficient economtcal adequate and coordinated transpoart service 10 the public As on 31s. March 1998 the departmen: had 8 fleet of 3 83, buses including 182 vehicels condemned or involved in accidents 

Under Section 165 of the Motor Vehicles Act 1988 (the Act) Haryana Government set up Motor Accidents Claims Tribunals at district leve (one in each district) for the purpose of adjudicating upon clams for com pensation in respect of accidents involving the death of or bodily inury to persons anising out of the use of motor vehicles or damages to any property of a third party 50 arising or both 

As 'aid down in Section 168 of the Act tbid  on receipt of applications for compensation from the claimants (under Section 166 ए the Act) the concerned clams Tnbunal after giving notice of the application to parties gives an opportuniry of being heard holds an inquiry into the claims and make an award determining the amount of compensaton appeard to be just 

732 Organisational set up 

Commusstoner and Secretary to Government of Haryana Transport Departmen: s the administrative head of the Departmen* of Transport The Transport Commissioner (TC) 15 the head of the Transport Department A State Road Transport Board (the Board) which Comprises three members and one charrman (Transport Minister 15 the ex-officio Chairman) disposes of all cases pertaining to the Transport Department except the estabhshment cases There were 20 Depots each headed by a General Manager 

733 Audit coverage 

Records pertaining to traffic accidents involving the buses of the Haryana Roadways during 1992-93 to 1997 98 were test-checked in the offices of the Transport Commussioner (TC) Transport Board (Board s records maintained पा TC s office) and 11* of the 20 Depots In the State dunng January 1998 to April 1998 Results of the test check are discussed in the succeeding paragraphs 

—\\—’ 
Depots a Ambala Chandlgarh Fandabad Fatehabad Hisar Jind Karnal Kalthal Rohtak Sonipat and Yamunanagar
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[38] 734 Accidents 

Percentage of accidents to number of vehicles dunng 1992-93 to 1997-98 ranged between 18 and 24 causing loss of 2 224 human lives and substantial revenue loss 

(1) The details of the fleet of vehicles with Haryana Roadways and the number of accidents during 1992 93 to 1997 98 were 85 under — 

*_—__—__——“_“M 
Number of vehicles Number of Persons at year end accidents 

Killed _____—“-“‘*_“—_‘Imured 
1992 93 3758 722 416 736 

1993 94 3799 922 391 788 
1994-95 3764 919 353 788 
1895 96 3884 818 352 €65 
1996-97 3840 795 388 853 
1997 98 3 831 704 324 716 

T—_——_“‘—__h_——ow 4 880 2224 
,M—“_—“——; 546 

The percentage of accidents to the number of vehicles dunng 1992 93 to 1997-98 ranged beiween 18 and 24 Compared to 1992-93 the accidents steeply increased in 1993 94 and thereafter remained at a high level These accidents caused 1055 of 2 224 human lives injured 4 546 persons and led to substantial loss of revenue avoidable expenditure on repairs of the accidented vehicles and on payment of compensation to the victims involved पा such accidents 

Of the 4 880 accidents during 1992 98 the highest number of accidents mvolved Ambala Depot (390) followed by Karnal Depot (321) Kaithal Depot (320) Kurukshetra Depot and Hisar Depot (302 each) as indicated प्रा Appendix-XXIll The aspect of accidents was not discussed in any of the meetings of the Board durmg 1992-98 Scrutiny of relevant records in the depots test checked revealed that the accidents were attributable mainly to (a) excessive working hours of the dnivers and (0) rash and negligent driving and failure (0 finalise the disciplinary cases as discussed below 

(a) Excessive working hours 

in 23 cases examined पा audit the dnvers performed duties for 4 to 17 months without any weekly rest in violation of Motor Transport Workers Act 

Section 19 of the Motor Transport Workers Act 1961 requires that a days rest may be provided in every period of seven days to all motor transport workers Further an employer may पा order to prevent any dislocation of transport service require a worker to
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work on any day of rest which is not a holiday 50 that the worker does not work for more than 
ten days consecutively without a holiday 

Areview of aftendance registers mantained by the Depots test-checked revesaled 
that n most of the cases either the depot authorities did not allow or the workers did not avail 
themselves of weekly rests The weekly rests were camed over (0 subsequent weeks/months 
and accumulated/indicated था the attendance reigsters as rest days due even though there 
were no provisions for such accumulation of due rests Further examination of 23 specific 
cases of 6 Depots test-checked disclosed that the drivers performed duties for the periods 
ranging from 4 to 17 months without any weekly rest 

In Ambala Depot one drver remained on duty without weekly break dunng July 
1996 to November 1996 and during this period the buses dnven by him got involved था 
three accidents The concemed Depots repled (January-February 1998) that weekiy rest 
could not be allowed due to shortage of staff as some dnvers were witlful absentees involved 
In union activities or handicapped The rephes were not tenable as the management has the 
responsibility of observing the statutory provisions of the Motor Transport Workers Act and 
ensuring the safety/security of passengers against unsafe driving 

(b) Rash and neghgent dnving-disciphnary action 

Accidents agamnst which 2 472 Compensation Clam cases (in 11 depots) were 
decided by Motor Accident Claim Tribunals during 1992 93 to 1997 98 occurred due to 
negligence of drivers 

(0 Section 184 of the Motor Vehicle Act 1988 prohibits drving dangerously 
(which includes inter aha rash and negiigent driving) In 2 472 compensation claim cases 
decided by the Motor Accident Claim Tribunals (the Tribunals) auning 1992 98 in the depots 
test checked the accidents occurred due to human error and the drivers were found negligent 
in the performance of therr duties 

(m)  According to departmental instructions 15060 rrom time to tme (renerated पा 
June 1997) General Manager of the depot on receipt of information about an accident 
was required to depute a gazetted officer to conduct enquiry to find out the fault of dnver 
concerned Ifthe driver repeated accidents action was required 10 be taken under Rule 7 of 
Haryana Cwvil Services Rules 1987 ॥ was noticed पा audit that disciplinary action against 
the defaulting drivers had not been finalised in any of the pending discipiinary cases In the 
depots test checked except in 78 cases in Ambala Depot during the period covered under 
review The Commussioner and Secretary to the Government of Haryana Transport 
Department replied (July 1998) that deterrent punishment was being grven to the drivers 
found negligent in dnving vehicles involved In accidents Reply of the Government was not 
based on facts as the discipiinary actton cases had not been finalised as revealed from the 
scrutiny of records n the depots test checked
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Details of depot wise accidents 
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Appendix XXl 

Sr Name of Depot 1992 83 1993 94 1994 95 1995-96 1997 97 199788  Total 

No रे 

{in number) 

1 Ambala 19 79 80 54 78 80 390 

2  Bhmwant M4 39 44 31 41 32 221 

3 Chandigarh 70 22 63 36 47 44 282 

4  Delht L 54 51 54 33 23 256 

5 Dadn 15 29 22 28 25 13 132 

6 Fandabad 39 36 44 41 43 43 246 

7  Fatehabad 31 28 29 41 31 31 191 

8 Gurgaon 13 35 37 48 32 35 200 

9 Hsar 53 68 42 54 47 38 302 

10 Jind 57 52 39 39 37 37 261 

11 Kamal 70 74 49 35 47 46 321 

12 Kaithal 60 5 66 61 40 42 320 

13 Kurukshetra 48 59 54 47 85 39 302 

14  Namaul - - - - - 18 18 

15 Pampat 5 40 40 41 31 27 184 

16  Rohtak 32 48 51 42 46 37 256 

17 Rewan 37 46 53 31 31 15 213 

18  Sonwpat 43 64 53 34 45 47 286 

19  Sirsa 26 44 43 36 34 19 202 

20  Yamunanagar 29 54 59 65 52 38 297 

Total 722 922 919 818 795 704 4880 

The Depot came into existence from Apnl 1997 

The department n their written reply explained the position 85 under — 

It 1s correct that number of accident increased during 1993 94 85 compared to 

the number of accidents during the year 1992 93 But due to implementation of 
nstructions/directions issued by the department from time to time to the depots 

there was regular decrease पा the number of accidents आएं number of accidents 

have come down to 515 during the year 2000 2001 

Instructions have been 1ssued to all the depots for allowing weekiy rest to the 

crew In tme The department has introduced new over time policy vide letter 

No 530 554/SA IIJACC dated 30 1 2001 which 15 enclosed at flag B ॥ 15 

assured that due rests are being given (0 the crew and now it 1s being reviewed 

On receipt of information about major accidents responsible officer and 

mechanical staff are deputed 10 ५5 the site 10 submit Fact Finding report and 

the report about the loss sustained due to accident and to fix responsibiiity of
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the person at fault for the accident On the submission of accident report 
departmental action 15 initrated agamst the defaulter under Punishment and 
Appeal Rule 1987 आए suitable action 1s taken against the defaulters 

After hearing the departmental representatives and 3150 going through the 
information sent by the Department, the Committee 15 very much concerned with the 
increasing number of accidents The Committee also ohserved that undue delay 15 
being caused in deciding the cases of disciplinary action agamnst the drivers who 
were found guilty for the accidents 

The Commuttee, therefore, recommends that effective steps be taken 10 

minimise the accidents and cases pending for disciplinary action be finalised 

expeditiously and Committee be informed after finalizing the pending cases within a 
period of three months 

[39] 735 Payment of compensation 

Due to large number of accidents payment of compensation mcreased fram 
Rs 1 69 crore in 1992 93 to Rs 10 65 crore in 1997 98 (increase by 530 per cent) 

(1) Large number of accidents resulted ॥ heavy financial burden on Transport 
Department ॥ the shape of compensation awarded by the Tribunals to accident victims 
aganst their motor accident claams Compensation paid during 1992 93 to 1997-98 was 85 
under 

Year Compensation Effective kilometres Per km amount of 

paid (kms ) covered compensation 0810 

{Rupees Iin crore) (In crore) (In Rupees) 

1992-93 169 40 87 004 

1993 94 249 43 05 006 

1994 95 6 03 4378 014 

1995 96 870 4171 021 

1996 97 1207 41982 029 

1997 98 10 65 40 56 026 

Total 41 63 251 89 

Effective coverage by Haryana Roadways vehicles decreased from 40 87 crore 
kms पा 1992 93 to 40 56 crore kms ॥ 1997-98 (decrease by about one per cent ) whereas 
the payment of compensation increased from Rs 1 69 crore पा 1992-93 to Rs 10 65 crore in 

1997-98 (increase by 530 per cenf) Of the total compensation of Rs 41 63 crore paid dunng 
1992 98 the highest amount of compensation was paid by Chandigarh Depot (Rs 4 15 crore 
in 389 cases) followed by Yamunanagar Depot (Rs 3 31 crore ॥ 322 cases)} and Rohtak 
Depot (Rs 3 05 crore in 201 cases) vide Appendix XXIV Increase in the award/payment of 
compensation amount was attributable to the fact that the depariment had been losing almaost 

all accident claim cases filed by the victims पा Motor Acecident Claim Tribunhals Reasons for
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losing accident claim cases in the Tribunals in large number were mainly 85 discussed 

below 

(b) L] E g है. गज * * 

(¢} Absence of insurance of vehicles 

Due to abnormal increase पा the number of accidents the Insurance Companies 

refused to insure buses of the Transport Department after 1991 82 

() Under the provisions of Section 146 of Motor Vehicle Act 1988 nsurance 

of vehicles against third party risks 1s mandatory unless exempted by the State Government 

The department had been getting पिला vehicles insured upto 1991 92 However due to 

abnormal increase था the number of accidents resulting पा heavy payment of compensation 

the Insurance Companies refused to insure the buses of the Transport Department after 

1991 92 In the absence of third party 11518 insurance of 00585 the entire amount of awarded 

compensation became the liability of the department 

()  The Transport Department was required to contribute Rs 500 per year per 
bus towards Motor Transport Accident Reserve Fund (MTARF) to meet the liabilities towards 
payment of compensation awarded by varous tribunals to the motor accident vicims Because 

of Increased number of accidents and consequential higher amount of compensation awarded 

the balance in MTARF fell much shorter than the requirement as indicated below 

Year Amount of Balance in MTARF at year end 

compensation As per Finance As per Balance 
paid Account Sheet 

(Rupees था crore) 

1992 93 169 023 031 

1993-94 249 026 035 

1994-95 603 028 040 

1995 96 870 031 042 

1996 97 1207 035 0 46 

1997 98 10 65 039 0 50" 

Total 4163 

The department had not reconciled the discrepancies ॥ the figures of MTARF 

appeanng पा the Finance Accounts and the Balance Sheets 

During 1992-98 the department paid compensation of Rs 41 63 crore by drawing 

Rs 0 92 crore from MTARF and balance Rs 40 71 crore from reguiar expenditure head of 

account after obtaining special sanction to this effect from the Transport Commissioner The 

These are tentative figures as the accounts were yet to be certified
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department did not make adequate provision under MTARF to meet the liability which arose 
85 a result of compensation announced by the tnbunals in accident claim cases 

Appendix XXIV 

(Refer Paragraph 7 3 5 page 218) 

Details of depot wise Compensation 

Sr  Name of Depot 198293 199394 199495 199596 199697 199798 Total 
No 

{Rupees था [akh) 

1 Ambala 14 98 27 80 7204 5522 80 38 3581 28523 

2 Bhiwan 854 9 25 24 11 21 53 76 25 2763 16731 

3  Chandigarh 1303 37 80 68 17 9656 11546 8382 41544 

4  Delhr 10 19 Nil 19 66 3484 2543 69 21 163 33 

5 Dadd 378 328 2 86 20 94 26 92 2124 79 02 

6 Fandabad Nil Nil Nil 5248 50 96 7963 18307 

7  Fatehabad 720 17 32 2398 44 04 2171 3517 14842 

8 Gurgaon Nil 12 36 30 67 2470 134 56 8875 29104 

9 Hisar 19 92 17 07 40 96 58 70 5147 4232 23044 

10 आए 28 65 16 49 29 91 6599 38 93 6191 24188 

11 Kamal 765 3548 709 6102 3482 5155 197 61 

12  Kaithal 330 8 05 25 38 34 64 3584 3020 13741 

13 Kurukshetra 563 384 3023 64 07 66 70 5504 22551 

14 Narnaul - - - - - - - 

15  Panipat 078 168 730 23 49 28 04 120 72 49 

16  Rohtak 6 51 12 27 57 04 4655 10493 77175 30505 

17  Rewan 925 623 18 67 37 34 93 08 4642 211 99 

18  Sonmpat S 40 10 82 7242 3057 5173 6686 24180 

19 Sisa 1197 7 80 20 86 48 55 87 45 5665 23328 

20  Yamunanagar 790 2152 49 82 4879 78 80 124 27 33110 

Total 168668 249 06 602 77 87002 120746 106543 416342 

The department पा their wntten reply explained the posttion as under — 

Now the buses of Haryana Roadways are got insured from year 1999-2000 to 
protect the department for payment of compensation 

On account of quick efforts of the department discussion/negotiations held with 
the insurance Companies at Govt leval the Insurance Companies have started 
the insurance of buses of Haryana Roadways since 1999 2000 The policy 15 
betng renewed every year 

All the vehicles of this department have been insured against the third party nsk 
since 1999 

The Depot came into existence from Apnl 1997 
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After hearing the departmental representatives the Committes recommends 
that department should reconcile the figures of MTRAF appearing पा the Finance 
Accounts and the Balance Sheets पा llaison with the A (5. Office at the earliest The 
Commuttee further recommends that Transport vehicles be insured timely in future to 
mimmize the liability of the Govt , 1n the accidental cases 

[40] 736 Loss of operational revenue due to accidents 

" During 1992 9310 1997-98 2 907 vehicles were Involved in acidents causing therr detention in workshops for 61 492 days and entailing an expenditure of Rs 6 44 crore on therr repairs and operational revenue 1055 ए Rs 7 14 crore 

Higher incidence of accidents resulted in loss of operational revenue as the buses 
were off the road being under reparr Besides substantial expendtture was incurred on the - repair of the vehicles involved पा accidents The information about total revenue loss and expenditure incurred on repair of such vehicles for the department as a whole was not made available by the department However in the depots test checked the operational revenue ¢ loss and the expenditure incurred on repair of vehicles involved पा accidents during 1992 98 was Rs 7 |4 crore and Rs 6 44 crore respectively 

Number of vehicles involved in accidents and the detention perod of such vehicles 1 workshops for repairs increased every year during 1992 98 as indicated below 

Year  Numberofvehdles Delmiontermi oo Number of vehicles Detention period पा workshops 
involved पा accidents for reparrs 

199293 बिके 407 8 822 
1993-94 442 9644 
1994 95 420 9619 
1995 96 - 506 10 397 
1996 97 592 11 803 
1997-98 540 11 207 
Tol 2800  eid 2,907 61*_‘__**_-__“_‘,492 

The department had not taken effective measures to reduce incidence of accidents minimise detention periods in workshops for the accidented vehicles and check operational 
revenue 1055 

The department in their written reply explained the position as under — 
All accidented vehicles are promptly attended to No irips are missed due to 
accident Spare buses are sent to cover the trips of accidental buses Hence 10 loss 15 being suffered by the department due to detention of buses on account 
of accidents However the efforts are being mde to reduce the accidents in 
future 

After hearing the departmental representatives the Committee noted with concern that considerable loss of revenue 15 being caused due to detention of vehicles in workshops involved in the accidents The Committee, therefore, recommends that prompt action be taken to minimize the operational losses and action taken पा this regard be intimated to the Committeo
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[41] 737 Traming of drivers in safe dnving 

The department had a Driving Training institute (DTI1) at Murthal (Sonipat District) 

to impart training ॥1 safe dnving 10 all in service drvers In 1992 93 Dunng review of records 

of DT for the period 1992-98 1t was noticed that 129 refresher courses were arranged to 

educate 4 807 drivers in safe driving However only 3 673 drivers (76 per cent) aftended the 

course Reasons for not deputing the prescribed number of drivers to the courses were not 

छा record In June 1998 the General Manager of the Traning Institute reported to TC that 

the training had not been proved beneficial as he ४४85 not being given feed back about the 

shortcoming of the drivers deputed for training 

The department in their written reply explained the position 85 under — 

The dnivers of the various depots of Haryana Roadways are being deputed 

regularly to attend refresher course at Driver Training school Murthal to learn 

about traffic rules and for smooth and safe driving 

After hearing the departmental representatives the Committee desired that 

steps be taken to ensure that all the drivers be given training in the refresher courses 

once in two years at Driver Training School Murthal to learn about traffic rules and for 

smooth and safe driving 

[42] 7 3 8 ~Motor accident claim pending cases 

There were 2 006 motor accident claim cases pending decisions In vanous Tribunals 

as of June 1998 The department/depots were not maintaining records/details of these cases 

and therefore the period since when these were outstanding could not be ascertained 

The department 1n their written reply expiained the position as under — 

The mstructions have been 15560 10 all the General Managers Haryana 

Roadways to maintain the record/register of MACT cases In future 

After hearing the departmental represetatives and perusing the list of cases 

which are pending पा the vanous Courts/Tribunals, the Committee recommends that 

pending cases be persued vigorously so that these may be finalized at the earlies 

[43] 74 Purchase of sub-standard engine oil 

Purchase of engine oil of grade other than that recommended by the manufacturer 

of chass:s resulted पा 1055 of Rs 1 50 crore 10 State exchequer 

Transport Department had been using engine oil (Servo Pride 30/40) supplied by 

Indian Ol Corporation (00) in therr buses for severai years A manufacturer of engine oils 

(fim A) approached (July 1993) the State Transport Commussioner (STC) and offered to 

supply engine oil of 8 particular brand ata rate cheaper by 47 paise per litre 85 compared 10 

rate of engine ol supplied by 100 The firm A had also mformed (September 1993) STC that 

this engine 0॥ was recommended for both TATA and Leyland chasis STC placed three 

supply orders for the supply of 18 95 lakh htres of engine oil valung Rs 8 20 crore with the 

firm A between November 1993 and August 1994 

(L
]
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In Apri 1994 Fatehabad Depot of Haryana Roadways reported about poor quality 

of the new brand of engine ए॥ supplied by the firm A and increase In consumption by 15 per 

cent The department took no cognizance of it and placed (August 1994) third supply order 

with the firm When two more depots™ made similar complaint in December 1994 the 

department worked out the excess consumption of 1 65 lakh litres of engine ail valuing 

Rs 69 42 lakh n 8॥ the depots of Haryana Roadways With the use of this oil the department 

had suffered a total ioss of Rs 1 50 crore mcluding excess consumption of engine 00 repeated 

services fallure of engines and other invisible losses 

The deaprtment issued notice to the firm A in September 1895 and July 19986 10 

compensate the 1055 of Rs 1 50 crore The department also made (November 1997) an 

application with the Chandigarh Police to register criminal case against the firm The police 

informed (August 1998) STC that from the enquiries made by them no congnizable offence 

had been made out and it was 8 civil matter As per terms and condttions of supply orders 

the engine ol was liable to be tested at CIRT Pune or any other Government approved 

laboratory But no such test was got conducted to ascertain grade and specifications of the 

product suppiied by the fim STC stated (June 1998) that the firm A was relied upon being 

areputed firm Scrutiny of records (December 1997) reaveled that butk supply order of the 

new brand of Engme oil of firm A was placed by STC in November 1993 without ensunng 

whether the engine oll was of the grade and specification as recom mended by the 

manufacturer of chassis In response to enquiry made by STC Ashok Leyland Limited 

intmated (July 1994) that the new brand of oil of firm A had never been recommended by 

them They furiher stated that the use of wrong grade of 01 could be one of the contnbuting 

factors for increase 11 consumption of engine olllcomplaint of bearing rotation 

Liquidated penalty against the performance of supply and qualtty existed 1n the 

supply order but it was not invoked 

Thus by purchasing non suitable engine oll the department suffered 81055 of Rs 

1 50 crore 

The matter was referred to the Government In April 1998 therr reply had not been 

received (November 1998) 

The department, in their written reply explained the position as under — 

In this connection ॥ 1s pointed out that earlier the Transport Department had 

been using engine 01 Servo Price 30-40 of MIL L 2104 C Specifications which 

was 96110 supplied by the Indian Ol Corporation (00) for its buses and this 

practice had been continuing for a long period However M/s Castrol india 1-0 

(CIL) approached the then Transport Commissioner Haryana sometime in July 

1993 and offered to supply engine oil (CRD30) at lower rates 85 compared to 

the 100 rates M/s CIL has also informed the Transport Department that the 

engine ol exceeds MIL L 2104C specifications & recommended by both Tata 

and Leyland vehicles 

Bhiwam and Hisar
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Asregard Para No 1 of tne observations it is mentioned that on the strength of the 
representations made by Mfs CIL regarding viability and reliability of the product and further 
keeping in view the savings on account of the lower rates and the reputation of the Castrol in 
the Automobile Lubricants Industry the order was placed on M/s CIL 

So far 85 placing the third order on M/s CIL after receiving the complaints from 
Haryana Roadways Fatehabad the complaint was attended wherein CIL advised (0 use 
CRD 40 instead of CRD 30 पा view of the change of temperature/season The matter was 
looked into by the then Transport Commissioner Haryana and also discussed with M/s CIL 
on 22 8 94 M/s Castrol gave an assurance that in no case there would be any increase In 
the consumption of lubricating oil 85 compared to the earlier supplied made by the 100 

As regard Para No 2 of the observation regarding testing of the product before 
beingused no such condition was laid down As per supply order the product was supposed/ 
liable to be tested at CIRT Pune or any other Govt approved Laboratory and M/s CIL was 
relied upon being a reputed firm 

However after finding complaints and analysing the excess consumption immediate 
necessary steps were taken by the department to stop the supplies and the matter was 
taken up with the Company tili the date of stopping the supplies M/s CIL had supplied the 
engine 01 of valung Rs 55 crores (Apprx ) against the total order of valuing Rs 8 00 crores 
(Approx ) placed to the firm In the meeting held on 2-1 95 6 2-95 M/s CIL was asked to 
expiain their position In the meeting CIL agreed to conduct पाता पा two depots of Haryana 
Roadways In case the trial proved with M/s CIL product lead to higher consumption of 
engine ol then 10 the extent of the higher consumnption CIL would reimburse the 1055 on 
account of the product supplied by them since January 94 In the meanwhile the supplies 
from ClL were discontinued and were to be reconsidered after tnal reports The firm conducted 
tnal at नि aryana Roadways Delhi unilaterally and claimed lower consumption at पाला own 85 
well as asked for the restoration of the order Having found the trials at Haryana Roadways 
Delhi unreliable M/s CIL was aksed to conduct repeat trials at Haryana Roadways Delhi 85 
well as tnal at Haryana Roadways Farndabad When the firm failed 10 conduct the repeat 
trials at Haryana Roadways Delhi trial at Haryana Roadways and Fandabd to prove the 
reliability of the product the department has taken 8 strong note of these lapses and false 
assurance on the part of M/s CIL When the firm did not come up for the repeat trials at 
Haryana Roadways Delhi and trials at Haryana Roadways Faridabad repeat notices were 
also served on the firm vide notice dated 7-9 95 and notice dated 2 7 9610 make good the 
1055 for supply of sub standard product and dishonestly obtaining the order by making the 
false representations that engine oil is recommended by Ashok Ley land and assurance that 
oil consumption will not be hugher than the earler supplies 0४100
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Although M/s CIL kept lower rates than 100 and 850 passed a bulk discount through 

credit note to the extent of Rs 22 76 372 for lubnicants yet in view of the luke warm response 

by M/s CIL the department took a strong note for these lapse and false assurances on the 

part of the CIL Besides non restoration of the suppiies the matter was also reported to the 

Association of State Road Transport Undertaking था Apex Body of the State Road Transport 

Undertaking ASRTU also warned the firm When no action was taken by CIL ultimately a 

criminal case was got registered against the CIL at Chandigarh by wasy of lodging complaint 

with the Chandigarh Police In reference (0 the complaint lodged with the Chandigarh Police 

the Senior Superintendent of Police Union Territory Chandigarh vide Memo No 1905/23004/ 

98 99/UT/E 6 dated 31 8-98 intimated this office that from the examination of contents of 

your letter and enquiries made by Local Police no cognizable offence has been made out 

This 1s a Civil Matter ” The matter was again reviewed and on the basis of legal opinion given 

by the Legal Section of the Department Police Department of UT Chandigarh was asked 10 

lodge the cnminal case against the firm M/s CIL Ltd vrde this office Memo No 114/Stenof 

DTC (Tech ) dated 15 1-99 and the case has been registered by the Police agamnst FIR No 

63 dated 26 2-99 The matter 18 under investigation by the Chandigarh Police 

After hearing the departmental representatives the Committee 15 not satisfied 

with the reply and recommends that enquiry be conducted by the State Vigilence 

Bureau in the matter Later on it 1s intimated by the Govt , that matter has been referred 

to the State Vigilence Bureau for investigation 

The Committee, therefore, desired that enquiry report be sent to the 

Committee at the earliest alongwith action taken report for its consideration
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GENERAL 

[44] 3 12 Misappropriahons defalcations हॉट 

Cases of misappropriations, defalcations etc of Government money reported (0 Audit upto 
the end of March 1998 on which final action was pending at the end of June 1998 were as under 

Number Amount 

(Rupees पा lakh) 

Cases reported up to the end of March, 1997 and 300 11965 
outstanding on 30 June 1997 

Cases reported between Apnil 1997 and March, 1998 7 576 

Total 307 125 41 

Cases disposed of between July 1997 and June 1998 12 079 

Cases outstanding 85 on 30 June 1998 295 12462 

The department wise break up of फिट cases पा which final action was pending at the end of 
June 1998 was as mdicated प्रा Appendix XVIIT 

Of the pending cases 238 cases (Rs 86 12 lakh) were outstanding for more than 5 years 186 
cases mvolving Rs 89 39 lakh were outstanding वा फिट department of Education (Before 1993 94 26 
cases Rs1278lakhand 1993 98 9cases Rs3 51 lakh) Forest (Before 1993 94 15cases Rs3 951akh 
and 1993 98 7cases Rs11 86lakh) Imgation (Before 1993 94 77 cases Rs15 47 lakhand 1993 98 
10 cases Rs0 32 lakh) Medical (Before 1993 94 12cases Rs 1821 lakhand 1993-98 5cases Rs 

0 41 lakh) and Transport (Before 1993 94 20cases Rs9 66 lakhand 1993 98 5cases Rs13 22 lakh) 

Further scrutiny of nending cases revealed that 157 cases (Rs 38 39 lakh) and 27 cases (Rs 8 74 
lakh) were under departmental/Pohce nvestigation 34 cases (Rs 36 91 lakh) were pending 10 the 
courts 47 cases (Rs 25 49 lakh) were sent to Government for write off and पा 30 cases (Rs 15 09 Takh) 
full recovery had not been made (November 1998) 

On this bemg pointed out (June 1998) 1 audit the Government stated (July 1998) that 
admumstrative departments were requested to mumnuse these cases
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APPENDIX-XVIII 

(Refer paragraph 3 12, page 130) 

Statement showing cases of nusappropriations, defalcations, etc under mvestigation 

Sr Department Departmental investigation Criminal Prosecution Grand Total 
Na _ casesPertmmmmgto  ~  pertmmngto Pertaining to ertaining to 

1992 93 and 1993 94 to 1992 93 and 1993 94 to 
earlier years 1997 98 earlier years 1997 98 

Num Amount Num Amount Num Amount Num Amount Num Amount 

ber (Rupees ber (Rupees ber (Rupees ber (Rupees ber (Rupees 

10 lakh) in lakh) पा lakh) . lakh) m lakh) 

1 Agnculture — — 1 015 1 037 2 0 81 4 133 

2 Ammal 9 159 — — 1 020 2 293 12 472 
Husbandry 

3. Distriet 1 025 — — — -— — — 1 025 
Admumstration 

4 Education 16 528 2 076 10 750 7 2175 35 16 29 

S Excise and — —_ - — — — 1 065 1 0 65 
Taxation 

6 Fishenes 3 039 — — — — — — 3 0 39 

7 Food and 4 4 87 1 123 1 027 — — 6 637 
Supphes 

8 Forest 15 395 3 316 — ला 4 8 70 22 1581 

9 Industries 1 144 — — — — — न 1 1 44 

10 Immgation 56 1217 10 032 21 3 30 — — 87 1579 

11 Labour and 4 042 -- — — —_ 2 055 6 0 97 
Employment 

12 Medical and 10 1381 2 013 2 4 40 3 028 17 18 62 
Health 

13 Panchayat — — 1 128 — — ना — 1 128 

14 Police 1 025 — — — —_ - — 1 025 

15 Pnnting and — — 1 010 — — — — 1 010 

Stationery 

16 Public Health 30 556 4 024 4 115 — — 38 6 95 

17 Public Works 19 593 5 100 2 0 41 — — 26 7 34 
(Buildings and 

Roads) 

18 Social Welfare 5 292 — — — —_— —_ — 5 292 

19 Town and 1 002 — — — — —_ — 1 002 

Couatry 
Planning 

20 Transport 17 549 1 009 3 417 4 1313 25 22 88 

21 Treasury and 1 001 — — ना — 1 024 2 025 

Accounts 

Total 193 6435 31 8 46 45 2177 26 3004 295 124 62 

The Commuttee oserved that the cases of misappropriations, defalcation, etc of the departments 
mentioned agamnst Sr No 1, 2, 3, 4,5, 6, 8, 11, 12, 16, 17, 18, 20 and 21 are still pending for 

settlement Some of the cases are very old The Comnuttee, therefore, recommends that expeditions 

steps be taken by the concerned departments to settle the pending cases at फिर earbest The progress 

report be sent to the Commuttee within a period of three months
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FINANCIAL ASSISTANCE TO LOCAL 
BODIES AND OTHERS 

[45] 6 1 General 
- 

(a) Autonomous bodies and authorhes perform non commercial functions of public utility 
services These bodies/authonities recerve substantial financial assistance from the Government The 
Government also provides substantial financial assistance to other mstitutions such as those registered 

under the respective State Co operative Societies Act, Compames Act 1956 etc to implement various 
programrmes of the Govemement The grants घाट given by the Government mainly for maintenance of 

educatronal mstitutions hospitals charitable mstitutions construction and maintenance of schools 
and hospital buildings 1mprovement of roads and other commmumication facilities under mumcipalities 
and local bodies 

Dunng 1997 98 the Government provided financial assistance of Rs 314 26 crore to vanious 
autonomous bodies and others broadly grouped 85 under 

Sr  Name of institutions Amount of assistance 

No Pad 

(Rupees m crore) 

1  Umverstties and Education Institutions 101 55 

2 Muncrpal Corporation and Municipahitzes 10246 

3 Zila Panshads and Panchayati Raj Institututions 144 

4 Development Agencies 4867 

5 Hospitals and other Chanitabie Institutions 563 

6  Other msttutions (including statutory bodies) 54 51 

Total 314 26 

(b) Delay m furmshing utihisation certificates 

The financial rules of the Government require that where grants are given लि specific purposes 

certificates of utilisation are to be obtamed by the departmental officers from the grantees and after 

verfication, these should be forwarded to Accountant General (AG) withun 15 months from the date of 
sanction of the grant unless specified otherwise 

Of 3 321 utthsation certificates due m respect of grants and loans of Rs 812 30 crore paid dunng 

1986 87 (० 1996 97 only 2 013 unhisation certificates for Rs 172 37 crore were furmshed to A G b7 30 
June 1998 and 1 308 certificates for Rs 639 93 crore were पा arrears Departiment wise and age फाइट
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break up of outstanding utilisation certificates was as under 

Department Upto 1993 94 1994 95 1995 96 1996 97 

Num Amount Num Amount Num Amount Num Amount 

ber of (Rupees ber of (Rupees ber of (Rupees ber of (Rupees 

certi पा crore) certi In crore) cerhh पा crore) certi 10 crore) 

ficates ficates ficates ficates 

Education — ला 6 720 16 39 44 32 64 49 

Medical 17 291 19 243 11 090 7 025 

Agriculture 2 003 4 28 63 12 3343 15 44 02 

Development 25 555 72 548 17 603 72 647 

and Panchayat 

Command Area 38 11 64 12 10 65 12 12 35 10 248 6 

Deveopment 
Agency 

Economical 45 16 38 38 12 89 57 11 70 34 500 

and Statistical 

Advisor 

Revenue 21 4 64 7 165 9 202 12 189 

Training 

Social — — 2 002 3 003 66 825 

Security and 

Welfare 

Civil Aviation — — —_ — — — 1 001 

Technical — ला ला — — — 22 342 

Education 

Sports 44 170 16 112 24 227 18 299 

Public Health — — 1 939 57 56 17 57 170 70 

Science and 5 002 10 107 17 103 6 024 

Technology 

Animal _ — _ — — — 1 004 

Husbandry 

Art and — — ना ला — —_ 2 005 

Culture 

Non 2 002 3 008 6 038 3 009 

Conventional 

Sources of 

Energy 

Housing — —_ — —_ 2 017 15 4 38 

Urban 75 335 42 4 86 14 261 172 254 

Development 

Total 274 46 24 232 85 47 257 168 53 545 339 69 
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Out of the 18 departments 13 departments were not furnishing utilisation certificates 
continuously for the last three years viz 1994 9510 1996 97 

{c) Delay का submission of accouants 

The status of submission of accounts by autonomous bodies and submission of Audit 
Reports thereon to the State Legisiature as of July 1998 was as under 

Sr Name of the Year Year Year Year Reasons for non 
No body upto upto upto upto finalisation of Audit 

which which which which Report 
accounts accounts Audit Andit 
due sub Report Report 

mrtted 1ssued submitted 

to State 
Legislature 

1 Haryana Khadi 1997 98 1996 97 1995 96 1993 94 Replies of audit observations on and Village Separate audit report for the 
Industnes Board year 1996-97 wera awaite from 
Mani Majra the department (October 1998) 
Chandigarh From 1997 98 the audit had not 

been entrusted 

2 Haryana Labour 1997 98 1996 97 1996 97 1993 94 — 
Welfare Board 
Chandigarh 

3 Haryana Urban 1997 98 1993 94 1993 94 1989 90 Accounts for the years 
Development 1994 95 to 1996-97 had notbeen 
Authonty submutted and from 1997 38 the 
Panchkula audit had not been entrusted 

(October 1998) 

4 Housing Board 1997 98 1996 97 1993 94 1992 93 Accounts for the vyears 
Haryana 1994 95 to 1996 97 are under 
Panchkula scrutiny 

5 Haryana State 199798 — — — Accounts for the years 
Agncultural 198596 and 1997 98 not 
Marketing Board submutted 
Panchkula 

6 Haryana Prathmik 1997 98 189596 1989596 — Accounts for the years 
Shiksha Panyojna 1996-97 and 1997 98 not 
Parishad submitted 
Chandigarh 

7 Haryana Forest 1982 83 to — — -— Incomplete accounts for the Development 1985 86 penod 1982 86 received dunng 
Board (Defunct) 

(November 1996) were returned 
with audit objections in Januan 
1997 These were awaited 
{(July 1998) 
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The audt of accounts of the following bodies had been entrusted to the Com ptroller and 
Auditor General of India for a period of 5 years 85 detailed below 

Sr Name of the body Period of entrusiment 
No 

1 Haryana Khadi and Village INdustnes Board Mani 1992 93 ७0 1996 97 
Mayra Chandigarh 

2 Haryana Labour Welfare board Chandigarh 1993-94 to 1997 98 

3 Haryana Urban Develaprnent Authonty Panchkula 1992 93 1 1996-97 

4  Housing Board Haryana Panchkula 1994-85 to 1998-99 
5  Haryana State Agncultural Marketing Board Panchkula 1995-96 to 1999-2000 
6  Haryana Prathmik Shiksha Panyojna Panshad Chandigarh 1995-96 1० 1999 2000 

(पी Audit arrangements 

The primary audit of Local bodies (208 Panishads Nagar Palikas Town area/Notified 
area Committees) educational institutions Panchayat! Raj institutions and others was 
conducted by the Director Local Audit Haryana Chandigarh Audit of co operative societies 
15 conducted by the Registrar Co operative Societies Haryana Chandigarh 

Sixty bodies/authorities whose accounts for 1986 97 were received attracted audit by 
Comptroller and Auditor General of India Of these 41 bodiesfauthonties were audited during 
1997 98 The audit of the remaining 19 bodies/authonties had not faflen due 

One hundred thirty three annual accounts for 77 bodies/authorities for 1997 98 and 
earlier years had not been received as of July 1998 by the Accountant General (Audit) The 
details are given in Appendix-XX Of these bodies/authoriies Municipal Committees Bhiwani 
and Rohtak did not submit accounts for 5 years Municipal Committees Bahadurgarh and 
Karnal for 4 years and Municipal Committee Narnaul Municipal Corporation Faridabad and 
Haryana Sahitya Academy Chandigarh for 3 years 

These points were referred to the Government in August and September 1998 their 
reply had not been received (November 1998) 

The audit of these autonomous bodies had not been entrusted for 1997 98 and onwards Matter had 
been taken up (October 1997) with them their consent was awaited {July 1998)
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APPENDIX XX 

(Refer paragraph 6 1 (d) page 170) 

Statement showing names of the bodies and authontres , the accounts of 

which had not been received 

Sr Name of the hody/authority Year for Grants and 
No which loans 

accounts recerved 
had not 
been received 

1 2 3 4 

(Rupees n [akh} 

1 Municipal Commuittee Bahadurgarh 1986 87 3593 

1993 94 34 08 
1996-97 50 00 
1997 98 25 95 

2  Municipal Committee Bhiwam 1987 88 36 40 

1988 89 3525 
1989 80 36 00 
1985 96 50 00 
1997 98 27 56 

3. Municipal Committee Kamal 1982-83 700 

1988 89 3261 
1992 93 4550 
1997 98 52 53 

4 Municipal Committee छाए) 1988 89 25 30 

1989 90 2863 
1997 98 3612 

5 Municipal Committee Rohtak 1987 88 3400 
1988 89 37 61 

1989 90 3235 
1996 97 2508 
1997 98 78 44 

6 Municpal Corporation Fandabad 1995-96 3938 

1996-97 50 00 
1997 98 3000 

7 Munmcipatl Committee Patwal 1995 96 50 00 

8 Municipal Committee Sonipat 1997 98 69 93 

9  Municipal Committee Charkhy Dadn 1995 96 3333 

10  Municipal Comimittee Rewar 1996 97 50 00 

1997 98 3882 

11 Mumicipal Committee Jagadhn 1996-97 50 00 

12 Municipal Comnuttee Panmpat 1996 97 65 00 

13. Muniapal Committee Hisar 1996 97 50 00 

1997 98 48 31
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1 2 3 4 

14 Municipal Committee Barwala 1996-97 3333 

15  Muniapal Commuttee Gurgacn 1996-97 3169 
1997 98 4278 

16  Municipal Committee Thanesar 1997 98 31 81 

17  Municipal Committee Jind 1997 98 3712 

18 Municipal Commitiee Hans: 1997 98 46 97 

19 Agnculture Research and Education Hisar 1996 97 1069 00 

1997 98 427380 

20 Integrated Women s Empowemment and 1996 97 33003 
Development Project Haryana Chandigari 1997 98 152 00 

21 Samik School KunjPura Kamal 1996-97 43 92 
1997 98 92 89 

22  Shn Bhuteshwar Temple Tirath Jind 1994 95 2529 

23 Haryana Sahitya Academy Chandigarh 1994 95 26 00 

1995 96 30 00 
1997 98 3021 

24 Haryana Institute of Rural Development Nilokhen 1994 95 36 39 

25 Aravall Vikas Sangathan 1995 96 100 00 

Private aided Colleges 

26 MDSD College for 9175 Ambala City 1996-97 26 30 
1997 98 29 90 

27 Guru Nanak Khalsa College Yamunanagar 1996 97 77 60 
1997 98 89 50 

28 Guru Nanak Khalsa Giris College Yamunanagar 1996 97 57 45 
1997 98 72 50 

29 एप Giils College Jagadhn 1997 98 43 30 

30 Vaish College Bhiwarni 1996 97 74 50 
1997 98 82 52 

31 Adarsh Mahiia MV Bhiwani 1996 97 53 05 
1997 98 54 80 

32 JVMGRR College Charkhi Dadn 1996 97 62 50 
1997 98 67 30 

33 YMDegree College Nuh 1996 97 27 60 
1997 98 36 90 

34 Nirankan Baba Gurbachan Singh Memonal College 1996 97 3060 

Sohna (Gurgaon) 1997 98 3330 

35 GG DSD College Palwal {Fandabad) 1996 97 69 80 
1997 98 67 80 

36 Aggarwal College Baliabgarh (Fandabad) 1996-97 44 10 

1997 98 46 30
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1 2 3 4 

37 DN Callege for Women Fandabad 1996 97 44 10 
1997 98 66 80 

38 CRMdJatCollege Hisar 1996-97 85 40 
1997 98 98 80 

39 DNCollege Hisar 1997 98 129 50 
40 MMCollege Fatehabad 1997 98 47 50 

41 CRKishan College Jind 1996 97 47 20 
1997 98 55 30 

42  Hindu Kanya MV Jind 1996 97 3220 
1997 98 3520 

43 DAV College Karna! 1996 97 2920 
1997 98 33 80 

44 Guru Nanak Khalsa College Kamal 1996-97 3240 
1597 98 38 30 

45 Dyal Singh College Kamal 1998 97 9570 
1997 98 103 50 

46 DAV College for Women Kamali 1996 97 48 35 
1997 98 59 80 

47  AryaCollege Panipat 1997 98 63 10 

48 SDCdllege Pampat 1997 98 76 00 

49 IBCollege Panpat 1997 98 7010 
50 GandhiAdarsh College Smalkha (Pampat) 1996 97 2540 

1997 98 2779 

51 RKSDCollege Kaithal 1996 97 7870 
1997 98 96 40 

52 15 Mahila MV Kaithal 1997 98 3210 

53 DAV College Pehowa (Kaithal) 1996 97 3260 

1997 98 31 90 

54 15 National College Ladwa 1996-97 उ4 40 
1997 98 41 80 

55 DN Mahila MV Kurukshetra 1997 98 42 90 
56 MN College Shahbad (Kurukshetra) 1996-97 35 90 

57 Arya Kanya MV Shahbad 1997 98 34 20 

58 BRA Janta College Kaul (Kurukshetra) 1996-97 3130 
1997 98 36 00 

98 Viveka Nand MV Nangal Choudhry (Mohindergarh) 1996 97 26 29 
‘60 KLP College Rewan 1997 98 103 83 

61  Ahir College Rewan 1997 98 46 30 
62 Allindia Jat Hero s Memonal Collaga Rohtak 1996 97 96 80 

1997 98 102 00
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1 2 3 4 

63 GB Degree College Rohtak 1986 97 29 90 
1997 98 3170 

64 58 LNHindu College Rohtak 1996 97 4470 
1997 98 5110 

65 Vaish College Rohtak 1997 98 66 90 

66 Vaish College for Girls Rohtak 1996 97 3280 

1997 98 3450 

67 CRACollege Scnepat 1997 98 78 10 

68 Hindu College Sonepat 1987 98 128 50 

69 Hindu Mahila MV Sonepat 1996 97 96 10 
1997 98 105 30 

70 Gita Vidya Mandir Sonepat 1996 97 46 90 
1997 98 56 10 

71 8D College Ambala Cantt 1997 93 117 50 

72 Arya Gids College Ambala Cantt 1997 98 3580 

73  MLNCollege YamunaNagar 1997 98 119 50 

74 SJKCollege Kalanaur 1997 98 40 00 

75 CMKNabonal Gils College Sirsa 1997 98 3720 

76 MP College for Gils Dabwali (Sirsa) 1996 97 26 80 

1997 98 3230 

77 BPSM छाई College Khanpur Kalan (50008) 1997 98 38 50 

Having gone through the above statements and written reply received from 
various departments concerned the Committee observed that utihsation certificates/ 
accounts था respect of some autonomous bodies are still pending The Commuttee re 
iterates its earlier recommendation made था para 66 of its 52nd report and desired 
that the remaining/outstanding utiisation certificates and accounts of the vanous 
bodies/institutions be furnished (0 A.G. {(Audit) office without further delay and the 
latest position be intimated to the Committee
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Part - Il (Revenue Receipts) 
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ANIMAL HUSBANDRY 

[46] 1 6 Arrears in revenue 

As on 31 March 1998 arrears of revenue under the principal heads of revenue as 
reported by the departments were as under 

Sl Heads of Total Arrears Remarks 
No Revenue arrears more 

than 5 
years old 

(Rupees In lakhs) 

Qut of Rs 34 88 lakhs 8 sum of Rs 1 52 lakhs was 
due from Chief Supenntendent Govermnment Live 

stock Farm Hisar Rs 28 92 [akhs were due from 
Project Director State Cattle Breeding Project Hisar 

and Rs 4 44 |akhs were due from Director Haryana 
Vetennary Vaccine Inshtute Hisar 

9. Anmal 34 88 3026 
Husbandry 

The department m their written reply explained the posttion as under — 

The Detall position of recovery of revenue receipt amounting to Rs 34 88 lacs 15 as 
under — 

Due Amount Balance Remarks 
Received 

Chief Supenntendent 152 lacs 123 lacs 029 lac ADC Hisar 
Govemnment Livestock Rs 27194 56 
Farm Hsar Sheep Breeding 

Farm Hisar 

Rs 1723 00 on 
i account of cost of 

.- seed 

Project Director 28 92 lacs 28 92 lacs — Recovered & 
State Cattle Breeding adjusted against the 
Project Hisar cost of Semen 

Straws 

Instt Director 4 44 lacs 344 lacs 100 lac Efforts are going 
Haryana Vety Vacclne 

Institute Hisar 
to recover this 

amount. 

After hearing the departmental representatives the committee desired that 

balance amount be recovered at the earhest and Committee be informed within three 

months 

[47] 1 8 Frauds and evasions of taxes/duties 

The detaiis of cases of frauds and evasions of taxes and duties pending at the beginning 
of the year number of cases detected by the departmental authorities number of cases in 
which assessments/investigations were completed and addittonal demand (including penalties
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etc ) of taxes/duties raised against the dealers duning the year आएं the number of cases 
pending finalisation at the end of March 1998 as supplied (July 1998) by the respective 

departments are given as under 

St Name of Cases Cases Number of Amount of Number of 
No tax/duty pending detected cases था which Demand cases pending 

as on during the assessments/ finahisation as 
31 March year investigations (Rupees on 31st March 
1997 1997 98 completed and पा lakhs) 1998 

additionai 
demand inclu 
ding penalty 

raised 

4  Animal 1 — — 065 1 
Husbandry 

The department in their written reply explained the position as under — 

On checking of cash chest of Sh Rajinder Singh Clerk (the then Cashier) office 
of Project Director State Cattle Breeding Project Hisar a sum of Rs 0 65 lacs was 

found short After due formalites regarding explanation etc FIRlodged The Trtal Court 
on 24 9 99 sentenced the accused for 18 months imprisonment alongwith fine of 

Rs 500/ On filing था appeal against the judgement of Trial Court पा Hon ble Court of 
Additional Session Judge Hisar Hon ble Court accepted the appeal and released the 
accused on bail Cn 21-4-2000 Hon ble Court acquitted the accused from all charges 
framed against hm On the recommendation of Distt Magistrate Hisar vide No 926 

Dated 2 6 2001 an appeal was filed पा Hon ble High Court 

Hon ble Court after necessary hearing dismissed the case In view of the judgement of 
Hon ble High Court Legal Remembrancer Haryana was approached for seeking advise 0 
move the case in the Supreme Court The Legal Remembrancer Haryana advised that there 15 
no needs to file an appeal but there has also no hitch to keep the praceeding continued as the 
employee has already been charge shested under rule 7 of Punishment & Appeal Rules 

Proceeding of enquiry 15 adwaited from Enquiry Officer 

Duning the course of oral examination, the Committee was informed that 
departmental action 15 being taken against the official responsible for the fraud and 
{he Committee desired that enquiry report be completed within a penod of two months 

and report be sent to the Committee 

The Committee, therefore, desired that enquiry report be sent to the Commuttee 

without any further delay
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CHIEF ELECTRICAL INSPECTOR 

(Power Department) 

[48] 1 € Arrears वा revenue 

As on 31 March 1998 arrears of revenue under the principal heads of revenue as 

reported by the departments were as under 

Sl Heads of Total Arrears Remarks 

No Revenue arrears more 

than 5 

years old 

{Rupees in lakhs) 

2 Taxes आएं Dutes 357271 2569 82 Out of arrears of Rs 3572 71 lakhs duty of Rs 100 

on Elecincity lakhs due from Haryana Concast Limited was 

deferred by the Government due to weak financial 

position of the company Duty of Rs 30 lakhs due 

from Dadn Cement Factory Dadn i1s hkely to 06 

wntten off being a closed पाए (now taken over by 

a Corporation of Central Government) Cases of 

duty amounting to Rs 70 34 lakhs are pending in the 

CivilArbitration Courts Detalled break up of the 

remaining amount of Rs 3372 37 lakhs was not 

availlable with the department 

The department in therr written reply explained the position as under — 

This para pertains to the arrear of Electnicity Duty amounting to Rs 3572 71 

lakhs upto 31 3 98 The arrears of Electricity Duty 1s Rs 2160 28 lakhs ending 31-3 98 

85 intmated by Chief Engineer (Commercial) HVPNL under section 4 of Punjab 

Electricity (Duty) Act 1958 the Electncity Duty 15 levied and collected by HVPNL and 

as such they are responsible for proper maintenance of the Record The Chief Electrical 

inspector on behalf of the State Govt only complies the statement 85 supplied by 

HVPNL field offices 

After gowng through the written reply of the department the Commuittee observed 

that a huge amount on account of electricity duty 15 still pending to be recovered 
1 

The Committee, therefore, recommends that the outstanding amount be 

recovered at the earliest and Committee be informed within a period of three months
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REVENUE DEPARTMENT 

[49] 1 6 Arrears in revenue 

As on 31st March 1998 arrears of revenue under the principal heads of revenue as 
reported by the departments were as under — 

Sl  Heads of Total Arrears Remarks 

No Revenue arrears more than 

5 years old 

(Rupees n lakhs) 

8 Land Revenue 4 81 — Out of Rs 4 81 lakhs recovery of 
Rs 0 97 lakh was proposed to 06 
written off Recoveryof Rs 0 18 lakh 

was stayed by High Court and other 
Judicial Authornities demand of 
Rs 017 lakh was covered under 
recovery certificates Action 
regarding remaining amount of 

Rs 3 49 lakhs was not intimated by 
the department (October 1998) 

The department in their written reply explained the postition 85 under — 

Latest position of arrears of Land Revenue 15 85 under — 

Total Arrears Arrears more Percentage of 

than 5 years old recovery 
achived 

1 Amount recovered 2 48 850 — 7547 

by department 

2 Amount yet stayed 18 000 — 
by Court 

3 Amount written 97 000 — 
off 

4... Amount recovered 17 000 — 

by Recovery certificate 

5 Balance amount 100150 — 

Total 4 81,000 — 

The balance amount of recovery relates to Deputy Commissioners Ambala Narnaul 
Hisar Kaithal and Kurukshetra These Deputy Commissioners are bemg stressed upon to 
recover the balance amount
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The Commuittee after hearing the departmental representatives recommends that 
balance recovery be effected promptly The Committee further recommends that cases 
pending पा the various courts be pursued vigorously by the department for early 

settlement 

[50] 19 Resuits of Audit 

Test check of the records of the departmental offices relating to revenues of Taxes on 
Sales Trade etc Stamp Duty and Registration Fees Entertainments Duty and Show tax 
Taxes on Motor Vehicles Passengers and Goods Tax Mines and Geology Co operation 
Public Health State Lotteries Agnculture Home {Police) and irngation conducted during the 
year 1997 98 revealed under assessement/non/short levey of taxes and duties and losses 
of revenue amounting to Rs 125 64 crores in 22109 cases During the course of the year 
1997 98 the concerned departments accepted under assessment 80 of Rs 8 92 crores 
Involved पा 2603 cases of which 2453 cases involving Rs 8 19 crores had been pointed out 
हा audit durtng 1997 98 and the rest in earlier years An amount of Rs 1 52 crores was 
recovered ॥ 308 cases during 1997-98 of which Rs 0 67 crore recovered In 233 cases 

related to earler years 

The Report contains 38 paragraphs including 3 reviews relating to “Delay पा 
assessments reassessments and their impact on revenue and delay in collection of sales 
tax demands पा arrears  Intemnal Controls in Land Revenue Depariment for recovery of 
dues treated as arrears of land revenue and Recovery of Water rates from canal water’ 
involving Rs 61 94 crores The departments accepted audit observations involving Rs 3 11 

crores out of which Rs 0 26 crore had been recovered up to June 1998 No replies have 
been received पा other cases 

The department पा their written reply explained the postion as under — 

Out of 22109 cases Involving Rs 125 64 crores 1353 cases involving Rs 518 12 
lacs relate to Stamp Duty and Regn Fee Latest position of such 1353 cases | given as 
under — 

No of Amount Progress 
cases involved in 

(Rs inlacs) % 

(1) Amount recovered by Deptt 395 53 10 Rs 330 00 lacs re 

(n) Amount dropped by DCs/ Collectors 216 59 89 ofCOVResred4/0d7r°7p7peida°:t 
S 

(m) Amount dropped by A G 166 196 50 which comes to 
in the subsequent audit 80 93% Leaving a 

balance of Rs 77 77 (iv) AmCount not accepted by 33 20 51 e to पद recovered 
D C Jhayar and Rs 110 35 lac 

(v} Amount pending in various Courts 179 110 35 pending in various 
Courts 

(५) Bailance cases/amount 364 7777 

Total 1353 518 12 
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Efforts are being made 10 recover the balance amount of Rs 77 77 lacs on prionty 
basis Deputy Commissioners have been directed to bring down the number of cases pending 
पा the Courts of Collectors and get the deciston expedited For prompt disposal of such 

cases alf the Deputy Commissioners have been asked to ensure that every Collector(SD O 
(C) & D R O ) decide such cases within six months from the date of reference made to him 
by the Sub Registrars and review such cases in the monthly meetings of Revenue Officers 

After hearing the departmental representatives the Committee recommends 
that expeditious steps be taken to recover the balance amount The progress report 
be sent to the Committee within three months 

STAMP DUTY AND REGISTRATION FEES 

[51] 31 Results of Audit 

Test check of records of the District Registrars and Sub Registrars conducted पा 
audit during the year 1997-98 revealed short levy and non levy of stamp duty and registration 
fees amounting to Rs 518 12 lakhs ॥ 1353 cases which broadly fall under the folilowing 
categornies — 

S| No Nature of nrregulanties Number of cases Amount 

(In lakhs of rupees) 

1 Irregular exemption of stamp 692 34007 
duty and registration fees 

2 1055 of stamp duty due to under 310 8376 
valuation of properties 

3 Non/short levy of stamp duty 158 26 61 
and registration fees 

4  Evasion of stamp duty and 99 26 00 
registration fees 

5 Loss of stamp duty due 10 46 2390 

misclassification of deeds 

6 Other iregularities 48 1778 

Total 1353 51812 

The department accepted under assessments of Rs 253 66 lakhs in 161 cases which 
were pointed out in audit durning 1997-98 Out or which the department recovered an amount 

of Rs 4 17 lakh m 10 cases Besides an amount of Rs 3 32 lakhs ॥ 59 cases had 2150 
been recovered dunng 1997-98 relating to earher years 

Afew lllustrative cases mvelving Rs 86 68 lakhs highhighting important observations 
are given In the following paragraphs
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The department पा ther wnitten reply explained the postition 85 under — 

Latest position of 1353 cases inveolving 518 12 lakhs categorywise 15 given 85 
under — 

1 Irregular exemption of Stamp duty and Regtstration Fee 

No of cases Amount 
{Rs inlacs) 

1 Amount recovered by the Department 161 8 39 

2  Amount dropped by DCs/ Collectors 155 43 66 

3 Amount dropped by AG 131 188 76 
11 the subsequent audit 

4  Amount pending पा various Courts 22 62 41 

5 Balance casesfamount 223 36 85 

Total 692 340 07 

2 Loss of Stamp duty due to under valuation of properties 

Amount recovered by Department 85 2187 

2 Amount dropped by DCs/ Collectors 49 1322 

3 Amount dropped by A G —_ — 

in subsequent audit 

4  Amount pending n various Courts 120 3839 

5 Balance cases/amounts 56 1028 

Tofal 310 8376 

3 Non/Short levy of Stamp duty and Regn Fee 

No of cases Amount (Rs था lacs) 

1 Amount recovered by Department 83 10 91 

2 Amount dropped by DCs/ Collectors 4 062 

3 Amount dropped by AG 27 194 
in the subsequent audit 

4  Amount pending in varnous Courls 5 176 

5 Balance cases/famount 39 11 38 

Total 158 26 61 
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4 Evasion of Stamp duty and Regn Fee 

No ofcases  Amount {Rsinlacs) 

Amount recovered by the Department 41 862 

2 Amount dropped by DCs/ Collectors 5 218 

Amount dropped by A G 1 027 
॥3 the subsequent audit 

4  Amount pending in vanous Courts 19 504 . 

Balance cases/amount 33 989 

Total 99 26 00 

5 Loss of Stamp duty and Misclassification of deeds 

Amount recovered by Department 9 016 

2 Amount dropped by DCs/ Collectors — — 

Amount dropped by A G 1 137 
n the subsequent audit 

Amount not accepted by D C Jhajjar 33 2051 

Balance cases/amount 3 186 

Total 46 2390 . 

6 Otherirregulanties 

1 Amount recovered by Department - 16 315 - 

2  Amount dropped by DCs/ Collectors 3 021 

Amount dropped by A G 6 416 

In the audit 

Amount pending in various Courts 13 275 

Balance cases/amount 10 751 * 

Total 48 o @&  ww पाएँ 
Efforts are being made 10 recover the balance amount of Rs 77 77 lacs on priority 

basis Deputy Commuissioners have been directed to bring down the number of cases pending 
n the Courts of Collectors शाप get the decision expedited For prompt disposal of such 

cases all the Deputy Commissioners have been asked to ensure that every Coillector (SD 0 
(C)& D R O decide such cases within six months from the date of reference made to him by 

the Sub Registrars and review such cases in the monthly meetings of Revenue Officers
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During the course of oral examination of the departmental representatives, the 
Committee was informed that out of the total cases 71% cases have been settled, 18% 
cases are pending पा vanous Courts and in the 11% cases recovery have been effected 

The Committee, therefore, recommends that the remaining cases 06 settled at 
the earliest and cases pending पा the Courts be pursued vigorously for early settlement 
The progress report be sent to the Committee within three months 

[62] 3 2 Non/short recovery of stamp duty 

(8) The Indian Stamp Act 1899 as applicable to Haryana and the Registration Act 
1908 provide that where any instrument relating 10 properties sitiuated पा Haryana has become 
chargeable n any part of India other than Haryana with duty under the Act or under छाए 
other law for the time being in force in any part of India and thereafter becomes chargeable 
with a higher rate of duty in the State the amount of duty chargeable on such instruments 
shall be the amount chargeable on it in the State less the amonut of duty | any already paid 
on 1 In any part of India Government of Haryana in Revenue Department also clanfied 
(March 1994) that defference of stamp duty पा respect of the documents registered at Delh 
pertaining to the properties situated पा Haryana 15 to be recovered In Haryana stamp duty 
on conveyance deeds 15 chargeable at the rate of twelve and a half per cent of the amount 
of consideration Additional stamp duty at the rate of three per cent 1s also leviable on transfer 

of immovable properties situated within the hmits of Municipalities 

During the audit of records of 16* registering Offices 1t was noticed (between August 
1997 and December 1997) that 213 instruments relating to properties situated in Haryana 
were registered in the Central Registry offices at 080 and Mumbati between Apni 1992 and 
September 1996 and the same were subsequently received In the respective registering 
offices of the State On scrutiny of those instruments it came to notice that stamp duty was 
charged by the Registering Authorities at Delhi and Mumbar at lesser rates than at rates 
applicable n Haryana in all the 213 cases stamp duty amounting to Rs 33 42 lakhs was 
charged instead of chargeable amount of Rs 90 28 lakhs resulting in non recovery of stamp 
duty of Rs 56 86 lakhs levied less at the time of initial registration of instruments from the 
concerned parties Further instead of initiating action for recovery of deficient amount of 

duty the nghts of properties in 36 cases (out of 213 cases) have also been transferred on the 
basis of mutations 

On this being pointed out (between August and December 1997) three Sub Registrars 
intimated (September and October 1997) that notices for recovery in 64 cases (Sonipat 2 

Karnal 10and Narwana 52)were issued to the concerned parties Sub Registrars Fandabad 
Karnal and Sonipat also inttmated (September 1997 February 1998 and June 1998) that 
amount of Rs 4 65 lakhs (Fandabad Rs 3 99 lakhs in 10 cases Karnal Rs 46 425 पा 2 
cases and Sonipat Rs 20 000 पा one case) has besen recovered Sub Registrars Gurgaon 
Kurukshetra Faridabad Ballabhgarh and Saffidon mtimated (between August and December 
1997) that efforts were being made to recover the deficient amounts of stamp duty in remaming 
cases Further report on action taken/amount recovered has not been received 
(October 1998) 

Panipat Kamal Nilokhen Gharaunda Nissing Assandh Fardabad Ballabhgarh Gurgaon Kurukshetra 
Bhiwam Sonipat Jind Narwana Saffidon and Hisar
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The cases were reported to Government n December 1997 and January 1998 their 

replies have not been received (October 1998) 

(b) The Indian Stamp Act 1899 as applicable to Haryana provides that if in an 

instrument immovable property 15 transferred or sold by one person to another the stamp 

duty 1s chargeable as a conveyance deed on the consideration equal (0 the value of mmeovable 

property as set forth in such instrument An additional duty at the rate of three per cent of the 

consideration 15 also leviable on instruments of conveyance in respect of property falling 

within the mits of Municipal Corporation 

During the audit of records of the Sub Regrstrars Sohna (Gurgaon) Fandabad and 

Ranta (Sirsa) it was noticed (between July 1997 and January 1998) that immovable properties 

in four cases were soldftransferred for 8 consideration of Rs 11 22 lakhs for which conveyance 

deeds were registered between April 1996 and January 1897 The property situated व 

Faridabad was falling under Muntcipal Corporation imits As the documents evidenced sale 

of immaovable property stamp duty was leviabie on all the four conveyance deeds but the 

same were exempted or were levied short without recording any reasons The omission 

resulted in short levy of stamp duty amounting to Rs 1 01 lakhs m all the छिपा cases 

On this being pointed out (between July 1997 and January 1998) the department 

accepted the audit observations In two cases of Sohna Sub Registrar stated (July 1997) 

that notices for recovery of stamp duty would be issued Sub Registrar Fandabad recovered 

(February 1998) the whole amount of Rs 31 000 and Sub Registrar Rania issued (March 

1998) notice for recovery of stamp duty The reasons as to why the stamp duty was not 

levied पा the first instance have been enquired (May 1998) from the Sub Regstrars but 

replies have not been received (0८006 1998) 

The cases were reported to Government between November 1997 and March 1998 

who have directed the concerned Sub Registrars (between December 1997 and April 1998) 

to recover the amount of stamp duty not levied earlier their reply has not been received 

(October 1998) 

The department in their wiitten reply explained the postition as under — 

(a) 213 instruments invoiving Rs 56 86 lacs were registered पा the Central Registry 

Offices Delhi and Mumbai and latest position of these cases 15 given as under — 

No of cases Amount m 

(Rs inlacs) 

1 Amount recovered by the Department 36 12 51 

2  Amount dropped by DCs/ Collectors 12 799 

3. Amount pending in vanous Courts 32 17 67 

4 Balance cases/amount 133 18 69 

Total 213 56 86 

Concerned Deputy Commissioners are being asked to recover the balance amount of 

Rs 18 69 lacs in order to settle the CAG s para Deputy Commissioners have been asked (0 

bring down the number of cases pending in Collector s court and get the decision expedited
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(b) The latest position of छिपा cases 15 as under — 

No of cases  Amount In 
(Rs Inlacs ) 

Amount recovered by Department 1 031 
Amount pending in Civil Court Sirsa 1 020 
Balance amount 2 050 

Total 4 101 

Efforts are being made (0 recover the balance amount of Rs 0 50 lacs as arrears of 
land revenue by the Deputy Commussioner Gurgaon 

(a) After hearning the departmental representatives, the Committee desired that 
the remaining cases be settled at the earliest and the process of recovery 
be speed up 

W
N
 
=
 

(b) During course of oral examination the Committee desired that details of 
cases, wherein additional stamp duty of 3% has not been charged on धार 
registration of property within the municipal iimits be suppled to the 
Committee Butthe desired information 15 still awaited by the time of drafting 
the Report The Committee, therefore, recommends that the desired 
information be supplied at the earliest for the information of the Committee 

[53] 3 3 Incorrect exemption of stamp duty 

The Haryana Government vide notification issued पा August 1995 remitted stamp 
duty leviable on the deeds of conveyance to 06 got executed by the farmers whose land 15 

acquired by the Government for public purpese and who purchase agricultural land प्रा the 
Haryana State within one year of the amount of compesation received by them for the acquired 
land The Government in Revenue Department further clanfied (March 1998) that the benefit 
of exemption of stamp duty was not available for House Building Co operative Sccieties 

(1) During the audit of records of the Sub Registrar Hisar it was noticed (May 1997) 
that a House Building Co operative Society of Barwala (Hisar} whose land was acquired by 
Government in May 1995 purchased (May 1996) agricultural Jand within the same distnct 
against the amount of compensation received by them in June 1995 Two conveyance deeds 
were got executed by the society in May 1996 without the levy of stamp duty under the 
impression that purchase of agncultural land by the House Building Co operative Societies 
1s also exempt from stamp duty under the notification of August 1995 As per clarfication 
issued पा March 1998 agrncultural land purchased by the House Building Co operative 

Saocieties against the compensation received by them for therr acquired land was not exempt 
from levy of stamp duty The incorrect exemption granted to the society resulted पा non levy 
of stamp duty of Rs 16 49 18015 

The case was pointed out to the department in May 1997 and reported to Government 
in August 1997 their replies have not been received {October 1998) 

(n) During the audit of records of Sub Registrar Chhachhraul and Nuh 1t was noticed 
(April and July 1897) that two farmers whose land was acquired by the Government received 
compenstaion in September 1993/February 1894 and June 1995 respectively purchased 
agncultural land in the State and got the conveyance deeds registered पा August 1996 आएं
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September 1996 respectively without payment of stamp duty 1 e after one year from receipt 
of compensation This resulted in loss of stamp duty of Rs 1 24 lakhs 

On this being pointed out {April 1997 and July 1997) the department intimated 
(April 1997 and July 1997) that notices of recovery were being issued to the concerned 
parties 

The cases were reported to Government in June 1997 and November 1997 their 
replies have not been received (October 1998) 

The department in their written reply explained the postition as under — 

() Earler an amountof Rs 16 49 180/- was imposed on the party (| e House Building 
Co operative Society of Barwala (Hisar) which was declared as an arrears of Land Revenue 
When proceedings for recovery were initiated the party filed a civil suit and obtained stay 
order On the ground that imposed order or recovery has been passed without heanng the 
party and was thus violative of principle of natural justtce The Public Prosecutor appearing 
for State and asked impugned order/notice be deemed as withdrawn and fresh notice will be 
1ssued according to [aw On the basis of assurance of Public Prosecutor withdrawn the suit 

Efforts for serving of fresh notice were made but party avoided service upon which notice 
was got served through pasting at gate of said party Even Tehsildars/Sub Registrar Hisar 

tned to contact party personally but no response was given by the party to deposit the amount 
after that case was again declared 85 arrears of land revenue for recovery and strenuous 
efforts are being made io recover the amount of Rs 16 49 188/- from party concerned 

(1) The latest position ॥ respect of छिपा cases mnvolving Rs 124 375/~ 15 85 
under — 

No of cases Amount in 

(Rsinlacs ) 

1 Amount recovered by Department 1 21 250/ 

2 Amount dropped by Collectors 2 88 516/ 

3 Balance amount 1 14 609/ 

Total 4 1,24,375/ 

Efforts are being made to recover the balance amount of Rs 14609/ by DC 

Yamunanagar 

After hearing the departmental representatives the Committee observed/recommended 
as under — 

(1) The matter be pursued promoptly and enquiry be conducted against the 
Tehsildar who has wrongly given the benefit of stamp duty to the House Building 

Coopertaive Soclety of Barawala 

(1) Besides, taking departmental action against the erring Tehstldar, strenuous 

efforts be made to effect the recovery at the earliest and Committee be appnised of the 
action taken within three months 

[54] 3 4 Evasion of stamp dutly due fo undervaluation of immovable property 

The Indian Stamp Act 1899 as applicable 10 Haryana provides that the consideration 

if any छापे all other facts and circumstances affection the chargeability of an mstrument with
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duty or the amount of duty with which 1t 1s chargeable should be fully and truly set forth 

theren Under Section 47 A of the Act ibid 1f the registering officer has reasons 10 believe 

that the value of the property of the consideration 85 the case may be has not been truly set 

forth पा the instrument he may after registering such instrument refer the same to the 

Collector for determinatien of the value or the consideration and the proper duty payable 

which will thereafter be decided by the Collector after giving an opportunity to the registering 

party The Act further provides that any person who with intent to defraud the Government 

executes any nstrument in which all the facts and circumstances required to be set forth are 

not fully and truly set forth 1s pumishable with a fine which may extend to five thousand 

rupees 

During the audit of records of 9* registering offices 1t was noticed (between July 1994 

and October 1997) that twelve conveyance deed were registered (between May 1993 and 

January 1997) on account of sale of immovable properties The total value of properties set 

forth 1 all conveyance deeds was Rs 29 73 lakhs whereas as per agreements executed 

between the affected parties during the period from November 1992 10 July 1996 and found 

recorded with the varous documentwriters the tota! sale value in all these cases worked out 

o Rs 63 44 lakhs on the 08515 of rates agreed upon ॥1 the agreements for sale of properties 

The conveyance deeds were thus got executed and registered at a consideration less than 

that agreed upon between the parties Under valuation of properties in conveyance deeds 

resulted व evasion of stamp duty of Rs 4 21lakhs Besides penalty not exceeding Rs 

60 000 for under valuation done with intent to defraud the Government was also leviable हा 

all 12 cases 

On this being pointed out (between July 1894 and October 1997) the department 

accepted the objections and stated (betwen July 1994 and October 1997) that notices for 

recoveries in 12 cases were being 55५60 Report on recovery has notbeen received (October 

1998) 

The cases were reported to Government between November 1994 and January 1998 

therr reply पा all except two cases has not been received (October 1998) The Government 

intimated (February 1998) that the whole amount of Rs 0 49 lakh iniwo cases of Sub Registrar 

Ferozpur Jirkha has been recovered 

The department 1n therr written reply explained the postition 85 under — 

The latest position in respect of 12 cases involving Rs 4 21 3727-15 as under — 

No ofcases Amountin(Rs in ) 

1 Amount recovered by Department 4 117 626/ 

2 Amountdropped by AG था 3 86 188 

the subsequent audit 

3 Amount pending 1n Court 1 85 125/ 

4 Balance cases/amount 4 132 433/ 

Total 12 4 21,372)- 

Strenuous efforts are being made to recover the balance amount of Rs 1 32 433/- on 

pnonty basis by concerned Deputy Commissioners 

Ferozpur Jirkha Rewan Pehowa Indn Niolkhert Kamal Pillukhera Palwal and Rohtak
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After hearing the departmental representatives the Commuttee feels that the 

matter of short levy of stamp duty, due to under vaiuation of iImmovable property is a 

sertous one The Committee, recommends that action be taken against the registering 

authorities, if they are at fault The Committee further observed such type of frauds 

are 99000 done by the Document Writers in Connvance with the registenng authorities, 

Therefore, the Committee recommends that action agamnst such Documents Writers 

be also taken by the department and efforts be made to effect the balance recovery 

within stipulated petiod The action taken in the matter be infimated to the Committee 

[55] 35 Short levy of stamp duty due to misclassification of instruments 

Under the Indian Stamp Act 1899 85 applicable to Haryana mortgage deed 

includes every instrument whereby for the purpose of securing money advanced or to be 

advanced byway of loan or an existing or future debt or the performance of an engagement 

one person transfers or creates to or n favour of another a night over or पा respect of 

specified property Subject to the exemptions contained था schedule | A of the Act 100 

every instrument 1s chargeable with duty at the rates prescribed therein The correct 

classtfication of instrument keeping in view the nature of transaction s therefore essential 

with a view to avoid 1055 of stamp duty etc In case where possession of property 13 not 
given stamp duty is chargeable at one and a half per ¢cent of the amount of loan secured by 

such mstrument Further under the Act ibid a collateral or auxiliary or addrtional or substituted 

security or by way of further assurance for the above mentioned purposes where the principal 

or primary security 15 duly stamped 15 also chargeable at the rate of one rupee fifteen paise 

per thousand rupees for every sum secured 

During the audit of records of Sub Registrar Gurgaon 1t was noticed (August 

1997) that two industnal firms of Gurgaon secured loans/cash credit faciliies of Rs 92 971akhs 

and Rs 45 66 lakhs from two scheduled banks at Gurgaon and New Delhi respectively after 

mortgaging पिला properties in favour of the banks Stamp duty of Rs 40 (Rs 20+Rs 20) was 

levied mstead of leviable duty of Rs 2 08 lakhs on both the deeds As both the instruments 

were executed {July 1996 and November 1996) with consideration for securing loans/cash 

credit faciities agamst security of immovable properties these were correctly classifiable as 

mortgage deeds without possession and were chargeable with stamp duty at the rate of one 
and a half per cent of the amount of loan/cash credit facility The misclassification of 

instruments 85 secunty bond/indemnity bond instead of as mortgage deeds resulted in short 

levy of stamp duty of Rs 2 08 lakhs 

On the omissions being pointed out (August 1937) the Sub Registrar Gurgaon 

intimated (August 1997) that notices for recovery were being issued to the concerned parties 

Further reply 1n the matter has not been received (October 1998) 

The cases were reported 10 Government in November 1897 who have further 
directed (December 1997) the Registrar Gurgaon to expedite reply after effectng recoveries 

of short levy of stamp duty Further reply has not been received (October 1998) 

(1) Similarly during the audtt of records of Sub Registrar Fatehabad (Hisar) it was 

noticed (April 1995) that an industrial concemn secured (November 1991) a loan/cash credit 
facllities of Rs 24 90 lakhs from 8 scheduled bank by mortgaging immeovable property of an 
agneulturist family of Fatehabad Subsequently the loanee further secured था enhanced
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hmit of loan/cash credit faciities of Rs 13 40 lakhs aggregating to total loan of Rs 38 30 lakhs 
from the same scheduled bank by further mortgaging the same property Simultaneously 
another agricultunist family of Fatehabad stood additional surety by binding herself for the 
payment to the bank the sum of Rs 38 30 lakhs being the aggregate of the above said loan/ 
cash credt facilities and created 8 coliateral security thereon by mortgaging her agncultural 
land situated in village 885 Bhiwan district Hisar All the three deeds (one for the onginal 
loan and other two for enhanced hmit as well as for additional surety) were got registered पा 

November 1991 and October 1994 respectively 85 secunty bonds पा favour of the bank by 
paying stamp duty of Rs 50 (20+15+15) instead of as mortgage deeds (two principal securities) 
and 8 deed of collateral (additional) security respectively Stamp duty levied short as a result 
of this misclassification on both the counts amounted to Rs 61 805 

On this beng pointed out (Apnl 1995) the department intimated (Apnl 1995) that 
notices would be issued to the concemed parties for effecting recovery 

The case was reported to the Government in July 1995 who accepted the auait 
observation and directed (May 1996) the Registrar Hisar to recover the stamp duty levied 
shorf Further report on the action taken has not been received (October 1898) 

The department in their written reply explained the position as under - 

(1) Latest position of 2 mortgage deed involving Rs 2 08 lakhs 15 as under - 

No of Amount 
cases {Rs In lakhs) 

1 Amount settled/dropped by 
AG ॥1 the subsequent audit 1 166 

2 Balance casefamount 1 042 

Total 2 208 

Efforts are being made (0 recover the outstanding amount of Rs 0 42 180 by 
Sub Registrar Gurgaon 

(n) The latest position In respect of recovery of Rs €1 805 15 that the recovery 15 
still pending inspite of 1ssuing of recovery notices Now this amount 15 being 
recovered as amrears of land revenue by Deputy Commissioner Fatehabad 

The Committee desired that balance amount be recovered expeditiously under 
intimation to the Comnuttee 

The Committee further desired that action taken against the responsible 
officers/officials for the lapses 0९ also intimated to the Committee within three months 

[66] 3 6 Incorrect refund of stamp duty 

As per provisions of the Indian Stamp Act 1899 as applicable to Haryana the 

Collector may on application made within the period prescribed in the Act and if he 15 satisfied 
85 to the facts make allowance for iImpressed stamps spolled in the cases namely the 
stamp used for an instrument executed by any party thereto which by reason of the refusal of 

any person to act under the same or to advance any money intended to be thereby secured 
or by the refusal of any person to execute the document The application for relief shall be 
made within two months of the date of mnstrument Further in any case where allowance 15 
made for spoiled or misused stamps the Collector may give in lieu thereof at his discretion 
the same value in money deducting ten paise for each rupee or fraction of a rupee
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During the audit of records of Sub Divisional Officer (Civil) Gurgaon and 
Bahadurgarh (Rohtak) it was noticed (August and July 1997 that three vendors purchased 
non judicial stamp papers of the value of Rs 1 12 502 Rs 18 750 and Rs 55 000 on 25 8 1995 
6 9 1996 and June 1996 from Gurgaon and Bahadurgarh Treasuries respectively for executing 
conveyance deeds भा respect of their land The deeds were executed but could not be got 
registered and were cancelled as land in the one case of Gurgaon was sold 10 some other 

party deal for purchase of land could not be materialised in the second case and the land पा 
Bahadurgarh case was under iitigation Accordingly the vendors applied on 9 11 1995 
10 1 1997 and September 1996 respectvely for refund of stamps valued वां Rs 1 86 252 
The Collectors allowed refund of Rs 1 18 126 (Rs 1 01 251+ Rs 16 875) पा two cases of 
Gurgaon and Rs 49 500 to vendor of Bahadurgarh after deducting ten per cent of the value 
of stamps As the vendors applied for refund of stamps after expiry of the prescribed period 

of two months action of the collectors पा allowing the refund was not in order 

On this being pointed out {August 1997 and July 1997) the department intmated 
(December 1997 and July 1997 ) that the entire amount Rs 1 18 126 has been recovered 
from the vendors of Gurgaon in November 1997 and notice was being 1ssued to vendor of 
Bahadurgarh Report on action taken has not been received {October 1998) 

The cases were reported to the Government था October 1997 and March 1998 
therr reply has not been received (October 1998) 

The department in their written reply explained the position as under 

Latest positton of 3 cases mvolving Rs 1 67 626/- 15 as under — 
) 

No of Amount 
Cases (nRs) 

1 Amount recovered by Department 2 118126 

2 Amount pending i Court 1 49 500 

Total 3 1,67,626 

Necessary achon will be taken after the Court decision by Deputy Commissioner 
Jhajjar 

Durning the course of oral exammation, the departmental representatives 

intimated that the matter 15 pending 1n the Court of Deputy Commissioner, Jhajjar 

The Commuttee, therefore, recommends that the Deputy Commissioner may be asked 
to decide the case at the earliest and intimationbe sent to the Committee 

[57] 37 Evasion of stamp duty and reqistration fees through power of attorney 

The Indian Stamp Act 1899 and the Indtan Registration Act 1908 85 applicable 
to Haryana require that where power of attomney 15 given for consideration and it authorises 
the attorney to sell any immovable property the deed 15 liable to stamp duty and registration 
fees as If it 15 an instrument of conveyance for the amount of consideration set forth therein
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During the audit of records of Sub Registrars Rewarn and Panchkula it was noticed 

(December 1997) that two agreements to sell mmovable properties were registered पा July 

1996 and Qctober 1990 after receving full considerations of Rs 3 25 lakhs and Rs 6 50 

lakhs respectively by sellers and handing over the possession to the purchasers 

Simultaneously power of attorneys authorising the family members of the purchasers to 

dispose of the properties in any manner and 10 sign the sale deeds were aslo given (July 

1996 and October 1990) by the sellers Stamp duty of Rs 15 only was levied on the instrument 

of power of attorney in one case instead of leviable stamp duty and registration fees of 

Rs 122 875 This resulted n evasion of stamp duty and registration fees of Rs 1 23 lakhs 

On the omissions being pointed out {December 1997) the concerned Sub 

Registrars intimated (December 1997) that notices for recovery would 96 issued Further 

reply n the matter has not been receved (October 1998) 

The Government ॥ one case directed the department to recover the amount and 

reply in another case has not been received {October 1998) 

The department m their written reply explained the position 85 under — 

Latest position in respect of Rs 1 22 875 15 given as under — 

No of cases Amount(inRs) 

1 Amount not accepted by 
D C Rewar; 1 41125 

2 Balance amount 2 81750 

Total 3 122,875 

Efforts are being made to recover the outstanding amnout of Rs 81 750 by Deputy 

Commussioner Panchkuia on prionity 08515 

After hearing the representatives of the department the Committee 

recommeds that the matter be settled in haison with the A.G{Audst), Haryana 

[58] 3 8 Short recovery of stamp duty on exchange deeds 

As per article 31 of Schedule I-A to the Indian Stamp Act 1899 as applicable to 

Haryana an instrument of exchange of immovable property 15 chargeable with duty as a 

conveyance under articie 23(a) of schedule 1-60 the Act 1bid for a consideration equal to 

the value of the property or the greatest value as set forth ॥ such instrument as clanfied 

(September 1985) by Haryana Government in Revenue Department 

During the audit of records of Sub Registrars Palwal (Fandabad) and Pehowa 

(Kurukshetra) tt was noticed (October 1997 February 1998) that three instruments of 

exchange of properties registered May 1996 and December 1996 were charged to stamp 

duty at the rate applicable to other conveyances instead of at the rates applicable to 

conveyance by sale of immovable properties The mistake resulted m short levy of stamp 

duty of Rs 1 26 lakhs 

On the mistakes being pointed out (October 1997 and February 1998) the 

department intimated (October 1997 and February 1988 that notices for depostt of stamp 

duty would be issued 10 the concemed parties Further reply on action taken has not been 

received {October 1998)
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The cases were reported to Government in January 1998 and March 1998 which 
directed (February 1998 and April 1998) the department fo recover the amount 

The department पा their written reply explain the position 85 under 

Latest position of 3 cases nvolving Rs 1 26 lakhs 15 as under — 

No of cases Amount 
{Rs था lac) 

1 Amount recovered by the Deptt 2 099 

2 Amount pending in Court 1 027 

Total 3 126 

The necessary action will be inhiated by D C Faridabad after the Court decision 

During the course of oral examination of the departmental represetatives, 
the Committee was informed that out of the total amount of Rs 1 26 lakh, Rs 99,000/ 

have been recovered and the case 15 pending in the Court at present The Committee 

therefore, recommends that further action in the matter be taken as per decision of 
the Court under intimation to the Committee 

[59] 41 Results of Audit 

Test check of records पा departmental offices relating revenues of Passengrs and 
(30005 Tax Taxes on Motor Vehicles Entertainments Duty and Show Tax and Land Revenue 
revealed under assessment of taxes and duties and loss of revenue amounting toRs 1548 30 
lakhs ॥1 5958 cases as depicted below 

Heads of revenue Number of cases Amount 

(tn lakhs of rupees) 

A Land Revenue 2627 1241 63 

(8) In the case land revenue 2627 cases involving non recovery of arrears of land 
revenue amounting to Rs 1241 63 lakhs were pointed out No recovery was made during 
the year 1997 98 

The department in their written reply explained the position as under — 

Out of 5958 cases Involving recovery of 1548 30 lakhs 2627 cases involving 
non recovery of arrears of Land Revenue amounting to Rs 1241 63 lakhs relate 
to Revenue Department So far amount of Rs 632 75 1akhs in 1311 cases has 
been recovered leaving a balance of Rs 608 88 lakhs in 1316 cases This 
shows 51 per cent progress The balance amountrelates to Districts Fandabad 

Kaithal Ambala for which efforts are being made 

1 After hearing the departmental representatives, the Committee desired that 
the process of recovery be speed up and progress report 96 sent to the Committee 

within three months
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[60] 4 2 Internal Controls प्रा Land Revenue Department for recovery of dues treated as 

arrears of land revenue 

* * - * * * 

425 Demand पा arrears 

Year-wise positicn of recoverable demand cases returned without recovery 

recovery made आएं arrears during the five years ending 1996 97 obtained from the eight 

districts test-checked 15 tabulated below — 

(a) Interms of numbers/monetary terms 

Year Opening Fresh Recoverable Cases Recoveries Balance 

balance demand demand retumed made 

1992 93 
Number of RRCs 4153 4097 8250 2095(25) 1112(14) 5043(61) 

(%age) 620 62 1280 68 1901 30 1146 37(60) 140 9258 614 01(32) 

Amount (Rs ॥ lakh) - 
( 4age) 

1993 94 
Number of RRCs 5043 5865 10908 3351(31) 2068(19) 5489(50) 

( /age) 614 01 2204 86 2818 87 2165 26(77y 183 87(6) 469 74(17) 

Amount (Rs m lakh} 

( 4age) 

1894 95 
Number of RRCs 5489 4808 10297 33386(33) 1716(17) 5195(50) 

(%age) 46974 140543 1875 17 1171 18(62) 189 64(11) 514 35(27) 

Amount (Rs पा lakh) 

(%eage) 
1995-96 

Number of RRCs 5185 4160 9355 2298(25) 1703(18) 5354(57) 

(%age) 514 35 1433 33 1947 68 1046 53(18) 280 08{14) 621 08(32) 

Amount (Rs in lakh) 

(%age) 
1996 97 
Number of RRCs 5354 4586 9940 2377(24) 1743(17) 5820(59) 

{ 4age) 62108 1680 76 2301 84 1290 24(6) 380 34(17) 631 26(27) 

Amount (Rs in विधि) 

{ oage) 
Total 

Number of RRCs 4153 23516 27669 13507(49) 8342(30) 5820(21) 

{%age) 6520 62 8005 08 8625 70 6819 58 1174 86 631 26 

Amount (Rs पा lakh) (79) (14) N 

(१००५७) 

The above table shows that in terms of cases the rate of recovery has been quite 

low 1n compartson to cases returned without recovery In terms of money the rate of recovery 

was still lower (6 per cent and 17 per cent) as compared to cases returned without recovery 

(54 percentand 77 percent) The reasons for higher rate of retum of cases without recovery 

could not be ascertained 85 in majonty of the cases no reasons were recorded for return 

either in tehsils or in collectorates



158 

Age-wise pendency of arrears of land revenue पा tehsils was not available either 
with Financial Commissioner (Revenue) or with respective Collectors In 7 out of the 21 
tehsils test checked 132 cases involving recovery of Rs 10 98 lakhs (including 19 cases of 
Rs 0 93 lakh relating to the year 1982 83) were pending recovery for more than five years 
Thus due to lack of proper monitoring mechanism recovery cases remained lingering on 
without tangible action and the higher authonties had no check on such pending cases 

The deaprtment in their written reply explained the position 85 under — 

As per information gathered from the Deputy Commissioners the reasons for 
return of cases inctuded stay orders from Courts wrong addresses of loanees 
and 10 property being in their names 

As against 5820 cases involving Rs 631 26 iakhs outstanding as on 31 3 1997 

recovery In 5393 cases involving Rs 535 89 lakhs stands made (84 89%) 
leaving a balance of 427 cases Involving Rs 95 32 lakhs as per details given 
below 

Name of the Distnct No of cases Amount 

Yamunanagar 326 77 55 230 

Ambala 4 8 000 

Kaithal 87 12 08 000 

Panipat 10 561 366 

Total 427 95 32 596 

Dunng course of oral examination of the departmental representatives the 

Commitiee observed that a number of cases regarding demands पा arrears are lying 
pending since व long The Committee, desired that the recovery process be expedited 

and progress report be sent to the Committee within three months 

[61] 4 2 6 Procedure for receipt and disposal of revenue recovery cases 

The Collector or any other officer to whom powers have been delegated either on 
receipt of a request from the Government departments local bodies boards corporations 
banks and other institutions or on receipt of a revenue recovery certificate from 8 Collector of 
another district after satisfying himself that the revenue or sum has falled due and has not 
been एघाए may order recovery of any sums due 85 arrears of fand revenue from 8 person 

declared as defaulter who either as principal or as surety 15 hable to make the payment 
under any Act for the time being in force 

The Revenue Recovery Cerfiticates (RRCs) are 1ssued and processed by the 
Collector and Tehstldar respectively after recording them into Running Reatster Il required to 

be maintained sub headwise such as Education Ligh/Migh Stamp Industry Sales Tax 
Bodies Corporations Banks etc at district 85 well 85 tehsil levels 

The test check of records of revenue recovery reveated the following deficiencies 
at various levels
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(A) In collectorates 

| Receipt of requisitions 

(a) Absence of prescribed procedure 

There was no well defined procedure for the mamtenance of records relating to 
receipt and recording of the requisitions Requisitions received i five collectorates were 

bemg entered in a register meant for recording miscellaneous papers Institutions like banks 

Haryana Hamjan Kalyan Nigam Haryana Housing Board Municipal Corporations etc used 

to send more than one reguisition under a single covering letter However a single diary 

number was allotted to these requisitions by the department instead of diarising them 

requisitionwise In the remaming three collectorates the requistions were not recorded In 

any register It was noticed that deficencies in diarising m Ambala छापे Kurukshetra led to 

non-accounting of thirteen requisitions worth Rs 5 17 lakhs received in the month of March 

1995 October 1996 and February March and July 1997 

* * * * W o 

| || | Issue of RRCs 

Lack of Control over RRCs sent to other Collectors 

Atest check revealed that the land Revenue Department had 10 control over the 

RRCs sent {o other Collectors and officers of other departments delegated with the powers 

of Assistant Collector 98 RRCs worth Rs 83 52 lakhs were sent by the Collector Ambala to 

other Collectors during the five years from 1892 9310 1996 97 However 48 cases for Rs 

61 79 lakhs were not received back 50 दिए (December 1997) after recovery Similarly the 

fate of 72 RRCs worth Rs 41 34 lakhs 1ssued by the Collector Panipat 10 the designated 

Recovery Officers of other departments was not known to the Coliector as no recovery was 

reported back by the officers concemned However ॥ the remaining 6 collectorates no register 

for recording outward RRCs was maintained due to which recovery thereof could not be 

watched 

(B) Non/delayed accounting of RRCs पा Tehsils 

The codal provisions require iImmediate accountal of Revenue Recovery Certificates 

(RRCs) by tehsils where these are received for nitiating the recovery process The following 

discrepancies in the accountal of RRCs were noticed during test check 

In the records of Faridabad collectorate 387 RRCs for Rs 229 68 lakhs under 

Miscellaneous head (excluding Banks) were shown as Issued (0 Faridabad tehsil during the 

year 1996 97 whereas only 7 RRCs for Rs 24 74 lakhs were found recorded in the records of 

the tehsil resulting in non accounting of 380 cases for Rs 204 94 [akhs 

In Faridabad Ballabhgarh Palwal and Hodal tehsils 234 RRCs for Rs 57 55 lakhs 

were pending without entry In Running Register ॥ In Panipat tehsil 11 RRCs for Rs 349 

lakhs were not accounted for in Running Register ॥ though पा district records these were 

shown 85 issued to the tehsil 

There was a delay ranging from twe months to over a year पा the accountal of 

RRCs पा 106 cases mvolving Rs 173 24 lakhs pertaining to seven tehsils
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The above discrepancies were not pointed out to the tehsis by the respective 
Collectors which attnbuted to lack of internal controls पा the collectorates 

(C) Financial Commussioner (Revenue) 

There was no effective system of monitoring of the cases at Government/Financial 

Commussioner level except compiling the monthly statements of demand recovery and 

balances received from the Collectors However the monthly returns in respect of bank dues 
were not recewed regularly from all the collectorates The yearwise position of demand 

recovery and balances of the state 85 8 whole though called for (November 1997) was not 

supphed (0८006 1998) 

The department पा their wntten reply explained the position as under — 

() In Collectorates Receipt of Requisitions 

(a) Absence of prescribed procedure 

In this para Accountant General Haryana has objected that DC Ambala आएं 

Kurukshetra had not dealt the recovery amounting to Rs 5 17 lacs satisfactorily 
In this connectons it 15 stated that पा these distnicts order for Recovery certificates 
could not be obtained Due to huge number of cases ए banks and Ligh/Migh 
these recovery certificates remained without stamp and for which neither these 

cases could be entered In the register nor these recovery certificates have 

been ordered by the Collector In this regard concemed official has been warmed 
Now on receipt of a recovery certificate as an arrear of Land Revenue its entry 
in the diary Register 1s made at once 

i Issue of Revenue Recovery Certificates 

Lack of Control over RRCs sent to other Collectors 

As reported by DC Ambala out of 98 RRCs involving Rs 71 52 lakhs Rs 4 52 
lakhs in respect of 14 cases have been recovered and 52 cases involving Rs 
27 40 lakhs have been returned back to concerned Departments Thus out of 
98 cases Rs 39 60 lakhs in 32 cases are pending for recovery With regard to 
Panipat District recovery in almost all 72 cases worth Rs 41 34 lakh has been 

made 

(B) Non/delayed accounting of RRCs in Tehsils 

DC Fandabad had sent 387 RRCs to tehsil Fandabad which were not entered 

पा the running register No ॥ All RRCs have now been entered in current register 
Similarly 234 RRCs have also been registered पा running register No Il in 
Faridabad Ballabhgarh Palwal & Hodel Tehsils 

(C) Financtal Commissioner (Revenue) 

Monthly statement on arrear of Land Revenue of Bank dues are received 

regularly at Financial Commissioner level Instruction have been issued to Deputy 
Commussioners for early recovery of bank dues and recover arrears iImmediately 
50 85 to reduce the number of cases
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I Dunng the course of oral examination of the departmental representatives 
the Commuttee observed that deficiencies in dianising in Ambala खाएं Kurukshetra led 
to non-accounting of thirteen requisitions worth Rs 5 17 lakhs 

The Commuitiee, therefore, recommends that a fool proof set procedure be 
adopted int dinng and disposing off the RRCs 

पा After hearing the departmental representatives, the Committee 
recommends that pending case be settied within a penod of three months under 
mtimation fo the Committee 

[62] 427 Retum ए RRCs 

No procedure has been laid down for return of RRCs without effecting recovery but 
as per prevalent practice RRCs are returned when requisitioning authonty withdraws the 
requisition or the defaulter becomes insolvent During test check of records 1t was noticed 
that का majorty of the cases reasons for return of RRCs without recovery were not recorded 
In afew cases as discussed below the reasons for return of RRCs though recorded were 
not valid 

(v) Return of LIGH/MIGH cases 

In Jagadhan tehsii 141 cases for recovery of LIGH/MIGH loans totaling Rs 
17 06 lakhs were returned without action (except Issuing summons once at the 
time of their receipt) after a lapse of one to three years No reason for the return 
was found recorded पा Running Register 

Three RRCs 1ssued prior 10 1992 93 by Collector Ambala for recovery fo LIGH/ 
MIGh dues of Rs 7 30 lakhs from 00 operative housing societies were shown 
as returned (September 1997) without recovery On mnquiry it was stated 
(December 1997) that these RRCs were sent to Sub Divisional Officer {(Cwvi) 
Naraingarh for eviction of the tenants but the files had been mispiaced पा that 
office 

The department n their written reply explained the posttion 85 under — 

In tehsil Jagadhar 141 cases of recovery of Ligh/Migh were returned in which 
eitherioanees had no property of their own or left their houses for other unknown 
places Besides this RRCs were returned without recovery on Issuing stay 
orders by Civil Courts to some defaulters 

IndistrictAmbalain 3RRCs Rs 7 30 lacs was to be recovered In this connection 
eviction of the tenants of coperative housing societies has been done by the 
SDO(C) Naraingarh आएं Rs 0 48 lacs has been recovered leaving balance 
Rs 6 82 1805 

The Committee recommends that the concerned authorites may be directed 
to effect the balance raecovery of Rs 6 82 lakhs within a stipulated penod under 
intimation to the Committee
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EXCISEAND TAXATION 

[63] 1 5 Impact of prohubition on Revenue of the State 

The Govemment of Haryana vide its notification dated 1st June 1996 protubited — 

@ mport or export of any intoxicant into or from the State of Haryana or any part 

thereof 

() transport manufacture sale purchase consumption and possession of any 

intoxicantw e f 1st July 1996 

After remaming in force for 21 months prombitton was lifted with effect from 1 4 1998 

The State Government estimated excise revenue loss of Rs 375 crores for 1996 97 and 

Rs 495 crores for 1997 98 based on an average of 14 per cent annual increase in excise 

revenue from 1991 9210 1995 96 No new taxes were levied by government 10 offset the 1055 

in revenue anticipated due to imposthion of prohibition in the State However efforts were made 

to plug the leakage of revenue by better enforcement intensive checking and by rat onalisation 

of present tax structure The anticipated loss of revenue as compared with enhanced actual 

coflection 15 tabulated below 

Year Anticipated Loss Enhanced Collecticn 
(Rupees in crores) 

1996-97 375 37332 

1997 98 495 10 

Thus it can be seen that dunng the year 1996 97 the anticipated 1055 of revenue 

consequent upon prohibition was overcome by improving the efficiency of revenue administration 
and rationalising ए tax structure पा the State whereas during the year 1997-98 the prohibition 

policy 8010 81055 of revenue of Rs 485 crores 

After going through the reply submitted by the department the Committee desired 
to know 85 to why additional resources mobilization through enhanced rates of taxation 

and rationahzation of tax structure were not planned to meet the revenue 1055 from 
prohibition 

[64] 1 6 Arrears in revenue 

As on 31 March 1998 arrears of revenue under the pnincipal heads of revenue as 
reported by the departments were 85 under 

5 Headsof Total Armears Remarks 
No Revenue arrears more 

than 5 

years old 
(Rupees tn lakhs) 

1 Taxeson 18562 29 4930 34 Qut of Rs 18562 29 lakhs demand for 

Sales Rs 2142 64 lakhs had been certified for recovery 
Trade etc as arrears of land revenue Rs 6618 47 lakhs 

पक
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had been stayed by the Courts and other 
Appellate Authonties Rs 772 31 lakhs were 

held up due to dealers becoming insolvent and 
demands for Rs 734 22 [akhs were proposed 
to be written off Specific action taken to recover 
the remaining amount of Rs 8294 65 lakhs 
though called for has not been intimated 
(October 1998) 

Out of arrears of Rs 1277 12 lakhs demands 
for Rs 26 93 lakhs had been certified for 
recovery Rs 41 08 lakhs had been stayed by 
the Courts Rs 81 58 lakhs were held up due 
to rectification/review applications Rs 05 40 

lakhs were held up due to dealers becoming 
msolvent and demands for Rs 0 61 lakh were 
proposed 10 be wntten off Specific acuon taken 

to recover the remaining amount of Rs 1121 52 
lakhs though called for has not been intimated 

{October 1998) by the department 

Outof Rs 1211 22 lakhsdemand of Rs 181 42 
lakhs was covered under recovery certificate 

recovery of Rs 654 45 lakhs was stayed by 
High Court and other Judicial Authonties 

Rs 48 31 lakhs was proposed to be wntten off 
Action regarding remaining amount of 

Rs 327 04 lakhs was not intimated by the 
department (October 1998) 

Out of Rs 20 48 lakhs recovery of Rs 1 80 
lakhs had been stayed by the Courts and 
Rs 1 14 1akhs were proposed to 06 writen off 
Action taken to recover the remaining amount 

of Rs 17 54 lakhs has not been intmated by 
the department (October 1198) The same 

position was reported in the Report forthe year 
1996-97 

The departmentin their wntten reply explained the position as under — 

Taxes on Sales, Trade etc 

This para 15 based on the information supplied by the department to the Accountant 
General (Audit) Haryana Out of total arrears पा revenue of Rs 18562 29 lacs Rs 
2785 59 lakhs stands recovered upto 31-7-89 leaving a balance of Rs 15776 70 lakhs



164 

The reason wise detaiis of balance arrears are given below — 

{(Amount m lakhs) 

1 Understay 7069 75 

2 UnderLiquidation 1931 63 

3 Inter State arrear 2650 94 

4 Interdistrict arrear ! 197 68 

5 Whnting off 1052 02 

6 Property attached 505 89 

7 Under instalment 34205 

8 Netrecoverable 2026 74 

Total 15776 70 

Taxes on Goods and Passengers 

This para 15 based on the information supplied by the Department to Accountant General 

(Audit) Haryana Out of Rs 1277 12 lakhs Rs 530 25 lakhs stand recovered upto 
31 7 99 leaving a balance 0 Rs 748 87 jakhs The reasonwise break up of balance 
arrears are as under — 

(Amount पा lakhs) 

1 Understay 3573 

2 Wnhng off 037 

3 Inter state arrears 443 

4 Netrecoverable 706 29 

Total 746 87 

STATEEXCISE 

This para Is based on the information supplied by the department to Accountant General 

(Audst) Haryana Out of Rs 1211 22 lakhs Rs 20 03 lakhs have been recovered upto 
31-7-99 leaving a balance of Rs 1191 19 lakhs The reason wise break पाए of balance 

arrears of Rs 1191 19 81015 are as under — 

Under stay 

Witing off 

Under instaiment 

Inter District arrear 

Interstate arrear 

Property attached 
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Net recoverable 

(Amount n iakhs) 

478 29 

438 08 

5380 

11225 

16 22 

55 33 

427 22 

Total 1181 19 
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Taxes on Entertainments (Cinematograph shows) 

This para 5 based on the information supplied by the department to Accountant General 

(Audit) Haryana Out of total arrears of Rs 20 48 lakhs an amount of Rs 1 31 lakhs 

stands recovered upto 31-7 1999 leaving of Rs 19 17 lakhs OutofRs 19 17 lakhs an 

amount of Rs 1 26 fakhs is under process for wnting off leaving a balance of Rs 17 91 

lakhs details of which are as under — 

(Amount in lakhs) 

1 Under stay 16 56 

2 Netrecoverable 135 

Total 17 91 

Dunng the course of oral examination, the Committee was informed that out of 

total recovery of Rs 18562 29 lacs Rs 5641 99 lacs stands recovered upto 31-12-2002 

leaving a balance of Rs 12920 30 [acs the Committee desired that more effective 

steps be taken to recover the balance amount and also adopt some fool proof procedure 

to 8४० accumulation of such huge arrears पा future The steps taken पा this regard 

be intimated to the Committee 

The Committee was also informed that out of Rs 1277 12 lacs under the Taxes 

of Goods and Passengers asum of Rs 750 46 lacs stands recovered leaving a balance 

of Rs 526 66 lacs upto 31 12 2002 and a balance of Rs 1167 52 under the State Excise 

and 17 91 lacs under Taxes on Entertainment The Committee recommends that 

effective steps be taken to recover the balance amount under these heads at the 

earliest under intimation to the committee 

[65] 1 7 Arrears in assessment 

The details of assessment cases of taxes on sales irade etc and passengers and 

goods tax pending at the beginning of the year cases becoming due for assessment during 

the year cases disposed of during the year and the number of cases pending finalisation at 

the end of each year dunng 1993 94 to 1997 98 as furnished by the department are given 

below 

Year Opening Casesdue Total Cases balance  Percent 

Balance for finahsed at the ge of 
assessment dunng closeof Col 5to 

during the the year theyear Col 4 

year 

1 2 3 4 5 6 7 

198394 ST 81040 136358 217398 126973 90425 58 

PGT 200 135 335 262 73 78 
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1 2 3 4 5 6 7 

1994 85 ST 80425 261613 352038 161998 180113 46 

PGT 73 191 264 74 "7 28 

199596 ST 180113 269783 459896 158443 301453 34 

PGT "7 509 626 391 235 62 

1996-97 ST 301453 228407 529860 168535 ~ 360325 32 

PGT 235 1213 1448 691 757 48 

199798 ST 360325 147059 507384 194116 313268 38 

PGT 757 628 1385 688 697 50 

The above table shows that the number of pending cases in respect of Taxes on 5865 
Trade etc at the beginning of 1993 94 was 81040 which went up to 313268 at the end of 

1997-98 registening an increase of 287 per cent while the percentage of finalisation of 
assessment cases which had gone up to 32 per cent dunng 1896 97 mcreased to 38 per cent 

in 1997-98 The department had however taken no effective steps to check the arrears in 

assessment cases 

The department in theirwntten reply explained the position as under — 

This para 15 based on the information supplied by the department for Chapter No 1to 
the Accountant General (Audit) Haryana In the CAG Report for the year 1997 98 

313965 cases (313268 S T +697 PGT) were shown pending for assessment under Sales 
Tax and Passengers and Goods Tax Acts Qut of 313965 cases 259239 cases (258836 
S T +403 PGT) have been disposed off upto 31-7 99 leaving a balance of 
54726(54432S T +294bGD cases Efforts are being made to clear the pendency at the 

earliest 

During the course of oral examination, the Committee was informed that 12492 

cases are still pending as on 10-2-2003 The Commuttee desired that effective steps be 

taken by the department to clear the pending cases at the earhiest and some effective 

meastres be adopted to disposed off assessment cases within reasonable time to 

avoid accurnulation of arrears था future The progress made पा this regard be intimated 

to the Committee within a period of 3 months 

[66] 1 8 Frauds and evasions of taxes/duties 

The detalls of cases of frauds and evasions of taxes and duties pending at the beginning 
of the year number of cases detected by the departmental autharities number of cases in 

which assessments/mvestigations were completed and additional demand {(Including penalties 
etc ) of taxes/duties raised against the dealers during the year and the number of cases 

pending finahsation at the end of March 1998 as supphed (July 1998) by the respective 
depariments are given as under - 

=



" 

167 

5 Name of Cases Cases Number ए cases Amount Number of 

No tax/duty pending detected पा which assess  of cases 

ason 31 dunng mentsfinvestiga Demand pending 

March the trons completed finalisation 

1997 year and additional ason 31 

1997 98 demand inclu- March 1998 
ding penaity - 

1 raised 

(Rupees ॥ lakhs) 

1 Taxeson 174 6373 6396 708 88 151 

Sales Trade 
etc 

2 Passengers 49 2017 2925 90 61 41 

and Goods 
Tax - 

3 Entertain 13 39 33 073 19 

ments Duty 

and Show tax 

The department in therrwntten reply explained the posttion as under — 

Taxes on sales 

Out of 151 cases 134 cases have been disposed off by creating a demand of 

Rs 104 23 lakhs out of which a sum of Rs 88 30 lakhs stands recovered leaving a 

balance of Rs 15 93 lakhs Remaning 17 cases are still under review and concerned 

Deputy Excise and Taxation Commussioners have been directed to dispose off these 

cases early 

Passengers and Goods tax 

All 41 cases have been disposed off by creating a demand of Rs 1 61 lakhs which 

stands recovered 

Entertainment Duty and Show Tax 

Out of 19 cases 14 cases have been disposed off by creating a demand of Rs 2 80 
lakhs which stands recovered Remaining 5 cases are under review 

During the course of oral examination, the Committee was informed that out of 

151 cases 143 cases has been disposed off by creating an additional demand of 

Rs 105 76 lacs, which stands recovered and the remaining 8 cases are still under 

review The Commuttee, therefore, desired that these remaining cases be also settled 

within a period of 3 months under intimation to the Commuttee 

Taxes on Sales Trade etc 

[67] 2 1 Resuits of Audit 

Test check of sales tax assessments refund cases and other connected records of 29
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units conducted dunng the year 1997 98 revealed under assessments of sales tax amounting 

to Rs 5813 29 lakhs ॥ 3 690 cases which broadly fall under the following categaries 

Sl Particulars Number of cases Amount 

No 
(In lakhs of rupees) 

Incorrect computation of turnover 493 662 93 

2 Application of incorrect rate of tax 245 283 42 

3 Interest not charged on non 107 108 13 

payment/delayed payment of tax 

Non/Short levy of penalty 47 76 98 

5 Under assessment under the 30 2419 

Centrai Sales Tax Act 

Otherirregularities 923 810 36 

Jmpact of delay in assessments on 1840 3847 28 

collection of tax 

Total 3690 5813 29 

Dunng the course of the year 1997 98 the department accepted under assessment of 

tax of Rs 107 lakhs involved in 242 cases of which 92 cases involving Rs 33 91 lakhs were 

pointed out duning the year 1997 98 and the rest in earlier years Of these an amount of 

Rs 53 14 lakhs has been recovered पा 168 cases dunng the year 1997-98 of which Rs 37 01 

lakhs recovered in 122 cases related to the earlier years 

A few llustrative cases involving Rs 157 00 lakhs and areview on Delay in assessments 

reassessments and पिला impact on revenue and delay in collection of sales tax demands in 

amrears involving Rs 3847 28 lakhs are mentioned पा the following paragraphs 

The department in their written reply explained the position as under — 

Out of total 3690 cases 1850 cases mvolving an amount of Rs 1966 01 lakhs have 

been reviewed with the following results 

Number of cases Amount pointed out Resuit of review 

by Audrt 

(Rs In lakhs) 

157 40 24 Settled with addtional demand 

474 52024 Settled with out demand 

1219 1405 53 Cases are under review 

1850 1966 01 
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As regards the remaining 18490 cases mnvoiving an amount of Rs 3847 28 lakhs per 
Sr No 7isgiveninsucceedingparas227 228 22 9and2 2 11 respectively 

During the course of oral examination, the Committee was informed that only 
" 552 cases involving था amount of Rs 749 93 lacs are pending for decision The 

Committee desired that these pending cases may also 08 settled at the earliest under 

intimation to the Committee 

[68] 227 Disposal of appeal cases 

Aggrieved with the decision of the assessing authonty-the dealer 15 entitied 10 file an 
appeal before the Appellate Authonty forthe redressal of grievances No पाए imit has however 
been prescribed for finahsation of appeal cases by the Appellate Authonty either in the Act or 

rules framed thereunder 

The position of appeal cases filed and disposed of in respect of all the four Appellate 
Authonties dunng the penod 1995 96 to 1997 9815 detailed below 

Year Opening No of Total No of Balance Percentage 

Balance appeals appeals atthe of cases 
filed disposed  close of disposed 
dunng of dunng the year of to the 
the year the year totalno of 

cases 

1995 96 989 2885 3874 2926 948 75 53 

1996-97 948 3439 4387 3152 1235 71 85 

1997 98 1235 3501 4736 2585 2151 54 58 

The above table shows that the percentage of cases disposed of decreased from year 
to year While the number of appeals field from 1995 96 to 1997 98 increased the number of 

their disposals fell considerably dunng the year 1997-98 as compared to the preceding years 

Dunng the course of audrt of records of two Appellate Authonties (Hisar and Fandabad) 
out of four 1t was noticed (October 1998) that 1212 appeal cases were pending as on 

31 March 1998 The detail of appeal cases received disposed of and i balance forthe years 
1994 9510 1997 9815 as under — 

Year Appellate Number of cases 

Authonty i 

Opening Receved  Total Cases Balance 
Balance Dunng the disposed 

year of 

1994 95 Hisar 307 321 628 469 159 

Fandabad 307 948 1255 960 295 

Total 614 1269 1883 1429 454 



1995 96 Hisar 159 404 563 525 38 

Fandabad 295 1183 1478 949 529 

Total 454 1587 2041 1474 567 

1996 97 Hisar 38 480 498 343 155 

Fandabad 529 1408 1935 1289 646 

Total 567 1866 2433 1632 
=7 1ses 2433 फट हा 

1997 98 Hisar 155 583 738 457 281 

Farndabad 646 799 1445 514 931 

Total 801 1382 2183 971 1212 

1212 cases mvalved disputed amount of tax of Rs 20 63 crores created at the time of 

finalisation of original assessments Non fixing of time शा. for disposal of appeal cases by 

Appeliate Authonty has resulted in delay in realisation of revenue 

The department ता therr wntten reply explained the position as under — 

In this para the audit has pointed out heavy tendency of 1212 appeals with the Jomt 

Excise and Taxation Commussioner (A) Hisarand Fandabad at the end of 1997 88 The 

audit also reported that there has been considerable fall in disposal of appeals duning 

the year 1997 98 as compared to previous years Inthisregard itis pointed out that no 

time hmit for disposal of appeals can be prescribed as the entertainment of appeal 15 

subject to payment of admitted tax and furmshing of surety bond etc These conditions 

are imposed by the Appellate Authonty at the time of entertainment of appeal in view of 

Section 39(6) of H GS T act Fulfiliment of these conditions takes time and प] some 

cases the dealers file appeal before the Tribunal against the intenm order of Jt Excise 

and Taxation Commussioner (A) Till the appeal 15 disposed of by the Tribunal the 

cases remain pending with Jotnt Excise and Taxation Commuissioner Thus litigation1s 

a continuous process and no time ॥ा0 in this regard can be fixed However the disposal 

of appeal by the Jt Excise and Taxation Comrmussioner (A) in the State of Haryana 15 

reviewed every month by the Prohibition Excise and Taxation Commissioner Haryana 

in the monthly meetings and they are asked to disposed of the appeal quickly At 

present there are 21 appeals with Joint Excise and Taxation Commussioner (A) Hisar 

and 16 appeals with Joint Excise and Taxation Commisstoner (6) Fandabad pertaining 

10118 year 1997 98 Inthisway outof 1212 appeals pending upto the year 1 997 98 as 

mentioned in this para there are 37 appeals pending with Joint Excise and Taxation 

Commussioner (A) Hisarand Fandabad for disposal 

Out of 37 pending appeals with Joint Excise and Taxation Commissioner (A) Hisar and 

Fandabad for the year 1997 98 35 appeals have been disposed aff only 2 appeals are still for 

disposal with Joint Excise and Taxation Commissioner (A) Fandabad which are pending 

because the dealer has gone in appeal to the Sales Tax Tnbunal Haryana agatnst interim 

order 

नि
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Dunng the course of oral examination the Committee was informed that out of 

37 pending appeals, 35 ap'peals have been disposed off and only 2 appeals are still 

pending for disposal with Joint Excise and Taxation commussioner (A), Fandabad 

The Committee desired that these appeals be also disposed off at the earliest under 

intimation to the Committee 

[69] 228 Delayin finahsing assessments 

5 per provisions contained पा Haryana General Sales TaxAct 1973 and rules framed 

thereunder the assessing authority 1f satisfied with the returns filed by the dealer shall assess 

the amount of tax due from him 1f not satisfied with the returns filed by the dealer the assessing 

authority shall serve on such dealer a notice in the prescnbed manner requinng him on adate 

and 8 place to attend in person orto produce or cause to be produced any evidence on which 

such dealer may rely The assessing authonty shall assess the amount of tax due from the 

dealer after heanng such evidence as he may produce or required to be produced f a dealer 

fails to comply with the terms of the notice the assessing authonty shall within five years 

after the expiry of such pernod proceed to assess to the best of his judgement the amount of 

tax due from the dealer 

Out of 923 cases test checked In nine sales tax distncts, 1t was noticed (between 

November 1997 and Apn! 1998) thatin 144 cases involving tax demand of Rs 609 06 lakhs 

there was an abnormal delay exceeding 12 to 48 months in the finalisation of assessments as 

tabulated below — 

Assessments taken up No 
of/

f cases Amount 

(Rupees पा lakhs} 

After 12 months but up to 24 months 47 9277 

After 24 months but up to 36 months 43 20175 

After 36 months but up to 48 months 33 93 51 

After 48 months 
21 22103 

——_______________—
____________Total 144 

- a4
 6906 

It was further noticed that in 29 cases pertaining to the assessment year 1688 89 10 

1994 95 involving tax deamnd of Rs 528 42 lakhs (part of 144 cases) the dealers had closed 

down पाला business during the pendency of assessments and demand created could not be 

recovered Some Interesting cases are llustrated below — 

() Assessments of a dealer of Sonipat for the year 1988 89 1989 90 and 1990 91 were 

framed ex parte in December 1993 August 1995 and March 1996 creating additionat demands 

of Rs 4 96 1015 Rs 7 42 lakhs and Rs 16 05 lakhs respectively under both Acts It was 

noticed (March 1998) that assessment proceedings were jnibated for the years 1888 89 

1989 90 and 1990 91 with the issue of first notice to dealeron 1 June 1991 17 November 1994 

and 5 December 1995 respectively Additional demand of Rs 58 78 lakhs and Rs 10 84 lakhs 

were further created on 18 May 1992 and 21 February 1997 पा the provisional assessment
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decided for the penod from April 1991 to December 1991 and regular assessment for the 
period from January 1992 to March 1992 respectively Total demand of Rs 98 05 [akhs could 

not be recovered as the dealer had closed down his business during the pendency of the 

assessments Recovery certificates for Rs 58 78 lakhs and Rs 7 40 lakhs relating to the 

penod from April 1991 to December 1991 and assessment year 1989 80 were issued to the 

Collector Delhi in November 1993 and December 1995 respectively The detail of recovery 
certificates issued n respect of demands of Rs 4 96 lakhs Rs 16 05 lakhs and Rs 10 84 
lakhs for the years 1988 89 1980 91 and 1991 92 (January 1992 to March 1992) was not 

available inthe assessment files for the concemed period A consolidated recovery certificate 
for Rs 98 05 lakhs under both the Acts was however issued to the Collector New Delhi in 

January 1998 Further progress has not been received (October 1998) The abnormal deilay in 
Issuing first statutory notices as well as finalisation of assessments resulted पा non recovery 
of demand of Rs 98 05 lakhs due to closure of business of the dealer 

() Ex parte assessments of two dealers of Fandabad (East) for the year 1990 91 था 
case of one dealer and 1990 91 and 1981 92 पा case of other dealer were finalised in 
February 1995 August 1994 and Apnl 1995 respectively creating additional demands of 

Rs 6 88 lakhs and Rs 6 08 lakhs for both the dealers respectively 

Demand created could not be recovered पा case of one dealer as he had closed down 

his business during the pendency of assessment and the company had gone ॥ा liquidation 

Posttion of recovery was called for (March 1998) but the same has not been intimated 
(October1998) Incase of otherdealer on being pointed out (Apni 1998) the deparment stated 
(Apnl 1998) that out of total demand of Rs 6 08 lakhs amount of Rs 4 08 lakhs could not be 
recovered 85 the company had gone पा iquidation and the claim was lodged (January 1995 
and September 1995) with the official hquidator Ministry of Company Affairs Calcutta Late 
finaiisatton of assessments resulted in non recovery of revenue of Rs 10 96 lakhs 

() Assessments of three dealers one each of Jagadhan Kamal and Sonipat for the 
years 1988 8910 1994 95 were framed (between Apnl 1994 and March 1997) creating additional 
demand of Rs 33 30 lakhs under both the Acts (detail given below) 

Name of distnect Date of 15506 of Assessment year and  Delay In Additional 
first notice date of order finalsation demand 

of case (ih  created 
months) (Rupees In 

lakhs) 

1 2 3 4 5 

Jagadhan 16 October 1992 1988 89/27 12 1895 69 14 35 

15 December 1692 1989 90/27 12 1995 57 050 

Karnal 10 March 1997 1892 93/27 3 1997 48 478 

10 March 1997 1993 94/27 3 1997 36 480 

11 March 1997 1994 95/27 3 1997 24 239 

Sonipat 6 August 1992 1988 89/25 4 1994 ८9 257 

7 March 1994 1989 90/29 9 1994 54 222 

22 February 1994 1992 G3/29 3 1996 36 169 

Total 3330 
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The dealers had already closed down their business and their whereabouts were not 
known It came to notice (December 1997) that the dealer of Jagadhan was doing jeb in a 
pnvate firm on monthly salary of Rs 1500 Warrants of arrest were issued (September 1997) 

but the assessing authority did not execute them on humanitanan grounds Further the dealer 
had no assets to effect recovery 

The delay in assessment resulted into non recovery of revenue of Rs 33 30 lakhs 

(५0 Additional demands of Rs 5 30 lakhs and of Rs 0 66 lakhs were created under the 
Acts for the year 1990 91 to 1992 92 between September 1994 and March 1996 on best 
judgement basts against two dealers of Fandabad (East) (One for 1990 91 to 1992 93 and 

otherfor 1891 92) Of two one dealer had applied (June 1993) for canceliation of his registration 
certificate under both the Acts as he had closed down his business and also sold out plant 
and machinery besides stack of finished/semi finished 00095 His registration certificate was 
cancelled (Apnl 1994) with effect from 31 March 1993 Registration certificate of othet dealer 
was also cancelled (October 1993) with effect from 31 March 1992 It was ascertained by the 
department that the former dealer left for Bihar on closure of his business The recovery certificate 

for Rs 5 30 lakhs were 1551160 (September 1996 and November 1996) to Collector Siwan 
(Bihar) Position of recovery was called for (March 1998) and it was intimated (May 1998) by 
the department that no recovery could be made so far 

पा case of one dealer 1t was noticed (March 1998 and Apnl 1998) that assessment 
proceedings for the years 1990 91 1991 92 and 1992-93 were inthated शा November 1992 

March 1993 and January 1994 respectively and in the case of other dealer the proceedings to 
finahse the assessment forthe year 1991 92 were initiated on 8 July 1994 (though his registration 
certificate was cancelled in October 1993) Neither any recovery was made from the dealers 
nor any recovery certificates was i1ssued था respect of second dealer The delay in imtiating 

assessment proceedings as well as finalisation of cases resuited into non-recovery of revenue 
of Rs 5 96 lakhs 

(v) Ex parfe assessments of a dealer of Fandabad (West) for the years 1992 93 and 
1993 94 were finalised (November 1996 and March 1997) creating additional demand of 
Rs 6 70 lakhs under both the Acts The demand created 0000 not be recovered as the dealer 
had closed down his business dunng the pendency of assessment The recovery 0 १९५ 6 70 

lakhs was declared (February 1997) 25 arrears of land revenue but the details of sending 
recovery certificates to the Collector were not made available to audit Assessment proceedings 

for the year 1993-94 were inihated late था October 1996 Lapse of the department in not 

inttiating assessment proceedings पा time resulted in non realisation of revenue of Rs 6 70 

lakhs 

The department पा therr written reply explained the position 85 under — 

M/s Kanishka Tyres and Tubes Ltd Sonepat, 2 १ 1988-89 to 1990-91 

The amount of Rs 98 05 lakhs forthe assessment years 1988 89 to 1990 91 has not 

been recovered 50 far as the firm stands closed and efforts are being made to recover 

the amount 

M/s S R Udyog, Jagadhri R C No JAG 5610, 8 1 1988 89 and 1989-90 

The firm stands closed and recovery 15 not possible for the present The case is being 
submitied for writing off to the Competent Authonty
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M/s Vinayak Food Land, Indri, RC No KAR 25125,AY 1992-93 to 1994-95 

The additional demand 50 created has been declared 85 arrear of Land Revenue & 

warrant of arrest have already been issued against 00 sureties: e (1) Sh Roshan Lal 
Goyal Prop M/s Goyal बाएं Sons Indn (2) Sh Mukesh Gupta S/o Jai Parkash Prop 

M/s Maha Kali Trader Kamal Efforts are made 10 execute the same Letters have 
already been 1ssued to Tehsildar Kamal Indn and President Municipal Committee 
Karnal to intimate the details of immaovable property of Smt Anjah Gupta Prop ofthe 

firm Further action is in progress 

M/s R P Foundry Village Saveli SonepatR C No SON4628AY 1988 89, 1989 
90 and 1992-93 

The firm stands closed and the owner of the firm 15 residing in Delhi The recovery 

certificate has been sent to Collector Delhi and nothing has been recovered 

M/s Arun Packing Industnes Fandabad (East),R C No 1202311,A Y 1990-91 to 

1992-93 

The firm closed its busimness durning the year 1992 33 A notice in Form St 25 was 
issued In ttme Due to closure of the firm the case was decided ex parte for the year 
1990 91 and 1991 92 on 15-9-1994 and for the year 1992 93 on 26 3 1996 creating 
addtional demand of Rs 5 30 lakhs No recovery has been made 50 far 

M/s Bottle Traders Faridabad (East)R C No 1203865 A Y 1991-92 

The finm उड lying closed since long and whereabouts of the dealer are not known Efforis 
are being made 10 trace the dealer and to recover the amount of Rs 0 66 lakh 

M/s Delhi Sales Corporation, Fandabad (W) R C No 1310487 A Y 1992.93 to 
1993-94 

The firm stands closed and nothing has been recovered for A Y 1992 93 Notices were 
served byway of substituted service and thereaiter the assessment forthe A 'Y 1993 94 
was finalised by Sh Ashok Sharma Assessing Authonty on 21 3 97 creating an 
addimonal demand of Rs 52353/ under HG S T Actand Rs 5275/ under CST Act 
respectively Asum of Rs 13148/ has been recovered from one surety and the second 
surety closed down his business A notice has also been served on him for recovery 
The balance arrears which 15 unrecoverable 5 being recommended for write off to the 
competent authonty 

The Commuittee desired that sincere efforts be made 10 recover the amount 
mvolved पा above cases within a stipulated period The progress made in this regard 
be intimated to the Committee 

[70] 229 Delayn finalisation of remand cases 

An appeal against every onginal order passed under HGST Act 1973 and rules made 
thereunder shall be filed before the Appellate Authonty who may pass such order as it deems 
to 98 just and proper The Appellate Authority can reject or decide the case after expiry of the 
period of notice tssued to authonty agamst whose order the appeal had been made Every 
order passed by the Appellate Authority shall be communicated to the appeliant and the
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authorty against whose order the appeal was preferred No time imit has been laid down 
either in the Act ए in Rules for completing re assessments of remanded cases Instructions 

1ssued by the Excise and Taxation Commuissioner in October 1984 however emphasize decision 
in the remanded cases within the financial year itself in which these are remanded 

Durnng the course of test check of records in nine*™ districts ४ was noticed (between 
November 1877 and February 1998) that out of total 2339 cases (includmg opening balance of 
311 cases 85 on 1 Apnil 1994) remanded by Appellate Authonties dunng the years 1994 9510 
1996 97 479 cases were awalting re assessments (Apri 1998) The delay पा re assessments 
has resulted in blockade of revenue of Rs 870 22 lakhs as tabulated below 

Year Opening Remand cases Total Cases Baiance 
balance recetved dunng decided 

the year 

1 2 3 4 5 6 

1994 95 311 546 857 538 319 

1905 98 319 501 820 414 406 

1996 97 406 981 1387 908 479 

(Rs 870 22 विधा) 

Tne assessment of three dealers of Fandabad (East) forthe year 1991-82 to 1892 93 

and 1994 95 were framed पा March 1996 and Apni 1996 creating additional demand of 
Rs 93 97 lakhs (Rs 2 34 lakhs 88 85 18815 and 2 78 lakhs respectively) Inthe case of orie 

deater additionai demand was reduced (July 1996) from Rs 88 85 lakhs 0 Rs 48 98 18015 
in rectification On appeal दा the three cases were remanded by appellate authonty पा 
November 1996 with the directions (0 assessing authonty to decide the first two cases wathin 
two moniths and third one within one month It was however noticed (March-Apnl 1998) that 

the remand cases were not decided though a penod of over 14 months had elapsed The delay 
in decision ए remand cases resuited in non recovery of Rs 54 10 lakhs created at the time of 

angnal assessments 

The department n theirwnitten reply explained the position as under — 

Out of 479 remand cases 372 cases have been decided leaving a balance of 107 

cases All the assessing authonties have been directed to decide the balance remand 
cases on prionty basis 

(1) M/s Rahul Associates, Ballabgarh, Fandabad (E) RC No 1206772 AY 
1991-92 

The remand case 1s still pending for decision The Deputy Excise and Taxation 
Commussioner has been directed to get it decided immediately 

(n} Mis Victor Cable Industries, Fandabad (E)R C No 1202304, AY 1992 93 

The remand case 15 still pending 85 the firm stands closed The Deputy Excise and 
Taxation Commissioner has been directed {o get it decided early 

Gurgaon Panipat Jagadhan Kaithal Kamnal Hisar Sonepat Fandabad (East) and Fandabad 

(West)
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During the course or oral exammation, the Committee was informed that out of 
479 remand cases, 438 cases have been decided leaving a balance of 41 cases which 
are under process The Committee desired that assessing authorty may be directed 
to finahze these cases within a penod of three months under intimation to the 
Commitiee 

(1} M/s Rahul Assoctates, Ballabgarh (Fandabad) 

() M/s Victor cabie Industnies, Fandabad 

The Committee recommends that Joint ETC(A)D E T C, Fandabad may be 
directed to decide the cases within three months under intimation to the Committee 

[71] 2 2 10 Collection of sales tax demands व arrear 

The arrear of sales tax demands showing various stages of action as on 31 March 1997 

was as under 

Sr Stage Amount 
No (in lakhs of rupees) 

1 2 3 

1 Arrear of land revenue 2587 86 

2 Stay by Court 8506 42 

3 Liquidation 687 68 

4  \Wnten off 754 68 

5 Underrecovery 3077 83 

Total 15614 47 

Out of total amrear of Rs 15614 47 lakhs arrears of Rs 4317 56 lakhs were for more 

than five years old 

Two interesting cases of sales tax demands पा arrear are iliustrated below 

() Assessment of a dealer of Fandabad (West) for the year 1992 93 was framed 
(January 1996) ex parte creating additional demand of Rs 1 21 crores under both the Acts 
पर 0 06 crore under Haryana General Sales Tax Actand Rs 1 15 crore under Central Sales 
Tax Act) A demand of Rs 2 51 lakhs was also created (May 1996) on the basis of audit 
objection raised in May 1986 The dealer had closed his business पा the year 1993 94 durnng 
the pendency of the assessment On being pointed out (Apnl 1998) the assessing authonty 
stated (Apnl 1998) that no recovery had been made 85 the case was pending before Board for 
Industnal and Financial Reconstruction (BIFR) for recovery Areminder 10 intumate the latest 

position in the case was issued पा September 1997 Further progress has not been received 
(Apnl 1998) Late finalisation of the case by 32 months between May 1993 to December 1995 
resulted in non collection of Rs 1 24 crores 

() On receipt of information from various quarters the assessing authonity held that a 
dealer of Fandabad (East) was indufging in Uchanti sales (unaccounted) in connivance with



177 

the local transporters Consequent upon raiding of one tra nsport company and examination of 
some documents impounded therefrom as well as cross-examination of the account books of 
the dealer the assessing authonty finally held that the dealer had conducted Uchant Sales of 
Rs 4 32 crores ॥ the course of inter State trade or commerce An additional demand of 
Rs 140 crores was accordingly created (August 1994) by making re assessment under 
Sections 31 of HGST Act 1973 and 9 (2 of CSTAct 19568 Aggneved with the decision ए the 
assessing authonty the dealer went in appeal before the Appellate Authonty for stay of recovery 
and entertainment of appeal without payment ए tax The Appeliate Authonty did not enertam 
the appeal without payment of tax and the dealerwas directed (January 1995) to deposit the 
entire sum by 31 January 1995 It was noticed {Apn! 1988) that no recovery was made The 
department was asked 10 intimate the fatest position of the case which was not intimated 
Non recovery of addibionat demand despite lapse of over 38 months from the orders of the 
Appellate Authonity resulted in delay पा collection of demand of Rs 4 40 crores 

The department था their written reply explained the position as under — 

M/s Toshiba Industries (India), Faridabad (E) R C No 120285AY 1988-39 

The dealer instead of depositing the addtional demand of Rs 1 40 crore has gonein 
appeal before the Member sales tax tnbunal Haryana against the order dated 5 11 98 
of Joint Excise and Taxation Commussioner (A) which s still pending 

The Committee recommends that Joint ETC(A) Farrdabad may be directed to 
decide the cace at the earliest under Intimation to the Committee 

{72] 22 11 Recovery certificate cases 

Section 34 of Haryana General Sales Tax Act 1973 provides that the amount of 
any tax interest and penalty levied under the Act which remams unpard after the due 
date shall be recoverabie as arrears of land revenue Against 144 recovery certificates issued 
up to 1996-97 (including 126 cases for Rs 3 52 crores outstanding as on 1 April 1994) for 
Rs 4 33 crores in six distncts an amount ए Rs 3 86 crores in 120 cases remamed unrecovered 
{March 1997) as detailed below 

Year  Openngbalance Recovery  Gasesdecded  Casesmendme Opening balance  Recovery Cases decided Cases pending 
certificates during the year atthe end of 
issued during the year 
the year 

Number Amount Number Amount Number Amount Number Amount 
of oftax (पा of oftax(In of oftax (in of oftax (In 
cases lakhsof cases Jakhsof cases lakhsof cases Jakhs of 

rupees) rupees) rupees) rupees) 

1 2 3 4 5 6 7 8 ] 

1994-95 126 351 62 5 3403 12 43 86 19 34179 

1995 96 119 34179 7 1538 7 305 19 35412 
1996-97 119 35412 6 3234 5 0 82 120 385 64 

Total फिर 18 8175 24 4773 
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The above table indicates that pace of recovery was very slow which shows non pursuance 
of cases effectively with the concemed Collectors 

The above points were reported to Government in may 1998 their reply has not been 
received (October 1998) 

The department पा their wniten reply explained the position as under — 

Out of arrear of Rs 385 64 fakhs Rs 11 69 lakhs has beenrecovered leaving a balance 

of Rs 373 95lakhs Efforts are being made to recoverthe balance amount 

Duning the course of oral examination the Commisttee was imformed that out of 

total arrears of Rs 335 64 lacs Rs 15 19 lacs have been recovered leaving a balance 

of Rs 370 45 lacs The Committee, therefore recommends that strenuous efforts be 

made fo recover the balance amount at the earliest under inttmation to the Committee 

[73] 2 6 Incorrect levy of concessional rate of fax 

As per Government notification issued In January 1972 under the Central 58165 Tax 

Act 1956 tax on inter State sales of oils produced from sarson tona til and taramura but not 
in hydrogenated form 15 leviable at the concessional rate of one per cent when these sales are 

supported by vald declarations tn Form C However concessional rate of one per cenf1s not 
admissible पा respect of inter State sales of sunflower oil and ol produced from mustard ol 
cakes (1 e oll cakes of sarsen tona tl and taramira) and these are taxable at the rate of four 
par cent against Form C It has also been held* (Apnl 1993) by the Hon ble High Court of 
Pumab and Haryana that ol cake 15 a raw matenal used for producing a different kind of oil 
which 15 used for different purposes than the oif produced straight from sarson Besides penalty 

tor non/short payment of tax due alongwith the returns the dealei 1s iable te pay interest at 
the rate of one per cent for the first month and at the rate of one and a half per cent per 
month thereafter 50 long as the default continues 

(a)(1) Durnng the पता of records of Excise and Taxation Officer Ambala City it was 

noticed (February 1997) that a aealer extracted 015 from sarson seeds 85 well as from sarson 
oll cakes and made inter State sales of those एड valued at Rs 412 80 lakhs duning the years 

1992 93 and 1993 94 The sales included sale of 0॥ produced from mustard oif cakes valued at 
Rs 165 35 lakhs While finalising {December 1995 and January 1996) assessments the 
assessing authority erroneously levied tax atthe rate ए one per cenf instead of at the correct 

rate of four per cent This resulted पा. short assessment oftax of Rs 4 96 lakhs 

On this being pointed out (February 1997) the assessing authonty stated that the 
cases were referred for taking 500 motu action to revisional authonty who created (July 1997) 

an addtional demand of Rs 4 96 lakhs and the recovery was being made प्रा monthly instalments 
of Rs 20 000 each 

(a)() Dunng the audit of records of Deputy Excise and Taxation Commissioner Rewar 

it was noticed (April 1997) that a dealer of Rewan extracted o1l from mustard oil cakes and 
made inter-State sales of that oil valued था Rs 89 29 lakhs dunng the year 1993 94 While 
finalising (October 1995) assessment for the year 1993 94 the assessing authonty erroneously 
levied tax at the rate of one per cent instead of at the correct rate of four per cent This 
resulted in short assessment of tax Rs 2 68 lakhs 

M/s Chattar Chemicals Limited Karnal Vs State of Haryana STC 1994 Vol 93
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On this being pointed out (Apnl 1997) the department intimated (June 1998) that an 
additional demand of Rs 2 68 lakhs has been created 11 January 1998 Further report on 
recovery has not been received (October 1998) 

The cases were reported to Govemment in May 1997 their replies have not been receved 
{October 1998) 

(b) Duning the audit of records of Deputy Excise and Taxation Commussioner Karnal it 
was noticed (July 1997) that a dealer of Karnal extracted छा from sunflower seeds and made 

inter State sale thereof valued थी Rs 102 lakhs dunng the years 1991-92 and 1992 93 While 
finalising (September 1996 and November 1996) assessments for the years 1991 92 and 
1992-93 the assessing authonty erroneously levied tax at the rate of one per cent instead of 
at the correct rate of four percenf This resulted पा short assessment of tax of Rs 3 06 lakhs 
besides interest of Rs 2 11 lakhs 

On this being painted out (July 1997) the department intimated (May 1998) that case 
has been sent to revisional authonty for taking suo motu action notice Further report on action 
1aken has not been received (0006 1995) 

The case was reported to Government in September 1997 their replies have not been 
received (October 1998) 

() underthe Central Sales Tax Act 1956 tax on inter-State sales of declared goods 
shall be calculated at twice the rate applicable 10 the sale or purchase of such goods inside 
the state and पा the case of goods other than declared goods tax shall be calculated at the 
rate of ten per cenf or at the rate applicable to the sale or purchase of such goods inside the 
state whichever 15 higher when such sales are not supported by Form C 

Dunng the audrt of records of Deputy Excise and Taxation Commussioners Sonipat 

Rewan Jind Hisar Sirsa and Excise and Taxation Officer Fatehabad it was noticed fJuly 
1994 to February 1998) that seven dealers made inter-State sales of goods valued at 
Rs 554 87 lakhs without Form C dunng the years 1991-92 10 1995 96 While finahsing 
assessments (April 1993 to March 1997) the assessing authorties levied tax on these sales 
atthe lower rates instead of correct rates This resufied in short levy of tax of Rs 7 30 lakhs 
as detalled below — 

Sr Name of Penod/ Name of Value Tax Incorrect Tax Remarks 
No Office month of  commo of levi rate of tax short 

assess dity goods able levied levied 

ment 

1 2 3 4 5 6 7 8 9 

1 DETC 1992 Mustard 1367 10% 1% 123  The depariment created 
Sonipat 93/ ol {July 1997) an additional 

June demand of Rs 1 96 
1995 lakhs including interest 

and penalty and 

recovered (September 
1998) the whole 
amotnt
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1 2 3 4 5 6 7 8 9 

2 DETC 1991 शा 316 83 11% 10% 317  The department created 
Rewari 92/ Condi (February 1998) an 

February tioners additional demand of 
1995 Rs 317 lakhs Report 

on recovery has not 
been receved (October 
1995) 

3 DETC 1991 5४४ 8 48 114 10% 081  The department created 
Jind g2/ Pipes (January 19396) था 

Apnl Santtary additional demand of 
1993 goods Rs 081 lakh report on 

recovery has not been 
received (October 
1998) 

4 DETC 1995 Sarson 2182 8% 4% 087  The department created 
Hissar 96/ p (January 1998) an 

August additional demard of 
1996 Rs 087 lakh Report on 

recovery has not been 

received (October 
1998) 

5 DETC 1994 Gram 38 49 2% 1% 038 #० reply from tre 
Sirsa 95/ Dal department/assessing 

January authonity has been 
1997 received (October 
1995 1998) 
96/ Gram 7192 2% 10% 072 
March Dal 
1997 

6 ETO 1993 Gram 11 60 2% 1% 012  The assessing authonty 
Fatehabad 94/ Dat stated (July 1998) that 

September the case was being 
1985 sent to revisional 

authonty Further report 

on achion taken has not 
been received (October 
1998) 

Total 664 87 7 30 

The cases were reported to Govemment between September 1994 and April 1998 पाए 
rephies have not been received {October 1998) 

The department पा their wntten reply explained the position as under — 

M/s India Ceroils Ltd , Unit No ना, Rewarn AY 1993-94 

In view of the audit objections the onginal order dated 9 10 1995 was revised 
by the Rewvistonal Authonty Rewarl vide order dated 28 1-1998 and demand of 
Rs 4 86 339/ was created This additional demand also includes additional demands 
of Rs 2 67 869/ on account of levy of tax @ 3% (Difference 4%(-) 1% already assessed) 
onlS S of oil extracted from mustard o1l cakes
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The amount of additronal demand could not be recovered as the company s*ands closed 
and whereabouts of 15 directors are not known 

' 

2 Mis Utility Engineer india Ltd , Dharuhera (Pewar JAY 1991-92 

1१ view of audit objection assessment order dated 28 2-1997 has been rectified vide 
order dawed 18 2 1998 rreaung an addiuonal demand of Rs 3 16 885/ 

wifs india Cerons Lid , Unit No ॥ Rewarl 

Afier neaning चाह .epartmental representatives, the Comrvtee recommend 
that efforts be made to trace the Directors of the firm and recovery be made under 
intimat on to the Com—r*tee 

छाई Ltiiity Engineer india Lid Dharuhera, Rewan 

Burnng the course of oral examination, the Committee was informed that the 
companies are under liquidation and the claim has been lodged with the official 
liqudator, Delhi The Committee, therefore, desired that further action be taken as 
per the decision of ligu dator .nder tnt mation to the Committee 

[74] 29 Incorrect deduction allowed agaimst r चाप declaration forms 

Under the Haryana General Sales TaxAct 1973 a registered dealer may deduct from 
his gross tumover sale value of goods sold to registered dealers after furmishing the prescnbed 
declaratton forms (ST 15) Further underthe provisions एव the Act the assessing authonty is 
required 10 examine the genuineness or otherwise ए any such sale or declaration before 
allowing deduction Lost or stolen declaration forms are declared invahd by the concerned 
district office and the fact circulated to all the assessing authorrties in the State 10 prevent 
deductions aganst such ivalid declaiation forms being allowed The departmem had 8150 
1ssued (December 1991) instructions for checking of invalid declaration forms white framing 
assessments Further besides penalty for non/short payment ए tax due alongwith the returns 
the dealer 1s hable 10 pay interest at the rate of one per cent per month for the first month and 
at one and a halt ber cent per month thereatter so long as the default continues 

() Dunng the audit of records of Deputy Excise and Taxation Commissiorers Sirsa 
Kamal and of Excise and Taxation Officer Tohara it was ncticed (March 1995 June 1997 and 
July 1997) that five dealers (three of 5058 and one each of Karnal and Tohana) were allowed 
(between February 1995 and March 1997) deductions of Rs 259 52 lakhs on account of sales 
made to registered dealers against declaration Forms (ST-15 and ST 14) duning the years 
1989 90 (० 1994 95 However it was found that declaration forns involving sales valued थी. 
Rs 115 30 lakhs were those which had ether been stolen/lost fron the office stores of Deputy 
Excise and Taxauon Commuissioners Farndabad (East) and Bhiwam and had been declared 
(January 1991 and Februarv 1993) invalid by district offices or submitied by bogus dealers 
The deduction aliowed against those declaration forms was not in order Incorrect deduction 
allowed resulted in under assessment of tax of Rs 5 92 lakhs
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On this being poinced out (March 1995 and July 1997) add.tional demand of Rs 1 77 

lakhs (including demand of Rs 46197 for 1995 96) was created (June 1986 and August 1996) 

In respect ए a aeaier of Tohana and cases of two dealers of Snsa were referred (Decemper 

1997) to revisional authonty for taking suo motu action In respect of the dealer of Karnal 1t 

was stated (June 1997) that case was being referred to revisional authonty fortaking suo mofu 

achion As regaras reply in respect of remaining one dealer of Sirsa the assessing authoriy 

numnated (Fepruarv 1997) that neiner the dec'aiafior forms sutmitted by he purchasers 

were declared stolen by any of the offices nor those were bogus and thus deduction allowed 

was valid and genume The -eply of the assaessing authonty v as not *e~able 85 the firms who 

subm tted the declaration forms to the assessee were declared bogus and their registration 

certrficates stood canceled by the departmen 

() Dunng the घटा of records of Deputv Excise and Taxation Commissioners Gurgaon 

and Kamal [was noucea (January 10 July 1996) पा tour aeaiers (ramai 3 Gurgao™ ) were 

allowed (between February 1995 and March 1996) deauctions of Rs 120 65 lakhs during the 

vears 1992-93 to 1994 95 on account of sale of goods made to registered dealers against 

declaration forms (ST 15) However it was found that declaration forms involving 58165 vaiued 

at Rs 17 90 lakhs were those which had been declared (January 1991 and February 1993) 

invaid by assessing authorities Fanidabad (East) and Bwani in the case of Fandabad (East) 

FIR was also lodged with the Police besides circulating details of declaration forms to all the 

assessing authonties mn the State Altowing deductions against nvand declaration forms resulted 

in under assessment of tax o1 Rs 1 79 lakhs besides interest or Rs 0 38 lakn ana penahy 

On this being pointed out (June 1996 and Ju'y 1996) the department admitted the 

objection and created (October 1996 and Novemnber 1996) additional demand of Rs 1 14 lakhs 

including interest and penalty पा thiee cases of Kamal out of which an amount of Rs 0 46 lakh 

was recovered (between October 1996 and March 1997) in two cases In the thid case 

monthly nstalments of Rs 6000 were aliowed (February 1997) by revisional auhory and 

amounit of Rs 36 685 (out of Rs 66 685) had been recovered upto June 1997 Further report on 

recgvery of the balance amount has not been received (October 1298) ॥ the case of dealer of 

Gurgaon the assessing authonty rererred (May 1996) the case 10 the revisional authonty for 

taving suo motu action who created (October 1997) addittonal demand of Rs 1 04 lakhs 

Interest and penaly was however not levied for which reference was made (Decernber 1997) 

and the department created (March 1998) an additional demand of Rs 0 87 lakh Report on 

recovery has not been received {October 1998) 

The cases were reported to Government between March 1996 ana November 1997 

their replies have गाए been received (October 1999) 

The department in theirwritten reply explained the position as under — 

1 M/s Malhotra Wire Netting and Allied Inds , Karnal, A Y 1993-94 to 1994-95 

हा view of the audst objection the cases were reassessed creating an addtional demand 

of Rs 66 685/ which stands recovered However the order has been set aside गा 

appeal by Jont Excise and Taxation Commissioner (A) Ambala #प order dated 

30 3-1998 on the ground that the case cannou be re opened u/s 31 of the HGST Acu 

1973 Now the case has been taken up in suo motu by Rewisional Authonty under 

Section 40 which 15 pending
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Dunng the course of oral examnation, the Committee was informed that the 
dealer has filed an appeal alongwrth stay application berore पार Tribunal and the 
matter 15 pending ~ th Tnounal वार present The Somm Hee, there“ove, desifed *hat 
further acfton be taken ता the instaiit case as per the decision of the Tnibuna!l 

i 

[75] 2 10 Inadrmuss ble deduction from turnover 

As per Government notifications issued in December 1987 Apnl 1989 and November 
1992 under the Haryana General Sales TaxAct 1973 tax on petroleum products componens 
made whether wholly or pnncipally of iron and steel when sold to a manufacturer for use पा the 
rmanufacture of goods and consumer plastic goods 1s leviable at पाए first stage of 588 in the 
State with effect from 1 January 1988 7 April 1989 and 27 November 1992 respectively 

The Commeraai Taxadon Commissioner Haryana clarned (anuary 1893 ana Fe. uary 

1998) that plastic containers are covered under consumer plastic goods Furtner Sales Tax 
Tnbunal Haryana पा a case of Fandabad clanfied (Apnl 1997) that petroteum product remains 

petroleum product even after its use Thus black 0 which 15 petroleum product 1s taxable at 
the first stage of sale The deduction frem turnover on account of saie of such goods to 

registered dealer s against declarations था Form ST 151s not admussible Besides penalty for 
nen/shon payment 0 1ax due alongwith the retums (he dealer 15 hable to pay inerest at the 
rate of one per cent per month for the first monh and 8. one and a half per cent per month 
thereafter so long as the default continues 

() Duning the audt of records of the Deputy Excise and Taxation Commissioners 
Kamal and Faridabad (East} it was noticed (between June 1297 and December 1997) that 
four dealers (two each of Kamal and Fandabad) were allowed (between May 1296 ard March 
1997) deduction of Rs 22 24 |akhs during the years 1993 9410 1995 96 on account of sale of 
goods made o registered dealers agamst declaration forms (ST 151 Out of Ps 22 24 lakhs 

deduction of Rs 21 47 lakhs related to sale of used ol (ba'ck ता) and components made of 
iron and steei sold to manufacturer for use i the manufactunng of goods which were not 

admissible as used all remained petroleum product even after Its use and was taxable at the 
first stage of sale Incorrect deduction resulted in under assessment of Rs 2 01 lakhs 

On this being pointed out (bet4een June and December 1997) the assessing authorty 
Fandabad stated (July 1998) that the case have been sent for taking suo motu action In the 
case of one dealer of Kamal the assessing authority intimated (August 1997) tnat tne tem or 

waste used ol has not been aefined in the list of goods 1eviable 10 tax at the first stage of sale 
in the State The reply of the assessing authonty 15 not tenable था view of Tribunal decision 

dated 17 Apni 1997 The case ए another dealer of Kamal was referred (September 1997) to 
revisional authonty for taking suo motu action Further report on action taken has not been 

received (June 1998) The reply in respect of rema ning one dealer of Fandabad has not been 
received (Cctober 1998) 

(i) Dunng the audit of records of Deputy Excise and Taxation Commuissioners Gurgaon 
and Yamunanagar it was noticed (December 1997 and January 1998) that in the cases of two 
dealers (one each of Gurgaon and Yamunanagar) the assessing authonties while finalising
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(Januay 1997 and March 1997) assessments for the years 1992 93 to 1994-95 allowed deduction 
of Rs 15 24 lakhs हा respect of sales made from 27 November 1992 onwards) from the gross 
turnovers on account 0. sale o1 plasdc contanners 1o registered cealets against dec'arations in 

Form 8T-15 The inadmussible deduction resufied in short assessmen of tax of Rs 1 3+.1axhs 
besides interest of Rs 0 64 lakh 

On this being poined out (Decembei 1997 and January 1998) the department replied 

(December 1997) पा the case of Gurgaon dealer tnat aeduction on account or sales made to 
registerea dealers was nghtly allowed but चाह reply was not tenable ॥ view of clanfication 

given by Commercial Taxation Commissioner As inttmated (June 1998) the case of 

Yamunanagar dealer has peen sent (May 1998) to Revisional Auhortty for taking suo motu 
action 

The cases were reported to Govermment between September 1997 ana February 1998 

पहला rephies have not been recesved (October 1998) 

The department in वहा written reply explained the position 85 under — 

2 M/s Polyware Ind Area, Yamunanagar, AY 1992-93 and 1993 94 

In view of audit objection case was sent to Revisicnal Authority लि taking suo motu 

action u/s 40 of the HGST Act 1873 The Revisional Authortty remanded the case back 
0 the Assessing Authority who wide order dated 7-10 99 created an eddiional demand 

orRs 17 851 forthe vear 1992 93 आप Rs 75 361/ forthe yea, 1993 94 Therecovery 
nroceedings are underway - 

The Committee recommends that the intimation be sentto the Committee after 

effecting full recovery from the firm 

[76] 2 11 Short levy of tax on sales to Non government bodies 

unaer e maryana General Sdies Tax ~u 1373 sawes w Govemimsii depaitmen's are 

taxable at the concessional rate cf छिपा per cent when such sales are supperted by vald 
deciaiavons in Form STD | furmished by the authonsed officers ofthe Govermnment departments 
The concession 15 not aamissiple ॥ respect of sales made to auonomous bodies or other 

non Government institutiors Tnese are liabfe to pay tax at the हि... rate Further दि short 
payment ण 1ax aiongwith the returns besides penalty he dealer s also liable to pay interest 

at one per cent per month for the first month and at one and a half per cent per month 
nherearner so iong as tne aerault continues 

(i) Dunng the audn of records of Deputy Excise and Taxadon Commissioner Panchkula 

it was noticed (January 1997) that a dealer constructed residential houses for Haryana Police 
Housing Corporation dunng the year 1993 94 and used therein building matenal valued at 
Rs 58 37 lakhs The assessing authonty while finalising (March 1996) assessment for the 
year 1993 94 levied tax at he concesstonat rate ए four per ceni pius surcnarge instead of at 

the correct rate of eight per cent plus surcharge though Haryana Police Housing Corporaton 

15 not 8 Government department This resulted in under assessmem of tax of Rs 2 57 lakhs 

besides interest and penalty 

On this being pointed out (January 1997) the department accepted the observations 

and referred (October 1997) the case to the Revisional Authonty for taking 5घ0 motu action 
Further report on action taken has not been received (October 1998)
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() Dunng the audt of recoids of Deputy Excise and Taxadon Commissioner Panchhula 
it was notrced (January 1997) that a dealer made sales of Karyana goods valued वां Rs 1 45 
lakhs and Rs 9 40 lakhs dunng the years 1993-94 ana 1994 95 to Officer Commanaing Army 
Wives Welfare Association Chandimandir (Panchkula) The assessing authonty while finalising 

(January 1998) assessments forthe years 1993 94 and 1994-95 levied tax atthe concessional 
rate of four per cent plus surcharge agamnst the production of declaration forms instead of at 

the correct rate of eight 087 cent plus surcharge as the Army Wives Weifare Associauon is not 
a Government department The mistake resulted in under assessment of tax of Rs 47 733 

bes des interes. and penalty 

On this peing pointed out (January 1997) the departrent adrmitted the objection ard 
referred the case (October 1997) to the Revisional Authonty for taking suo motu action Further 

1epoit on achan taken has 10, been received (Ociobe, 1998) 

The cases were reporied to Government in June 1897 theu replies have not been 
received (October 1998) 

M/s A K Gupta Contractor (P) Ltd , Panchkula, AY 1993 34 

In view of audit objection the case was sent to Revisional Authonty taken in suo motu 
action who vide order dated 13-1 92 remanded the case to Assessing Authonty for de- 

novo assessment The proceedings of remand case are in progress 

The Comrmttee destred that infimation be sen* to the Comr-n‘*ee after effecting 

the recovery from the concerned fum 

[77] 2 14 Excess refund due to incorrect exemption from payment of tax 

Under haryana General Sales Tax Rules 1975 a registered dealer may reduce the 
amount of tax paid under the Haryana General Sales TaxAct 1973 वा पार first stage ot sale 
of goods purchased by him from the amount of tax payable by him on such 00005 or goods 

manufactured or processea tnerefrom when sold within stawe or in tne course of inter State 

{rade or commerce orin the course of export outside india Further the full amount ए tax paid 
at «he first stage 1f the 5816 15 exempt from tax shall be refundable to the dealer 

Dunng the audst ot recerds of Deputy Excise and Taxation Commusstoner Panchkula i 

was noticed (January 1997) that वे dsaler who was gianted exemgption from payment of taa on 

goods manuractured from tax paid wheat made purchases of 13850 MT wheat from Food 
Corporation of India for atotal value of Rs 549 85 lakhs dunng the year 1894 95 The procurement 

pnce of wheat fixed by Govemmaent of India durnng the year 1994-95 was Rs 3500 per MT Thus 

the first purchase value of wheat on\/hich ax was paid by Food Corpora: on of India worxed 
outto Rs 484 75 lakhs While finalising (May 1995) (he assessmen the assessing authonty 
forthe purpose of allowing refund on account of tax paid on wheat detenmined the first purchase 
value at Rs 549 84 lakhs instead of \he comrect value माँ Rs 484 75 lakhs The mistake resulted 
tn excess rerund of Rs 2 60 lakhs 

On the mistake being pointed out (January 1997) the assessing authonty referred 
(October 1997) the case 10 Rewvisional Authorty for taking suo motu action Further report on 
action taken has not been recerved (October 1398)
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The case was reported to Government in June 1997 their reply has not been received 

{Octcber 1998) 

Thedepa~ment m*herr ~+er repl, expla nedthe posmion था unaer — 

M/s Rattan Fleur Mills (P) Ltd , Panchkula, A Y 94 95 

पा view of audit objection the case was sent 10 Revisional Authontv for taking 

suo-moto actior who v de order dated 24 12 99 createa आग aaditional demand of 

Rs 2 58 790/ Recovery proceedmg is In progress 

Dunng the course of oral examination, the Commrttee was informed that the 

mnswant case 15 pending with the Tnbunai Tne Commiiee tierefore, aes ea that 

final deciston taken था the case be intimated 10 the Committee 

8 2 16 unuer assess re if Jue fo e >ess ehae 

Under the Haryana General Sales TaxAct 1973 tax on 5816 of nce 1s leviable at the 

point of first 5818 1n the State and on purchase of paddy था. पीह point of last purchase 0 the 

State Sales taxlevied on nce 15 however reduced by the amount of purchase tax paid पा the 

State on paddy out of which such 108 has been husked Further besides penalty the dealer 

15 liable to pay interest on the amount of tax due at one per cent per month for the first month 

and at one and a half per ceni per month (hereafter 50 long as the defauh continues 

(a) Dunng the audit of records of the Deputy Exc se and Taxat on Comm ssioner 

Par pat it + as rouced (March 1997) tnat a dealer of village Jatal (Panipat) purchased 10425 23 

quintals of paddy vaiued 8. Rs 40 29 lakhs from ouiside the State of Haryana and 2404 72 

quintals valued at Rs 8 95 lakhs from within the Stawe dunng he year 1583 84 The entire 

quantiy of paduy was milled Whae finansing {(march 1996, the assessmen for (he year 

1993-94. the assessing authority erroneously allowed tax rebate on paddy valued atRs 41 51 

(वध १६ ingteart 0 on caddy valued & Rs 8 95 a=hs Therigtake esul ed in gvcess reba e on 

Rs 32 56 lakhs involving wax of Rs 1 30 laxhs besides ineres. and penaity 

On this being pointed out (march 1997) the department admitted the objection and 
intimated (August 1997) घाव the case has been referred to (he Revisional audonty fortaking 

suo motu action who remanded (January 1998)to the assessing authonty for framing the 
assessment वा &आ Further report on action taken has not neen receivea (Ociober 1998) 

The case was reported to Govemimendn march 1888 heir repiy has no. been ieceived 

(October 1998) 

(b) During the audit of records of Deputy Excise and Taxation Commussioner Hissar it 

was noticed (Julv 1997) that a dealer of Hisar made inter-State sale of wheat valued at Rs 

135 18 lakhs during the year 1995 96 The assessing authonty white finalising (November 

1996) the assessment worked out the rebate on total sale value ot /heat instead of aciLal 
purchase value of Rs 108 lakhs The mistake resulted in under assessment of taxof Rs 1 07 

lakhs (0४8 assessment of rebate) 

On this being pointed out (July 1997) the case was reterred 10 revisional authonty for 

taking suo motu action who created (November 1997) additional demand of Rs 1 07 lakhs 

Report on recovery has not been received (October 1998)
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The case was reported 10 Government in November 1997 their reply has not been 

received (October 1998) 

Thedeparment हा therrwnuen 1609 exoiained the position 85 under — 

M/s Jai Bajrang Rice and General Mills village Jatal (Pampat), A Y 1993-34 

The remand case has been decided by the Assessing Authonty vide order dated 

31 8-98 and addwional demands 3f Rs 1 43 667/ and Rs 16 109/- under the HCS™ 

and CST Act respectively were created Being aggrieved the dealer went 1 appeal 

before Joint Excise and Taxat on Commissioner (Appeal) Rohtak who dismissed the 

came vide order dated 22 2 99 Recoverv proceedings have been started आएं a sum of 

Rs 2 000/ hasbeenrecovered The dealer went in second appeal pefore ihe Sales Tax 

Tribunal against the order of Jont Excise and Taxation Commussioner (Appeal) Rohtak 

aatea 22 2 99 ana the same 15 stili pending before the Haryana Sales Tax Tribunal 

After hearing departmental represen‘a*ives, t*e Commi®tee desired *hat the 

balance recovery be effected at the earliest under intimation to the Committee 

[79] 4 1 Results of Audit 

Test check of records in departmental offices relating to revenues of Passenger and 

Goods Tax Taxes on Motor Vehicles Entertainments Duty and Show Tax and Land Revenue 

evealed uncer assessmen of taxes and duties and loss of revenue amounting to Rs 1548 34 

lakhs पा 5958 cases as depicted belo 

heads of revenue Number of cases Amount 
(In lakhs of 

rupees) 

A Land Revenue 2627 1241 63 

B Passengers and Goods Tax 1920 239 66 

C Taxes on Motor VVehicles 1386 5990 

D Entertainments Duty and Show Tax 25 71 

1०:20 5958 1548 30 

(व) Inthe case of land revenue 2627 cases involving non recovery of arrears of land 
revenue amounting to Rs 1241 63 1akns were pointea out No recovery was mace dunng the 
year 1997-98 

(b) In the case of Passengers and Goods Tax the department accepted under 
assessments etc of Rs 3 46 lakhs In 28 cases which were poimed ow dunng the year 
1997 98 Besides an amount of Rs 0 45 lakh has also been recovered dunng 1997 98 in 
9 cases pointed out m earlier years . 

(©) Inthe case of Taxes on Motor Vehicles the department accepted under assessmenis 

etc of Rs 10 12 lakhin 191 cases Jhich sere pointed out during शा year 1997 98 An amount 

of Rs 0 0@ lakh has also heen recovered durning 1997 98 in 9 cases pointed out in earlier years
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(d) [n the case of Entertainments Duty and 5१0 v Tax the department accepted under 

assessments and recovered Rs0 96 lakh in 2 cases which were pointed out duning the year 

19१7-98 Besides an amount of Rs 0 83 larh had also been recovered dunng 1997 98 पा 8 

cases painted out in earlier years 

A few illustrative cases involving Rs 4 07 lakhs and areviewon memal conwols in Land 

Peverue Department for recovery of dues treated as arrears of Land Revenue involving 

Rs 1240 32 lakhs 

The departrrent ॥' their vmtten renls exolained the posttion 85 under 

T [ 
Passerger a~d Goods Tax 

Alt the 1920 cases nvolving an amount of Rs 239 66 lakhs have been reviewed with the 
following resuls 

() 1797 casesmvo'v rga~ aroun* of s 200 35 lakhs have been settled with demand 

(W 123 cases 'nvolving an amount of Rs 39 31 lakhs are still under active 
consideration of the department 

Entertainment Duty and Show Tax 

All 25 cases mvolving था amount of Rs 7 11 lakhs have been reviewed with the following 

results — 

No of cases Amoun poimed ouy Result of Review 

by Audit 

| 2 3 

(Rs 1n lakhs) 

357 Sat'ledw ५ उ5ण8ए 

164 Settled withou* demand 

ikl 190 The cases are under Review 

25 711 

(वो The audit had raised the ob,ection dunng *he review for the year 1997-98 Out ofan 
addiional demand of Rs 3 46 lakhs an amount of Rs 2 99 lakhs has since been 

recovered and sincere efforts are being made to recover the balance arrear of Rs 0 47 

iakhs 

Durnng the course of oral examnation, the Committee was informed that out of 
1920 cases, 1881 cases involving an amount of Rs 236 91 lakhs have been settled with 
demand wbich stands recovered of Passe~gers ard Goods Tax and the efforts for 

recovery of remaining 39 cases are under active consideration of the department 

The Committee recoimmends that the balance recovery be effected under intimation 

६० the commtttee 

The Commuittee was further informed that out of 25 cases imnvolving an amount 

of Rs 7 11 lacs, 20 cases have been settiled Now, only § cases are left which are
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under review The Commrttee, therefore, recommends that these remaining cases he 

also settled within a period of three months under intimation to the Committee 

[80] 4 4 [ncorrect levy of enfertamments duly 

U~der the Punjab Entertainments Dut, Act 1955 and the Rules framed there urder 85 
applicable to Haryana the propnetor of a video House exhibiting video shows on payment 15 

required to make advance payment of entertainments duty every quarter at the rates prescnbed 
by the Government from time to time Under section 17 of the Act 1bid arrear of unpaid 

entertainments duwy shall be recoverable 85 arrears ot land revenue Further Government 
notificarion issued पा March 1889 provides that entertainments duty 15 payable on the basis of 
population of the town पा which the video house 15 located Fortowns with population of ten 

thousand and above but 655 than twenty five thousand duty 15 payable था the rate of Rs 

15 000 per quarter The latest cansus figures shall he the hbasis for defermming the papulation 
of any place 

Duning the audit of records of Deputy Excise and Taxatton Commissioners Jind and 
Kamal 1t was noticed (March 1995 and Apnil 1997) that two video house owners exhibiting 
video shows at Julana (Jind) and Nissing (Karnal) both with population exceeding ten thousand 
85 per census of 1991 paid entertainments duty at the rate of Rs 10 000 instead of Rs 15 000 
per quarter for six and fifteen quarters respectively between the penod January 1991 and 

Sepiember 1994 Besides «he owner of video house वां Jutana (Jind) did not pay duty बा all for 
three quarters The proper duty payable bv them was also not demanded by the department 
This resuited पा shor recovery of duty amounting to Rs 1 50 lakns 

On (his being pointed ou (May 1995 and Apnl 1997) Depuwy Excise and Taxation 
Commussioner Jind admitted (uune 1997) the objection and stated पीछे the amoun has been 
declared (June 1996) 85 arrears of land revenue and the proceedings to recover amount under 
Lang Fevanya Ag weargin £ —gress Fu-ther raport gn recovery hag 70 bheen recewed (June 

1988) However Depuwy Excise and Taxation Commissioner Karnial stated (February 1998) 
that the census report was made public था 1995 and by that time the video house was closed 
and revised rates of entertainments duty could not be applied The reply of the department 15 
not tenab'e as the census report was published 1n 1992 and arrear of entertainments duty 
could be recovered as arrears of land revenue even after closure of the video house पा July 
1994 

The cases were reported 10 Govemmen. पा May 1995 and June 1997 who पा (he case 
of Julana had further directed (May 1996) (he Excise and Taxation Commussioner (now 

Commercial Taxation Commissioner) Haryana to expedite reply Their reply in other case has 
not been received (October 1998) 

The department पा therr wntten reply explained the positior 85 under 

1 M/s Durga Video House, Jullana (Jind) 

The video house was required to pay quarterly tax @ Rs 15 000/ per month on the 
bastis of census report of 1981 instead of Rs 10 000/~ As per audit report there was net 

recoverable amount of Rs 75 000/ out of which sum of Rs 10 000/~ being the secunty 
amount has already been adjusted The licensing Authorty cum Deputy Commissioner
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Jind vide his order dated 1 6 92 has not renewed the license or the Video House after 

30 9-91 Hence the amount of Rs 30 0600/ forthe penod from 10/91 to 1291 and 1/92to 

3/92 15 also to be deducted After excluding this amount the o.fstanding amount remains 

Rs 35 000/ aganst the Video house The amount has already been declared to be 

recoverable under Land Revenue Act The enquines have also been got conducted 

through Tehsildar Jullana which reveal that there 1s no property iand or house in the 

name of Sh Vinod Xumar S/o Sh Radhe, Shyam Prop of the Video house 

2 M/s Durga Viceo Palace “jssing (Karnal) 

The Video Parlour stands closed smce Juiv 1994 The owner of the parlour 1s not 

avallable at the place of business He has left and said to be residing at an unknown 

place Efforts are being made to find ou: the whereabouts of the owner 

Afrer hearing पार department representatives *~e Comrmitice recommenas mnat 

recovery be effected from the owners of concerned all Video Houses at the earhiest 

under intimation to the Committee
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TRANSPORT DEPARTMERNT 

[81] 41 Results of Audit 

Test check of records पा departmental offices relating to revenues of passengers 
and Goods Tax Taxes on Motor Vehicles Entertainments Duty and Show Tax and Land 
Revenue revealed under assessment of taxes and duties and loss or revenue amounting to 
Rs 1548 30 lakhs in 5958 cases as depicted below 

Heads or revenue Number or cases Amount 

(In lakhs of ruppes) 

C Taxes on Motor vehicle 1385 59 90 

In the case of Taxes on Motor Vehicles the department accepted under 
assessments etc of Rs 10 12 takh in 191 cases which were pointed out during the year 
1997 98 An amount of Rs 0 09 lakh has also been recovered during 1997 98 In 9 cases 
pointad out in earher years 

o~ 

The department 1n theirr wntten reply exolamed the position 85 under — 

Out of wrval amoun. of Rs 59 90 lacs in 1386 cases 112 obhservatios conaining 
amount to the tune of Rs 4 16 lacs have been got settled Efforts are being 
made to recover the balance amount Furiher progress will be inumated from 
time to time 

After heanng the departmental representatives the Committee recommends 
*hat* o*fect ०8 s*eps be take~ to recover the balance amourt and Committee 90 irformed 
with ~ p2nod of three months
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182] 4 & Non-asposit or token tax 

As per provisions of the Punjab Motor Vehicles Tasa*ionAc* 1924 as applicable to 

Haryana tax shall be leviable on every motor vehicle in equal instaiments for quarteriy periods 
commencing on the first day ए April July October and January at such rates not exceeding 
rupees 35 000 (thirty five thousand only) per vehicle for a perod of one year as the State 
Govemment may by nofificauon direct Provided that any broken penod था such quarterly 

periods shall for the purposes of levying the tax be considered 85 a full quarier Arrear orwax 

can pe recovered as arrears of lana revenue 

During *he audrt of records 0 Pegic~a! Transport Authority Rohtek and Hisar 1t 
was noticed (July 1997 and November 1997) tnat token पा tor 100 quarters eacn of two 

buses of Haryana Roadways Rohtak and for eight quarters of a bus of a Transport Co- 
onerative Society of village Bass (Hisar) between the period from Aonl 1995 to September 
1997 was nenher deposned pv them nor demanded by tne depariment This resulied था non- 
deposit of token tax amounting to Rs 1 11 lakhs 

On this being pointed (July 1997 and November 1997) the department intmated 
(November 1997 and February 1998) that notice for deposit of token tax has been issued to 
Haryana Roadways Rohtak and in respect of the co-operative society this was being issued 
Report on recovery has बाण been received (00006 1998) 

The cases were reportea to Government in August 1997 ana January 1968 tnerr 

1eply has not been received (October 1998) 

The department in पिला wntten eply exp'aned the position as under — 

Token tax amounung to Rs 53 560 due aganst General Manager Haryana 
Roadways Rohtak has already been deposited by B | dated 13-5-86 

Tha "पल of Mo~ Mode-n Cororative Transport Socehies Ltd Bass (Hissar) 

15 sub Judice So recovery of Token Tax of Rs 57 200 shall be recovered soon 
after the decision of the court case which 15 fixed for 26-8 2002 for arguments 
as per the intimation received fram D1 O office Hissar vide his letter 

No 9973/S(C) dated 19 7-2002 

Progress will be inumased from time to time 

During course oral examination, the departmental reoresentatives informed 
that Token tax taken from the Haryana Roadways, Rohtak has been recovered and so 
far as recovery from the Mor Modern Co-Operative Transport Soctety Lta Bass (Hisar) 
15 concerned, the matter 1s pending का the Court 

The Committee, thereiore, recommenas पास decision of पाए Court be 

nt mated to the Committee
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IRRIGATION DNEPARTRAENT 

[83] 51 PResults of Audit 

Tes. check of records पा departmenal offices relating 0 revenues of hingauon 
Agriculture Public Health Home (Police) Mines and Minerals State Lotteries and 
Co opsrauon conducted पा auaite du ng1~e yaar 1997 98 revealed urder assessments ana 
losses of revenue amounting to Rs 4684 73 lakhs in 11108 cases as depicted be'o ¢ 

Heads of revnue Number of cases Amount 

(पा! a“ns or rupees) 

A Public Works (Imgation) 1042 242560 

(@) Inthe case of Imgavon the department accepted under assessments etc 
of Rs 100 01 lakhs in 32 cases which was pointed out in audit during 1997-98 An amount of 

Rs 1 52 lakhs has also been recovered during 1997 98 i 2 cases of which Rs 0 39 lakh in 
one case relatea 10 earler years 

The department in their written replv exnlained the position 85 under — 

Out of 1042 cases amouneng 10 Rs 2425 60 lacs .he Departmen: have पुरा 
settled 923 cases amounting to Rs 2247 83 lacs leaving balance 119 cases 
amounung to Rs 177 77 lacs Superntending Engineers have been duected (0 
take immediate steps for settlement of remaining cases 

After hearng पार aeparimental representatives the Comminee recommends 
that remaining cases be settled at the earliest and progress report be sent witnin दे 

pe- od of three r~onths 

fgd] 52 Peceovery of wafer rates from canal water 

525 Trend of revenua 

The table below indicates estmated (revised) receipts revenue realised and shortfall 
if any पा revenue under the hed Major and Medium Irmigation during the last four years 
ending 1996 97 

Year Budget Actuals Shorifall Percentage of 
eshmates Excess (+) shortfall/excess 

(In lakhs of rupees) 

1993-94 2151 2038 (-) 113 (-)5 25 

1994-95 2460 1919 नि 541 (-)21 99 

1995-96 2006 2100 (+) 094 (+)4 68 

1996-97 2789 2430 (-) 359 () 1287 
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हा the year 1995 96 budget esumates we:e i1evised fiom Rs 2581 lakhs 0 
Rs 2006 lakhs which were lower by Rs 575 lakhs Lower estimates were due to non- 
realisation of revised waxer rates पा view or heavy flooas ana rainfall in tre State Less 
reahisation of Rs 113 lakhs आए Rs 541 lakhs during the years 1993 94 आए 1994 95 was 
due to less realisation of recemt on account of sale of water for wrigation purposes 
No reasons far shorwall auring the year 1996-97 have been intmated by the department 
(October 1998) 

The department in their wntten reply explained the postion as under — 

Imgation Departnen. Haryana prepare Khawaunis for supply of Canal Water to 
the Imgators on the measurement of each crop area and send ॥ to Revenue 
Department for realisat on  Colieckor of abiara 15 the respors bility of the cvil 
dutionues e e depariiment fias 13 LoNUol MoWever geparanent Is pursuing 
with concermnea Deputy Commuissiener tor collecuon of abiana in tne monthly 
meetings 

After heanng the departmental reprensetatives, the Committee destred that 
effective steps be taken by the department to recover the balance amount of Abtana in 
laison with the Revenue authorities 

8 527 Arrears of revenue 

Drainage Ac. 1974 provides recovery of water rates ana water charges as arrears 
of land revenue if these dues are not paid in time There 1s however no provision पा the Act/ 
Rules for levying penalty for non payment/befated payment of water rates/water charges 

The position of arrears as well 85 vear-wise breakup of arrears v as not available 
with the department as no perodical retums have been prescribed for the field offices to 
urnish the details of revenue assessed realised पा arrears and arrears accumulated year 
wise 

The posiucn or arrears or water rates (abiana) for supply ot water for imgation 

purposes and arrears of water charges for water supplied for purposes other tnan imgation 

॥ respect of 15 water services divisions* as collected in audit for the year 1993 94 to 
1996-97 was as under 

Year Amount of water Amount of Total 
rates water chargss 

(in lakhs of rupees) 

1993 94 543 26 23562 778 88 

1594 95 447 81 57724 025 05 

1995-96 G665 47 793 Q2 1459 49 

1996-97 530 61 1083 45 1714 06 

Water Sarvices Dwvision Charkhy Dadn  Dadupur 08 Fatehabad Fandabad Hansi Hisar Jhayer जाए 
Kaithal Panipat Rohtak Rar Sonipat and Tohana
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From the avove taole it would be seen that there was increasing trend of arrears of 
water rates/charges at the end of each year The increasing trend was despite specific 
recommendations of the PAC to make special etiorts to 16001 er the arrears 

The department has not initrated action for enforcing recoveries as arrears of land 
revenue from the defaulters (October 1998) 

The department पा their written reply explained the position as under — 

The Department has provided levying 10% penalty for non/delayed payment of 
waier charges o.her than imgauwvon 

The Department has also revived Revenue Section in Head Office to Monitor 
the position of Arrear of Watsr "घाठि 80" charges है o है १8 50 * e 

it 1s further submitted that the realisation of water rates 1$ the responsibility of 
Revenue Autnonty they are being persued constanily dunng monthly meeung 
The increase | water charges 1$ mainly due to non-receipt of payments from 
Public Heaith Department 

After hearnrg the depari~ertal representatives, the Committes recommends 
that eifecuve measures be adopied to seiile the cases of arrears of revenue and 
progress report be sent to the Committes within three months The Commuttea further 
recommenas पाया swons be maae o recover me amo.nt rrom rhe Pushec ngaltn 
Department to avoid accumulation of arrears 

I86] 529 Less measurement of area imgated 

Undes the provisions contained पा “Revenue Manual a very small vanauon (specific 
percentage not mentioned) पा the figures of area imgated as shown 1 the Shudkar * and 
those taken at the time of final measurement \on which abiana 15 assessed) has been allowed 
The Irngaton Department adopted varation allowable पा figures of Shudkar with final 
measurement वां 5 per cent Further it 1s provided that shudkar should be written monthly by 
Canal Patwan by visiting each field faling in his area 

Dunng test chec® of recerds of 16** dvis ors It #as roticed (betveen Novernber 
1997 and March 1998) that in eight divisions the variation in the figures of irmgation as 
shown हा the shudkar for the month of September (Khanf crop) and March (Rabi ¢rop) छाए 
those of final measurement ranged between 6 per cent and 41 per cent (८8585 of vanatons 
up @ 5 per centignored) This excessive vanation between shudhar छाए fina' measurements 
resuitea ॥ under assessment of ablana amounting to Rs 30 36 laxhs during the penod 
1993-97 

The mibial record of imgation maintained by the Canal Patwans जि the crops sown 

Water services dvision Bhiwan Fandabad Fatehabad Hansi Jhajar Jind Kama! Kaithal Narwana Panipat 
Rohtak Sirsa (3) and Sonipat (2)
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The department sated that shudkar figures were always tentauve Tne reply of 
the department 18 not tenable as the Canal patwans are required to wnte shudkar monthly by 
visiung eacn fieid Tailing n (herr areas Reasons for excessive vanations were called for 
{(February 1998) but not given by the department (October 1998) 

The department n their wntten reply explained the position 85 urder — 

Tne fgures o Sudhxar are tentauve The recovery 0 abana 1s maae on the 
basis of final measurement recorded after each crop re Rabi & Khanf Thus 
there 's no loss 

After goirg through the v nitten “eplv or the aepanment the Commitice 
observed that there 15 a vanations up to 41 percent in the figures and therefore desired 
that a'resn reply be sent to पान Committes for consideration hence rhe para 15 kept 
pencing i tne revised reply 5 submitted by the department 

[87] 9 2 10 Non imposttion of penalty for unauthonsed supply of water 

As per provisions or the Punjab Government Rules 1946 amended from time to 
time as applicable to ine State or Haryana tor extra supp'y of caral water for gardens and 
orchards था agreement 15 required 10 be entered imwo between Government and the owner 
receiving extra suppy for Gardens/orchards पा the crescribed torm  The agreement provides 
that penalty वे, six umes of the water rates for garaen in adaition 10 water rates tor such crops 
thac may be culuvated पा imimngement or ine rules 15 ieviable in all cases where garden 1s not 
pamed or maintainea accoraing to specificatons Rules also provide for conducting joint 
inspection of the gardens annuallv 

In छापा imgation dwisions 1t was noticed (Fepruary-marcn 1998) that 224 garden 
owners were being suoplied water without any agreement [ 204 cases joinf a~nua' Inspec on 
was not conducted and = 104 cases ga de~s ereno*found p'arted or mantained according 
‘o specificatons Thus n *hese cases water was being supplied urau hornisedly Despite 
1ssue of notices ror withdrawal or vater supply ne ther the supplv of water was stopped nor 
any acuon to charge penalty which 0000 be iImposea upto Rs 34 04 iakhs was taken This 
was persisting despite of issuarce of specifc Instructions ॥ this regard by the PAC 

The omission was pointed out (between February and March 1998) to the 
department therr reply has not been received (October 1998) 

The department in their ५ ritten reply explained the position 85 under — 

Regular mspection by Deputy Collector of Irngation Department & District 
HotcuM. e offce 5 being conducted and wheie ॥ 15 found that the trees 15 
aging or the owner had pranned (0 cuw awav the frun rees nouce is gren "0100 
for stopping the extra supply meant for the garden 

* Water services division Bhiwani Fatehabad Narwana Strsa (4] and Tohana
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Duiirig course of oral examination the departmental representatives admitted 
to submut the revised reply of this para The Commuttee, therefore recommends that 
reply 0९ sent ar ene earirast र0 its consideravion 

[88] 56214 Excess credit to an idustnal unit 

During the checking of records of Executive Engineer Water Services Division 
Jird 1 as "ण ७80 (January 1998) that waie charges amounung 10 Rs 3 08 lakhs ve e 
deposited between 1988 and January 1989 by an industnal unit against its dues raised by 
प& di 1s या for the pered from Decembe: 1987 15 September 1988 However ave ficaon 
ot records revealed that (s amount was aiso deduced (March 1935) trom the outs.anding 
arrears of the unit The double credit allowed 10 the unit resulted n short recovery of water 
charges amounting to Rs 3 08 lakhs 

On the omission being pointed out (January 1998) the department stated (February 
1998) that the consumer has been asked to 06005 the dues Report on recovery has not 
been received (Qctober 1998) 

The department = therr wntten reply explained the pos | एग 85 under — 

The credit of Rs 3 08 lakh allowedto M/s 1 C L Lid Kila Zafargarh has been 
reconciled from the firm which has since been closed Efrorts are being made 
to recover the amount 

After hearing the departmental representatives, the Committee recommends 

that sincere efforts be made to recover the outstanding amount from the concerned 

unit under intimation to the Committee 

f89] 5215 Utihsauon of deparimemal receipts 

Under the State Financial Rules utiisation of departmental receipts tc- ards 
expenditure is strictly prohibited Under the TreasuryRules all moneys received by or tendered 
to Government servant on account of tne revenue or e State Government shall without 
undue delay be एक fully into treasury or bank 

In twenty imgation divisions *** departmen.al receipis amounting to Rs 236 51 
lakhs collected dunng 1993-94 10 1997-98 were not deposited 0 the treasury/bank buu 
were utilised to meet the departmental expenditure in contravention of the Rules and also 

Water services dvisions Kamal Gohana Rohtak Jhajfar Sonipat, Panipat, Hisar HansiJind Narwana 
Fatehabad Sirsa (3) Bhwani (2) Dadupur Kaihal Delthi and Tohana



198 

instrucuons 1ssuea (January 1997) by the Engineer भा Chief Irmgation Department Vean 156 

break-up In respect of 15 divisions was as under 

Year Utilisation of receipts towards expenditure 

{in lakhs of rupees) 

Pnor to 1993 94 101 57 

1993 94 39 37 

1994 95 20 09 

1995-96 3114 

1996-97 100 

1997 98 817 

Total 21035 

No yearwise break up was avaiiable with 5 divisions (one each of Kaithal Delhi 

and Tohana and two of Sirsa) पा respect of receipts of Rs 26 16 lakhs 

The department stated (between November 1997 and March 1998) that the 

deparimental receipts were used an urgent petty works when adequate letter ofcredit(LOC) 

was not received from Government The repiy of the department was not tenable since it 

defeated the very object of LOC The departmental receipts uhbsed towards departmental 

expenditure were no. deposited mnto the treasurnies even on receiptof L 0 C by fne arsional 

officers 

The department in their written reply explained the posttion as under — 

To curo the tendency O UtHISING Geparumental receipes wwaids expenduure 

the deptt have 1ssued strct nstructions to था the field officers and as थे resuit 

the utihsation of deparimenia: receipts have been \educed to the maximum 

extent However the officers who are 51॥ violating tnese instruchions are being 

charge-sheewed under the codel rules 

During the course of oral examination the department representatives 

informed tha Commuttee that smict instucuons nave been Issued to Curb tius tenidency 

in future The Committee, therefore desired that instructions be complied with 

meticulously and the procedure as prescribed पा financial rules be envolved to avoid 

any wregulanties in future 

[90] 53 Short recovery of lease rent 

A meeting of departmental officers of district level was held पा May 1993 आप 

October 1994 regarding allotment of land of Ottu lake on lease 08515 and for fixation or lease 

rates for the years 1993 94 and 1994-95 respectively The lease rates for the lard ns 08 the 

bundh were fixed at Rs 1900 per acre for the year 1923 94 and Rs 2000 for 1994-95 No 

rates were fixed for the year 1985 96
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During the course or audit or records or Ghaggar Water Services Dwvision Sirsa it 
was noticed (November 1995 and January 1998) that the lease rent for the years 1993-94 to 
1995-96 was not being recovered according ‘o the rates fixed for that year but was continued 
to be charged at the rate of Rs 1200 per acre fixed for the year 1992 93 Charging of lease 

rent at lov er rates resulted in short recovery of Rs 2 54 lakhs 

On the onussion keng pointed out (January 1996 and Januarv 1998) the departmen 
stated (March 1998) that recovery of Rs1 13 lakhs had been made (between Apnl 1997 and 
December 1997) and efforts were baing made ror the recovery or balance amount Furtner 
pragress of recoverv has not been received (October 1998) 

The department n thewr wntten reply explained the position 85 under — 

The surplus land of Ottu lake was being given on lease basis to the landless 
poor farmers preferably scheduled caste and scheduled trbes on the leased 
rates fixed by ;he D C Sirsa In 1992 93 the leased rates was Rs 1200 per 
acre but dunng 1993 94 and 1994-95 the D C enhanced the rates to Rs 1900 
and 2000 per acre respectively The land holders stopped paying the lease 
money since 1994 95 on enhanced rate All best efforts and personal approach 
for recovery of the leased money were made and 8 sum of Rs 13 10 lacs 0 of 
outstanding Rs 37 68 lacs have been recovered Etforts were made to recover 
the balance amount but the land ho'ders were reluctant to deposit the leased 

money Considering no alternative e Deptt has decided to file civil sui unde: 
PP Act in the court of Collector to get the land vacated from the iilegal 
possession The Depit have yet filed 48 court cases involving 195 87 acres 
land आएं court cases for the remaining land 1 © 751 95 acres are in process 

After hearing the departmentai representatives ana going through the wrniaen 

repl, the Committee observed that the process of vacatirg the lard and reco.e'y 5 
very slow Tne Commitiee, thererore desirea tnat efrorts 0९ made to gexthe lana vacated 
and also expedite the process of recovse~y under intimation to tre Committee
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AGRICULTURE DEPARTMENT 

[91] 16 Armearsinrevenue 

As on 31 March 1998 arrears of revenue under the principal heads of revenue as 
reported by the departments were as under 

डा Heads of Total Arrears Remarks 
10 Reveue ar eas mo.o 

than 5 
लिन... ,' विवि 

5 Other Taxes 

anra gures gn 
Commoarttes ana 
Services 

ur Rece एफ CTaal "678 Tne afreans of Ry 37283 पल व फग्टाछ 

urder the SLgarcare 0..& to ron deposit of parchase tax by 
{Regulation of Purchase two Sugar Mills of Panipat 
and Suppl, Act) (Rs 226 67 lakhs) and Rohtak 

- अ0९४ 14 76187) 

The department in their written reply explamned the position 85 under -- 

Now an amoum of Rs 374 43 lakhs as purchase tax was due agamst the Coop 
Sugar walls Ltd Panipawand Rohtak The matter 5 being persued wih e Coop Sugar 
Mills Lia Panipat and Rohiak 1o aeposit the amount or purchase tax 

After going through the wintten reply sent by the departiment, the Commiitee 
desired that balance amount of purchase tax be recovered at the earliest and 
Commuites 098 Informed accordingly within three months 

192] | q( 5 1 Resuits of Audit 

Test check or records था departmental offices retaung to revenues or Imgauon Agnculure 

PublicHealth Horre (Po' ce) Mines and Mirerals State Lotteries ard Co-operation conducted 
in audr dunng the year 1997 98 revealed under assessments and iosses of revenue amounting 
to Rs 4684 73 lakhs n 11108 cases as depicted below 

heads of raveuna Number of cages Amount 

. gim 13k of rupoes) 

8 Agneutie 00009 0 3.858 

{t) Irthecase of Agncuiture, the department accepted loss of revenue of Rs 138 79 
lakhs in 3 cases which were pointed outin audit duning 1997 98 out of which the department 
recovered an amount of Rs 58 14 lakhs ॥ 1 case 

The department in ther written reply explained the position as under — 

Para setiled vide A G Haryana (A&E) Chandigarh letter No RAW/S/OR/26 97/ 
797-89 dated 29/10/99 

Para diopped vide AG. (A&E)} Haryana letter o RAW/S/OR/S8 $6/1601 03 
dated 29/12/98 

Para settled vide A G (A&E) Haryana Chandigarh No RAW/S/OR/98 99/1598- 
1600 dated 29/12/98
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Now an amount of Rs 100 89 256 lakh 85 purchase tax & Interest was due 

aganst the Coop Sugar Mills Ltd Panipat and Rohtak The matter 15 being persued 

with the Coop Sugar Mills Panipat and Rohtak to deposit the amount of purchase tax 

Para settled vide A G (A&E) Haryana letter No RAW/S/OR/96 97/889-91 dated 

26-11 98 

Para settled vide A G (A&E) Haryana letter No RAW/S/OR/96 97/829 31dated 

3 11-98 

After going through the written reply sent by the department the Committee 

recommends that balance amount be recovered at the earliest and Committee ba 

apprised accordingly within three months 

[93] 55 Non recovery of purchase tax and interest 

As per notification issued (October 1977) under the Punjab Sugarcane (Regulation of 

purchase and supply}Act 1953 and the rules made thereunder as applicable to Haryana a 

sugar factory is required to pay tax at the rate of Rs 1 50 per qunital on purchase of cane latest 

by the 14th of the following month in the event of default interest at the rate of fifteen per cent 

per annum shall be charged for the pertod of default 

During the audit of records of two Assistant Cane Development Officers Rohtak and 

Panipat it was noticed (August 1996) that two Sugar Mills purchased 55 85 877 05 quintals of 

sugarcane between November 1995 and June 1 996 but did not depostt purchase tax amounting 

to Rs 83 79 lakhs (sugar mill Rohtak Rs 54 99 lakhs and Panipat Rs 28 80 lakhs) which 

was due to be paid by the 14th of the month following the month of purchase Interest amounting 

to Rs 26 37 lakhs (Rohtak Rs 17 21 lakhs and Panipat Rs 8 16 lakhs) was also required to 

be charged thereon for non payment of tax 

On this being pointed out (August 1996) the department intimated (November 1997) 

that Sugar Mill Panipat has been asked (May 1998) to deposit the amount of tax whereas In 

respect of Sugar Mill Rohtak the department stated (July 1997) that the deposits by the 

Sugar Mill between January 1997 and May 1997 actually retated 10 the crushing year 1995 96 

bu. were madvertently adjusted agamnst the purchase tax payable on the purchases of sugarcane 

made between November 1996 and May 1897 The reply of the department 15 not tenable as 

the Form X clearly shows that the purchase tax was worked out and deposited according to 

acutal purchases effected during the period between November 1996 and May 1977 Purchase 

tax including interest thereon amountingto Rs 110 16 lakhs due on purchases effected between 

November 1995 and June 1996 remained undeposited 

The cases were reported to Government n Apnl 1998 their reples have not been received 

(00006 1998) 

The department in therr written reply explained the position as under — 

Now an amount of Rs 83 79 lakh as purchase tax was due agamnst the Coop 

Sugar Mills Ltd Rohtak and Panipat The matter 15 being persued with the Coop Sugar 

Mills Rohtak and Panipat to deposit the amount of Purchase tax 

After going throught the written reply of the department, the Commuittee 

recommneds that balance amount along with interest be recovered at the earliest 

and the Committee 09 intimated within three months
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PUBLIC HEALTH DEPARTMENT 

Non-Tax Receipts 

[94] 5 1/1 9 Results of Audit . 

Test check of records in departmental offices relating 10 revenues of Irngation 
Agnculture Public Health Home (Police) Mines and Minerals State Lottenies and 00 operation 
conducted maudit duning the year 1997 98 revealed under assessments and losses of revenue 
amounting to Rs 4684 73 lakhs in 11108 cases 85 depicted below f 

Head of revenue Number of cases Amount 

- (nlakhs ofyupees) 

A Public Works (Irngation 1042 2425 60 

B Agnculture 9 349 58 

C , Public Health 9412 272 13 

D Home (Police) 94 825 84 

E Mines and Geology 380 47970 

F Finance (State Lottenes) 61 288 09 

G Co-operation 110 4378 

Total 11108 4684 73 

(c) ॥ the case of Public Health the department accepted non/short recovery of 
Rs 16 10 lakhs in 1885 cases which were pointed out in audit during 1997 98 An amount of 
Rs 0 26 lakh has also been recovered during 1997-98 in 1 case pointed out 1n earlier years 

The department in their written reply explianed the position as under — 

॥ 15 submitted that 9412 cases involving 8 sum of Rs 272 13 lacs relates to 
Public Health Depariment The latest progress report 1s under — 

Sr No Particulars No of cases Amount 

{Rs in lacs) 

1 No of cases as per CAG Report 9412 27213 

2 Cases Settled 3250 136 95 

3 Balance 8162 13518 

After hearing the departmental representatives, the Committee desired that 

the time limit for recovery of these outstanding arrears may be fixed and the Committee 
be informed accordingly 

[95] 5 6 Non recovery of penalty charges 

As per Government instruction tssued in July 1994 electric pumps installed direct on 
supply hnes should 1n no case be allowed 10 continue and were 10 be removed and water 
supply disconnected In the cases of those consumers who were detected with such type of 
mnstallations penalty at the rate of Rs 1200 per installation by way of past misuse was to be 
levied Besides penal charges at the rate of Rs 100 per month were to be levied in addition to 
usual water charges till the pump 15 removed 

During the audit of records of Executive Engineer Public Health Division Narwana it 
was noticed (January 1997) that 776 consumers who had nstalled electric pumps direct on 

X



.
 

203 

supply ines were identified by the department but no action was taken to recover the penalty 
charges amounting to Rs 9 31 lakhs leviable by way of past misuse of water 

On this being pointed our (January 1997) the department first intimated (January 1997) 
that case for remission ए penalty was being taken up with Government but subsequently 
intimated (May 1998) that no penalty charges are recoverable because pumps were installed 
prior to 15518 of instructions by Government in July 1994 The reply of the department 1s not 
tenable as Government had not prohibited recovery of penalty vide its ibid letter 

The case was reported to Government in February 1997 therr reply has not been received 
(00006 1998) 

The department n their wntten reply explained the position as under - 

Prior to transfer of water supply from Local Bodies to Public Health Department 
776 consumers of Narwana Town had installed Electnc Motors The Municipal Committee 
Narwana vide Resolution no 180 dated 22-4 1985 fixed water rates @ Rs 30/ per 
month for the connection having electric Motor 

Accordingly consumers were paying water charges at the rates fixed by the 
Municipal Commitiee from time to time 

During 7/94 the water rates were revised by Financial Commussioner and 
Secretary 10 Local Bodies Hr  Chandigarh vide letter No 23/4/88 302 dated 22 7 94 
As per revised rates a penalty ए Rs 1200/- was levied on the consumers who have 
installed the electric motors direct on tine Accordingly penalty was imposed on 
consumers who has installed Electnc Motors 

The consumers are not paying penalty on the grounds that theirr connections 
were sanctioned by the Municipal Committee Narwana and they were already paying 
water charges @ the rates applicable for connections having Electric Motors 

The Commuttee, after hearing the departmental representatives, recommends 
that matter be taken up with Government, for early settiement and Committee be 

apprised accordingly



204 

HOME DEPARTMENT 

NON-TAX RECEIPTS 

[96] 51 Results of Audit 

Test check of recards 11 departmental offices relating to revenues of Imgation Agnculture 

Public Health Home (Police) Mines and Minerais State Lottenies and Co-operation conducted 

in audit during the year 1997-98 revealed under assessments and losses of revenue amounting 

to Rs 4684 73 lakhs in 11108 cases 85 depicted below 

Head of revenue Number of'_——"_—____—_——_—_-
___——_— cases Amount 

(In lakhs of rupees) 

A Public Works (lrngation 1042 2425 60 

B Agriculture 9 349 58 

C Public Health 9412 27213 

D Home (Police) 94 825 84 

E Mines and Geology 380 47970 

F Finance (State Lottenes) 61 288 09 

G Co-operation 10 4379 

की 00000000 00O0Oome e 11108 टेप " {fi08 468473 

(d) Inthe case of Home (Police) the department accepted non/short recovery of 

Rs 135 79 lakh ॥ 43 cases which were pointed out in audit during the year 1997-98 and out of 

which an amount of Rs 0 91 lakh ॥ 10 cases has been recovered Besides an amount of 

Rs 4 18 lakhs In 3 cases pointed outn earlier years has also been recovered during the year 

1997 98 

The department in therr written reply explained the position as under — 

Out of non recovery of Rs 135 79 lakhs Rs 129 68 lakhs 15 still out-standing 

against Indian 01 Corporation Petrol Depot Ambala Cantt The matter has been taken 

up with the Corporation through the higher authoribes at Government level but no fruitful 

results arrved at 50 far However the concerted efforts are being made to get the 5810 

amount rembursed from the Corporation 85 early 85 possible 

After going throught the written reply submitted by the department, the 

Committee recommends that suitable steps be taken by the department to get the 

said amount reimbursed from the Indian O1l Corporation within the stipulated period, 

under intimation to the Committee
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MINES AND GEOLOGY DEPARTMENT 

[97] 1 6 Arrears in revenue 

As on 31st March 1998 arrears of revenue under the principal heads of revenue as 

reported by the departments were as under 

Sl Heads of Total Arrears Remarks 

No Revenue arrears more than 
5 years 

old 

{Rupees था lakhs) 

6 Non ferrous 491 66 155 14 Out of Rs 491 66 lakhs Rs 283 57 lakhs were 

mining and covered under recovery certificates recovery 

Metallurgical of Rs 11 09 lakhs was stayed by High Court 

Industries and other Judicial Authonties Rs 3 12 lakhs 
were held up due 10 dealers becoming insolvent 
and demands for Rs 2 08 lakhs was proposed 
10 be written off Detailed break up of the 
remaining amount of Rs 191 80 lakhs was not 
avatlable with the department (October 1998) 

The department in their written reply explained the position as under — 

The total arrears as on 31-3 1998 amount of Rs 491 66 lacs which 8150 include 
the arrears nght from the formation of Haryana State पा November 1966 after 31 3 1998 
a sum of Rs 164 40lacs have been recovered Recoveries amounting to Rs 114 70 lacs 

have been stayed by different courts From the balance of Rs 212 55 lacs a sum of 
Rs 54 89 iacs is recoverable from the defaulters staying outside the State For recovering 
the balance of Rs 157 86 lacs Field Officers have been delegated power of Assistant 
Collectors (Grade 1) who are making efforts to recover the same as arrears of land 

revenue 

A sum of Rs 155 14 lacs are arrears which are more than five years old Out of 

which an amount of Rs 10 16 1805 have been recovered recoveries of Rs 46 37 lacs 
have been stayed by the Courts Rs 2 86 lacs are to be recovered from the defaulters 
who are staying outside State Leaving a balance of Rs 95 75 lacs for which efforts are 
being made by the Mining Officer posted in the field to recover the same as arrears of 

land revenue 

After hearing the departmental representatives, the committee observed 

that some cases of recovery are very old and recovery in number of cases has 

been stayed by the Courts The Committee, therefore, recommends that recovery 

process be expedited and Court cases be pursued vigorously for thetr early 

settlement The commuttee also recommends that special attention be paid for 
recovery from the parties residing outside the State and progress report be sent 

to the Commuttee within a period of three months 

[98] 5 1 Results of Audst 

Test check of records in departmental offices relating to revenues of Imgation Agriculture 

Public Health Home (Police) Mines and Minerals State Lottenes and Co operation conducted 
पा. audrt during the year 1997 98 revealed under assessments and losses of revenue amounting
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10 Rs 4684 73 lakhs in 11108 cases as depicted below 

Heads of Revenue Number of cases Amount 

(in lakhs of Rupees) 

E Mines and Geology 380 47970 

(e) Inthe case of Mines and Geology the department accepted under assessment etc 
of Rs 5 53 lakhs in 5 cases which were pointed out in audit during 1997 98 out of 
which the department recovered an amount of Rs 3 23 lakhs in 5 cases Besides 
an amount of Rs 16 32 [akhs has also been recovered during 1997 98 in 19 cases 
pointed out पा earlier years 

The department पा theirr written reply explained the position 85 under — 

As per para 5 1 of the report of C A G of india for the year 1996 97 a sum of 
Rs 479 70 lakhs have been shown against 380 cases of the department of Mines and 
Geology This para has further been sub divided into following categories — 

(1) Non recovery of contract money & interest 

Number of cases 78 

Amount involved 251 44 lakhs 

(2} Short recovery of royalty from Brick kiln 

Numb\er of cases 278 

Amount involved 15 89 lakhs 

(3} Non recovery of royalty and inferest on the expiredfterminated Mining lease 

Number of cases 19 

Amount mvolved 36 86 lakhs 

(4) Other irregularties 

Number of cases 5 

Amount involved 175 50 lakhs 

1 Non recovery of contract money & interest 

Mining contracts are given by public auction for minor mineral like stone and sand णि 8 

period of three years and for saltpetre for one year in accordance with Rules 28 to 33 of Punjab 
Minor Mineral Concession Rules 1964 [f in the auction 9015 less than Rs 1000/ then the 
highest bidder 15 required to deposit full contract money alongwith 25% security when the bid 
15 more than Rs 1000/ and less than Rs 5 lacs per annum the highest bidder 15 required to 

depostt 25% bid amount as secunity and 1/12th of the bid amount as advance monthly 
instalment totalling 10 33% of the bid पा this sub para Rs 251 44 lacs have been shown (0 be 
recoverable in 78 cases According to the latest reports receved from field officers out of this 
amount a sum of Rs 119 50 lacs have been recovered leaving a balance of Rs 131 94 lacs for 
which they have already issued recovery certificate to recover these amount as arrears of land 
revenue 

2 Short recavery of royalty from the Brick Kiln owners 

The Bnck Kiln owners are given quarrying permits for a period of two years on a flat rate 
of royalty depending on the size of the Brick Kiln The brick kilns have been devided into four
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categories The amount of royalty payable by them are 8150 mentioned against each 

Category of the Brick Kiln Annual rates of royalty 

{in Rs) 

A Brick Kiln of capacity of 28 ghories or more 9400 
of Kacht Bricks 

B Brick Kiln of capacity of 22 to 27 ghories of 7850 
Kachi Bricks 

C Brick Kiln of capacity below 22 ghories of 6250 
Kacht Bricks 

D Notcovered by way of the above category 1750 

Asum of Rs 15 89 lacs have been shown to be recoverable from 278 brick kiln owners 
out of which a sum of Rs 9 24 lacs have since been recovered recovering of balance amount of 
Rs 6 65lacs efforts are being made by the field officer 10 hquidate the same expeditiously 

3 Nonrecovery of royalty/interest on the expired terminated mining contracts/leases 

Gut of total outstanding amount of Rs 36 86 lacs in 19 cases व sum of Rs 10 000/- has 
since been recovered leaving a balance of Rs 36 76 lacs 

4 Other irregularities 

In other regulanties in 5 cases a sum of Rs 175 50 lacs has been shown as recoverable 
out of which a sum of Rs 2 57 lacs has since been recovered efforts are being made by the 
field officers for balance amount of Rs 172 92 lacs 

After heanng the departmental representatives the Committee recommends 
that recovery process be expedited and Committee be informed accordingly within 

three months 

[99] 5 8 Short recovery of contract money and interest 

Under the Punjab Minor Minerals Concession Rules 1964 85 applicable to Haryana 8 

mining contract for quarrying 15 granted by auction or by accepting tenders from the highest 
bidder The contractor 15 required to deposit 25 per cent of the annual 010 money as security 
and another 25 per cent (one twelfth of the bid money where value of contract exceeds Rs 5 
lakhs) as advance payment immediately on the allotment of the contract The balance of the 
contract money is payable पा advance erther in monthly or quarterly instalments In the event 

of defauit in payment the competent authonty may by giving a notice terminate the contract 
forfeit the secunty and the instalments paid पा advance if any Interest at the rate of 24 per 
cent per annum 15 8150 recoverable for the period of default in payment of instalments of 
contract money 

(1) During the audit of records of the Assistant Mining Engineer (Department of Mines 

and Geology) Panchkuta it was noticed (January 1998) that 8 contract for extraction of 
mineral from a quarry in village Fatehpur Diwanwala was granted to a contractor through 

auction for the period from 23 March 1996 to 31 March 1999 for an amount of Rs 1 10 03 000 
per annum As per terms ot the contract the contractor paid Rs 9 16 917 at the time of 
contract and the balance amount of contract money was payable in monthly instalments each 
of Rs 9 16 817 The contractor paid Rs 8 16 917 on 1 October 1996 on amount of menthly
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instalment due from him instead of Rs 9 16 917 This resulted in short recovery of contract 
money of Rs 1 lakh Besides interest of Rs 34 520 (calculated prior to the date of payment) 
was also recoverable 

On this being pointed out (January 1998) the department recovered Rs 1 30 lakhs 
(contract money Rs 1 lakh and interest Rs 0 30 lakh) on 9 March 1998 Further progress 
regarding recovery of balance amount of interest has not been received (October 1998) 

The case was reported to Government in February 1998 their reply has not been received 
(October 1998) 

() Duning the audit of records of offices of Mining Officers (Department of Mines and 
Geology) Sonipat and Yamunanagar 1t was noticed {December 1996 and January 1998) that 
two contracts for extraction of sand etc from Khatkar Zone and Kohlwala quarries were 
granted (March 1993 and February 1996) through auction for the 06100 from 8 4 1993 to 
31-3 1996 and 8 4 199610 31 3 1999 respectively The contractors paid monthiy instalments 
of contract money late by 14 to 237 days In the case of Sonipat contractor the department 
caiculated interest of Rs 4 85 333 for belated payments against actual recoverable amount of 
Rs 6 73 203 No interest was levied पा the case of Yamunanagar contractor This resulted into 
short payment of interest amounting to Rs 2 48 18015 

On the omission being pointed out (December 1996 and January 1998) the department 
accepted the omission and recovered the full amount (Rs 1 60 lakhs) of interest in the months 
of March and Apni 1998 from Yamunanagar contractor पा the case of Sonipat contractor it 
was Inkmated (February 1997) that the Collector Sonipat has been requested to recover the 
additional amount of interest alongwith the eartier demand of Rs 4 85 333 made in July 1996 
Further reply पा the matter has not been receved (October 1998) 

The cases were reported to Government in January 1997 and February 1998 their 
replies have not been received (October 1998) 

The department ॥ा their wnitten reply explained the position as under — 

(0 AG Panchkula has intimated that short realisation of Rs 1 00 000/ 85 contract 
money and Rs 30 000/~ as interest has been recovered and the same has been 
verified by the audit For recovery of the balance amount the contractor of Fatehpur 
Diwan vala filed a civil writ petition before Hon ble High Court of Punjab and Haryana 
and the Hon ble High Court has granted stay on recovery of balance amount Next 
date of hearing in the case 15 fixed for 10 9 2001 

(1) The Mining Officer Sonipat has intimated that in case Khatkar zone total amount of 

interest recoverable was Rs 5 73 203/- 00 of which an amount of Rs 2 23 340/ 185 
been recovered from the contractor and efforts are being made to recover the balance 
amount of Rs 3 49 363/ Mining Officer Yamunanagar had informed Accountant 
General Haryana Chandigarh (Audit) on 7-4-1998 that the total amount of Rs 1 69 500/ 
on account of interest on belated payment of contract money has been recovered 

vide TC No 3 dated 11-3 1998 आए TC No 101 dated 6-4 1998 

After hearing the departmental representatives, the Committee recommends 
that Mining Officer, Sonepat may be directed to effect the recovery from the assesses 
at the earliest under intimation to the Committee
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COOPERATION DEPARTMENT 

[100] 1 6 Arrears in revenue | 

As on 31 March 1998 arrears of revenue under the principal heads ए revenue as 
reported by the departments were as under 

डा Heads of Total Arrears Remarks 
No Revenue arrears more than 

5 years 
old 

(Rupees in lakhs) 

7 Co-operation 12176 4270 The amount of Rs 121 76 lakhs was outstanding 

on account of audit fees agairst various Co- 
operative Societies 

The department in their written reply explained the position as under — 

The registered Cooperative Societies are liable to pay audit fee subject to levy of 
audit fee tll their coming under winding up process These defunct Societies are liable 
to pay audit fee but recovery from them 15 difficult It 15 possible only when either these 
societies start working or are finally wound up Latest position of recovery of audit fee 15 
as under — 

. Total Arrear as on Arrear more than 

31398 five years 

Audit fee 12176 42 70 

recovered 2568 156 

Balance 96 08 4114 

Efforts are being made to recover the remaining balance of audit fee Henceitis requested 
that para may kindly be dropped 

After hearing the department the Committee desired that latest position पा 
regard to recovery of balance audit fee be intimated to the Commuttee within three 
months
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NON TAX RECEIPTS 

[101] 5 1 Results of Audd 

Test check of records पा departmental offices relating to revenues of lmgation Agriculture 
Public Health Home (Police) Mines and Minerals State Lottenies and Co operation conducted 
in audit during the year 1997-98 revealed under assessments and losses of revenue amounting 

to Rs 4684 73 lakhs in 11108 cases as depicted below 

Heads of revenue Number of cases Amount 
{In lakhs of rupees) 

A Pubhc Works (Imgaton) 1042 2425 60 

B Agnculture g 34958 

C  Public Health 9412 27213 

D Home (Police) 94 825 84 

E Mnes and Geology 380 47970 

F Finance (State Lottenes) 61 288 09 

G Co operabon 110 4379 

Total 11108 4684 73 

(g) In the case ए Co operation the department accepted under assessments etc of 

Rs 0 49 lakh in 9 cases which were pointed out In audit during 1997 98 An amountof Rs 3 60 

lakhs has also been recovered during 1997 98 in 1 case potnted out in earlier years 

The department था their written reply explained the position as under — 

The audit fee 15 inthally assessed provisionally on the 08515 of profit and loss accounts 

prepared by the societies पा their annual statement Later on audit fee 1s finalised on the basis 

of audited profit and 1055 account figures The position is reviewed in every case at the time of 

final assessment Progress of recovery of audit fee and seftlement of cases 15 as under — 

No of cases Amount (91 lacs) 

Cases settled & 110 4379 

Amount recovered 97 1911 

Balance 13 24 68 

Out of remaining balance of audit fee (Result of Audit) amounting to Rs 24 62 lacs also 

included in para1 6 Arrear of Revenue receiptas on 31-3 98 

Efforts are being made 10 recover the balance amount Hence ॥ is requested that the 

para may be dropped 

After hearing the departmental representatives, the Committee recommends 

that balance amount be recovered at the earliest and the Committee be mtimated 

within three months
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GENERAL 

[102] 1 10 Outstanding inspection reports and कप observations 

0] Audit observations on incorrect assessments short levy of taxes duties 
fees etc 85 8150 defects in imbial records noticed duning audit and not settled on the spot are 
communicated to the Heads of Offices and other departmental autheonties through mspection 
reports Serious financial irregulanties are reported to the Heads of Departments and 

Govemnment The Heads of Offices are required to furmish replies 10 the inspection reports 
through the respective Heads of Departments within a period of two months 

(1) The number of inspection reports and audit observations relatiang to revenue 
receipts 1ssued upto 31 December 1997 and which were pending settlement by the departments 

as on 30 June 1996 1997 and 1998 and given below 

Particulars At the end of June 

1996 1997 1998 

Number of nspection repofts pending 2165 2447 2229 
seftlement 

Number of outstanding audit observations 4982 5775 5718 

Amount of revenue involved 106 23 226 08 72167 

(Rupees n crores) 

(1) Year wise break up of the outstanding inspection reports and audit observations 
as on 30 June 1998 1s given below 

Year Number of outstanding Amount of receipts 
involved 

Inspection reports Audit observations (Rupees In crores) 

upto1992 93 443 606 286 

1993 94 339 371 27 82 

1994 95 356 696 13 57 

1995 96 400 1221 46 07 

1996 97 397 1477 108 57 

1997 98 294 1347 52278 

Totai 2229 5718 721 67 

(४) Department-wise break up of the inspection reports and audit observations relating 
to the years 1988 8910 1997 98 (upto December 1997) and outstanding 85 on 30 June 1998 is
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Department Number of outstanding Amount of Number of inspection 

receipts reports to which even 
involved first replies had not 

(Rupees in been recelved 

crores) 

Inspection Audit 
reports observations 

Revenue Depariment 554 885 1075 69 

Excise and Taxation 516 2595 120 83 34 

Transport 227 285 179 13 

Forest 186 518 47577 5 

Others 746 1435 11253 109 

Total 2229 5718 721 67 230 

The matter was brought to the notice of Government in June 1998 replies regarding 

steps taken 10 settie the outstanding inspection reports and Audit observations have not been 

receved (October 1998) 

This includes Stamp Duty and Registratton Fees and Land Revenue 

This includes “Sales TaxX Passengers and Goods Tax'  Entertainments Duty and 

Show Tax' and “Prohibition and Excise 

The details against Others” have been shown inAppendix ||
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Appendix Il 

(Referpara1 10(v)) 

Outstanding Inspection Reports and Audit Observations 

Department Number of outstanding Amount of Number of inspection 

receipts reports to which even 
involved first replhies had not 
(Rupees in  been received 

crores) 

Inspection Audit 
reports observations 

1 Co-operation 73 105 516 13 

2  Agnculture 50 116 027 - 

3 PWD (B&R) 25 47 160 11 

4 PWD Imgaton 190 383 19 85 13 

5 Cane Commissioner 37 37 1278 10 

6 Medical 79 160 046 

7 Industnes 24 29 068 

8 PublicHealth 55 126 557 16 

9... Anmmal Husbandry 58 80 173 13 

10 Lottenes 8 31 549 - 

11 Electricity 10 27 47 92 - 

12 Mines and Metallurgical 85 203 731 8 
Industnes 

13  Hortculture 13 35 006 - 

14  Police 24 30 363 15 

15 Food & Supplies 15 26 002 - 

Total 746 1435 112 53 109 

After going through the above statement, wntten replies sent by the concerned 
departments and also having some of the departments orally examined the Committee 
observed that a large number of inspection reports and audit objections relating to 
revenue receipts are still pending for settlement despite its earlier recommendations 
पा 50th बाएं 52nd Reports The Commuttee, therefore, recommends that matter be 
expedited and progress report be sent to the Committee within three months 

The Committee further recommends that Finance Department may also 
ensure that the recommendations of the Commuttee are implemented meticulously
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Statement showing the outstanding observations/recommendations of the Public 
Accounts Committee of the Haryana Vidhan Sabha on which the Government s yet to 
take final decisions 

Sr  Name of Department Paragraph Brief Subject 

No 

1 2 3 4 

7th Report 

1 PWD (B&R) 33 Payment of work done 

9th Report 

2 Industries 5(2) Credit faciibes for development of 
small industries 

11th Report 

3 Welfare of SC&BC 26 Loan for Scotal Welfare 

14th Report 

4 Industries 16 Purchase of Cotton Yarn 

15th Report 

5 Agriculture 6 Distnbution of taccawvi loan in the 
form of chemical fertilizers 

16th Report 

6 Industnes 2(a) and 2 (d) Subsidy of setting up industries 
Units in selected backyard areas 
(08565 of M/s B K Steel Rolling Mill) 
Tohana and M/s Modem Industnes 
Charkhi Dadn 

18th Report 

7 Co operation 39 Co-operative Consumer Stores 

19th Report 

8 Public Relations 8 Setting up of an open arir theatre |] 
village Kaul {Distnct Kurukshetra) 

Co operation 2510 Co operative Consumer Store 

10 Agriculture 28 Social conservation and water 
management works 

11 Excise and Taxation 40 Loss of duty on excess wastage 

21st Report 

12 PW D (Public Health) 12 Outstanding Recoveries against 

contractor 

13 [lrngation 14 Excess payment to Contractor
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1 2 3 4 
22nd Report 

14 Industnes 10) Industrial Estate 

15 Co operation 16 Co-operative Consumer Stores 

16 Imgation 18 Remodeliing & Linning of the Hansi 
Branch 

17 Imgation 20 Penal recovery of cost of coal issued 
10 Kiln Contractors In excess 
requirement 

18 Revenue 39(6 ॥) (8) Land holding tax 

19 Revenue 40 Non levy of registration fee 

20 Excise and Taxabon 52 Loss of duty on excess wastage in 
bottling operation 

21 Excise and Taxation 53 Loss of duty on excess storage 
wastage 

22 Excise and Taxahon 54 Shroffali in duty 

23 Excise and Taxation 56 Recovery due from contractor 

23rd Report 

24 Imgation 31 Shortages 

25 Co operation 34 Co ocperative Consumer Stores 

26 Food and Supplies 35 Haryana State Federation of 
Consumer Co-operative Wholesale 
Stores Limited Chandigarh 

27 Excise and Taxation 47 Uncollacted Revenue 

28 Excise and Taxation 55 Result of test audit in general 

29 Excise and Taxation 57 Failure 10 initiate sechon to recover 
the licence fee 

30 Excise and Taxation 58 Loss of duty on excess storage 
wastage 

31 Excise and Taxation 598 Loss of duty on excess wastage पा 
botthng operation 

235th Report 

32 Co operation 5 Co operative consumer Stores 

33 Colonization 9 Encroachment of Land 

34 Colonization 11 Recovernies from plot holders 

35 Food and Supplies 15 Abnormal shortage/Quality cuts on 
damaged wheat stocks 

36 Education 30 Embezzlement
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1 2 3 4 
37 Fishenes 31“'—_———_—__"____—* 

Development of Fishenes 

38 Excise and Taxation 54 Un collected revenue 

39 Excise and Taxation 58 Incorrect camputation of tax on 
interstate sales 

40 Excise and Taxation 67 Irregular allowance for wastage 

41 Excise and Taxation 69 Failure to enforce licence condttions 

26th Report 

42 Revenue 10 Gratuations relief for crops/houses 
damaged 

43 Imgation 22 Faulty measurement of work 
resulting पा over payment 

44 Excise and Taxation 49 Uncollected revenue 

45 Excise and Taxation 61 Duty not recovered on spint loss In 
botthng operation 11 excess of 
norms 

46 Excise and Taxation 63 Nan recovery of licence fee and 
interest 

28th Report 

47 Education 5 Irregutanties on release/utilisation 
of grant 

48 Imgation 10 Masani Barrage Project 

49 PWD (B&R) 14 Shortage of Steel 

50 Pnnting and Stationery 22 Stationery Branch 

51 Police 26 Over payment of daily allowance 

52 Development 30 Selection of works 

53 Excise and Taxation 41 Registration of dealers under 5819 
Tax Act 

54 Excise and Taxation 44 Non recovery of licence fee and 
interest 

29th Report 

55 Forest 8 Afforestation Social Forestry & 

including Rural fuel wood plantation 
and farm forestry 

56 Imgation 17 Excess 15506 of coal 

57 Irngation 21 Misappropniation 

58 Imgation 22 Miscellaneous Public Works 
Advances
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1 2 3 4 
T59 Development 32 Foesvseaor Development 32 Forestry sector 

60 Excise and Taxaton 47 Non fevy of penalty 
61 Excise and Taxation 50 Non levy of penalty 

62 Excise and Taxation 51 Non levy of penalty 

63 Excise and Taxation 53 Interest not charged 

64 Excise and Taxation 55 Non levy of duty on spinit lost In 
redistilfation or conversion 

65 Transport 58 Resulis of Audit 

66 Revenue 62 Results of Audit 

67 Revenue 63 Under valuation of immovable 
propenrty 

68 Mmes-and Geology 71 Results of Audit 

32nd Report 

69 Industries 4 Development of small Industnes 

70 Industnes 6 Outstanding recovenes of loan 

71 Imgation 10 Excess measurement 

72 Imgation 11 injudicrious purchase of machinery 

73 Imgation 12 Misappropriation 

74 Irngation 13 Wastefull expendrture on purchase 
of tractors 

75 Imgation 14 Recovery due from contractors 

76  Imgation 15 Remodelling of Chandeni Drain 

77 Irmgation 20 Shortage of stores 

78 Revenue 25 Inadmissible payment 

79  Town and Country 35 Alleged embezzlement 
Planning (HUDA) 

80 Town and Country 36 Loss due to defective storage of 
Planning (HUDA) cement 

81 Public Health 41 Urban water supply and sewerage 
scheme 

82 Pubiic Health 42 Commencement of work without 
sanction 

83 Mines and Geology 47 Uncollected revanue 

84 Mines and Geology 48 Results of Audit 

85 Mines and Geology 49 Short recovery or non recovery of 
royalty on bricks
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1 2 3 4 

86 Agriculture 56 Embezzlement of licence fee 

money 

87 Excise and Taxation 61 Uncollected revenue 

88 Excise and Taxation 69 Imegular levy of tax at concessional 

rate 

89 Excise and Taxation 71 Interest penality not charged 

34th Report 

90 Development and Panchayats 8 Irreguiar and wasteful expenditure 

on books 

91 Industrnies 12 Review of the funchoning of a few 

industnes 

92 Home 25 Absence of Area/Project approach 

93 Revenue 29 Land reforms 

94 Revenue 30 Compensation to landowner 

95 Revenue 31 Conoshdation of holdings 

96 Imgation 33 Substandard Work 

97 Irngation 42 Shortages 

98 Imgation 43 Shortages of matenal 

99 Food and Supplies 47 Under Storage of wheat 

100 Mines and Geology 55 Uncollected revenue 

101 Mines and Geology 56 Non recovery short recovery of 

royalty 

102 Excise and Taxahon 63 Uncollected revenue 

103 Excise and Taxation 66 Short levy/non levy of purchase tax 

104 Excise and Taxation 69 Non levy of penalty 

105 Excise and Taxation 70 Non पाए the quarterly returms 

106 Imgation 72 Arrears of revenue 

107 Imgahon 73 Short recovery of water charges 

108 Imgation 74 Non raising of demand 

109 Chief Electrical Inspector 78 Uncollected revenue 

110 Chief Electncal Inspector 80 Arrears of electneity dury 

111 Chief Electncal Inspector 81 Reconcillation of treasury recetpts 

112 Public Health 82 Results of Audit 

113 Revenue 83 Results of Audit
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1 2 3 4 

114 Revenue 84 Under valuation of immovable 
property 

115 Revenue 86 Short recovery of stamp duty on 

exchange 

36th Report 

116 Local Self Government 3 Non recovery of Government dues 

117 Pnnting and Stationery 6 Infructuous expenditure 

118 Food and supplies 7 Loss due to storage of wheat 

119 Transport 9 trregular payment of overtime 
allowance 

120 Industries 13 Non utihzation of loan 

121 Town and Country Planning 16 Loss on auction of a shop cum flat 

122 Revenue 18 Inadmussible-gratuitous relief 

123 छाए Aviation 19 Procurement operation and 
maintenance of aircraft 

124 Publc Health 20 Acceptance of sub standard 

matenal 

125 Public Health 21 Recovery due from a contractor 

126 Public Health 23 Consturction of a water tank 

127 Haryana State Lottenes 25 Suspended misappropriation of 
Governmnet money 

128 PWD (B&R) 29 Excess measurement 

1289 PWD (B&P) 31 ’ Misappropnation of stroes 

130 mgation a7 Shortage of slores 

131 Power (HSEB) 41 Acquisthon of land 

132 Revenue 43 Resuls of Audit 

133 Revenue 45 Irregular grant of exemption 

134 Revenue 46 Misclassification of instruments 

135 Revenue 48 - Uncoliscted Revenue 

126 Mines and Geology 50 Non recovsry/Short recovery of 
royalty 

137 PWD (B&R) 81 Results of Audit 

138 Excse and Taxatior 53 Uncollected Revenue (PG™) 

139 Excise and Taxation 24 Uncollected Revenue (State 
Excise) 

140 Excise and Taxauon 58 Pasuhs of Audit (Sales Tax)
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141 Excise and Taxation 59 Short leavy/Non lsavy of purchase 

142 Excise and Taxation 65 Exemption allowad पा assessment 

38th Report 

143 Public Relations 7 Field Publcity 

144  Science आएं Technology 16 Evaluaton and monitonng 

145 Medical and Health 18 Stores and Stock 

146 lmgaholn 26 Sub standard execution of work 

147 Immigation 27 Under utihisation of Crawier Tractors 

148 Imgation 28 Excess payment of Earth Work 

149 Irngation 32 Surplus matenal 

150 Imgation 34 Other point of interest 

151 Irngation 35 Shortage/Misappropnation of 
mater:al 

152 Imgation 36 Shortage of tiies 

153 Pubhc Health 39 Rural Water Supply Scheme 

154 Pubiic Health 41 Excess paymnet to the contractor 

155 Public Health 42 Excess Payment 

166 Public Health 43 Shortage of matenal 

187 Mines and Geology 49 Qutstanding inspection reports 

158 Mmnes and Geology 50 Results of Audit 

159  Mines and Geology 51" Receipts from Mines and Minerals 

160 Agnculture 56 Interest not charged on belated 
payments 

161 PWD (B&R) 61 Arrears of rent 

162 PWD (B&R) 62 Sale of empty bitumens drum 

163 Revenue 63 Qutstanding inspection reports 

164 Revenue 64 Results of Audit 

165 Revenue 68 Miclassification of Instrument 

166 Excise and Taxation 70 Assessments था arrears 

167 Excise and Taxation 71 Uncollected revenue 

168 Excise and Taxation 76 Stay of Sales Tax demands against 
bank guarantee by the High Court/ 
Supreme Court 

169 Excise and Taxaton 77 Non levy/Short levy of purchase tax
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1 2 3 4 

170 Excise and Taxation 79 Suppression of purchases 

171  Excise and Taxation 80 Incorrect deduction from turnover 

172 Excise and Taxation 81 Irregular stay of tax and interest 

173 Excise 200 Taxation 85 Non-recovery of loss on re-auction 

of Vend 

174 Excise and Taxaton 86 Loss of Excise Duty due to issue of 

permat 

175 Exclse and Taxation 87 Recovery at the instance of Audit 

40th Report 

176 Home 15 Non-recovery of telephone calls 

177 Home 16 Outstanding Inspection Re/ports 

178 Town and Country Planming 18 Non realization of service charges 

179 Town and Country Planning 19 Delay पा land acquisition cases 

180 Town and Country Planning 20 Extra confractual payment. 

181 Hospitality 21 Government dues on account of 
credit sales 

182 Imgation 23 Extra expenditure 

183 Imgation 25 Injudicious purchases 

184 Public Health 32 Iregutar expenditure 

185 Public Health 33 Stores and stock 

186 Public Health 34 Injudicious purchases 

187 Public Health 35 Shortage of matenal 

188 PWD (B&R) 37 Extra payment due to incorrect 
entries in Measurement Books 

189 PWD (B&R) 38 Avoidable exira expenditure due 10 
retendering 

190 PWD (B&R) 39 Extra expenditure due to sputting up 
of wark 

191 Co-operation 41 Embezzioment - 

192 Food आप Supphes 47 Damage caused to wheat n 
- Storage 

193 Supphies and Disposals 49 Extra expenditure due to 
retendenng 

194 Excise and Taxton 50 Assessment in arrears 

195 Excise and Taxtion 51 Uncollected Revenue (Sales Tax) 

196 Excise and Taxton 52 Uncollected Revenue (State 
Excise)
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1 2 3 4 

197 Excise and Taxtion 54 Resuits of Audit 

198 Excise and Taxtion 85 Delay पा re asessment of remand 
cases 

199 Excise and Taxtion 57 Appeals entertamed without 06005 
of tax 

200 Excise and Taxtion 59 Other intersting cases 

201 Excise and Taxtion 60 Loss of revenue due to delays in 
assessment and demand of tax 

202 Excise and Taxtion 61 Apphcation of iIncorrect rate to tax 

203 Excise and Taxtion 62 Non levy of tax 

204 Excise and Taxtion 64 Irregular grant of exemption 

205 Excise and Taxtion 66 Incorrect deduction on account of 
sales to registerad dealers 

206 Excise and Taxtion 68 Non levy of penaity 

207 Excise and Taxtion 69 Interest not charged 

208 Excise and Taxtion 71 Results of Audit (Entertainment duty 
of show tax) 

209 Excise and Taxtion 74 Non recovery of duty on wastage n 
excess norms 

210 Excise and Taxtion 75 Interest not charged 

211  Revenue 79 Outstanding Inspection Reports 

212 Revenue 80 Results of Audit 

213 Revenue 81 Under valuation of immovable 

property 

214 Revenus 82 Misclassifications of mstruments 

215 Revsanue 83 Irregular grant of exemption 

216 Revenue 384 Non/Short tevy of stamp duty 

217 Revenue 85 Irregular registration of 
supplementry deeds 

218 Revenue 87 Evasion of stamp duty and 
registration fee through power of 
attoney 

219 Revenue 89 Embezzlement of Goverment 
revenue 

220 Mmes and Geology 93 Outstanding Inspection Reports 

221 Mines and Geology 94 Results of Audit 

222 Cooperation 95 Results of Audit
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42nd Report 

223 Imgation 9 Excess payment of earth work 

224  Imgation 11 Excess payment due to inflated/ 
fichtious measurements 

225 Imgation 13 Jawahar Lal Nehru Lift Irrigation 
Scheme 

226 Imgation 16 Unfruitful expenditure due to non 
energisation of pumps 

227 Imgation 17 Defective execution of work 

228 Irngation 18 Avaidable payment of interest 

229 Imngation 19 Unfruitful expenditure on a 
incomplete work 

230 Transport 26 Performance of minibuses 

231 Local Bodies 31 Bodtes and Authonties substantially 
financed by Government grants and 
loans 

232 Agnculture 38 Unfruitful expenditure on 1016 
equipment 

233 Food and Supplies 42 Loss due 10 negligence 

234 Public Health 52 Funding Pattemn 

235 Public Health 53 Targets and achievements 

236  Public Health 54 Arrears due from municipalities 

237 Public Health 55 Others ponts 

238 Pubiic Health 60 Inflated/Fictihious measurement 

239 Public Health 61 Outstanding Inspection Reports and 
Paragraphs 

240 Publc Health 63 Infructuous  expenditure on 
abandoned work 

241 PWD (B&R) 68 Reserve Stock Limit 

242 PWD({B&R) 71 Shortage of Tools and Plant 

243 PWD(B&R) 73 irregular purchase of material at 
higher rates 

244 PWD (B&R) 74 Sub standard execution of wark 

245 Education 82 Fraudulent drawal of Leave Travel 
Concession 

246 Education 84 Operation Blackboard 

247 Social Welfare 88 QOutstading Inspection Reports
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248 Cooperation 94 Irregular release of subsidy 

249 Cooperation 95 Outstnding Inspection Reports/ 
Parapraphs 

250 Cooperation 98 Qutstnding Inspection Reports 

251 Cooperation 99 Resuits of Audit 

252 Cooperation 100 Short recovery of audit fee 

253 Revenue 101 Outstanding Inspection Reports 

254 Revenue 102 Land Revenue 

255 Revenue 103 Resuits of Audit 

256 Revenue 104 Irregular exemption of stamp duty 

257 Revenue 106 Recovery at the instance of Audit 

258 Excise and Taxation 108 Uncollected Revenue 

259 Excise and Taxation 109 Frauds and evasion of taxes 

260 Excise and Taxation 110 Qutstanding Inspection Reports 

261 Excise and Taxahon 11 Results of Audit. 

262 Excise and Taxation 12 Details of appeals panding on 
31 3-90 

263 Excise and Taxation 113 Delay in taking up of appeal cases 

264 Excise and Taxation 115 Stay of SalesTax demands by the 
, Appellate Authortties 

265 Excise and Taxation 116 Recovery of Demands in arrears 
under Salex Tax 

266 Excise and Taxation 118 Non-recovery of arrears due to delay 
In assessment 

267 Excise and Taxaton 119 Failure (0 venfy the genuineness of 
dealers/sureties 

268 Excise and Taxation 120 Irregular grant of exemption 

certificate 

269 Excise and Taxation 121 Delay पा iutrating/non pursuance of 
recovery proceedings 

270 Excise and Taxation 122 Other interesting cases । 

271 Excise and Taxation 123 Evasion of tax. 

272 Excise and Taxation 125 Application of incarrect rate of tax 

273 Excise and Taxation 126 Non/Short levy of interest 

274 Excise and Taxation 127 Results of Audit. 

275 Excise and Taxation 128 State Excise Duty
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276 Excise and Taxation 129 Loss of revenue due to re auction 

- vends 

277 Excise and Taxation 130 Short recovery of composite fee 

278 Excise and Taxation 131 Non recovery of license fes and 
interest 

279 Excise and Taxation 132 Loss dus 10 non observance of 
prescribed procedure regarding 
auction of vends 

280 Exctse and Taxation 133 Interest not recovered 

281 Excise and Taxation 134 Non recovery of penalties 

282 Excise and Taxation 135 Assessments ॥ arrears 

283 Excise and Taxation 136 Uncollected Revenue 

284 Excise and Taxation 138 Results of Audit 

285 Excise and Taxation 139 Under assessment due to ureguiar 
grant of exemption to non 
manufacturers 

286 Excise and Taxation 140 Under assessments due to short/ 
non levy of purchase tax 

287 Excise and Taxation 142 Under assessment due 10 short lavy 
of purchase tax and incorrect 
deduction 

288 Excise and Taxation 144 Short levy of penalty 

289 Excise and Taxation 145 Results of Audit 

44th Report 

290 Public Health 3 Sub Standard execution of work 

291 Pubhc Health 4 Recovery due from contractor 

292 Public Health 6 Surpius matenals 

283 Public Health 8 Excess 1ssue of materials 

294 Imgation 11 Extra expenditure due to defechve 
lining 

295 Imgation 12 Surplus matenals 

296 Imgation 14 Unnecessary purchase 

297 Imgation 17 Shortage of T&P articles 

298 Imgation 18 Extra expenditure due to change n 
design 

299 Labour and Employment 20 Cost of sub standard medicines not 
recovered 

गज
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300 Social Welfare 21 Old Age Pension 

301 Social Welfare 23 Payment of pension to ineligible 
persons 

302 50०09 Welfare 26 Liberation of scavengers 

303 Medical and Health 27 Family Woelfare programme 
mcluding India Population Project 

304 Local GovemmentandHousing 32 Financial outlay and expenditure 

305  LocalGovemnment andHousng 33 Scheme of Employment through 
Housing and Sheflter Upgradation 
(51650) 

306 Rural Deveiopment 35 Non recovery of subsidy 
misutihsed 

307 Rural Development 36 integrated Rural Development 
Programme 

308 Town and Country Planning 38 Unfruitful Expenditure 

309 Town and Country Planning 41 Functioning of State Planning Cell 

310 Town and Country Planning 42 Idle investment 

311 Town and Country Planning 43 Avoidable payment of interest 

312 Prnbtng and Stationery 44 Avoidable extra expenditure of bus 
tickets 

313 Revenue 46 Mewat Development Board 

314 Sports and Youth Welfare 47 Embezziement of funds 

315 Mines and Geology 418 Uncollected Revenue 

316 Mmnes and Geology 49 Outstanding inspection Reports 

317 Mines and Geology 50 Results of Audit 

318 Mines and Geology 51 Short recovery of royalty and interest 

319 Mmnes and Geolagy 52 Loss of revenue due 10 defective 
execution of lease deed 

320 Mines and Geology 53 Short Calcutlation of interest 

321 Mines and Geology 54 Uncollected Revenue 

322 Mines and Geology 55 Outstanding inspecton Reports 

323 Mines and Geology 56 Results of Audit 

324 Mmes and Geology 57 Non realisation of cotract money 

and interest 

325 Mnes and Geology 58 Non recovery of dead rent and 

interest theron
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326 Mines and Geology 59 interest not charged on delayed 

payments 

327 Mnes and Geology 60 Uncollected revenue 

328 Mines and Geology 61 Resuits of Audit 

329 Mines and Geology 62 Nen recovery of contract money and 
Interest 

330 Mines and Geology 63 Non recovery/Short recovery of 

royalty 

331 Mines आएं Geology 64 Interest not charged 

332 Revenue 65 Uncollected Revenue 

333 Revenue 66 Uncollected Revenue (Land 

Revenue) 

334 Revenue 67 Result of Audit 

335 Revenue 68 Short levy of Stamp duty 

336 Revenue 69 Under vaiuation of immovabie 
property 

337 Revenue 70 Evasion of Stamp duty and 
registration fee through power of 
attorney 

338 Revenue 71 Irregular exemption of Stamp duty 
and registration fee 

339 Revenue 72 Misclassification of instruments 

340 Revenue 73 Uncollected Revenue 

341 Revenue 74 Uncollected Revenue (Land 
Revenue) 

342 Revenue 76 Resuits of Audit 

343 Revenue 77 Short recovery of stamp duty on 
mortgage deed 

344 Revenue 78 Irregular exemption of stamp duty 

345 Revenue 79 Short realisation of stamp duty due 
to under vaiuation of iImmovable 

property 
346 Revenue 80 Misclassification of instruments 

\ 

347 Transport 81 Outstanding Inspection Reports 

348 Transport 83 Review on taxes on motor vehicles 

349 Transport 87 Short realisation of registration fee/ 
transfer of ownership fee/hire 
purchase agreement fee
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350 Transport 88 Short realisation of permit/counter 

signature fee 

351 Transport 89 Results of Audit Permit/Counter 
signature fee 

352 Transport a0 Short realisation of permit/ Counter 
signature fee 

353 Prohibton Exciseand Taxaton 91 Arrears in assessment of sales tax 
and passengers and goods tax 

354 Prohibition Exciseand Taxation 92 Uncollected Revenue (Sales Tax) 

355 Prohibition Exciseand Taxaton 94 Results of Audit 

356 Prohibion Exciseand Taxaton 95 Non registration of dealers liable to 

registration 

357 Prohbtion Excseand Taxation 96 Grant of Certificates of registration 
without following proper procdure 

358 Prohibiton Excrseand Taxation 97 Non observance of departmental 
instructions regarding crossventfi 
cations 

359 Prohbition Exciseand Taxation 98 Non observance of prescribed 
procedures for receipt and 1ssue of 
declaration forms 

360 Prohibiion Exciseand Taxation 99 Non gbservance of prescribed 
procedures for receipt and 1ssue of 
declaration forms 

361 Prohibtion Exaiseand Taxation 100 Irregular deduction allowed against 

stolen forms 

362 Prohibtion Exciseand Taxation 101 Incorrect deduction from turnover 

363 Prohibiton Exciseand Taxation 102 Incorrect levy of Concessional rate 
of Tax 

364 Prohibiion Exomiseand Taxaton 103 Other points of interest 

366 Prohibition Exciseand Taxation 104 Non/short levy of purchase tax 

366 Prohbition ExciseandTaxaton 106 \ Results of Audit 

367 Prohibion Exaseand Taxaton 107 Interest not charged 

3688 Agniculture 108 Non recovery of purchases tax and 
interest 

369 Agriculture 109 Non recovery of purchase tax and 
interest 

370 Power 111 Uncollected Revenue 

371 Power 113 Shortfall पा statutory inspection of 
electncal installations
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372 Power 114 Non Reconciliation of treasury 

receipts 

373 Imgation 116 Under assessment of water 

charges 

374 Imgatcn 117 Irregular remission of special 

charges 

46th Report 

375 Home 4 Non recovery of charges in advance 

for deployment of pohce personnel 

376 Housing 5 Infructuous expenditure 

377 Housing 6 Loss owing fo construction of 

houses on unapproved layout plan 

378 Agnculture 7 Purchase of reverse rotary ng 

machine 

379 Education 9 Improvement of science education 

in schools 

380 PWD (B&R) 17 Other points of interest 

381 PWD (B&R) 18 Extra expenditure 

382 PWD (B&R) 21 Avoidable extra expenditure 

383 PWD (B&R) 23 Surplus matenals 

384 PWD (B&R) 25 Short receipt of matenal 

385 PWD (B&R) 26 Fictihous Adjustment 

386 PWD (B&F) 27 Procurement of sub standard 
cement 

387 Public Health 29 Unfruitful expenditure 

388 Public Health 30 Outstanding Inspection Reports 

389 Imgation 33 Defective lining of Rhbhajun 

distnbutary 

390 Imgation 34 Procurement of sub standard 

cement 

391  Animat Husbandry 35 Outstanding inspection Reports/ 

Paragraphs 

392 Haryana State Lottenes 36 Appointment of main stockists 

393 Haryana State Lottenes 37 Loss due to excaess claims of Prize 

winning tickets 

394 Haryana State Lottenes 39 Qutstanings against Sales Officers 

395 Haryana 3816 Lottenes 40 Other points of interest
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396 Prohibiton and Excise 41 Arrears पा revenue 

397 Prohibition and Excise 42 Results of Audit 

398 Commercial Taxes 43 Arrears पा revenue 

399 Commercial Taxes 44 Arrears in assessment 

400 Commercial Taxes 46 Qutstanding inspechon reports and 
audit observations 

401 Commercial Taxes 47 Results of Audit 

402 Commercial Taxes 48 Sales Tax Check Barners 

403 Commercial Taxes 50 Short levy of Purchases Tax 

404 Commercial Taxes 51 Non/Short levy of interest and 
penalty 

405 Commercial Taxes 62 Results of Audit 

48th Report 

406 Rural Development 3 Implementation and Achievemant 

407 Agniculture 4 Arrears था revenue 

408 Animal Husbandry 8 Frauds and evasion of taxes/duties 
408 Ammal Husbandry 9 Outstanding mnspection reports and 

audit observations 

410 Animal Husbandry 10 Results of Audit 

411 Co operation 11 Arrears in revenue 

412 Mines and Geology 14 Arrears in revenue 

413 Mmes and Geology 15 Outstanding inspection reports and 
audit observations 

414 PWD (B&R) 17 Qutstanding inspection reports and 
audrt observations 

415 Industries 18 Qutstanding inspection reports and 
audit observations 

416 Transport 19 Outstanding inspection reports and 
audit observations 

417 Transport 20(192) Outstanding audit objections in 
Internal Audit. 

418 Transport 21 Results of Audit 

418 Agnculture 23 Outstanding inspection reports/ 
paragraphs 

420 Food and Supplies 25 Extra expenditure 

421 Housing 27 Avoidable liability of interest 

422 Ammal Husbandry 28 Uneconomical working of Liquid 
Nitregen Gas Piants
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423 Education 29 Purchases without assessment of 

requirememt 

424 PWD (B&R) 31 Irregular/Excess expendrture on 
execution of works 

425 PWD (B&R) 32 Outstanding inspection reports 

426 Excise and Taxation 33 Arrears ॥1 revenue 

427 Excise and Taxation 34 Arrears in assessment 

428 Excise and Taxation 35 Frauds and evasion of taxes/duties 

429 Excise and Taxation 36 Cutstanding inspection reports and 
audit observations 

430 Excise and Taxation 37 Results of Audit 

431 Excise and Taxation 39 Non/Short levy of tax 
432 Excise and Taxation 43 Irregular deduction allowed against 

mvalid declaration forms 

433 Excise and Taxation 44 Loss of ravenue due to defray पा 
finalisation of assessment 

434 Excise and Taxation 45 Non levy of interest and penalty 

435 Excise and Taxation 46 Results of Audit 

436 Excise and Taxation 47 Non observance of mtemal cortrol 
mechanism 

437 Excise and Taxation 50 Short recovery of entertainments 

duty 

50th Report 

438 Finance (Lotteries) 3 Pnnting of lottery tickets 

439 Industnies Capital investment subsidy 

440 Industries Irregular release/nonrecovery of 
assistance 

441 Social Welfare Panpn Plants 

442 Home (Jail) Injudicious purchase 

443 Public Health 11 Rural water supply schemes 

444 Public Health 12 Other points 

445 Public Health 13 Recovery due from contracior 

446 Imgation 15 Avoidable extra payment of land 
compensation 

447 Irngation 16 Defective Lining 

448 Imgaton 18 Stores and Stock



232 

1 2 3 4 
449 Imgaton 19 Non fixation/Non sanction of 

Resarve Stock Limit 

450 Imgation 20 Tocls and plants retums 

451 Irngation 21 Physical venficaton 

452 Imgation 22 Surplus matenals 

453 Revenue 23 Excess payment of grant 

454 Town and Country Planmng 24 Construction of Bullding and Roads 

by HUDA 

455 Town and Country Planning 25 Constructon of Building 

456 Town and Country Planning 26 Test check of records relating te 
construction of roads 

457 Town and Country Planning 27 Other points of interest 

458 Town and Country Planning 28 Non recovery of compounding fee 

459 Town and Country Planming 29 Avoidable payment of interest 

460 Transport 30 Matenal Management and Inventory 

control 

461 Transport 31 Loss on wreckers 

462 Transport 32 Purchase of Sub-standard tubes of 

butyl rubber 

463 Transport 35 Avoidable payment of 
compensation and interest thereon 

464 Forest 36 Generation of employment 

465 Forest 38 Alkal/saline land plantation 

466 Animal Husbandry 42 Unfruitful expendiuture on pouitry 

marketing 

467 Home 44 Unauthorised expendiuture 

468 Medical and Heaith 45 Unfruitful expenditure on TB ward 

469 5008! Welfare 46 Outstanding inspection reports 

470 PWD (B&R) 47 Construction of Major Buiiding 
including Staff Quarters 

471 PWD (B&R) 48 Time overrun 

472 PWD (B&R) 49 Execution of works without technical 
sanction of cost estimates 

473 PWD (B&R) 50 Work progress control mechinism 

474 PWD (B&R) 51 Quality Control 

475 PWD (B&R) 52 Undue financial favour to the 

h
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contractors 

476 PWD (B&R) 53 Other points of interest 

477 PWD (B&R) 54 Excess payment 

478 PWD (B&R) 55 Fictiious 0601 to work 

479 PWD {B&R) 56 Menitonng 

480 PWD (B&R) 57 Reimbursement claims 

481 PWD (B&R) 58 World Bank and Asian Develepment 
bank loan 

482 PWD (B&R) 59 Physical targets and achievements 
483 PWD (B&R} 60 Execution 

484 PWD (B&R) 61 Release of advances not covered 
by agreement 

485 PWD (B&R) 62 Non deduction of un conditional 
rebate and irregular payment 10 
compensate Income tax/sales tax 
deductions at source 

486 PWD (B&R) 63 Excess payment of price increase 
on dlesel 

487 PWD (B&R) 64 Under utilisationfidle machinery 

488 PWD (B&R) 65 Irregufar adjustment of expenditure 
489 PWD (B&R) 66 Unfrutful expendsture due to 

rejection of proposal for metalling 
service road 

490 PWD (B&R) 67 Infructuous expenditure 01 
construction of swimming pool 

481 PWD (B&R) 68 Avoidable expenditure due to hon 
obsevance of codal provisions 

492 PWD (B&R) 69 Loss due to defect in enforcement 
of the agreement 

493 Imgation 70 Loss and aviodable extra 
expenditure due to non fulfilment of 
contractual obligations 

494 Imgation 71 Outstanding inspection reports 

495 Public Health 72 Stores and Stock 

496 Rural Development 75 Payment of wages 

497 Rural Development 76 Quality Controls 
498 Rural Development 77 Other points



234 

1 2 3 4 

499 Rural Development 78 Non recovery/non adjustment of 
advances to Ex Sarpanches 

500 Rural Development 79 Non racovery of misuttised subsidy 

501 Town and Country Planning 80 Non levy of Penalty 

502 Town and Country Planning 8ि1 Non recovery of auction money 

503 Town and Country Planning 82 Non transfer of developed sectors 

504 Transport 83 Infructuous expenditure on pnnting 

of tickets 

505 Transport 86 Avoidable payment of 
compensation due to delay In 
renewal of insurance policy 

506 Transport 87 Avoidable payment of 
compensation due to incorrect filing 
to affidavit berore the tnbunal 

507 Food and Supplies 88 Loss due to wrong charging of cost 
of gunny bags 

508 General 89 Misappropnation defalcations etc 

509 General a9 White off of losses etc 

510 General 91 Final assistance to local bodies and 
others 

511 Revenue 92 Arrears ॥1 revenue 

512 Revenue 93 Frauds and evasion of taxes/duties 

513 Revenue 94 Resuits of Audit 

514 Revenue 95 Internal Audit 

515 Revenue 96 Results of Audit 

516 Revenue 97 Stamp duty and Registration Fees 

517 Revenue 98 High Pendency of cases of 

undervaluaton with Collectors 

518 Revenue 99 Misclassification of instruments 

519 Revenue 100 Short levy of stamp duty 

520 Revenue 101 Pre audit of registrable documents 

521 Revenue 102 Arrears in Revenue 

522 Revenue 103 Frauds and evaston of taxes/dutres 

523 Revenue 104 Results of Audit 

524 Revenue 106 Outstanding audit objections था 
Intenal Audit
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525 Revenue 106 Results of Audit 

526 Revenue 107 Short recovery of stamp duty on 
mortgage deed 

527 Revenue 108 Evasion of stamp and registration 
fees through power of attorney 

528 Revenue 109 Evaston of Stamp Duty 

529 Chief Electncal Inspector 110 Arrears In revenue 

530 Transport 111 Resulis of Audit 

531 Mines and Geology 112 Resuilts of Audit 

532 Mines and Geclogy 113 Non recovery of interest for late 
deposit of contract money 

533 Co operation 114 Arrears in revenue 

534 Animal Husbandry 115 Frauds and evasion of taxes/duties 

535 Excise and Taxation 118 Arrears पा revenue 

536 Excise and Taxation 117 Arrears पा assessment 

537 Excise and Taxation 118 Under assessment due to 
inadmissible deduction from 
tfumover 

538 Excise and Taxation 119 Under assessment 

539 Excise and Taxation 120 Under assessment due to irregular 
deduction allowed against invalid 
declaration forms and non/short levy 
of pruchase/sales tax 

540 Excise and Taxation 121 Under assessment 

541 Excise and Taxation 122 Under assessment 

542 Excise and Taxation 123 Under assessment 

543 Excise and Taxation 124 Under assessment due to 
application of incorrect rates of tax 

§44 Excise and Taxation 125 Non short levy of pruchase tax 

545 Excise and Taxation 126 Results of Audit 

546 Excise and Taxation 127 Internal control mechainism of 
receipts from distilleries and 
brewenes 

547 Excise and Taxation 128 Low yield of spint 

548 Excise and Taxation 129 Loss of spint due to re distillation 

549 Excise and Taxation 130 Non recovery of excise duty where 
venfication reports are not received
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550 Excise and Taxation 131 Non recovery of cost of supervisory 

excise staff 

551 Excise and Taxation 132 Other points of interest 

552 Excise and Taxafion 133 Interest short charged 

553 Excise and Taxation 134 Short realisation of composite fee 

554 Revenue 136 Results of Audit 

555 Revenue 136 Short levy of stamp duty due to 
misclassification of instruments 

556 Revenue 137 Arrears in revenue 

587 Transport 138 Resuits of Audit 

558 Mmes and Geaclogy 139 Arrears पा revenue 

659 Mines and Geology 140 Results of Audit 

560 Agnculture 141 Arrears 1n revenue 

561 Agnculture 142 Results of Audit 

562 Agnculture 143 Non recovery of purchase tax and 
Interset 

563 Imgation 144 Results of Audit / 

564 Imgation 145 Short recovery of water charges 

565 Finance (Lottenes) 146 Results of Audit 

566 General 147 Outstanding inspection reports and 
audit observations 

567 General 148 Racovenes of interest of Loans and 
Advances 

52nd Report 

568 Rural Development 3 MP Local Area Development 
Scheme 

569 Education Total Literacy Campaign 

6§70 Education 5 Colour television under Education 
Technology Scheme lying unused 

571 Education 6 Extra expenditure on purchase of 

paper - 

572 Agrniculture 9 Loans to Companies/Corporations 

573 Agriculture 10 Outstanding Inspection Reports/ 
paragraphs 

574 Agnculture 11 Production and Distribution of 
Seeds and Development Schemes 
for Major Crops 

!
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575 Agnculture 12 Chaudhary Charan Singh Haryana 

_ Agriculture University Hisar 

576 Agnculture i3 Other points of interset 

577 Agriculture 14 Irregualr Adhoc appointments 
578 Agriculture 15 Non recovery of principal and 

interest from Sugar Mills 

579 Revenue 16 Withdrawal of funds twice against 
one sanction and keeping of the 

funas outside the Government 
accounts 

580 Revenue 17 Misutiisation of funds meant for 
floed relief 

581 Technical Education 18 Central grant for establishment of 
Community Polytechnics lying 
unused for 10 years 

582 Technical Education 19 Incomplete and defective supply of 
machinery to pelytechmcs 

583 Forast 20 Payment of Rs 12 74 lakh for 
fictitious earth work for plantation 

584 Industries 21 Outstanding Inspection Reports 
585 Transport 22 Sanction  Procurement and 

Utilisatton of Government vehicles 

586 Transport 23 Maintenance and repairs of 
vehicles 

687 Transport 24 Inventory of stores 

588 Transport 25 Miscellaneous rregulanties and 
avoidable expenditure 

589 Imgation 26 Drainage Flood Control Bank 
Protection and Ant Water Logging 
Schemes 

590 Imgation 27 Physical targets and achievements 
591 Imgation 28 B-Non execution of approved works 
592 Imgation 29 Delay m completion of works 

593 Imgation 30 Other points of interest 

594 Imgaticn 31 Surplus spare parts of machinery 
595 tmgation 32 Infructuous expenditure on a work 

executed without technical approval 
from competent authority
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596 Imgation 33 Exira expenditure due to adoption 

of higher rates in departemental 
through rates 

597 Imgation 34 Excess payment of compensation 
due fo incorrect application of rates 

598 Imgation 35 Unfruitful expenditure due to non 

commisstoning of था irngation 
channel 

599 [mgation 36 Irregular retention of money out of 
Government account resulting भा 

loss of interest 

600 Imgation 37 Avoidable extra expenditure due 0 

15596 of incomplete notfication for 
acquisition of land 

601 Immgation 38 Qutstanding audit observations 

602 Imgation 39 Miscellaneous Publi¢ Works 
Advances 

603 PWD (B&R) 40 Infructuous expenditure on 
construction of a road 

604 PWD (B&R) 41 Blocking of funds due to non 
utiisaticn of a road constructed 
without railway level crossing 

605 PWD (B&R) 42 Delay in construction of M 
Secretanat 

606 PWD (B&R) 43 Miscellaneous Public Works 
Advances 

607 PWD (B&R) 44 Stores and Stock 

608 PWD (B&R) 45 Purchase without sanctions 

609 PWD (B&R) 46 Short receipt of matenal 

610 Public Health 47 Consturction of unusable bathing 
ghats पा Yamunanagar 

611 Public Health 48 Outstanding audit obser+ations 

612 Public Health 49 Miscellaneous Public Works 
Advances 

613 Town & Country Planning 50 Loss due to delayed 
Implementation of Government 
order regarding revised rates of 
water and sewerage chames
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614 Town & Country Planning 51 Excess payment of land 

compensation due to partial 
implementation of Supreme Court’s 
Judgement 

615 Town & Country Planning 52 Avoidable payment of interest due 
to abnormal delay पा processing of 
land award cases 

616 Town & Country Planning 53 Non recovery of rent from the 
lessees due to non observance of 
condittons of lease deed 

617 Town & Country Plannng 54 Recovery due from Junior Engineer 
owing to mis appropriation of 
material 

618 Housing 55 Iregular retention of funds outside 
the Government Accounts 

619 Housing 56 Delayed disbursement of loan to the 
beneficianes led fo avoidable hability 
of interest 

620 Housing 57 Over payment to contractors due to 
manipulation of Schedule of Rates 
items 

621 Housing 58 infructuous expenditure due to 
construction of retaiming wall without 
requirement 

622 Housing 59 Bloclung of funds due to tmproper 
planning पा canstruction of shops 
and amenities 

623 Social Welfare 60 Embezzlement ए Rs 3 99 lakh 

624 Environment 61 Haryana State Pollution Control 
Board 

625 Pnnting and Stationery 62 Loss due to return of waste paper 
against unused good quality paper 

626 Food and Supplies 63 Possibility of pilferage of four 
thousand quintals of wheet 

627 General 64 Misappropnations defalcations 80 

628 General 65 Whnte off of losses etc 

629 General 66 Fianancial Assistance to Local 
Bodies and others 

630 Anmmal Husbandry 67 Arrears in revenue 

631 Revenue 68 Arrears In revenue
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632 Revenue 69 Results of Audit 

633 Revenue 70 Short levy of Stamp Duty due fo 

musclassification of instruments 

634 Revenue 7 Evasion of Stamp Buty due to under 

valuation of immovable property 

835 Power (Cheif Electncal Inspector) 72 Arrears पा revenue 

636 Power (Cherf Electncal Inspector) 73 Results of Audit 

637 Power (Cheif Electncal Inspector) 74 Levy and collection of Electricity Duty 

638 Power (Cheif Electncal Inspector) 76 Non charging of electncity duty on 

extended 1080 

638 Power (Cheif Eiectrical Inspector) 77 Short realisation of electncity duty 

due to application of incorrect rates 

640 Power (Cheif Electrical Inspector) 78 Electricity duty not charged छा 

expiry of exemption 08700 

641 Transport 79 Results of Audit 

642 Transport 80 Non recovery of token tax 

643 Co operation 81 Arrears था revenue 

644 Co operation 82 Results of Audit 

645 Co operation 83 Revenue receipts {(other than 

interest} from Co operative 
Societies 

646 Co operation 84 Arrears था realisation of audit fee 

647 Co operation 85 Nen deposit of dividend on Share 
Capital of State Government 

648 Haryana State Lotteries 86 Results of Audit 

649 Haryana State Lottenies 87 Short deposit of sale proceeds of 
lottery tickets 

650 Agriculture 88 Arrears in revenue 

651 Agnculture 89 Results of Audit 

652 Agrnculture 90 Non recovery of purchase tax and 
interest 

653 Imgation 91 Results of Audit 

654 Mines and Geology 92 Resuilts of Audit 

655 Public Health 93 Results of Audit 

656 Excise and Taxakon 94 Arrears पा revenue 

657 Excise and Taxation 95 Arrears In assessment 

658 Excise and Taxation 96 Frauds and evasions of taxes/ 
duties



241 

\1 
2 3 \4 

669 Excise and Taxation 97 Results of Audit 660 Excise and Taxation 98 Exemption/deferment from payment 
of tax (0 new industnes 661 Excise and Taxation 99 Non recovery of tax 662 Excise and Taxation 100 Under assessment due to irregular 
exemption 663 Excise and Taxation 101 Under assessment due to non levy 
of tax on branch transfers/ 
consignment sale 664 Excise and Taxation 102 Under assessment due to non 
submission of declaraion forms 665 Excise and Taxation 103 Under assessment due to 
application of incorrect rates of tax 666 Excise and Taxation 104 Arrears पा assessments 667 Excise and Taxation 105 Evasion ए tax due to suppression 
of purchases 668 Excise and Taxation 106 Under assessment due to Incorrect 
deduction allowed agamst invalid 
declaration forms 669 Excise and Taxation 107 Incorrect levy of concessional rate 
oftax 670 Excise and Taxation 108 Inadmissibls  deduction from 
tumover 871 Excise and Taxation 109 Non levy of purchase tax 672 Excise and Taxation 110 Irregular stay of tax 673 Excise and Taxation 111 Application of incorrect rate of tax 674 Excise and Taxation 112 Non levy of tax 675 Excise and Taxation 113 Short levy of tax 676 Excise and Taxation 114 Under assessment due to oxcess 
rebate 677 Excise and Taxation 115 Non levy of penalty 678 Excise and Taxation 116 Non-reconcihiation of revenue 
deposits into treasury 679 Excise and Taxation 117 Results of Audrt 680 Excise and Taxation 118 Short/non recovery of passanger 
tax, 

*681 General 119 Outstanding Inspecton Report and \audit observations 
Note  Qut of the total 681 paras 118 

departments 
paras are pending in the various Courts as Intimated by the concerned 
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